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REPORT OF COMMITTEE IN COMPLIANCE WITH ORDER OF HON'BLE
NGT, PRINCIPAL BENCH, NEW DELHI, DATED 02.06.2021 OF
ORIGINAL APPLICATION NO. 101/2020 TITLED MADHUKAR DAHULE
VS. STATE OF MAHARASHTRA AND ORS.

1.0 BACKGROUND:

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi has passed
an order 02.06.2021 in the matter Original Application No. 101/2020 (Titled
Madhukar Suryabhan Dahule Vs. State of Maharashtra & Ors). The copy of the
order is given as Annexure-l. The matter is about open cast mining project of
M/s Western Coalfields Limited (WCL), Majri Ta- Bhadravati, Dist-Chandrapur
near the agricultural fields of the Applicant. It is alleged that due to mining
project there is diversion of Koradi River/Nala which resulted into damage to the
agricultural fields of the applicant due to backwater in Shirna River/Nala. Also,
the applicant mentions that the diversion of river Koradi has been done without

any permission from the competent authority.

Writ Petition filed by Applicant- Shri Madhukar Dahule in Hon’ble High Court of
Bombay at Nagpur, for seeking directions, transfers of Writ petition to Hon’ble
NGT by Hon’ble High Court of Bombay at Nagpur, Allegation//Submission by
Applicants, Submission made by the Collector Chandrapur, MPCB, Western Coal
Field Ltd (WCL) etc along with the constitution of the committee and directions
given by the Hon’ble NGT are reproduced here from the order of the Hon’ble
NGT-

“1. The Application has been registered in Hon’ble National Green Tribunal
(NGT) on transfer of a Writ Petition by the High Court of Bombay at Nagpur (Writ
Petition No. 2190/2018), vide order dated 25.02.2020 as follows:-
“We have heard learned counsel for the parties and perused the prayers
that are made in the writ petition. On hearing the learned counsel for the
parties, we find that in view of provisions of Sections 14 and 15 of the
National Green Tribunal Act, 2010 the Tribunal as constituted under that Act

1
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would be in a position to adjudicate the prayers made in the present writ
petition. Similarly, in the light of observations made in paragraph 38 of the
judgment in Bhopal Gas Peedith Mahila Udyog Sangathan & Ors. v. Union
of India & Ors., AIR 2012 SC 3081, the said Tribunal would have jurisdiction
as well as expertise to adjudicate the prayers made in the writ petition.
Hence the present proceedings are transferred to the National Green
Tribunal, Western Zone Bench, Pune. Office to take necessary steps in that
regard.”

The Writ Petition was filed by the applicant herein seeking, inter- alia,
following directions:-

(A) Direct the Chief Managing Director, Western Coalfields Limited, Majri-
Respondent No. 3 to furnish all information pertaining to the diversion of
the said river Koradi before this Hon’ble Court;

( B) Direct the Western Coalfields Limited, Respondent No. 2 to compensate
the present petitioner to the tune of Rs. 39,60,273/- with interest at the
rate of 12% per annum;

(C ) Direct the Tahsildar, Bhadrawati, District Chandrapur- Respondent No. 6;
Collector, Chandrapur-Respondent No. 4 and Chief Managing Director,
Western Coalfields Limited, Majri, Respondent No. 3, to take steps, so
that no further loss is caused to the present petitioner and the field of the
present petitioner in future and to restore the original position of the
agricultural land of the petitioner and the Koradi river;

( D) During the pendency and final disposal of this petition, direct the Chief

Managing Director, Western Coalfileds Limited, Majri, Respondent No. 3 to
compensate the present petitioner to the tune of Rs. 39,60,273/- with
interest at the rate of 12% per annum and further direct the Tahsildar,
Bhadrawati- Respondent No. 6; Collector, Chandrapur-Respondent No. 4
and the Chief Managing Director, Western Coalfields Limited- Respondent
No. 3 to take steps, so that no further loss is caused to the present
petitioner and the field of the present

(E) Direct the present Respondent No. 1-State of Maharashtra to enquire into

the issue of diversion of river Koradi without permission by the Respondent
No. 2 Western Coalfields Limited; petitioner in future and restore the original
position of the land of the petitioner;”

Case set out in the Writ Petition is that the applicant is an agriculturist in
village Palasgaon, Post Kuchna, Tahsil Bhadrawati, District Chandrapur.
Open Cast Mining is being done near the fields of the applicant by the
Western Coalfields Limited (WCL), Nagpur. In the process, flow of river
Koradi was diverted by the officers of WCL, Majri and the said river Koradi is
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made to flow through a canal besides the fields of applicant. The river so
diverted meets Shirna river near the fields of applicant. The applicant is
unable to cultivate his land and is suffering loss amounting to lakhs of
rupees. The applicant wrote a letter dated 06.12.2015 raising this issue to
the CMD of the WCL, followed by further such letters seeking compensation
for the loss suffered and also sought information whether diversion of the
river was after due permission. It was found that permission taken for
diversion of the river was not from any competent authority. The applicant
earlier approached the High Court by way of W.P. No. 6775/2016, Madhukar
Suryabhan Dahule v. The State of Maharashtra & Ors. which was disposed of
on 13.11.2017 with a direction to the Collector to conduct an inquiry and
pass suitable orders within four months. The applicant made a claim for
compensation of ¥39,60,273/- and also sought restoration of flow of the
river. However, the Collector vide order dated 12.03.2018 merely directed
the WCL to deepen the riverbed of Shingne. No inquiry was conducted
whether diversion of the river was permissible under the law nor
compensation was determined for the loss suffered by the environment and
by the applicant. On further representation, the Tahsildar, Bhadrawati
issued letter dated 28.07.2017 to the WCL that the applicant has suffered
loss due to change of the flow of the river as Survey No. 46/1 was damaged
due to embankment of sand but no compensation was determined nor paid
by the WCL........

The WCL filed its reply to the effect that the diversion was approved by the
Central Design Organization, Nasik, which comes under the Water Resource
Department of Government of Maharashtra. NOC was sought from the
S.D.0., Warora, on which the Tahsildar, Bhadrawati permitted diversion.

The stand of the Maharashtra State PCB is that Board Officer had visited the

diversion spot on 24.07.2019 and the following was found:-

“a) Koradi River is diverted near bridge on Wani-Worora Road in north East
direction.

b) It is observed that WCL, New Majri Under Ground to Open Cast Coal
mine boundary, Embankment and over burden dump are along the
bank of River Koradi.

c) The Koradi River meets with Shirna River at place which is 200 meters
away and at downside of complainant's farm land.

d) Water flow was not observed in Koradi River. However some stagnant
water was observed at Shirna River, at the confluence place.

e) Backwater in Koradi River and Shirna River was not observed near
confluence area of both Rivers. Also backwater was not observed at
the Complainants farm land.

f) Shirna River further meets Wardha River after confluence place.
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g) During course of visit overburden dump was observed along bank of
Shirna River after confluence place. This OBD is dumped by WCL, New
Maijri Under Ground to Open Cast Coal mine.

h) At the time of visit the farm land was found under cultivation and
agriculture use and had standings crops.

i) The Mine water of above said WCL mine is extracted from mine pit.
The same is collected in collection pond and provided primary primary
treatment such as settling pits and the treated mine water is reused
for dust separation, firefighting and remaining mine water is
discharged into the nalla which further leads to Koradi River. However
during the course of visit the nalla was found dry and there was no
discharge of WCL mine water into the Nalla/ River.

j) The above said WCL mine has vehicle repairing and washing
workshop. For the treatment of waste water generated from the
above said workshop, WCL has provided Effluent Treatment Plant.
During the course of visit the Workshop was not in operation.

k) It is observed that Koradi River is diverted by WCL, in the WCL mine
lease area and further it passes through lease area and meets W
Shirna River.

/) Complainant's agriculture land is outside the WCL mine lease area.

m)  The approximate length of Koradi River from diversion point upto the
confluence of Koradi and Shirna River is around 2 Kms.”

The stand of the Collector is that on inquiry damage of crop was found due
to back water of the river, upon which order dated 12.03.2018 was passed
directing WCL to deepen the Shirna river.

We have heard Learned Counsel for the applicant. None appears for the
respondents. We have perused the available record with the assistance of
learned Counsel for the applicant.

From the above resume, it is clear that there is diversion of the river and also
damage to the fields of the applicant. Diversion of the course of river is a
serious matter which cannot be undertaken merely on the basis of
permission for mining. EC granted for mining cannot contemplate this being
done. It is not shown to be part of the project for which EC has been granted.
Change of course of river has huge implications on environment which have
never been studied without which such change of course cannot be held to
be justified merely because the design is approved by some authority or
permission is granted by the Tehsildar which authorities obviously have no
expertise nor authority to assess environmental impact. The matter is
covered by public trust doctrine as laid down in M.C. Mehta v Kamal Nath &
Ors.1 The statutory authorities under obligation to protect environment
have miserably failed in their duty in breach of trust reposed in them. The
Project Proponent (PP) has thus to be held accountable for retoration of the
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environment by way of polluter pays principle and for taking restoration
measures which need to be scientifically assessed. Though the Collector has
directed deepening of river Shirna, the same by itself cannot be held to be
adequate either for restoration of the environment or for compensating the
applicant. It appears that the authority responsible for monitoring
compliance of the conditions of Environment Clearance needs to look into
the matter. Further, any changes in the stream obstructing the flow are
prohibited under Section 24 (1)(b) of the Water (Prevention & Control of
Pollution) Act, 1974 as follows:

“24(1)(b) no person shall knowingly cause or permit to enter into any stream
any other matter which may tend, either directly or in combination with
similar matters, to impede the proper flow of the water of the stream in a
manner leading or likely to lead to a substantial aggravation of pollution due
to other causes or of its consequences.”

Accordingly, we direct the WCF to take appropriate measures for restoration
of environment and compensating the applicant. We also appoint seven-
member joint Committee comprising representatives of the MOoEF&CC,
Ministry of Jal Shakti, CPCB, State PCB, Irrigation and Agricultural
Departments, Government of Maharashtra and District Magistrate,
Chandrapur. CPCB and State PCB will act as nodal agency for coordination
and compliance.

The Committee may visit the site and conduct all other proceedings online
and look into the extent of damage to the environment and to the fields of
the applicant and suggest remedial measures over and above the measures,
if any, taken by the WCF so far, including the amount of compensation on
polluter pays principle to cover the cost of restoration and compensation to
be paid to the victims. First meeting of Committee may be held within one
month and its report may be furnished to this Tribunal within two months
thereafter by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF which
may also be uploaded on the website of State PCB simultaneously so that
the concerned parties/Departments can access the same for further course
of action. A copy of the report also may be furnished to the WCF for
compliance/response. The Committee will be free to interact with all the
stakeholders and take the assistance of any other expert
organization/individual.”

2.0 THE COMMITTEE:

In compliance to the aforesaid order, seven-member joint Committee comprising

representatives of the MoEF&CC, Ministry of Jal Shakti, CPCB, MPCB, Irrigation
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and Agricultural Departments, Government of Maharashtra and District

Magistrate, Chandrapur, constituted, as follows:

Name of Member/ Representative

Department/
Organization

Shri S.S. Bonal

Director,

Regional Office, Nagpur Central Water
Commission (CWC)

Ministry of Jal Shakti

Dr P.R. Sakhare
Scientist 'E’,
Integrated Regional Office, Nagpur

Ministry of Environment, Forest
& Climate Change

Shri Subhash Shinde
Sub Divisional Magistrate (SDM), Warora

Collector Office, Chandrapur

Shri S.B. Kale
Executive Engineer

Irrigation Department,
Chandrapur

Shri C. S. Thakre
Sub-Divisional Agriculture Officer

Agriculture Department,
Warora

Shri Pratik Bharne
Scientist 'E’,
Regional Directorate, Pune

Central Pollution Control Board
(Nodal Agency)

Shri Umashankar Bhadule
Sub Regional officer

MPCB Chandrapur
(Nodal Agency)

3.0 SCOPE OF COMMITTEE:

The Committee was directed to:

e visit the site and conduct all other proceedings online,

e ook into the extent of damage to the environment and to the fields

of the applicant,

e suggest remedial measures over and above the measures, if any,

taken by the WCF so far, including the amount of compensation on



4.0

5.0

5.1

polluter pays principle to cover the cost of restoration and

compensation to be paid to the victims.

APPROACH BY THE COMMITTEE:

Preliminary Meeting on 02.07.2021 was held through video
conferencing with committee members

Site visit on 28.07.2021 along with Applicant and officials of M/s WCL,
Majari followed by meeting of committee members with officials of
M/s WCL.

Meeting through VC on 29.10.2021, 17.11.2021, 14.01.2022
Information/Data/Reports/Comments collection from different
concerned departments/members, discussion and preparation of

Report

OBSERVATIONS & FINDINGS

ABOUT AREA- RIVERS, NEARBY VILLAGES, AGRICULTURE FARMS/LANDS

OF APPLICANT AND WESTERN COAL FIELDS (WCL), MAJRI, TALUKA-

BHADRAWATI, DIST- CHADRAPUR

The area is at a distance of about 140 km from Nagpur via Warora located

in eastern part of Maharashtra in Vidarbha. The Majri railway station, within

the area is located about 17 km from Warora railway station on the Wardha-

Kazipeth main branch of Central Railway. The Majri-Wani branch line passes

through the central part of New Majri Colliery separating New Majri UG to

OC mine in northern side from New Majri Sector-IA & IIA Extension OC in

southern side. National Highway- 930 passes along the northern boundary of

the project connecting Warora and Wani town. Many coal mines (New Majri

Sector-IA and IIA OC, Navin Kunada OC, Kolar Pimpri OC etc) are located in

south of the project.

The location map of Mine (M/s WCL), nearby villages, rivers and are shown in

the following maps/images-
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IMAGE 1 - LOCATION OF MINE M/S WCL NEW MAJRI TA- BHADRAVATI, DIST

CHANDRAPUR
Location Plan Showing Aerial Distance from Nearby Urban Habitates
Nagpur from New Majri UG to OC
.‘“ B Ve, mrm Yekona\k & "?“.Jm"l”

-

‘]ﬂ&sﬂs’ Zome (10 kms)
£ Mne Boundary M UG fo OC

IMAGE 2- LOCATION PLAN SHOWING AERIAL DISTANCE FROM NEARBY

TOWNS/VILLAGES



5.1.1 RIVERS/ NALA

The Wardha River (major river) flows along the mine boundary in south-west of
the Mine. Shirna River flows adjacent to the North Eastern and Eastern side of
the mine boundary which is joined by diverted Koradi Nala (which passes within
the mine boundary near to the northern side of the mine) and Konda Nala
before meeting with Wardha River in South-East Side. The Shirna, Koradi and
Konda Nallas are non-perennial. Locations of these River/Nala and micro-

watersheds is shown below Image-3.

P et o e MWSPE 0NE
— . +

A

2N R enct PLAN SHOWING DRAINAGE IN
Y = SR N BUFFER ZONE OF NEW MAJRI
< - [ =\ UG TO OC MINE

27N

MINE BOUNDARY

_x 0
LEGEND
—— BOUNDARY OF NEARBY WORKING MINES
» ,
S | POND | RESERVOIR
| o 3 km — RIVER | RALA
{

+ — —+
ISEE MVTE MSUE MOUE

IMAGE 3-PLAN SHOWING RIVERS/NALAS NEAR MINE M/S WCL NEW MAIJRI

5.1.2 VILLAGES

The villages in the vicinity of the mines are Kuchana, Shivajinagar, Palasgaon,
Naglone and Patala. The land of these village is mostly used for cultivation
purpose. Cash crop like cotton, chilies etc are also grown apart from standards
agriculture product like rice, wheat & jawar. The forest near the mines are

mostly of type- Jhudapi Jungle.
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5.1.3 AGRICULTURE LANDS OF APPLICANT

The Applicant Shri Madhukar Dahule has two agriculture lands i.e. one is just
near the confluence point of Shirna River and diverted Koradi Nala (Survey No. 2
Village Palsagaoan, Area-0.74 HR) and other (Survey no. 46/1, Village Palasgaon
Area-1.44 HR) which is away from confluence point, which is also besides Shirna
River but in the upstream side of the confluence point. Survey No 2 belongs to
Madhukar Suryabhan Dahule, Parshuram Shreehari Dahule, Namdev

Ramchandra Dahule and others.

5.1.4 M/S WESTERRN COALFIELDS LIMITED (WCL)

M/s Western Coalfields Limited (WCL) is one of the eight Subsidiary Companies
of Coal India Limited (CIL) which is under administrative control of Ministry of
Coal, Govt of India. The Mine is located in Bhadrawati Tehsil of Chandrapur

district of Maharashtra.

Earlier, the mine was underground situated in the Wardha Valley Coalfields of
Western Coalfield. The New Majri Underground (UG) was converted from
erstwhile New Majri underground Colliery into Open Cast (OC) mine. New Majri
underground colliery was extensively worked since pre-nationalization days
developing only 6 m thickness (in two sections) out of a total of about 17 m of

workable composite coal seam by Bord & Pillar method of working.

The expansion of the Mines (New Majri Underground Mine (UG) to Open Cast
(OC)) carried out in the year 2011, 2017 and 2021. Certified EC compliance
report dated 25.11.2016 and 01.10.2019 issued by RO, MoEF&CC, Nagpur for
EC granted dated 18.02.2011 and dated 13.02.2017, respectively are also
provided. The details of Environmental Clearances (EC) from MoEF&CC, Certified
EC compliance reports along with mine capacity, area and year are given in
Table-01, and copies of the EC, Compliance Reports by RO, MoEF&CC Nagpur are
provided as Annexure-Il (A), 11 (B) , Annexure- Il (A), Il (B), Il (C) & Annexure-
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IV. MPCB has issued Consent to M/s WCL which is valid up 31.03.2022. The CTEs

& CTOs are given in Annexure-V.

TABLE-01

DETAILS OF ENVIRONMENTAL CLEARANCES (EC) PROJECT/MINES- NEW MAJRI

UNDERGROUND MINE (UG) TO OPEN CAST (OC) Mine —M/S WCL NEW MAJARI,

TA- BHADRAVATI, DIST CHANDRAPUR

Year | Production | Mine Lease Details of EC/Certified EC Annexure
Capacity of | (ML) Area Compliance Reports
Mine
2011 | 0.35t00.80 | 479.16 ha MoEF&CC vide ref no. J-| Annexure-
MTPA Tenancy 11015/25/2008-1A.11 (M) Dt. | 1l (A)
land: 460 ha | 18.02.2011
Agriculture Certified EC compliance | Annexure-
land:18.95 report issued by RO, | Il (B)
ha MoEF&CC, Nagpur vide
Forestland: | letter no. F No. 3-16/2011
00 (ENV) dated 25.11.2016
2017 | 0.8t01.20 | --do-- EC for Expansion- MoEF&CC | Annexure-
MTPA vide letter no. J- | N(A) & 111
11015/25/2008-1A.11(M) (B)
dated 13.02.2017 and
further Amendment dated
30.11.2017. as per condition
no. 11 of the aforesaid EC
(At sr. No. 3), this EC dated
13.02.2017 supersedes the
earlier EC granted vide letter
no. J-11015/25/2008-1A.11(M)
dated 18.02.2011.
Certified EC compliance | Annexure-
report of the EC granted vide | Il (C)
letter dated 13.02.2017 of
RO, MoEF&CC, Nagpur vide
letter no. F.No.EC-
607/RON/2017-NGP/5788
dated 01.10.2019
2021 | 1.2t03.00 479.16 to EC for Expansion- MoEF&CC | Annexure-
MTPA 706.28 ha vide its letter no. IA-J-| IV
Tenancy 11015/25/2008-1A.11(M)
land: dated 01.01.2021
460 +220.30
ha=680 ha

11
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Agriculture
land:

18.95
+6.82=25.77
ha

Forest land:
00

5.2

ISSUES RAISED BY THE APPLICANT:

5.2.1 DIVERSION OF RIVER/NALLA WITHOUT PERMISSION

(1)

(1)

As per natural course, Koradi Nala used to traverse (2.5 KM) through mine
lease area of Majri coal mine. Due to expansion/conversion of
underground to open cast mining, the Koradi Nala is diverted with
construction of new channel called diverted Koradi Nala having length 2

KM.

The proposal for diversion of Koradi Nalla was included in the Mining Plan
as well as Environment Management Plant (EMP) (2010) submitted to the
MOEF&CC for grant of EC (08 MTPA-0.8 MTPA). The EMP prepared based
on Term of Reference (ToR) issued by MoEF&CC dated 19.03.2008 which
is issued with reference to Application made by M/s WCL (0.8 MTPA) on
09.01.2008. Further, MOEF&CC granted EC bearing no. EC No. J-
11015/25/2008-IA, 1I(M) Rt. Dated 18/02/2011 Annexure-ll (A) with
Specific Condition- No. (ii) regarding diversion of Koradi Nala. It is
stipulated in the aforesaid condition that-

“Prior approval of the Flood and Irrigation Dept. shall be obtained for
diversion of Nala of 2.5km stretch flowing within the ML areas. Mining
areas shall be undertaken maintaining a minimum safe distance from
nala/river. Stone pitching should be done on the embankment of
nalla/river side. OB for construction of embankment shall be ascertained
for suitability for construction purpose. Stone pitching shall be undertaken

along river/nalla.”
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Thus, it is evident that PP has submitted the intent of Koradi Nala
diversion before the MOEF&CC through incorporating the same in their
documents and accordingly MOEF&CC has granted EC stipulating the

above condition (Annexure-Il A).

The compliance report (dated 25.11.2016) of the EC (dated 18.02.2011)
prepared by RO, MOEF&CC Nagpur is attached as Annexure- Il (B) with
observation on this Specific Condition No. ii, as- “PA submitted that CDO,
Nasik vide letter no. CDO/Dam/ED-2/(59)/90/2016 dated 29.03.2016
approved the diversion plan/design for the diversion of nallah. Copy of the
letter is enclosed as Annexure -2.As per the design approved by CDO
Nasik, the construction of diverted nallah has been completed before
onset of monsoon. Grass seeding has been done on the embankment and
sand bags are placed on rain cuts to prevent soil erosion.PA submitted
that stone pitching along the nallah will be completed before the onset of
next monsoon. PA also submitted that no mining operation will be carried

out within 50 meters of either side of nallah.”

Subsequently, MoEF&CC granted EC for expansion (0.8 MTPA to 1.2
MTPA) vide letter no. J-11015/25/2008-IA.11 (M) dated 13.02.2017 and
Amendment dated 30.11.2017 based on the Compliance Report prepared
by RO, MoEF&CC Nagpur dated 25.11.2016, EMP submitted by M/s WCL,
and deliberation before Expert Appraisal Committee (EAC), MOEF&CC. As
per condition no. 11 of the aforesaid EC, this EC dated 13.02.2017
supersedes the earlier EC granted vide letter no. J-11015/25/2008-
IA.II(M) dated 18.02.2011. Further, MoEF&CC granted EC for expansion
(1.2 MTPA to 3.0 MTPA) vide letter no. 1A-J-11015/25/2008-IA.11 (M)
dated 01.01.2021 based on the Compliance report prepared by RO,
MOoEF&CC, Nagpur dated 01.10.2019, EMP submitted by M/s WCL and
deliberation before Expert Appraisal Committee (EAC), MoEF&CC.
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It is inferred that the expansion of the Mines carried out in the year 2011
from Underground Mine (UG) to Open Cast (OC) Mine, and subsequently
for the capacity in 2017 (0.8 MTPA to 1.2 MTPA) and 2021 (1.2 MTPA to
3.0 MTPA.

As per Specific Condition in EC issued by MOEF&CC, WCL approached the
Central Designs Organizations (CDO) with Application for design of Koradi
Nallah diversion vide letter No.WCL/MA/AGM/LEGAL/11/1338 Dated
02/06/2011. CDO, Nashik comes under Water Resource Department,
Government of Maharashtra engaged in the design of all major structures
in the state of Maharashtra. Approval from Director General,
Maharashtra Engineering Research Institute, Nasik is taken on
05/10/2013 and Agreement for this work was signed between WCL, Majri
Area & CDO Nasik on Dated 18/05/2015.

Accordingly, CDO prepared & submitted designs for diversion for Koradi
River/Nala to WCL Majari Area vide its Letter/Technical Note
CDO/DAM/ED-2/14/2016 dated 31/03/2016 along with- A REPORT ON
DESIGN FOR DIVERSION OF KORADI NALLA IN BHADRAVATI TEHSIL DIST.
CHAI\DRAPUR, WESTERN COALFIELDS LINIITED, MAJRI AREA (Annexure-
Vi)

Sub-Area Manager, New Majri Sub Area, WCL submitted the Nala
Diversion Design and drawings to the Superintending Engineer,
Chandrapur Irrigation Project Circle (CIPC), Chandrapur for getting No
Objection Certificate (NOC) to the said Nala diversion work vide WCL
letter No. WCL/MA/NMSA/SAM/16-17/73 dated 11.04.2016 (Annexure-

VII). Superintending Engineer, CIPC, Chandrapur further forwarded said

14



(V)

(V)

\D)

proposal for NOC to Chief Engineer, Water Resource Department, Nagpur

vide letter no. 3134 dated 21/06/2016.

In the meantime, Tehsildar, Bhadravati vide letter dated 20.05.2016
(Annexure - VIII) instructed Chief General Manager, Western Coal Fields
Limited, Majri Area Kuchana to complete the diversion work of Koradi
Nala by 31.05.2016, based on the meeting held on 16.05.2016 in his
office regarding natural calamity and obstruction of work of Koradi Nala
near the new Majri mine by Farmers for their demand. It was mentioned
by Police Station Officer at the meeting that if the work on Koradi Nala
was not completed before the monsoon, water might seep into the
nearby village and a serious situation could arise and the Patala-Wani
road could also be closed. It is further mentioned in the Tahsildar letter
that Chief General Manager would be personally responsible if this

incidence leads to any difficult situation.

It is mentioned by the WCL that based on the above instruction of
Tahsildar that diversion of Koradi Nala was carried out as per design

provided CDO Nasik.

Subsequently, Asst. Supt. Engineer Chandrapur Irrigation Project Division
communicated vide letter dated 03.04.2017 to Chief. Engineer Water
Resource Department, Nagpur (Annexure-IX) that Asstt Executive
Engineer, Irrigation Department, Warora (Field Officers) along with WCL
officials visited the Nala diversion site on date 02/05/2016.

It is mentioned in the letter further that on perusal of all the facts, it
appears that the WCL has completed the works of Nala Diversion prior
to the permission of the Vidarbha Irrigation Development Corporation

(Irrigation Department, Govt of Maharashtra). Therefore, there is no
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384



385

(Vi)

reasonableness to issue No Objection Certificate for the diversion work

of the Nala.

It is also mentioned in the said letter dated 03.04.2017 that in connection
with Writ Petition No. 6775/2016, WCL informed that Gram Panchayat of
Naglon (letter date 30.12.2016) and Gat Gram Panchayat Vislon-
Palasgaon (letter dated 26.03.2017) has given letters. The copy of letters
from Gram Panchayat are attached as Annexure-X. It is mentioned in
these letters that WCL authorities have completed the work properly prior
to the monsoons as per the order of Tahsildar Bhadrwati, in the year
2016-2017 (May 2016 June 2016). There was no damage to the village
because of the works carried out by WCL authorities and also there was
no crop damage leading economic loss is not observed to any of the
fames in the village. Every year due to heavy rains flood would take place,
but this year the Koradi Nallah had been deepen thrice and in spite of

heavy rains flood like situation didn’t occur.

The sequence of events wrt submission/permissions/visits related to
diversion of Koradi Nala are summarized in the Following Table-02.

TABLE 02- SEQUENCE OF EVENTS

EVENTS DATE
Application for EC submitted by WCL (0.80 MTPA) 09.01.2008
ToR granted by MoEF & CC 19.03.2008
Public Hearing completed 09.09.2008
Submission of Final EIA / EMP to MoEF & CC 05.06.2010

Grant of EC for New Majri UG to OC by MoEF & CC (0.80 | 18.02.2011
MTPA) with Specific Condition (ii) regarding prior
approval of the Flood and Irrigation Dept. for diversion of

Nala of 2.5km stretch flowing within the ML areas.

WCL approached to Central Design Organization (CDO) | 02.06.2011

for obtaining design of diverted section of Koradi Nalla

Approval from Director General, Maharashtra | 05.10.2013

16



Engineering Research Institute, Nasik

Agreement signed between WCL, Majri Area and CDO
Nasik

18.05.2015

Field visit by officials of CDO, Nasik

17.06.2015

CDO Nasik accepted the request and submitted the
design of diverted section of Koradi Nalla to WCL

29.03.2016

WCL submitted the NOC application along with design
and drawings for diversion of Koradi Nalla to
Superintendent Engineer, Chandrapur Irrigation Project
Circle Chandrapur

11.04.2016

Supdt. Engineer CIPC forwarded the letter to Executive
Enginer, Chandrapur Irrigation Division (CID) office for

inspection and report

18.04.2016

EE, CID sent letter to AEE, Warora Subdivision for

inspection & submission of report

25.04.2016

Visit of AEE Warora Subdivision to diversion site and
submission of report to EE CID for further action wrt

application for NOC

02.05.2016

EE CID submitted the report to SE CIPC for further action

19.05.2016

Meeting at Tahsil Office Tehsildar, Bhadravati regarding
natural calamity and obstruction of work of Koradi Nala

near the new Majri mine by Farmers for their demand.

16.05.2016

Date of start of construction of diversion of Nala

17.05.2016

Tehsildar, Bhadravati vide letter dated 20.05.2016
instructed Chief General Manager, WCL, Majri Area
Kuchana for completing the diversion work of Koradi Nala
before 31.05.2016

20.05.2016

Date of end of construction/completion of construction

of diversion of Nala

17.06.2016

Superintendent Engineer, CIPD, Chandrapur forwarded
the proposal of NOC to Chief Engineer, Water Resource
Department, Nagpur

21.06.2016

Gram Panchyat Letter to WCL- have completed the work
properly prior to the monsoons as per the order of
Tahsildar Bhadrwati, during May 2016 to June 2016, no

31.12.2016
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(Vi)

damage to the village because of the works carried out
by WCL authorities and also there was no crop damage

leading economic loss etc

Asst. Supt. Engineer Chandrapur Irrigation Project | 03.04.2017
Division to Chief Engineer Water Resource Department
dated 03.04.2017 and communicated that on perusal of
all the facts, it appears that the WCL has completed the
works of Nala Diversion prior to the permission of the
Vidarbha Irrigation Development Corporation. Therefore,
there is no reasonableness to issue No Objection
Certificate for the diversion work of the Nala.

From the above, it can be inferred that though WCL has applied for the
NOC for the Koradi Nala Diversion, diversion of Koradi Nala carried out
within one month (17.05.2016-17.06.2016) before getting NOC from
Irrigation Department, however, as per the instruction of Tahsildar
Bhadravati for completion of the diversion work of Koradi Nala by
31.05.2016, based on the meeting held on 16.05.2016 in his office
regarding natural calamity, obstruction of work of Koradi Nala near the
new Majri mine by Farmers for their demand and as per feedback given
by Police Station Officer regarding seeping of water into the nearby
village, serious situation could arise and the Patala-Wani road could also
be closed, if the work on Koradi Nala not completed before the monsoon.
It leads to inference that WCL has reached to level of production in open
cast mining where it disturbed the natural course of Koradi Nala through
their mining lease area and there is no other alternative than diversion
before monsoon. Further, WCL kept about three months (from
submitting the Application on 11.04.2016) to complete the diversion
work including time for getting the NOC from the Irrigation Department.
There is lot of gap of time from approach of WCL to Central Design
Organization (CDO) for obtaining design of diverted section of Koradi

Nala on 02.06.2011 to CDO Nasik accepted the request and submitted
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388

the design of diverted section of Koradi Nala to WCL on 29.03.2016 i.e.
about almost 5 yrs and then only about three months from submitting
application for NOC to completion of diversion work. It is informed by
WCL that diversion work is completed in one month (from 17.05.2016 to
17.06.2016). However, committee is of the opinion that the completion

of diversion work seems to be not possible within one month.

The Salient features of the Koradi Nala & diverted Koradi Nala and other
features such as River/Nala lengths, previous land use pattern etc are

given as follows:

TABLE: 03
SALIENT FEATURES OF THE KORADI NALA & DIVERTED KORADI NALA

Koradi River/Nala Diverted Koradi Nala

Length 2.5KM 2 KM

Depth 2-3m Avg Depth 6 m ( max- 9 m)

Widh 6-9 m 25-30m

Date of start of work i.e. diversion of Koradi Nala 17.05.2016
through new Channel

Date of Completion of Work 17.06.2016
Distance between earlier confluence point of Koradi 1.30 KM along
River/Nala to Shirna Nala and present confluence of Shirna Nala

diverted Koradi Nala to Shirna Nala:

Distance from Confluence point of diverted Koradi Nala | 7.5 KM
& Shirna Nala to confluence of Shirna Nala with
Wardha River

Earlier Land use pattern from which diverted Koradi Agriculture
nala passed/ acquired land

The location map/photos showing Koradi Nala (before and after
diversion), Shirna River/Nala, and Applicants Land & Mines are given

below-
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A
DAHULE AGRICULT%E FIEL[R)‘.,“W;

b |

—

200 mtrs | WCL LAND

brom point A TO B diverted Koradi Nallab
Fronm peint C, B. P Natoral Sieng Nallgh

Yellow chlered boundary ine s agriculture field of Madhokay Survebhin Dhaule

IMAGE 4-AGRICUTURE LAND OF APPLICANT, DIVERTED KORADI NALA & SHIRNA NALA (Source: WCL)
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Nalla After
Piversion

" suNalla Before
P;ilasgoan Ba‘stnl DlverSIOn

% Naplone Basthi

i N&18
| Note: “
Mine boupdary s indicative
| for referénce and not to scaie

Mine bourdary is Indicative
for refarence and not to scale

IMAGE 5- KORADI NALLA BEFORE AND AFTER DIVERSION (Source: WCL)
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2

IMAGE-6 DIVERTED KORADI NALA AND STONE PITCHING ALON WI
(Source: WCL)
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/
Diverted Koradi

Nala

\\ 200 mtrs distance between diverted
Koradi Nala and Mr. Dahule Field

Plantation done by WCL in between
diverted Nala and Dahule field

Dahule
Agricultural Field

IMAGE 7- DISTANCE BETWEEN DIVERTED KORADI NALA AND LAND OF APPLICANT
(PLANTATION DONE BY WCL ON ACQUIRED LAND) (Source: WCL)
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Photographs taken during the committee visit on 28.07.2021 are provided below:

Image -09

Image 08 & 09: Koradi Nala entering into the Mine area and further diverted towards left
(photo taken from Wani-Warora road during the committee visit on 28.07.2021)
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Image-10 Diverted Koradi Nala before meeting/confluence with Shirna Nala

Image-11 Confluence of diverted Koradi Nala (right side) and Shirna Nala (left side)
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Image-12 Shirna Nala U/s side before confluence of diverted Koradi Nala
(Photo taken from road to Palasgaon during site visit on 28.07.2021)

Image-13 Shirna Nala in front of agriculture land of the Applicant (Surevy No. 2)
before confluence of diverted Koradi Nala

26



396

Image-14 Crop standing at Applicant land (Survey No. 2) near confluence point of
diverted Koradi Nala & Shirna Nala

Image-15 Crop standing at Applicant land (Survey No. 46/1) away from confluence point of
diverted Koradi Nala & Shirna Nala which is near bank of Shirna Nala
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(X)

(A)

(B)

Regarding provision of permission/consent for diversion of River/Nala
and construction of canal/nala/dam/bandhara etc, committee have
gone through some regulations such as Irrigation Acts, Coal Regulation

Acts, etc and observed following -

As per Central Water Commission (CWC) November, 1997 publication on
"Legal instruments of River in India, Vol-I- constitutional provision,
central laws and notification" in which constitutional provisions under
Seventh Schedule (Article 246) under List-I (Union List) & List-Il (State List)

has been mentioned (at p. no. 1-3).

Under List-Il (State list), entry no. 17 which is reproduced here -Water,
that is to say, water supplies, irrigation and canals, drainage and
embankments, water storage and water power subject to the provisions
of entry 56 of List-I. List-I (union list) entry no. 56 is also reproduced here-
Regulation and development of inter-state rivers and river valleys to the
extent to which such regulation and development under the control of the
Union is declared by Parliament by law to be expedient in the public

interest.

Thus, the matter of “provisions under any Act/Rule/Notification/GR” for
permission of diversion of Nala/River, bestows State Government to

enact, within the constitutional provision.

As per Maharashtra Irrigation Act, 1976 Part-lll Construction &
Maintenance of Canals, under Section-19- Removal of obstructions to
drainage and Section- 22 - Construction of Drainage works, it is stipulated
that when drainage works are necessary Appropriate Authority may
order scheme to be carried out. Section -19 and Section - 22 are

reproduced here-
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“19.  Whenever it appears to the appropriate authority that injury to
the public health or public inconvenience or to any canal or to any
land for which irrigation canal is available, has arisen or may arise
from the obstruction of any river, stream or natural drainage-
course, the Appropriate Authority may, by notification in the
Official Gazette, prohibit, within limits to be defined in such
notification, the formation of any such, or may, within such limits,
order the removal or other modification of such obstruction. The
contents of the notification shall also be published in a newspaper
having wide circulation within such limits.

Thereupon, so much of the said river, stream or natural drainage-
channel as is comprised within such limits, shall be held to be a
drainage work as defined in section 2”

“22. Whenever it appears to the Appropriate Authority that any
drainage work is necessary for the public health or for reclamation
of land, or for the improvement of the proper cultivation or
irrigation of any land, or that protection of floods or other
accumulators of water, or from erosion by any river, is required for
any land (or that a sewage disposal scheme is required for disposal
of effluent from any sewage scheme), the Appropriate Authority
may cause a scheme for such work to be drawn up and carried into
execution ; and the person authorized by the Appropriate Authority
may exercise in connection therewith the powers conferred on
Canal Officers by section 13, 14 and 15 and shall be liable to the
obligations imposed upon Canal Officers by Section 17 and Section
77.

(When Drainage works are necessary Appropriate Authority may
order scheme to be carried out.)”

“Appropriate Authority”, in relation to a canal constructed,
maintained, controlled or managed by the State Government or the
Company or a Zilla Parishad means the State Government, the
Company or the Zilla Parishad respectively;

As per, Chapter-IV- FUNCTIONS AND POWERS OF CORPORATION, Section-
22 Prohibition of construction of dam, bandhara, weir, etc. except with
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approval of Corporation under Vidarbha Irrigation Development
Corporation Act 1997-

“22. No person shall construct, operate or maintain within the area of
operation of the Corporation any dam, bandhara or weir or other
work or any installation for the extraction of surface water without
the prior approval of the Corporation

(Prohibition of construction of dam, bandhara, weir, etc except
with approval of Corporation)

Provided that, the State Government or local authority may,
construct and operate such dams, bandharas, etc., anywhere or
across any river or basin w thin such area of operation or assign or
hand over such dam, bandhara, wok, etc., to the Corporation.”

It can be inferred that as per Maharashtra Irrigation Act, 1976 Part-IlI
Construction & Maintenance of Canals, under Section-19- Removal of
obstructions to drainage, it is mentioned that Appropriate Authority may,
by notification in the Official Gazette, prohibit, within limits to be defined
in such notification, the formation of any such, or may, within such limits,
order the removal or other modification of such obstruction.....
Thereupon, so much of the said river, stream or natural drainage-channel
as is comprised within such limits, shall be held to be a drainage work as

defined in section 2.

Though, as such there is no mention of diversion of River/Stream/Nala in
the said Act, as the Koradi Nala needs to be diverted for the operation of
the open cast mining for the production of coal and thereby causing
obstruction for the flow of Nala, so modification through construction of
another channel for diversion of water flow, Appropriate authority may
order removal or other modification under section-19 as above. Further,
also as per Section-22 of the said Act regarding construction of drainage
works, it is stipulated that when drainage works are necessary

Appropriate Authority may order scheme to be carried out. Also, there
30



5.3

53.1

5.3.2

are no such provisions mentioned for diversion of river /drains in Coal

Mines Regulation Act 1957/2017.

Considering the above, committee can infer that NOC/prior approval of
the Irrigation Department, Govt of Maharashtra is required before such
work though not mentioned regarding diversion of River/Nala in the Acts

related to Irrigation/Mining.

With regard to the diversion of the Koradi Nala, through WCL is applied
for the NOC to the Irrigation Department, WCL has completed the work
of diversion without getting the NOC from Irrigation Department, and
further Official of Irrigation Department said that as the work is
completed before getting NOC, there is no reasonability to issue NOC

(para 5.2.1 VIl Table-02 & Annexure-IX).

BACK WATER, CROP DAMAGE AND COMENSATION THEREOF DUE TO
RIVER DIVERSION

A case regarding compensation against crop lose due to diversion of
Nallah was filed in the Hon’ble Bombay High Court, Nagpur Bench,
Nagpur vide Writ Petition No. 6775 of 2016 by Shri Madhukar Suryabhan
Dahule.

The Hon’ble Bombay High Court, Nagpur Bench, Nagpur
passed the order dated 13/11/2017 with the following direction-

“In this situation we find that respondent no.4 Collector can consider the
controversy and after proper inquiry into facts as per law, can also
quantify compensation.”

Copy of Order dated 13/11/2017 is given at Annexure -XI.
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5.3.5

Hon’ble District Collector, Chandrapur along with SDO Warora, Tahsildar

Bhadrawati, Gat Vikas Adhikar Panchayat Samiti Bhadrawati, Dy. Engineer

Irrigation Department Bhadrawati and other State Officials has visited the

site on 07/12/2017 and based on the spot inspection Hon’ble District

Collector, Chandrapur passed the following order-

a. To deepen the Shirna Nallah to avoid damage to crops due back flow
of flood water (Downstream of Koradi Nallah).

b. In case of any damage to crops before completion of deepening of
nala, compensation to be paid.

Copy of order dated 07/12/2017 is given at Annexure- XII.

As per the order of Collector Chandrapur, WCL Majri Area deepened the
designated Patch of Shirna Nallah by 1 to 2 meter to avoid possibility of
backflow of water. On completion of work the same was reported to
Tahsildar, Bhadrawati along with copy to Hon’ble District Collector,
Chandrapur and Shri Madhukar Suryabhan Dahule (Petitioner) vide letter
No. WCL/MA/SAM/NMSA/SURVEY/2018/419 Dated 16/06/2018. The

copy of letter is attached as Annexure- XIII.

The committee asked Tahsildar, Bhadravati, during the visit of the
committee to the site on 28.07.2021 along with officials of Local
Administration, WCL and Applicant, to provide the details regarding the
crop damage and compensation paid to the Applicant in the past 10
years. In reply, Tahsildar Bhadaravti has provided the information vide
letter dated 13.01.2022 which is modified and provided on 19.01.2022

which are attached as Annexure-XIV.

As per information provided by Tahsildar Bhadravati, it is understood that
Applicant Shri Madhukar Suryabhan Dahule has agricultural land in village
Palasgaon, at Survey No. 2 (area 0.74 HR) and Survey No. 46/1 ( Area-
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1.44 HR). Survey No 2 belongs to Madhukar Suryabhan Dahule,

Parshuram Shreehari Dahule, Namdev Ramchandra Dahule and others.

It is further mentioned that due to backwater of Nala and rain flood
situation, the crop damaged during the financial year 2014-15, 2017-18
and 2018-19 and compensation paid as per Maharashtra Government
Resolution (dated 13.05.2015, 11.09.2019) as shown in following
Table:04. It is understood that flood occurred resulting into the crop

damage in the monsoon period of calendar year 2014, 2017 and 2018.

TABLE:04 COMPENSATION GIVEN BY STATE GOVT TO APPLICANT SHRI

DAHULE FOR CROP DAMAGE DUE TO FLOODING

sur. | Total Area | 33% loss Date & Year of Paid GovF. Payment
No (HR) area (HR) Panchanama | Compensation | Date and
C (Rs.) Year
2 0.74 0.66 2014-15 4500/- 22/1/2015
46/1 1.44 0.66 2014-15 4500/- 22/1/2015
2 0.74 0.4 2017-18 2720/-* 3/9/2019
46/1 1.44 0.7 2017-18 4760/- 3/9/2019
2 0.74 0.25 2018-19 5100/-* Check
Return
46/1 1.44 0.45 2018-19 9180/- 4/3/2021
* Compensation for the year 2017-18 given to Parshuram Shreehari
Dahule for Survey No.2. regarding Compensation for the year 2018-19,
the amount is still not distributed as the cheque returned due to issue of
bank maintenance charges for the account in Bank of Maharashtra,
Kuchana. Other compensation paid to the Applicant.
5.3.6 Regarding, Applicant’s claim for compensation of Rs. 39,60,273/- in the

Petition/Application, Members from District Administration/ Agriculture

Department couldn’t suggest any other methodology to be adopted by
33
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5.3.7

b)

agriculture/revenue department for calculating damage to Farmers/
Applicant due to loss of crop/produce is suggested, in addition to above

as mentioned in para 5.3.5.

The committee requested member of the committee from Irrigation
Department, Shri Kale, Executive Engineer, Chandrapur Irrigation
Department, Chandrapur to provide the report/comment on the water
levels/flood levels of Shirna Nala, Koradi Nala, Floods occurred in the past,
backwater etc. Accordingly, he studied the data measured by the WCL,
past data provided by WCL, information available with his office and

provided his report the committee which is attached as Annexure-XV.

The observations & recommendations of the report are given at

following paras.

WCL authorities are continuously monitoring and recording flood levels in
the Koradi Nalla at the old confluence point during every rainy season
since 2008 up to 2016 before the koradi Nalla was diverted and thereafter
from 2016 onwards the flood levels are being monitored and recorded at
the new confluence point.
Following are the details of Nalla bed/ground levels and flood levels of
Koradi and Shirna Nalla as given below
1. Daily rainfall data is also recorded at the Majari mine site since
2008 onwards.
2. Maximum flood level recorded in the Majari Mine Area in the year
1994 is 192.65 M
3. Nalla Bed Level at confluence of diverted Koradi Nalla and Shirana
Nalla is - 180.00 M
4. Nalla Bed Level of Shirana Nalla near to field of petitioner is -
181.00 M
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5. Length between old and new confluence of Shirana Nallah is @ 1.5
KM
6. Reduce level of petitioner field near confluence is - 186.00 M
C) The Koradi Nalla Diversion work was executed by WCL Authorities in April
- May 2016.

d) The yearly abstract of observed water level of Koradi & Shirna Nalla as
provided by WCL from which numbers of days the flood water level in the
Nalla crossed the petitioners field level is as follows. (Copy of yearly
rainfall and flood level data attached for reference)

Year Number of times flood R.L Date Rainfall on the
Sr. level crossed the petitioner (m) date or on
No. field level (186.00 m) preceding date
(mm)
Before diversion of Koradi Nalla
1 2006 01 188.00 | 06/08/2006 113
2 2007 01 186.70 | 30/06/2007 53
3 2008 01 186.50 | 05/08/2008 115
4 2009 0 - -
5 2010 0 - -
6 2011 0 - -
7 2012 0 - -
188.60 | 25/06/2013 147
187.80 | 16/07/2013 66, 90
187.65 | 17/07/2013 15
187.90 | 19/07/2013 105
8 2013 09 188.00 | 20/07/2013 0
186.30 | 23/07/2013 102, 85
186.50 | 31/07/2013 101
186.50 | 01/08/2013 52
187.10 | 02/08/2013 30
9 2014 0 - - -
10 2015 01 186.15 | 17/09/2015 98
After diversion of Koradi Nalla
11 2016 0 - - -
12 2017 0 - - -
187.00 06/7/2018 102, 90
13 2018 02 186.10 16/7/2018 83, 98, 97
186.50 | 29/07/2019 80, 101
14 2019 02 188.50 | 30/07/2019 123
15 2020 0 - - -
16 2021 0 - - -
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e)

9)

Before Koradi Nalla diversion work, i.e. from the year 2006 to 2015, out of
10 years, only in 05 years (2006, 2007, 2008, 2013 & 2015) has observed
flood level exceeded petitioner field level for a very short period except in
the year 2013 observed flood level has exceeded the petitioner field level
for 09 times from month of June to August. A close look at the data
recorded also shows that the rise in the flood level of Koradi and Shirna
Nalla is observed when there is heavy rainfall recorded in the catchment
(more than 65 mm) on the same day or preceding day. The effect of
backwater of Wardha River up to confluence of Koradi Nalla with Shirna
Nalla is not seen except in the year 2013 from 31/07/2013 to 02/08/2013.
Thus before the Nalla diversion work was undertaken by WCL, petitioners
field as well as other farmers field used to get flooded for short duration
due to heavy rainfall in the catchment of Nalla and thus cause of
petitioners field getting flooded cannot be attributed to any kind of

mining work carried by WCL.

Post 2016, after execution of Koradi Nalla diversion work in May 2016,
flood levels in the river has never exceeded the petitioner’s field level in
year 2016, 2017, 2020 & 2021 except in the 2018 & 2019. That means
flood level was below the petitioner field level. So there is no question of
damage to the petitioners crop in these four (2016, 2017, 2020 & 2021)
years. But in the year 2018 & 2019, the flood level exceeded twice the
field level of petitioner. In 2019, flood water remained for two days in
petitioner field i.e. on 30.07.2019 & 31/07/2019 which might have caused
damage to the standing crops in the field. Again these flood events (2018
& 2019) are caused due to heavy rainfall in the catchment of both Koradi
& Shirana River as can be seen from the rainfall and flood level data

recorded by WCL.

Petitioner’s field is about 200 m away in the left from the diverted Nalla

and the entire area between the diverted Nalla and the petitioners field is
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h)

)

K)

planted with the trees. Petitioners field is about 5 m above the Nalla bed

level adjacent to right bank of Shirna river.

The banks of Shirna River are approximately 4 to 5 in height from river
bed level and banks are found relatively stable. There are huge
embankments of mine overburden material to the right about 100 m
away from diverted Nalla. The diversion section of the Koradi Nalla was

found to be mostly silted near the exit point.

The Shirna River has a narrow section to safely carry its own flood
discharge but the sectional area seems to be insufficient to carry the
combined discharge of both Koradi Nalla and Shirna Nalla simultaneously.
Hence re-sectioning and regradation of Shirna Nalla below the present
confluence point to the old one is required to safely carry the combined
discharge of Shirna River and diverted Koradi river. WCL staff has stated
that the diverted Koradi Nalla section is constructed as per the design and

drawing provided by CDO which needs to be verified.

WCL has erected the poles to record the flood levels in the Shirna River
near petitioner field as well as at the point of confluence of diverted
Koradi Nalla with Shirna River. But these locations are inaccessible during
the flood situation and hence it becomes difficult to record exact flood
level. To overcome this difficulty, WCL have erected another pole at

another location to measure flood level which is easily accessible.

Prima facie it looks that the flooding in the river is caused due to heavy
rainfall in the catchment of both Nallas and has nothing to do with
diversion of Koradi Nalla. The petitioner field is 200 m away from diverted
Nalla. Therefore, a chance of flood water of Koradi Nalla entering the
petitioner’s field is very minimal. But since the petitioner field is adjacent

to the Shirna River bank, so whenever there is heavy rainfall and flood
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level in the Shirna River goes 186.00 m & above, the petitioners field gets
submerged at the same time other nearby fields also gets submerged.
Therefore, petitioner’s contention that flooding of his field is caused due

to diversion of Koradi Nalla is not based on sound facts.

I) It is matter of investigation whether the Shirna river cross section is
sufficient to accommodate the combined design discharge of Koradi River
and Shirna river as calculated by CDO and this can be verified only after
doing the survey work of Shirna River from old confluence point up to new
confluence point. There is also a need to do the survey of diverted Koradi
river in order to verify that the diversion work executed by WCL is as per
design and drawing provided by CDO to WCL. All these survey works can
be taken up by the WCL at their expenditure after the month of December
when flow in the river is sufficiently reduced and the river portion is
accessible.

m) In case the Shirna river section is found insufficient to pass combined
design discharge, then this portion of the river needs re-sectioning &

regradation at the cost of WCL.

5.4 FIELD AND OTHER OBSERVATIONS BY THE COMMITTEE

The committee carried out site inspection on 28.07.2021 followed by meeting
with WCL officials. Sh. V.K. Gupta, Area General Manager, M/s WCL Majri Area,
Sh. K. Chakraborty GM (ENV), WCL HQ, Nagpur and other officials of M/s WCL
were present in the meeting and during the site visit. Sh. Madhukar Suryabhan

Dahule (Applicant) was present at the site during the visit of the committee.

The meeting was convened at M/s WCL Majri where officials of M/s WCL Majri
Area made power point presentation regarding the Mining project, expansion of
project, various permissions for project and communication related to diversion

of Koradi nala, chronology of events related to the relevant Hon’ble High Court
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case and video shoots of drone Survey showing diverted Koradi Nala, Shirna
Nala, Plantation already carried out by M/s WCL on the land between diverted
Koradi Nala & agriculture field of Applicant (Survey no. 2). The Confluence point
of diverted Koradi Nala & Shirna Nala was also shown to the committee

members through the presentation.

Committee after detailed discussion on the information shared by M/s WCL and
directions/points mentioned in Hon’ble NGT Order visited following locations:
e Applicant’s agriculture field Survey No. 2 and Shirna Nala
e Confluence point of diverted Koradi Nala and Shirna Nala
e Diverted Koradi Nala-starting point on Wani - Warora road and end point
i.e. confluence point of diverted Koradi Nala and Shirna Nala
e Applicant’s agriculture field Survey no. 46/1 (away from the confluence
point).

Following observations are made by the Committee:

()] Western Coalfields Limited (WCL), Majri has constructed an open channel
to divert the flow of the Koradi nalla into the Shirna nalla in the area
acquired by the WCL.

(I1)  The flow of Koradi nalla is diverted through open channel constructed on
d/s of bridge on Wani-Worora road up to the Shirna nalla. As reported by
the WCL, construction of diversion channel was completed as per the
design report prepared by the Central Design Organisation (CDO), Nashik,
Government of Maharashtra in the year 2016.

(1) The original course of the Koradi nalla, which joins the Shrina nalla at the
end, has now comes under the area acquired by the WCL, Majri for open
cast mining.

(IV) At the time of the visit, the flow in the Koradi nalla appears to be less in
comparison to the Shirna nalla. As a result, the flow in the diversion

channel is also low.
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V)

(V1)

(VII)

(VII)

(1X)

(X)

5.5
5.5.1

(A)

WCL, Majri has installed the gauge pillar on Shirna nalla & diversion
channel to measure the discharge.

Historical gauge & discharge data of Shirna nalla, Koradi nalla and flow
diverted through diversion channel was not available at the time of visit.
There was deposition of silt in the diversion channel at & around the
confluence point with the Shirna nalla. Also has silt deposition on the u/s
& d/s course of Shirna nalla at confluence.

No back water was observed in the Shirna nalla & in diversion channel at
the time of visit. Water was flowing smoothly in the Shirna nalla.

Farm land of the Applicant is adjacent to the Shirna nalla. No back water
was observed in the farm land at the time of the visit. The distance
between farm land & diversion channel is around 200 m. The area is
acquired land WCL. Tree plantation has been done by WCL in the
acquired land.

The flooding in the adjacent areas along the Shirna Nala during the
monsoon period is a natural occurrence, due to heavy inflow from its
catchment area, back water effect of Wardha River & inflow of Koradi
Nala for particular time. Model study on Shirna Nala through expert

agency could be conducted.

The photographs taken during the visits are already given above.

ISSUES RAISED IN THE ORDER OF HON’BLE NGT
Regarding, River Diversion without impact study; EC granted for mining

cannot contemplate this being done......etc

Regarding impact of Nala diversion is concerned, it is the possibility of
flooding in the catchment area which may result after diversion. This
possibility of flooding in the catchment will affect the downstream users
as well as environment.
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WCL carried out design study of the diversion of Koradi Nala through
Central Design Organization (CDO), Water Resource Department, Nashik,

Govt. of Maharashtra.

Some of the points, observations, points for attention suggested by

CDO are reproduced here from the study report of CDO Nashik-

“The 1 in 100 year flood of 540.780 cumecs for Koradi nalla worked out by
Water Planning Division, Hydrology Projects, Nashik is recommended and
reported by W.C.L. authorities to this organization vide letter No. 3
mentioned under reference and the observed flood at diversion point
communicated as 130 cumecs. As there is a wide variation in quantum of
1 in 100 year flood and observed flood, CDO requested WCL authorities
vide letter No. 4 under reference to inform flood value relevant to this
area vide letter No. 5 under reference, WCL suggested to take 50% of 1 in
100 year flood (540.53 cumecs) i.e. 270.265 cumecs. Accordingly, the
channel section for the diversion is designed for 50 % of 1 in 100 years
flood and for the flood value of Inglis flood as mentioned in the
Government Circular No. MIS-1086/262[51-86]-WRI dated 27-01-1987,

para 4(c) and the Marathi Circular No. ??5’27?—\700.. ?0\7/??5'27?— & Pa.

Y0 {7 Yoo?¥ issued by Planning Department of Maharashtra Government.
In addition to this, the regradation of existing Koradi Nalla for upstream
of start of diversion and Shirna Nalla is also proposed. Out of the two
cross sections, the cross section suitable to the site conditions and
quantum of flood events observed shall be adopted with prior approval
from WCL’s competent authority. The detailed design of proposed
diversion is worked out on the basis of standard CDO code of practice and
relevant 1.S. codes and optimum diversion sections are proposed. All the

technical details are illustrated in this design report. The design report and
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drawings are submitted herewith for your approval. The approved copy of

the report shall be sent to this office for record please.

Before commencement of work and during execution of work following

points of attention shall invariably be referred.

1)

2)

3)

4)

5)

6)

7)

Any excess in quantity or cost due to this design/ drawings in
approved tender shall be ascertained at field level and shall be got
sanctioned from competent authority i.e. WCL before execution. CDO
will not be responsible for increase in cost due to design.

This design and drawing is prepared based on the data supplied by
WCL field authority. Responsibility regarding accuracy of data solely
lies with the field authority. CDO will not be responsible for any
mistakes in design due to inaccurate data.

This drawing should not be used for execution till approval from
competent WCL authority is obtained

Yearly pre-monsoon inspection of this artificial channel is almost
important and the failure of any type like silt depositions, crack on
side slopes etc may be repaired before monsoon so that the channel
will function with its full potential and will not create any problem in
the future.

Sufficient stocks of repair material like gunny bags of sand, murum,
metal etc may be kept in the vicinity of flood banks and nalla plugs for
facilitating repairs, if any, required during monsoon.

Prior permissions of the competent district and local revenue
authorities shall be obtained before start of execution to avoid any
problems in the future.

In accordance with WCL letter dated 24/01/2016, discussion with WCL
authorities, cross sections for two flood value i.e. 50% of 1 in 100
years flood (270.365 cumecs) & Inglis flood (535.076 cumecs) are

proposed. Cross section pertaining to field conditions and previous
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events of flood occurrence shall be adopted with prior approval from
competent WCL authority.

8) All necessary No Objection Certificates required from revenue, forest,
environment and Water Resources authorities shall be obtained by
WCL before commencement of work.

9) During constructions of the embankment of nalla plug, regular quality
control tests and record tests shall be carried out periodically and the
results may be communicated to Central Designs Organization.

10) After completion of the diversion work, the same should be
intimated to local officers of the Water resource department under
whom this area lies. The Officers of Water resources department will
verify that whether the work is executed as per design or not.

11) During first monsoon, the hourly record of flood passed through
channel may be maintained. Also if at any point, scouring takes place
in the diversion channel, these observations should be noted and may

be communicated to Central Designs Organization.”

The design of the diversion of Koradi Nala has been carried out by Central Design
Organization (CDO), Water Resource Department, Nashik, Govt. of Maharashtra.
Regarding impact of Nala diversion is concerned, there may be possibility of
flooding in the catchment area which may result after diversion. This possibility
of flooding in the catchment may affect the downstream environment. As per
the scope of the study, the design of the diversion section for Inglis flood and for
50% flood of estimated 1 in 100 year flood has been taken into consideration.
This aspect is in built in the design. The possibility of occurrence of flood /
adverse impact on the downstream users & environment due to diversion of

Koradi Nallah has been addressed through the CDO’s scientific design.

In addition to Nala diversion section, CDO also proposed the re-gradation of

existing Koradi Nalla for upstream of start of diversion and Shirna Nalla. Out of
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these two cross sections, the cross section suitable to the site conditions and
guantum of flood events observed should be adopted with prior approval from

WCL’'s competent authority.

Thus, CDO has given two sections for both koradi Nalla diversion and Shirna river
after the new confluence. The second section (i.e. Shirna river after the new
confluence) is somewhat bigger in size and decision to adopt this section is left
with WCL based on suitability to the site conditions and quantum of flood events
observed. As re-sectioning/re-gradation of Shirna river done, if any, by the WCL
was not noticed by committee members during the visit on 28.07.2021 to the
site due to monsoon season nor WCL informed any re-sectioning/re-gradation
done by them to the committee. Hence, requirement of re-sectioning/re-
gradation of this second section including completion of the diversion work as
per the CDO design needs to be assessed/verified by appropriate

agency/Irrigation department.

It is also mentioned in the points of attention given by CDO that after
completion of the diversion work, the same should be intimated to local
officers of the Water resource department and the Officers of Water resources
department would verify the execution of the work as per design or not. It is
understood that there is no verification of the diversion work has been done

by the Irrigation Department.

(B) Koradi Nala and Shirna Nala are non-perennial and carries flow in monsoon.
Further, the dimensions of diversion channel (length-2 KM, Width- 25-30 M,
Depth- Avg 6 m (max- 9 m)) and natural course of Koradi Nala (length-2.5
KM, width- 6 M to 9 M and depth- 2 M to 3M) and distance between earlier
confluence point of Koradi River/Nala to Shirna Nala and present confluence
of diverted Koradi Nala to Shirna Nala is about 1.30 KM. Koradi River/Nala

diversion through channel is carried out on their acquired land of WCL for
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which land use pattern was agriculture. The area of influence is small. No

visual impact observed during the site visit due to diversion on environment.

5.5.2 Extent of damage to the environment and to the fields of the applicant
and suggest remedial measures over and above the measures, if any,
taken by the WCF so far, including the amount of compensation on
polluter pays principle to cover the cost of restoration and
compensation to be paid to the victims.

The committee is of the opinion that there is no matter of pollution and damage
thereof in this matter but the flooding of the agriculture lands near the banks of
Shrirna Nala due to rise in water level/back water during rains in monsoon,
which resulted in to crop damage.
Koradi Nala meets with Shirna Nala and combined as Shrirna Nala drains into
major Wardha River. Whenever, there is flooding in the Wardha river due to
heavy rains in its catchment area in the monsoon season, the tributaries like
Shirna Nala received back water and causes flooding in the adjoining areas for
particular time. The distance of Confluence point/Palasgaon village to confluence
of Shirna Nala with Wardha River is about 7.5 km.
As per report from the member of Irrigation Department (para and the crop
damage/compensation information from Tehsil Office, there were regular
instance of flooding during monsoon season in Shirna Nala due to more rains in
the catchment area/backwater in Wardha river before and after Koradi Nala
diversion. Therefore, it can be inferred that flooding in the nearby agriculture
may not due to diversion of the Koradi Nala.

As the crop damage may not be due to back water & flooding because of

diversion of Koradi Nala carried out by WCL, and compensation to the farmers

given by the State Government (Tehsil Office) under the Maharashtra

Government Resolution (dated 13.05.2015 & 11.09.20219) due to flooding in

Monsoon Season, committee is of the opinion that compensation, as claimed by

the Applicant in the Petition/Application, is not appropriate.
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Further, WCL has carried out diversion of Koradi Nala without requisite NOC
from Irrigation Department under provisions Maharashtra Irrigation Act
1996/Vidarbha Irrigation Development Corporation Act 1997 for which WCL has
applied from Irrigation Department. WCL has carried out though as per
instruction from Tahsildar Bhadravati based on the meeting at this office on
natural calamity (refer Para 5.2.1, IV Table-02), committee finds it’s violation of
EC specified condition Il, as per EC granted by MoEF&CC on 18.02.2011.

In view of the above, committee finds it appropriate to compute damages for
contravening mandatory provisions of environmental laws and use
methodology/formula which is given in “Report of the CPCB In-house
Committee on Methodology for Assessing Environmental Compensation and
Action Plan to Utilize the Fund” for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies listing the
instances for taking cognizance of cases fit for violation and levy environmental
compensation. The same has also been referred by the Hon’ble NGT in its order
(para 14 to 16) dated 28/8/2019 in the matter of Original Application No.
593/2017 titled Paryavaran Suraksha Samiti & Anr. Versus Union of India & Ors.,
and also used by various other committee’s constituted by Hon’ble NGT in
various other matters.

The instances considered for levying Environmental Compensation (EC) in the
said report are:

a) Discharges in violation of consent conditions, mainly prescribed
standards / consent limits.

b) Not complying with the directions issued, such as direction for closure
due to non-installation of OCEMS, non-adherence to the action plans
submitted etc.

c) Intentional avoidance of data submission or data manipulation by
tampering the Online Continuous Emission / Effluent Monitoring

systems.
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d) Accidental discharges lasting for short durations resulting into damage
to the environment.
e) Intentional discharges to the environment -- land, water and air
resulting into acute injury or damage to the environment.
f) Injection of treated/partially treated/ untreated effluents to ground
water.
Though such listed instances may not be directly applicable in the current matter
for arriving at the damages amount for contravening mandatory provisions of
environmental laws (w.r.t. diversion of Koradi Nala by constructing new channel
without obtaining NOC/prior approval from Irrigation Department which is
violation of EC Specific Condition No.11 stipulated in EC dated 18.02.2011
granted under EIA Notification under Environment (Protection) Act 1986., an
attempt is being made by this committee to assess the environmental
compensation using the formula prescribed in the said CPCB report which may
be taken as damages amount for contravening mandatory provisions of
environmental laws. The same methodology/formula is used in other Hon’ble
NGT matters. The formula takes into account of number of days violation took
place, pollution index of unit, scale of operation, location factor based on
population and an amount factor in Rupees including deterrent effect for
repeated violations.
Environmental Compensation (EC) in Rupees as mentioned in the aforesaid
CPCB report-
EC=PIxNxR xS xLF

Where,

EC Environmental Compensation in Rs. (INR)

PI Pollution Index of industrial sector. It was suggested that the average
pollution index of 80, 50 and 30 may be taken for calculating the
Environmental Compensation for Red, Orange and Green categories
of industries, respectively.

N Number of days of violation took place

R R is a factor in Rupees, which may be a minimum of 100 and
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maximum of 500. It is suggested to consider R as 250, as the
Environmental Compensation in cases of violation.

S Factor for scale of operation S could be based on small/medium/large
industry categorization, which may be 0.5 for micro or small, 1.0 for
Medium and 1.5 for large units.

LF Location factor could be based on population of the city/town and

location of the industrial unit. For the industrial unit located within
municipal boundary or up to 10 km distance from the municipal
boundary of the city/town, following factors (LF) may be used:

Sl. No. Location Factor#
Population* (LF)
(million)

1 Less than 1 1.0

2 1to<5 1.25

3 5to<10 1.5

4 10 and above 2.0

*Population of the city/town as per the latest Census of India

#LF will be 1.0 in case unit is located >10km from municipal boundary
For critically polluted areas / Ecologically Sensitive areas,

the scope of LF may be examined further.

The factors, considered for calculating Environmental Compensation for M/s
WCL, are given in following table:

Factor Value
Pl | Pollution Index of the 80
Industrial Sector (Red Category Industry as per Consent issued
by the MPCB)
N | Number of days the 1842

violation has taken place | (17.05.2016 - 02.06.2021)

i.e. Date of start of construction of diverted
Koradi Nala i.e. 17.05.2016 without obtaining
NOC permission from Irrigation Department
which is violation of EC (dtd 18.02.2011)
condition till date of order of the Hon’ble
NGT i.e. 02/06/2021.
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R | Factor of ECin Rupees Rs. 250

S | Factor for scale of 1.5
operation of industrial (Large scale industry as per consent issued by
unit MPCB)

LF | Location Factor 1.0

(Population less than 1 million nearby village

Thus, Environmental Compensation (EC),

EC(Rs.)=PIXNxRxSxLF

EC (Rs.) =80 x 1842x250x 1.5x 1

EC (Rs.) = 5,52,60,000
Therefore, Environmental Compensation towards damages for contravening
mandatory provisions of environmental laws i.e. EC condition violation under EIA
Notification /E (P) Act 1986 is Rs, 5,52,60,000 (Rs five crore fifty-two lacs sixty

thousands)

5.5.3 Regarding, any changes in the stream obstructing the flow are
prohibited under Section 24 (1)(b) of the Water (Prevention & Control of
Pollution) Act, 1974 as follows: “24(1)(b) no person shall knowingly cause
or permit to enter into any stream any other matter which may tend,
either directly or in combination with similar matters, to impede the
proper flow of the water of the stream in a manner leading or likely to
lead to a substantial aggravation of pollution due to other causes or of its

consequences.”

The committee referred Water (P &CP) Act 1974, Coal Regulation Act,
Maharashtra Irrigation  Act  and it inferred that there is
restriction/action/punishment for obstruction, impediment or causing pollution
in River/Streams, removal of obstruction, impediment, and relevant provisions

but nothing mentioned about the diversion of River/Stream/Nala except removal
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of such obstruction/ modification of such obstruction and Construction of

Drainage works under Section-19 and Section- 22, respectively, as per Part-Ill

Construction & Maintenance of Canals of Maharashtra Irrigation Act 1976 and it

is stipulated that when drainage works are necessary Appropriate Authority may

order scheme to be carried out. Thus, there is requirement under Maharashtra

Irrigation Act 1976 to take NOC/permission for the modification of obstruction

and construction of channels, weir, Bandhara etc.

6.0

CONCLUSIONS

M/s Western Coalfields Limited (WCL) is one of the eight Subsidiary
Companies of Coal India Limited (CIL) which is under administrative
control of Ministry of Coal, Govt of India. The Mine is located in
Bhadrawati Tehsil of Chandrapur district of Maharashtra. Earlier, the
mine was underground which is situated in the Wardha Valley Coalfields
of Western Coalfield. The New Majri Underground (UG) was converted
from erstwhile New Majri underground Colliery into Open Cast (OC)

mine.

The proposal for diversion of Koradi Nalla was included in the Mining Plan
as well as Environment Management Plant (EMP) (2010) submitted to the
MOEF&CC for grant of EC (08 MTPA-0.8 MTPA). MOEF&CC granted EC
dated 18/02/2011 with Specific Condition that prior approval of the Flood
and Irrigation Dept. shall be obtained for diversion of said Koradi Nala of
2.5 km stretch flowing within the ML areas. Subsequently, MoEF&CC
granted EC for expansion (0.8 MTPA to 1.2 MTPA) vide letter dated
13.02.2017 and Amendment dated 30.11.2017 based on the Compliance
Report prepared by RO, MoEF&CC Nagpur dated 25.11.2016, EMP
submitted by M/s WCL, and deliberation before Expert Appraisal
Committee (EAC), MOEF&CC. Further, MoEF&CC granted EC for
expansion (1.2 MTPA to 3.0 MTPA) vide letter dated 01.01.2021 based on
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the Compliance report prepared by RO, MoEF&CC, Nagpur dated
01.10.2019, EMP submitted by M/s WCL and deliberation before Expert
Appraisal Committee (EAC), MoEF&CC. It is inferred that the expansion of
the Mines carried out in the year 2011 from Underground Mine (UG) to
Open Cast (OC) Mine, and subsequently for the capacity in 2017 (0.8
MTPA to 1.2 MTPA) and 2021 (1.2 MTPA to 3.0 MTPA.

As per specific condition in EC regarding prior approval for diversion of
Koradi Nala dated 18.02.2011, WCL approached CDO, Water Resource
Department, Govt of Maharashtra, Nashik and got scientific study done
and design for diversion of Koradi Nala. Further, WCL has applied for the
NOC for the Koradi Nala Diversion to irrigation Department Chandrapur
on 11.04.2016 and diversion of Koradi Nala carried out during the period
from 17.05.2016-17.06.2016 before getting NOC from Irrigation
Department. It is informed that the said diversion work is carried out as
per the instruction of Tahsildar Bhadravati for completion of diversion
work of Koradi Nala by 31.05.2016, based on the meeting held on
16.05.2016 in his office regarding natural calamity, obstruction of work of
Koradi Nala near the new Majri mine by Farmers for their demand and as
per feedback given by Police Station Officer regarding seeping of water
into the nearby village, serious situation could arise and the Patala-Wani
road could also be closed, if the work on Koradi Nala not completed

before the monsoon.

After NOC Application to Irrigation Department Chandrapur, AEE Warora
Subdivision visited the diversion site 02.05.2016 and there were series of
interdepartmental communication as mentioned in the para 5.2.1, lll, VI,
VIII Table-02. Asst. Supt. Engineer Chandarpur Irrigation Project Division
communicated dated 03.04.2017 to Chief Engineer Water Resource
Department, Nagpur that on perusal of all the facts, it appears that the

WCL has completed the works of Nala Diversion prior to the permission
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of the Vidarbha Irrigation Development Corporation. Therefore, there is
no reasonableness to issue No Objection Certificate for the diversion

work of the Nala.

Gram Panchyat informed to WCL vide letter dated 31.12.2016 that
diversion of Koradi Nala has been completed properly prior to the
monsoons as per the order of Tahsildar Bhadrwati, during May 2016 to
June 2016 and there is no damage to the village because of the works
carried out by WCL authorities and also there was no crop damage
leading economic loss, etc.

It can be inferred that though WCL has applied for the NOC for the Koradi
Nala Diversion, diversion of Koradi Nala carried out without getting NOC
from lIrrigation Department, however, as per the instruction of Tahsildar
Bhadravati as above. It leads to inference that WCL may have reached to
level of production in open cast mining where it disturbed the natural
course of Koradi Nala through their mining lease area and there is no
other alternative than diversion before monsoon. Further, WCL kept
about three months (from submitting the Application on 11.04.2016) to
complete the diversion work including time for getting the NOC from the
Irrigation Department which was required as per EC condition issued
2011. There is lot of time gap in between approaching of WCL to Central
Design Organization (CDO) for obtaining design of diverted section of
Koradi Nala on 02.06.2011 to CDO Nasik accepted the request and
submitted the design of diverted section of Koradi Nala to WCL on
29.03.2016 i.e. about almost 5 yrs. It is informed by WCL that diversion
work is completed in one month as mentioned above. However,
committee is of the opinion that the completion of diversion work seems
to be not possible within one month.

A case regarding compensation against crop loss due to diversion of
Nallah was filed in the Hon’ble Bombay High Court, Nagpur Bench, Nagpur

vide Writ Petition No. 6775 of 2016 by Shri Madhukar Suryabhan Dahule.
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The Hon’ble Bombay High Court, Nagpur Bench, Nagpur
passed the order dated 13/11/2017 with the direction to the Collector to
consider the controversy and after proper inquiry into facts as per law,
can also quantify compensation. Accordingly, Collector, Chandrapur,
along with other officials visited the site on 07/12/2017 and passed the
order to deepen the Shirna Nallah to avoid damage to crops due back
flow of flood water (Downstream of Koradi Nallah) and compensation to
be paid in case of any damage to crops before completion of deepening of
nala. Further, as per WCL letter to Tahsildar, Bhadrawati along with copy
to Hon’ble District Collector, Chandrapur and Shri Madhukar Suryabhan
Dahule (Petitioner), WCL Majri Area deepened the designated Patch of
Shirna Nallah by 1 to 2 meter, as per order of Collector Chandrapur, to
avoid possibility of backflow of water

As per information provided by Tahsildar Bhadrawati to the committee,
due to backwater of Nala and rain flood situation, the crop damaged
during the financial year 2014-15, 2017-18 and 2018-19 (flood occurred
resulting into the crop damage in the monsoon period of calendar year
2014, 2017 and 2018) and compensation paid as per Maharashtra
Government Resolution (dated 13.05.2015, 11.09.2019) to the Applicant
Shri Madhukar Dahule (Rs. 18440/- for Survey No. 46/1 & Rs 4500/- for
Survey No.2, Total Rs. 22,940/-) and Shri Parshuram Dahule (being
partner for Survey No.2 (Rs. 2720 for the year 2017-18). Regarding
compensation (Rs.5100/-) for the year 2018-19 w.r.t. Survey No. 2, the
amount is still not distributed as the cheque returned due to issue of
bank maintenance charges. Details of compensation paid are given at
Table No. 04 at para 5.3.5 above. Regarding, Applicant’s claim for
compensation of Rs. 39,60,273/- in the Petition/Application, Members
from District Administration/ Agriculture Department couldn’t suggest

methodology to be adopted by agriculture/revenue department for
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calculating damage to Farmers/ Applicant due to loss of crop/produce in

addition to above as mentioned in para 5.3.5.

As per report of member of the committee from Irrigation Department,
before Koradi Nalla diversion work, i.e. from the year 2006 to 2015, out
of 10 years, flood level exceeded petitioner field level for a very short
period in 05 years (2006, 2007, 2008, 2013 & 2015) only except in the
year 2013 when flood level exceeded the petitioner field level for 09
times from month of June to August. Further, post 2016, after execution
of Koradi Nalla diversion work in May 2016, flood levels in the river has
never exceeded the petitioner’s field level too in year 2016, 2017, 2020 &
2021 except in the 2018 & 2019, hence damage may not be to the
petitioners crop in these four (2016, 2017, 2020 & 2021) years also.
However, in the year 2018 & 2019, the flood level exceeded twice the
field level of petitioner which have caused due to heavy rainfall in the
catchment of both Koradi & Shirana River as can be seen from the rainfall
and flood level data recorded by WCL. Thus, before the Nalla diversion
work was undertaken by WCL, flooding of petitioner’s field as well as
other farmers field used to occur due to rainfall in the catchment of Nalla
and flooding of petitioners field post Nala diversion may not be
attributed to work carried by WCL.

The Shirna River has a narrow section to carry its own flood discharge but
the sectional area seems to be insufficient to carry the combined
discharge of both Koradi Nalla and Shirna Nalla simultaneously. Hence,
re-sectioning and regradation of Shirna Nalla downsteam to the present
confluence point may be required for the combined safe discharge of

Shirna River and diverted Koradi river.

Prima facie it looks that the flooding in the river is caused due to heavy
rainfall in the catchment of both Nallas and diversion of Koradi Nalla may

not have impact. The petitioner field is 200 m away from diverted Nalla.
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Therefore, chances of flood water of Koradi Nalla entering into the
petitioner’s field is very minimal. But since the petitioner field is adjacent
to the Shirna River bank, so whenever there is heavy rainfall and flood
level in the Shirna River goes 186.00 m & above, the petitioners field gets
submerged as well as other nearby fields. Therefore, petitioner’s
contention that flooding of his field is caused due to diversion of Koradi

Nalla is not based on sound facts.

The design of the diversion of Koradi Nala has been carried out by Central
Design Organization (CDO), Water Resource Department, Nashik, Govt. of
Maharashtra. Regarding impact of Nala diversion is concerned, there may
be possibility of flooding in the catchment area which may result after
diversion. This possibility of flooding in the catchment may affect the
downstream environment. As per the scope of the study, the design of
the diversion section for Inglis flood and for 50% flood of estimated 1 in
100 year flood has been taken into consideration. This aspect is in built in
the design. The possibility of occurrence of flood / adverse impact on the
downstream users & environment due to diversion of Koradi Nallah has
been addressed through the CDO’s scientific design.

In addition to Nala diversion section, CDO also proposed the re-gradation
of existing Koradi Nalla for upstream of start of diversion and Shirna Nalla.
Out of these two cross sections, the cross section suitable to the site
conditions and quantum of flood events observed should be adopted with

prior approval from WCL’s competent authority.

Thus, CDO has given two sections for both koradi Nalla diversion and
Shirna river after the new confluence. The second section (i.e. Shirna
river after the new confluence) is somewhat bigger in size and decision to
adopt this section is left with WCL based on suitability to the site
conditions and quantum of flood events observed. As re-sectioning/re-

gradation of Shirna river done, if any, by the WCL was not noticed by
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committee members during the visit on 28.07.2021 to the site due to
monsoon season nor WCL informed any re-sectioning/re-gradation done
by them to the committee. Hence, requirement of re-sectioning/re-
gradation of this second section including completion of the diversion
work as per the CDO design needs to be assessed/verified by appropriate

agency/Irrigation department.

Koradi Nala and Shirna Nala are non-perennial and carries flow in
monsoon. Further, the dimensions of diversion channel (length-2 KM,
Width- 25-30 M, Depth- Avg 6 m (max- 9 m)) and natural course of Koradi
Nala (length-2.5 KM, width- 6 M to 9 M and depth- 2 M to 3M) and
distance between earlier confluence point of Koradi River/Nala to Shirna
Nala and present confluence of diverted Koradi Nala to Shirna Nala is
about 1.30 KM. Koradi River/Nala diversion through channel is carried
out on their acquired land of WCL for which land use pattern was
agriculture. The area of influence is small. No visual impact observed

during the site visit due to diversion on environment.

As per Maharashtra Irrigation Act, 1976 Part-lll Construction &
Maintenance of Canals, under Section-19- Removal of obstructions to
drainage, it is mentioned that Appropriate Authority may, by notification
in the Official Gazette, prohibit, within limits to be defined in such
notification, the formation of any such, or may, within such limits, order
the removal or other modification of such obstruction..... Thereupon, so
much of the said river, stream or natural drainage-channel as is
comprised within such limits, shall be held to be a drainage work as
defined in section 2.

Though, as such there is no mention of diversion of River/Stream/Nala in
the said Act, as the Koradi Nala needs to be diverted for the operation of

the open cast mining for the production of coal and thereby causing
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obstruction for the flow of Nala, so modification through construction of
another channel for diversion of water flow, Appropriate authority may
order removal or other modification under Section-19 as above. Further,
also as per Section-22 of the said Act regarding construction of drainage
works, it is stipulated that when drainage works are necessary

Appropriate Authority may order scheme to be carried out.

The committee didn’t observe pollution related issues due to diversion of
Koradi Nalla during its visit on 28.07.2021.

As per report from the member of Irrigation Department and the crop
damage/compensation information from Tehsil Office, there were
regular instance of flooding during monsoon season in Shirna Nala due
to more rains in the catchment area/backwater in Wardha river before
and after Koradi Nala diversion. Therefore, it can be inferred that
flooding in the nearby agriculture may not due to diversion of the Koradi

Nala.

As the crop damage may not be due to back water & flooding because of
diversion of Koradi Nala carried out by WCL, and compensation to the
farmers given by the State Government (Tehsil Office) under the
Maharashtra Government Resolution (dated 13.05.2015 & 11.09.20219)
due to flooding in Monsoon Season, committee is of the opinion that
compensation, as claimed by the Applicant in the Petition/Application, is

not appropriate.

Further, WCL has carried out diversion of Koradi Nala without requisite
NOC from Irrigation Department under provisions Maharashtra Irrigation
Act 1996/Vidarbha Irrigation Development Corporation Act 1997 for
which WCL has applied from Irrigation Department, committee finds it’s

violation of EC specified condition Il, as per EC granted by MoEF&CC on
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7.0

(A)

(B)

(€)

18.02.2011 and appropriate to compute damages for contravening
mandatory provisions of environmental law i.e. EC condition violation
under EIA Notification /E (P) Act 1986 and wuse CPCB
Methodology/formula. Accordingly, Environmental Compensation is Rs,

5,52,60,000 (Rs five crore fifty-two lacs sixty thousands).

RECOMMENDATIONS

Irrigation Department should verify the diversion work of Koradi Nala as

mention in the CDO Report.

Irrigation  Department should take appropriate action  wrt
obstruction/modification of Nala/River etc as stipulated under Section-
19, Part-lll Construction & Maintenance of Canals of Maharashtra

Irrigation Act, 1976.

In addition to the diversion section of Koradi Nala, CDO had proposed the
re-gradation of existing Koradi Nala for upstream of start of diversion &
Shirna Nala and out of these proposed two cross sections, the cross
section suitable to the site conditions & quantum of flood events
observed should be adopted with prior approval from WCL's competent
authority.

As re-sectioning/re-gradation of Shirna river was not noticed by
committee members during the visit nor WCL informed about this work
or its requirement to the committee, there is need to assess re-
sectioning/re-degradation requirement of Shirna River before & after the
confluence point of diverted Koradi Nala and Shirna river for proper flow
of water mostly during flood. The aforesaid assessment study may be
carried out by reputed Institute in this field or CDO itself and necessary

re-sectioning/re-degradation of Shirna River may be done based on the
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(D)

(E)

assessment study. The study regarding impact on environment may also
be carried out. WCL shall bear the cost of study and execution of the

work.

The recommendations of CDO (mention in report given by CDO along
with design /drawing) should be implemented by WCL including yearly
pre-monsoon inspection of this artificial channel and the failure of any
type like silt depositions, crack on side slopes etc may be repaired before
monsoon so that the channel will function with its full potential and will

not create any problem in the future.

Environmental compensation Rs. 5,52,60,000 (Rs five crore fifty-two lacs
sixty thousands) as damage to the Environment may be imposed on WCL
for the violation of Environmental Clearance specific condition (EC dated
18.02.2011, issued by MOoEF&CC under EIA Notification, 2006 under
Environment (Protection) Act 1986) regarding prior approval /NOC
requirement from Flood and Irrigation Department for diversion of
Koradi Nala, which has not been obtained by WCL (please, refer para
5.2.1(ll) & 5.3.5).

--00XX00—
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Annexure |

Item No. 05 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing) Original

Application No. 101/2020 (WZ)

Madhukar Suryabhan Dahule Applicant
Versus
State of Maharashtra & Ors. Respondent(s)
Date of hearing: 02.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON HON’BLE
MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER HON’BLE MR.
JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER HON’BLE MR.
JUSTICE BRIJESH SETHI, JUDICIAL MEMBER HON’BLE DR. NAGIN
NANDA, EXPERT MEMBER

Applicant: Mr. Amit Choube, Advocate

ORDER

1. This application has been registered in this Tribunal on transfer of a Writ Petition
by the High Court of Bombay at Nagpur (Writ Petition No. 2190/2018), vide order dated

25.02.2020 as follows:-

“We have heard learned counsel for the parties and perused the prayers that are
made in the writ petition.

On hearing the learned counsel for the parties, we find that in view of provisions
of Sections 14 and 15 of the National Green Tribunal Act, 2010 the Tribunal as
constituted under that Act would be in a position to adjudicate the prayers made
in the present writ petition.

Similarly, in the light of observations made in paragraph 38 of the judgment in
Bhopal Gas Peedith Mahila Udyog Sangathan & Ors. v. Union of India & Ors.,
AIR 2012 SC 3081, the said Tribunal would have jurisdiction as well as
expertise to adjudicate

the prayers made in the writ petition.

Hence the present proceedings are transferred to the National Green Tribunal,
Western Zone Bench, Pune. Office to take necessary steps in that regard.”
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2. The Writ Petition was filed by the applicant herein seeking, inter- alia, following

directions:-

“(A) Direct the present Respondent No. 1-State of Maharashtra to enquire into the

(B)

(€)

(D)

(E)

issue of diversion of river Koradi without permission by the Respondent
No. 2 Western Coalfields Limited;

Direct the Chief Managing Director, Western Coalfields Limited, Majri-
Respondent No. 3 to furnish all information pertaining to the diversion of
the said river Koradi before this Hon ble Court,

Direct the Western Coalfields Limited, Respondent No. 2 to compensate
the present petitioner to the tune of Rs. 39,60,273/- with interest at the rate
of 12% per annum;

Direct the Tahsildar, Bhadrawati, District Chandrapur- Respondent No.
6; Collector, Chandrapur-Respondent No. 4 and Chief Managing
Director, Western Coalfields Limited, Majri, Respondent No. 3, to take
steps, so that no further loss is caused to the present petitioner and the
field of the present petitioner in future and to restore the original position
of the agricultural land of the petitioner and the Koradi river;

During the pendency and final disposal of this petition, direct the Chief
Managing Director, Western Coalfileds Limited, Majri, Respondent No. 3
to compensate the present petitioner to the tune of Rs. 39,60,273/- with
interest at the rate of 12% per annum and further direct the Tahsildar,
Bhadrawati- Respondent No. 6; Collector, Chandrapur-Respondent No. 4
and the Chief Managing Director, Western Coalfields Limited-
Respondent No. 3 to take steps, so that no further loss is caused to the
present petitioner and the field of the present

petitioner in future and restore the original position of the land of the
petitioner;”

3. Case set out in the Writ Petition is that the applicant is an agriculturist in village

Palasgaon, Post Kuchna, Tahsil Bhadrawati, District Chandrapur. Open Cast Mining is

being done near the fields of the applicant by the Western Coalfields Limited (WCL),

Nagpur. In the process, flow of river Koradi was diverted by the officers of WCL, Majri

and the said river Koradi is made to flow through a canal besides the fields of applicant.

The river so diverted meets Shirna river near the fields of applicant. The applicant is

unable to cultivate his land and is suffering
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loss amounting to lakhs of rupees. The applicant wrote a letter dated 06.12.2015 raising
this issue to the CMD of the WCL, followed by further such letters seeking compensation
for the loss suffered and also sought information whether diversion of the river was after
due permission. It was found that permission taken for diversion of the river was not from
any competent authority. The applicant earlier approached the High Court by way of
W.P. No. 6775/2016, Madhukar Suryabhan Dahule v. The State of Maharashtra & Ors.
which was disposed of on 13.11.2017 with a direction to the Collector to conduct an
inquiry and pass suitable orders within four months. The applicant made a claim for
compensation of ¥39,60,273/- and also sought restoration of flow of the river. However,
the Collector vide order dated 12.03.2018 merely directed the WCL to deepen the
riverbed of Shingne. No inquiry was conducted whether diversion of the river was
permissible under the law nor compensation was determined for the loss suffered by the
environment and by the applicant. On further representation, the Tahsildar, Bhadrawati
issued letter dated 28.07.2017 to the WCL that the applicant has suffered loss due to
change of the flow of the river as Survey No. 46/1 was damaged due to embankment of
sand but no compensation was determined nor paid by the WCL. Accordingly, the

applicant filed the present Writ Petition raising following questions: -

“1. Whether the Respondent No. 1-State of Maharashtra should be directed to
enquire into the issue of diversion of river Koradi without permission by the
Respondent No. 2 Western Coalfields Limited?

2 Whether the Chief Managing Director, Western Coalfields Limited, Majri-
Respondent No. 3 should be directed to furnish all information pertaining to the
diversion of the said river Koradi before this Hon ble Court?

3 Whether the Western Coalfields Limited, Respondent No. 2 should be
directed to compensate the present petitioner to the tune of Rs. 39,60,273/- with
interest at the rate of 12% per annum?
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Whether the Tahsildar, Bhadrawati, District Chandrapur; Collector,

Chandrapur, and Chief Managing Director, Western Coalfields Limited, Majri,
should be directed to take steps, so that no further loss is caused to the petitioner
and to the field of the

petitioner in future and to restore the original position of the agricultural land of
the petitioner and the Koradi river?”

4. The WCL filed its reply to the effect that the diversion was approved by the

Central Design Organization, Nasik, which comes under the Water Resource Department

of Government of Maharashtra. NOC was sought from the S.D.O., Warora, on which the

Tahsildar, Bhadrawati permitted diversion.

5. The stand of the Maharashtra State PCB is that Board Officer had visited the

diversion spot on 24.07.2019 and the following was found:-

“a)

b)

9)

h)

Koradi River is diverted near bridge on Wani-Worora Road in north East
direction.

It is observed that WCL, New Majri Under Ground to Open Cast Coal
mine boundary, Embankment and over burden dump are along the bank of
River Koradi.

The Koradi River meets with Shirna River at place which is
200 meters away and at downside of complainant's farm land.

Water flow was not observed in Koradi River. However some stagnant
water was observed at Shirna River, at the confluence place.

Backwater in Koradi River and Shirna River was not observed near
confluence area of both Rivers. Also backwater was not observed at the
Complainants farm land.

Shirna River further meets Wardha River after confluence place.
During course of visit overburden dump was observed along bank of
Shirna River after confluence place. This OBD is dumped by WCL, New

Majri Under Ground to Open Cast Coal mine.

At the time of visit the farm land was found under cultivation and
agriculture use and had standings crops.
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) The Mine water of above said WCL mine is extracted from mine pit. The
same is collected in collection pond and provided primary primary
treatment such as settling pits and the treated mine water is reused for dust
separation, firefighting and remaining mine water is discharged into the
nalla which further leads to Koradi River. However during the course of
visit the nalla was found dry and there was no discharge of WCL mine
water into the Nalla/ River.

)i The above said WCL mine has vehicle repairing and washing workshop.
For the treatment of waste water generated from the above said workshop,
WCL has provided Effluent Treatment Plant. During the course of visit the
Workshop was not in operation.

k) It is observed that Koradi River is diverted by WCL, in the WCL mine

lease area and further it passes through lease area and meets W Shirna
River.

) Complainant's agriculture land is outside the WCL mine lease area.

m) The approximate length of Koradi River from diversion point
upto the confluence of Koradi and Shirna River is around 2 Kms.”

6. The stand of the Collector is that on inquiry damage of crop was found due to
back water of the river, upon which order dated 12.03.2018 was passed directing WCL to

deepen the Shirna river.

7. We have heard Learned Counsel for the applicant. None appears for the
respondents. We have perused the available record with the assistance of learned Counsel

for the applicant.

8. From the above resume, it is clear that there is diversion of the river and also
damage to the fields of the applicant. Diversion of the course of river is a serious matter
which cannot be undertaken merely on the basis of permission for mining. EC granted for
mining cannot contemplate this being done. It is not shown to be part of the project for
which EC has been granted. Change of course of river has huge implications on
environment which have never been studied without which such change of course cannot

be held to be justified merely
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because the design is approved by some authority or permission is granted by the
Tehsildar which authorities obviously have no expertise nor authority to assess
environmental impact. The matter is covered by public trust doctrine as laid down in
M.C. Mehta v Kamal Nath & Ors.: The statutory authorities under obligation to protect
environment have miserably failed in their duty in breach of trust reposed in them. The
Project Proponent (PP) has thus to be held accountable for retoration of the environment
by way of polluter pays principle and for taking restoration measures which need to be
scientifically assessed. Though the Collector has directed deepening of river Shirna, the
same by itself cannot be held to be adequate either for restoration of the environment or
for compensating the applicant. It appears that the authority responsible for monitoring
compliance of the conditions of Environment Clearance needs to look into the matter.
Further, any changes in the stream obstructing the flow are prohibited under Section 24
(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 as follows:

“24(1)(b) no person shall knowingly cause or permit to enter into any stream any

other matter which may tend, either directly or in combination with similar matters,

to impede the proper flow of the water of the stream in a manner leading or likely

to lead to a substantial aggravation of pollution due to other causes or of its
consequences.”’

9. Accordingly, we direct the WCF to take appropriate measures for restoration of
environment and compensating the applicant. We also appoint seven-member joint
Committee comprising representatives of the MoEF&CC, Ministry of Jal Shakti, CPCB,
State PCB, Irrigation and Agricultural Departments, Government of Maharashtra and
District Magistrate, Chandrapur. CPCB and State PCB will act as nodal agency for

coordination and compliance.

1(1997) 1 SCC 388
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10. The Committee may visit the site and conduct all other proceedings online and
look into the extent of damage to the environment and to the fields of the applicant and
suggest remedial measures over and above the measures, if any, taken by the WCF so far,
including the amount of compensation on polluter pays principle to cover the cost of
restoration and compensation to be paid to the victims. First meeting of Committee may
be held within one month and its report may be furnished to this Tribunal within two
months thereafter by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF which may also be uploaded
on the website of State PCB simultaneously so that the concerned
parties/Departments can access the same for further course of action. A copy of the report
also may be furnished to the WCF for compliance/response. The Committee will be free
to interact with all the stakeholders and take the assistance of any other expert

organization/individual.

List for further consideration on 09.12.2021.

A copy of this order be forwarded to the MoEF&CC, Ministry of Jal Shakti,
CPCB, State PCB, Irrigation Department, Government of Maharashtra, Agricultural
Department, Government of Maharashtra, District Magistrate, Chandrapur and WCF by

e-mail for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, IM

M. Sathyanarayanan, JM
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June 02, 2021
Original Application No. 101/2020 (WZ) AVT

Brijesh Sethi, JIM

Dr. Nagin Nanda, EM
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Ministry of Environment & Forests (MOEF)

Paryavaran Bhawan,
C.G.0.Complex,
New Delhi -110510
No.J-11015/25/2008-1A.11 (M)
Dated: 18™ February 2011
To,
Chief General Manager
M/s Western Coalfields Ltd.,
Coal Estate, Civil Lines,
NAGPUR — 440001.

Sub: New Majri UG to OC Mine (0.35 MTPA to 0.8MTPA ML area from 479.16 ha) of M/s
Western Coalfields Ltd. (WCL), located in village Shivji Nagar Majri, Tehsil
Bhadrawati, District Chandrapur, Maharashtra - environmental clearance — reg.

Sir,

This is with reference to letter No43011/129/2007-CPAM dated 09.01.2008 of Ministry of Coal
forwarding the application for Terms of Reference (TOR) and this Ministry’s letter dated 19.03.2008
granting TOR to the above-mentioned project and subsequent letter No. WCL/ENV/HQ/5-H/225 dated
8.06.2010 for environmental clearance and letters dated 27.07.2010, 12.11.2010 and 31.12.2010 on
the aforesaid subject. The Ministry of Environment & Forests has considered the appfication. 1t is
noted that the present proposal is to convert existing New Majri Underground mine to
Opencast Mine project and for expansion in production from 0.35 MTPA to 0.BMTPA in an
ML area from 479.16 ha. There area no ecologically sensitive areas such as Naticnal Parks, Wildlife
Sanctuary, Biosphere Reserves found in the 10 km buffer zone. The mine is located at a distance of
28.5km, 15.4km and 37.2 km from the critically polluted areas of MIDC Chandrapur, Ghuggus and
Ballarpur which also fall in between the mine and the Tadoba Andheri Tiger Reserve. River Wardha
flows at distance of 1.5 km to 2.5 km .The project involves diversion of Koradi nalla of 2.5 km length.
As the whcle mine area falls below HFL of the river, an embankment has been propeosed at the
periphery of mine,

Of the total lease area of 479.16 ha, 24.50 ha is in passession of the company and the
balance 435.74 ha is to be acquired. The lease area consists of the 460.24 ha agricultural land, 15.24
ha of wasteland and 3.68 ha of forest land. Forest land of 3.68 ha is judpi jungle. Forestry clearance
has been applied for. Coal grade is *C-D". ultimate working depth mining will be 300m bgl. Mining will
be opencast by mechanised method involving shovel-dumper. Of the total ML area of 479.16 ha, area
for excavation is 114.35 ha, external 0B dump area 101.70 ha, infrastructure 10.00 ha, blasting
zone/safety zane-64.62 ha, area for future extension 137.10 ha, area for rationalization of boundary
51.39 ha. Water table is in the range of 10-15.90 m bgl during pre-monscon and 9.80-15.60m bgl
during post-menscon. Estimated peak water requirement is 256 m*/day which will be met from mine
pit water. Peak mine water discharge is estimated to be 5000m3/day. Estimated total OB generation
from the mine is 43.05 Mm? over the life; which is to be stored almost entirely in one external OB
dump of 101.07 ha of a max. height of 60m and a small quantity of 1.5 Mm® OB is proposed to be
used in construction of embankment. No internal dumping is proposed due to steepness of gradient.
At the post mining stage, the decoaled void of 114.35 ha would be left as a water body. An estimated
2424 TPD of coal from CHP is to be transported by truck to New Maijri UG/and thereafter by rail.
Balance life of the project is about 20 years. The project involves R&R of one village-Dafai comprising
261 houses of WCL employees and 129 Private houses. Public Hearing was held on 9.09.2008.
Project was approved by WCL on 17.12.2007. Capital cost of the project is Rs. 77.1055 crores.

M
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2.

The Ministry of Environment & Forests hereby accords environmental clearance for the

above-mentioned New Majri UG to OC Mine of M/s Western Coalfields Ltd. (WCL), for

change of method of mining from underground to opencast and for expgnsmn in
production from 0.35 MTPA to 0.8 MTPA ML in area 479.16 ha under the provisions of the
Environmental Impact Assessment Notification, 2006 and subsequent amendments thereto and
Circulars there under and subject to conditions specified below:

A.

(M

(if)

(i)

(iv)

(vii)

(ix)

(x)

(x0)

{xii)

(i)

Specific Conditions

No mining operations shall be undertaken in 3.68 ha forestland, until forestry clearance has
been obtained under the provisions of FC Act, 1980.

Prior approval of the Flood and Irrigation Dept. shall be obtained for diversion of a Nala of 2.5
km stretch flowing within the ML areas. Mining operations shall be undertaken maintaining a
minimum safe distance from river/nala. Stone pitching should be done on the embankment of
nalta/river side. OB for construction of embankment shall be first ascertained for suitability for
construction purpose. Stone pitching shall be undertaken along the river/nala.

Top soil shall be stored in the earmarked site and shall be used within a year of its generation
for green belt development and for plantation/reclamation.

OB shall be stacked at the earmarked one external OB dumpsite of 101.70 ha. Ultimate slope
of the dump shall not exceed 28°. Monitoring and management of rectaimed dumpsite shall
continue until the vegetation in all the dumps becomes self-sustaining. Compliance status
shall be submitted to the Ministry of Environment & Forests and its Regional office located at
Bhopal on an yearly basis, An Action Plan to reclaim the old OB dumps along River Wardha
be prepared and implemented. Action Plan for reclamation of old abandoned dump should be
furnished to ministry.

Garland drains {size, gradient and length) around the safety areas and low lying areas
sump capacity shall be designed keeping 50% safety margin over an above the peak sudden
rainfall and maximum discharge in the area adjoining the mine sites. Sump capacity shall also
he provided adequate retention period to allow proper settling of silt material.

Catch drains and siltation ponds of appropriate size shall be constructed to arrest silt and
sediment flows from soil, OB and mineral dumps. The water so collected shall be utilized for
watering the mine area, roads, green belt development, etc. The drains shall be regularly
desilted and maintained properly.

Garland drains (size, gradient and length) and sump capacity shall be designed keeping
50% safety margin over and above the peak sudden rainfall and maximum discharge in the
area adjoining the mine site. Sump capacity shall also provide adequate retention period to
allow proper settling of silt material.

Dimension of the retaining wall at the toe of the dumps and OB benches within the mine to
check run-off and siltation shall be based on the rainfall data.

Crushers at the CHP shall be operated with high efficiency bag filters/water sprinkling system
shall be provided to check fugitive emissions from crushing operations, conveyor system
which shall be closed, haulage roads, transfer points, etc.

Drills shall be wet operated only.

Controlled blasting shall be practiced with use of delay detonators and only during daytime,
The mitigative measures for control of ground vibrations and to arrest the fly rocks and
boulders shall be implemented.

W
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(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

{xxi)

Transportation of coal from mine pit to railway siding for a distance of 2 km shall be by closed
conveyors only., Road used for transportation of coal from CHP to railway siding shall be black
topped and developed with 3-tier avenue plantation using a mix of species suitable for
controlling fugitive dust emissions.

No groundwater of water from River Wardha shall be used for mining operations. Any
additional water requirement shall be met from mine pit water and from rainwater harvesting
systems.

Regular monitoring of groundwater level and quality shali be carried out by establishing a
network of exiting wells and construction of new peizometers. The monitoring for quantity
shall be done four times a year in pre-monsoon (May), monscon (August), post-monsoon
(November) and winter (January) seasons and for quality in May. Data thus collected shall be
submitted to the Ministry of Environment & Forests and to the Central Poltution Control Board
quarterly within one month of monitoring.

The Company shall put up artificial groundwater recharge measures for augmentation of
groundwater resource in case monitoring of groundwater levels indicate dedine of water
table. Any additional water requirement for mining operation shall be met from
rainwater/recycling of water only. The project authorities shall meet water requirement of
nearby village(s) in case the village wells go dry due to dewatering of mine.

ETP shall also be provided for treatment of effluents from workshop, CHP and an STP shall be
provided for treating wastewater from the township and the treated effluents shall be used
for green belt development. Wastewater generated form the mine shall be treated and
recycled for mine operations to the extent possible and the balance shall be treated to
prescribed standards before discharge into the surface waters/agricultural use.

Besides carrying out regular periodic health check up of their workers, 10% of the workers
identified from workforce engaged in active mining operations shall be subjected to health
check up for occupational diseases and hearing impairment, if any, through an agency such
as NIOH, Ahmadabad within a period of one year and the results reported to this Ministry and
to DGMS.

A Plan for afforestation of the mine lease of an area not less than 133 ha shall be
implemented; which includes reclaimed external OB dump (90 ha), vacant land (43ha) along
ML boundary, along roads & infrastructure (3 ha), green belt, and area for rationalisation area
within the lease and vacant land (40 ha) and within the in township by planting native species
in consultation with the local DFO/Agriculture Department. The density of the trees shall be
around 2500 plants per ha.

The entire decoaled void of 114.35 ha being left as a water body shall be reclaimed along the
upper slopes of the void/water body which is gently sloped with grass and plantation. The
quality of water in the water body shall be closely monitored.

For monitoring fand use pattern and for post mining land use, a time series of land use maps,
based on satellite imagery (on a scale of 1: 5000) of the core zone and buffer zone, from the
start of the project until end of mine life shall be prepared once in 3 years (for any one
particular season which is consistent in the time series), and the report submitted to MOEF
and its Regional office at Bhopal.

R&R for the expansion project for the Dafai village involving 261 houses of WCL & 129 houses
of private owners shall be completed within agreed time frame, R&R shall follow the norms of
the Naticnal R&R Policy or the R&R Policy of the State Government whichever is higher,

70



{xxii)

(xxiii)

(1)

(i)

(iii)

{iv)

v

{vi)

(vii)

(Vi)

(ix)

The socio-economic development of the villages covered under CSR shall be not less than Rs
5/tonne of coal and shall be monitored over the life of the project using UNDP Human
Development Indices and reported as part of the Report submitted to MOEF RO, Bhopal.

A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to the Ministry
of Environment & Forests three years before completion of this project. A Habitat Restoration
Plan of the mine area shall be prepared and implemented using a mix of native species found
in the original ecosystem, which were conserved in-situ and ex-situ in an identified area
within the lease for reintroduction in the mine during mine reclamation and at the post
mining stage for habitat restaration. including grazing land and agricultural land.

General Conditions

No change in technology and scope of working shall be made without prior approval of the
Ministry of Environment and Forests.

No change in the calendar plan including quantum of mineral coal and waste being produced
shall be made.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations shall be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets in consultation with the State Pollution Control Board.
Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, in particulates shall be carried out at
least once in six months.

Data on ambient air quality (PM10, PM 2.5, 502 and NOx and heavy metals such as Hg, As,
Ni, Cr, etc) and other monitoring data shall be regularly submitted to the Ministry including its
Regional Office at Bhopal and to the State Pollution Control Board and the Central Pollution
Control Board once in six months. Random verification of samples through analysis from
independent laboratories recognised under the EP Rules, 1986 shall be furnished as part of
the compliance report.

Adequate measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in blasting and drilling operations, cperation of HEMM, etc
shall be provided with ear plugs/muffs,

Industrial wastewater (workshop and wastewater from the mine) shall be properly collected,
and treated so as to conform to the standards including for heavy metals before discharge
prescribed under GSR 422 (E) dated 19™ May 1993 and 31™ December 1993 or as amended
from time to time. Oil and grease trap shall be installed before discharge of workshop
effluents.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of the mineral shall be covered with tarpaulins and optimally loaded.,

Monitoring of environmental quality parameters shall be carried out through establishment of
adequate number and type of poflution monitoring and analysis equipment in consultation
with the State Pollution Control Board and data got analysed through a laboratory recognised
under EP Rules, 1986.

Personnel working in dusty areas shall wear protective respiratory devices and they shall also
be provided with adequate training and information on safety and health aspects.

Occupational health surveillance programme of the workers shall be undertaken
periodically to observe any contractions due to exposure to dust and to take corrective
measures, if needed.
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()

(xi)

{xit)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

3.
environ

4.

A separate environmental management cell with suitable qualified personnel shall be set up
under the control of a Senior Executive, who will report directly to the Head of the company.

The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year-wise expenditure shall be reported
to this Ministry and its Regional Office at Bhopal.

The Project authorities shall advertise at least in two local newspapers widely circulated
around the praoject, one of which shall be in the vernacular language of the locality concerned
within seven days of the clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution control Board and may also be seen at the website of the ministry of Environment &
Forests at http://fenvfor.nic.in

A copy of the envircnmental clearance letter shall be marked to concerned Panchayat/Zila
Parishad, Municipal Corperation or Urban Local Body and local NGO, if any, from whom any
suggestion/representation has been received while processing the propesal. A copy of the
Clearance letter shall also be displayed on the company's website.

A copy of the clearance letter shall be displayed on the website of the concerned State
Pollutiocn Control Board. The EC letter shall also be displayed at the Regional Office, District
Industry Centre and Collector's Office/Tehsildar’s Office for 30 days.

The dearance letter shall be uploaded on the company’s website. The compliance status of
the stipulated EC conditions shall also be upleaded by the project autherities on their website
and updated at least once every six months so as to bring the same in the public domain.
The monitoring data of environmental guality parameters (air, water, noise and soil) and
critical parameters such as PM10, PM2.5, SO, and NO, shall also be displayed at the entrance
of the project premises and mines office and in corporate office and on the company's
website.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions (both in hard copy and in e-mail) to the
respective Regional Office of the MOEF, the respective Zonal offices of CPCB and the SPCB.

The Regional Office of this Ministry located at Bhopal shall monitor compliance of the
stipulated conditions. The Project autharities shall extend full cooperation to the office(s) of
the Regional Office by furnishing the requisite data/ information/monitoring reports.

The environmental statement for each financial year ending 31% March in Form-V is
mandated to be submitted by the project proponent tot the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subseguently, shall also be uploaded ¢n the company’s website along with the status of
compliance of EC conditicns and shall be sent to the respective Regional Offices of the MOEF
by E-mail.

The Ministry or any other competent authority may stipulate any further condition for
mental protection.

Failure te comply with any ¢f the canditions mentioned above may result in withdrawal of this

clearance and attract the provisfons of the Environment {Protection) Act, 1986.

5.

The above conditions will be enforced infer-alia, under the provisions of the Water

{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and Rules. The proponent shall ensure to undertake and provide for the costs incurred

8
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for taking up remedial measures in case of soil contamination, contamination of grour;dﬂlater and
surface water, and occupational and other diseases due to the mining operations. {

™~
f 4

(DrT.Chandini)
- Director

Copy to:

1. Secretary, Ministry of Coal, New Delhi,
2. Secretary, Department of Environment, Government of Maharashtra, 15™ Floor, New Admn.
. Bldg., Madam Cama Road, MUMBAI — 400032.

3. Chief Conservator of Forests, Regional office (EZ), Ministry of Environment & Forests, E-2/240
Arear Colony, Bhopal - 462016,

4. Chairman, Maharsashtra State Pollution Control Board, Kalapataru Point, 3 & 4" Floors, Sion,
Matunga Scheme Road Mo. 8, Opp. Cine Planet Cinema, Near Sion Circle, Sion (E), Mumbai —
400002.

5. Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New
Delhi -110032.

6. Member-Secretary, Central Ground Water Authority, Ministry of Water Resources, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi.

7. Shri MK, Shukla, CGM, Coal India Limited, SCOPE Minar, Core-I, 4t Floor, Vikas Marg,

Laxminagar, New Delhi.

District Collector, Chandrapur, Government of Maharashtra,

Monitoring File 10. Guard File 11 Record File.
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Annexure [I(B)

YT JHi=h1T Regional Office (WCZ)
Ground Floar, East Wing
GOVERNMENT OF INDIA New Secretariat Building
wATaT T, 9 UE Werarg uivan- S Civil Lines, Nagpur - 440001
E Tel: 0712-2531319 (O]
MINISTRY OF ENVIRONMENT, FORESTS 0712-2531318 (F)
& CLIMATE CHANGE E-mail: apcefeentral-ngp-mef@gov.in
F.No:3-16/2011(ENV)/ Date: 25/11/2016
To,
Scientist 'E'

IA Division (Coal Mining)

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan,

Aliganj, Jorbagh Road,

New Delhi-110003

Sub: New Majri UG to CC Mine (from 0.35 MTPA to 0.8 MTPA ML area of 479.18 ha)) of
M/s. Western Coalfields Limited (WCL) located near village Shivji Nagar Majri, Tehsil
Bhadrwati, Chandrapur District in Maharashtra-environmental clearance-reg.

Ref.

1. Ministry of Environment, Forests & Climate Change letter no. J/11015/25/2008-
IA.II{M) dated 18th February, 2011
Sir,
| am directed to invite your kind attention on the above subject and letter under
referance. Monitoring report of compliance to conditions stipulated in Environment Clearance

accorded to New Majri UG to OC Mine (from 0.35 MTPA to 0.8 MTPA ML area of 479 16

ha.) of M/s. Western Coalfields Limited (WCL) located near village Shivji Nagar Majri, Tehsil

Bhadrwati, Chandrapur District in Maharashtra is enclosed herewith. Following observations

made during the site inspection:

Following condition was not complied:

Specific Condition no. XIX:

No separale medical examination has been carried out through reputed government
agencies as per the stipulation.

Following conditions were partially complied:
Specific Condition no. XIV:

Coal transportation is being done with tarpaulin covered trucks to the GHP of adjacent
New Majri OC Mine.

Specific Condition no. XVI;

PA did not submit ground water level and quality monitoring data prior to June 2015,
however the same was made available during site visil.

Specific Condition no. XXII:
Manitoring of CSR activities has not been carried out
General Condition no. IV:

PA submitted that ambient air quality monitoring is being carried since the last more
than 10 years, however the reports were submitted to Regional Office since June 2015.

/e
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General Condition no. XIk

Advertisement has been made, however the clause of seven days was not followed.
General Condition no. XIII

PA submitted that a copy of the EC letter has been submitted to local Panchayat,
however documentary evidence was not provided during the site visit.

General Condition no. XVI
PA is submitting the six monthly compliance reports only from June 2015.

Other Details:

As per EC letter dated 18 02 2011, 3.68 ha. of forest land (zudupi jungle) was involved in

the lease area. PA submitted application for diversion of forest land measuring 368 Ha

vide letter no. WCL/MA/CGM/Planning/12/565 dated 18.06.2012.

During the site inspection PA submitted that, Tahsildar, Bhadrawati vide letter no.

K.V.JA K (Prastu-1/2016/1172 dated 15.11.2016, has informed that the said land of 3.68

Ha bearing survey no. 14, 19 & 20 is not forest land as per clarification given by RFO :
Bhadrawati and as such same is under revenue department i.e. it is Government Land —
Letters issued by Tahsildar Bhadrawati, Range Forest Officer, Bhadrwali are enclosed as

Annexure-1.

During the site inspection, it was observed that implementation of environment protection
measures found satisfactory.

This issues with the approval of APCCF (Central), Regional Office (WCZ) Nagpur.
og“f‘fh’\ n< l‘l\"'b

Suresh Kumar Adapa
Scientist ‘D'
Encl: as above

Copy to:

1 Director RO HQ, Ministry of Environment, Forest & Climate Change, Government of
India, 1st Floor Agni Wing, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi-
110003

2. Director (Monitoring Cell), Ministry of Environment, Forest & Climate Change, Indira A
Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003

3. Sub area manager, New Majn Sub Area, Majri Area, Post. Shivajinagar, Tal:
Bhadrwati, Chandrapur District-442503

A ﬂ""‘""nﬂt whib

Suresh Kumar Adapa
Scientist D’

?‘/'30
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Monitoring the Implementation of Environmental Safeguards
Ministry of Environment, Forests & Climate Change
West Central Zone, Regicnal Office, Nagpur
MONITORING REPORT
PART - |

DATA SHEET

| Project type: River-valley/ Mining/ Industry/ | :

Thermal/ Nuclear/ Other(specify)

Mining

a) Of the project

2. | Name of the project New Majri UG to OC Mine (from 0.35 MTPA |
to 0.8 MTPA ML area of 479.16 ha ) of Mis. |
Western Coalfields Limited (WCL) located
near village Shivii Nagar Majri, Tehsil
Bhadrwati, Chandrapur District in
L. B Maharashira —:
3. | Clearance letter (s)/OM No. & date Letter no- J/11015/25/2008-IA.1(M) daled |
- 18th February, 2011
4. | Location:
a) District (s) Chandrapur
b) States (s) Maharashtra
¢) Location Latitude/ Longitude Latitude:- 20°6' 34"t020°8'37" N
i Longitude:- 78° 0' 30" to 78° 2" 20°E
5. | Address for correspondence Sub Area Manager,New Majri Sub Area,
a) Address of the Concerned Project Chief PO- Shivjinagar, Tah- Bhadrawati
Engineer (with pn Code & telephonef Dist- Chandrapur (Maharashtra) 442503
telex/ fax numbers).
b) Address of Executive Project Engineer Sub Area Manager, New Majri Sub Area,
Manager (with Pin Code/ fax numbers) PO- Shivjinagar, Tah- Bhadrawati
' Dist- Chandrapur (Maharashtra) 442503,
8. | Salient features The salient features of project report for New

Maijri UG to OC Mine with 0.80 MTY capacity

are as below,

1. Date of Sanction: Initial project Report
was approved by WCL Beard on 15-11-
2007 for a capacity of 0.80 MTY on cost
plus basis due to non viability of project at
nolified price. After cost plus agreement
was executed with MAHAGENCO the
updated PR approved by Board on
23.05.2015 '

2. Mine closure plan approved by Board on |
23052015 along with approval of
updated PR. -

3. Sanction of capital (Rs. in Cr) : 339.7642
incl. W.D.V,

4. Duration of construction in years : 02,

5. Extractable coal reserves (in MT): 12.00
as per PR,

6. Target capacity as per PR(in MT/yr): 0.80
MTY,

7 Life in years: 19 years, |

8 Coal seams; One composite seam,

9. Average thickness:

Seam | — 15.03m (min,) = 18.89m (max.)

10. Gradient of the seam : 1in 5to 1in©

11. Stripping ratio: Avg. 3.5 m*#t

12. Qualty of Grade of Coal G
(Weighted average) : 4115 K Cal/Rg:

13. Quarry Depth(PR) : Maximum = 80 mtrs
Minimum = 20 mtrs oS!

3/‘5&
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b) Of the Environment Manage Plans

Breakup of the project area
a) Submergence area: Forest & Non-forest

14 Quarry Area(PR): "On surface =

114 35

Ha, On floor = 74.35 Ha; -

15. Average strike length of quarry(PR):
1900 mitr

16. Width of quarry (PR) : = Max. 550 mtr,
Min. 375m;

47. Over Burden (in PR): 43.05 Mm®;

18. Du?mﬂ stripping ratio (As per PR): 3.58
mit

19. Manpower: 361 Persons (as per PR)

20. OMS (PR) : 8.394

The EMP includes:

1. Plantation wil be carried out within
premises,

2. Frequency of air, water & noise level
monitoring is done as per EP Rule 2000,

3. Controlled blasting is practiced as per
DGMS norms so as to minimize the adverse
effects due to ground vibration & haul roads |

are regularly sprayed with water. .
S.N. | Type of Required | Actual |
Land as per acquired
EMP {ha) as on
(ha) 130092016
1 Agriculture | 460.24 405.11 '
land . : —
2 Forest 368" Nil
land 1
3 Other 15.24 15.24
.-Land =T
Total 47916 | 420.35

* Tahsildar, Bhadrawati has informed wvide
letter no. KMV.J/AK./Prastu-1/2016/1172
dated 15.11.2018, the said forest land of
3.68 Ha bearing survey no. 14, 18 & 20 is
not forest land as per clanfication given
by RFO Bhadrawati and as such same s |
under revenus department e it 1S
Government Land.

Breakup of the project affected population
enumeration of those losing
houses/dwelling units only agricultural land
only, both dwelling units & agricultural land
& landless laborers/ artisans:

a) SC, ST/ Adivasi

(Please indicate whether these figures are
based on any scientific and systematic
survey carried out or only provisional
figures, if a survey is carried out give delails
& year of survey)

Following compensation have been provided
as per CIL R&R policy:- |
Total nos. of land holdings = 330 ;
WCL Board has approved 330 Employment /
Monetary Compensation

Nos. of employment given as on date = 173
Monetary compensation against employment
given as on date = 28

Balance Employment under consideration = |
107

Balance MC under consideration = 21

W
b) Others
8.
with
b) Others
9. | Financial details:

la) Project cost as originally planned and

subsequent revised estimates and the
year of price reference
b) Allocation made for EMP with item wise
and year wise break-up

|
|
|

~[a) initial Estimate (2007)- Rs 77.1056 Crores |

Revised Estimate (2014)- Rs. 338.7642 |
Crores Incl. W.D.V
b) Rs. 97 09 Lakhs (EMP — Capital Works)

_|¢) Benefit Cost ratio/ Internal Rate of Return | |,

c) Desired price at 12% IRR at 100%
capacity was Rs 1620 Cost pius |
Afeo
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and the year of assessment

d) Whether (c) includes the cost of
Environment Management as shown in
the above

e) Actual expenditure incurred on project so
far

f) Actual expenditure incurred on

10.

Environment Management Plans so far
Forest land requirement n
a) The status of approval for diversion of

forest land for non-forestry use
b) The status of clearing felling.

c) The status of compensatory
afforestation, if any

d) Comments on the wviability &
sustainability of compensatory

afforestation program in the light of
actual field experience so far

it

agreement with MAHAGENCO has been
done

d) Yes

e) Actual Capital Exp.: 145.92 Crores (as on |
31.10.2016) |

f) R 5604 Lakhs for Environmental |

Management Plan Revenue Works (as on

| 31.10.2016)
| Application has been submitted to Forest
Department for Diversion of Forest Iand
measuring 368 Ha vide Ilelter no
WCL/MA/CGM/Planning/12/565 dated | |
18.06.2012. .
As per Tahsildar, Bhadrawali's letter no.
K.\V./A K. Prastu-1/2016/1172 dated
15.11.2016, the said forest land of 3.68 Ha
bearing survey no. 14, 19 & 20 is under
revenue department ie. it is Governmenl
Land & not forest land

11.

The status of clear felling in non-forest
areas (Such as submergence area or
reservoir, approach Roads.), if any with
quantitative information required.

12.

a) Date of commencement

b) Date of completion

Status of construction (Actual &/or planned)

Nil

Project is in operation.

13.

Reasons for delay If the project is yet to
start

Not applicable

14,

Dates of sile visits

a. The dates on which the Project was
monitored by Regional Office on
previcus occasions, if any

b. Date of site visit for this monitoring
Report

15.

Details of correspondence with project
authorities for obtaining action plan /
infermation on status of compliance to
safeguards other than the routine letters for
logistic support for site visit.

(The monitoring report may obtain the
details of all the letters issued so far but the
later reports may cover only the letters
issued subseguently)

Letter from RO

Reply from PA

Letter dated 20.05.2011:
information sought.

Bresent stalus and | Details not submitted by PA

[Letter dated 09.11 2018.
site inspection

“Letter dated 07.10.2016: Request for certified
compliance report along with six monthly
compliance report suhrnitled__

Information regarding |

17.11.2018 |
: | As under
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Compliance of Conditions stipulated in the Environmental Clearance issued by Ministry of
Environment & Forests (MoEF) vide letter no. J-11015/25/2008-1A.11 (M) dated 18th Feb 2011

1

SPECIFIC CONDITIONS

S.No

Conditions

Compliance Status

No mining operations shall be undertaken in
3.68 ha forest land, uniil forestry clearance
has been obtained under the provisions of FC
Act, 1980

During the site inspection, it was observed
that no mining activity has been carried out
in the 3.68 ha. land.

PA submitted that Tahsildar, Bhadrawal
vide letter no. K.V./A K./Prastu-1/2016/1172
dated 15.11.2016, has informed that the said
land of 3.68 Ha bearing survey no. 14, 19 &
20 is not forest land as per clarification
given by RFO Bhadrawati and as such same
is under revenue department ie it is
Land. Letters

Government issued by

\Bhadrwati are enclosed as Annexure-1.

Prior approval of the Flood and Irrigation
Department shall be obtained for diversion of
a nalla of 2.5 km stretch flowing within the ML
Areas. Mining operations shall be undertaken
maintaining a minimum safe distance from
river/ nalla. Stone pitching should be done on
the embankment of nalla/ river side. OB for
construction of embankment shall be first
ascertained for suitability for construction
purpose. Stone pitching shall be undertaken

along the river/ nalla

i;Cnmpliance in progress.

CDO/Dam/ED-2/(59)/90/ 20186 dated
29.03.2016 approved the diversion plan/
design for the diversion of nallah. Copy of
the letter is enclosed as Annexure-2. As per
the design approved by CDO Nashik, the
construction of diverled nallah has been
completed before onset of monsoon.

Grass seeding has been done con the
embankment and sand bags are placed on

rain cuts to prevent sail erosion.
|PA submitted that stone pitching along the

next monsoon.
PA also submitted that no mining operaticn

side of the nallah

il

Top soil shall be stored in the earmarked
site(s) and shall be used within a year of ils
generation for green belt development and for
plantation / reclamation.

1Compliance is in progress.

been excavated till 31 10.2016.
It 15 stored in the eastern =ide of the mine

Tahsildar Bhadrawati, Range Forest Officer, |

PA submitted that CDO, Nasik vide letier no.

nallah will be completed before the onset of |

will be carried out within 50 meters of either

PA submitted that 150 Mm® top sail has |

G/Ea
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lease boundary.
PA also submitted that the stored top soil will

be utilized in green belt development.

OB shall be stacked at the earmarked one
external OB dumpsite of 101.70 ha, The
ultimate slope of the dump shall not exceed
28°. Monitoring & management of existing
reclaimed dumpsites shall continue until the
becomes
Compliance status shall be submitted to the

vegetation self-sustaining,
Ministry of Environment & Forests & its
Regional Office, located at Bhopal on yearly
basis.

An action plan to reclaim the cld OB dump
along the river Wardha be prepared and
implemented. Action plan for reclamation of
old abandoned dump should be furnished to
ministry.

Compliance is in progress. |
Overburden is being stacked external dumpi
site of 101.70 ha. I
PA submitted that a quantity of 3,201 Mm®|
OB has been excavated till 31.102016
Ultimate slope will be maintained as per the,
approval of Directorate General of Mines
Safety (DGMS), Gol. "
There is no old dump along the River!
Wardha.

The external OB dump will be reclaimed at
the end of the life of mine

wii.

Garland drains (size, gradient & length)
around the safety areas & low lying areas.
Sump capacity shall be designed keeping
50% safety margin over and above the peak
sudden rainfall and maximurm discharge in the
area adjoining the mine site. Sump capacity
should also be provided adequate retention

period to allow proper settling of silt material.

Complied.

PA submitted that the project is conversion

of Underground to Opencast and there is a
huge veoid of underground galleries which
accumulate water. No face pumping is
being done as no discharge of mine water
Garland drain of length 1090 meters with
2.5 meters width and 1.5 meters depth
provided.

Catch drains and siltation ponds of
appropriate size shall be constructed to arrest
silt & sediment flows from soil, OB & mineral
dumps. The water so collected shall be
utilized for watering the mine area, roads,
green belt development, etc. The drains shall
be regularly desilted and maintained properly.
Garland drains (size, gradient & length) and
sump capacity should be designed Keeping
50% safety margin over and above the peak
sudden rainfall and maximum discharge in the

area adjoining the mine site. Sump capacity

f:ampliance is in progress.

Catch drain of 885 meters length with width
2.5 meters and depth 1.50 meters has been

provided around OB dumps.

Construction of sedimentation pond is in
progress.

Garland drain of length 1090 meters with 2.5
meters width and 1.5 meters depth provided. ‘

PA submitted that the project is conversion |
lof Underground to Opencast, as such there
is a huge void of underground galleries ‘

which accumulate water,

:F-/Eu
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should also provide adequate retention period

to allow proper settling of silt material.

PA submitted that currently major purtiu;n '

X
dumps and OB benches within the mine to | of the overburden is used in embankment
checkup run-off and siltation shall be based | constructed at the periphery of the mine |
on the rainfall data. The dimensions of the embankment are as

follows:

1.Length 5.5 km.

2. Bottom Width 50m.

3. Top Width 30m.

4. Height 8m.
PA submitted that a quantity of 3.201 Mm’
OB has been excavated lill 31.10.2016
The OB is stored in the external dump,
which s adjacent to the mining area.
PA also submitted that heighlt of waste
dump at present is 15 meters.

xi_ | Crushers at the CHP shall be operated with | PA submitted that Coal Handling Plant |
high efficiency bag filiers/ water sprinkling | (CHP) of New Majri UG to OC Mine is yet I
system shall be provided to check fugitive | to be constructed. At present the CHP of |
emission from crushing operations, canveyor | New Majri Il (A) OC mine is being utilized i
system which shall be ciosed, haulage roads, | Dust suppression at railway siding and coal |
transfer peints etc stock yards is caried out by fixed |

sprinklers, _:
PA also submitted that 3 nos. mobile water
tankers are used for water sprinkling on |
haul roads/ coal transportation road
Avenue plantation has been provided for ‘
coal transpartation road. |
xii. | Drills shall be wel operated. Complied. I
Wel drilling is being carried out. |

xiii, | Controlled blasting shall be practiced with the | Complied.
use of delay detonators and only during day | pa g pmitted that controlled blasting is |
time. The mitigative measures for control of | _, . o040 oer s DOMS guidslines, '
ground vibrations and to arrest the fly rocks
and boulders shall be implemented

xiv. | Transportation of coal from mine pit to railway | Partly complied. alat Bl _

siding for a distance of 2 kms shall be by

| Coal transportation is being done with

3‘/30
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closed conveyors only. Roads used for
transportation of coal from CHP to Railway
siding shall be black topped and developed
with 3-tier avenue plantation using a mix of
species suitable for controlling fugitive dust
emissions.

tarpaulin covered trucks to the CHP of |
adjacent New Majri OC Mine

Roads used for transportation of coal from |
CHP to Railway siding are already black |
lopped. |
FA submitted that regular water sprinkling
is carried out on coal transportation roads.
Avenue Plantation has been carried out on
both sides of Railway Siding & Coal

transportation road.

xv. | No groundwater or water from River Wardha | Complied.
shall be used for mining operations. Any | Water requirement is met from mine pit
additional waler requirement shall be met | water. PA submitted that no ground water |
from mine pit water and from Rain Water | or water from River Wardha is used for |
Harvesting system. mining operations. |

Rainwater harvesting is being practiced in ‘
township and offices area. !

xvi, | Regular monitoring of ground water level and | Partly Complied. ' — )
quality shall be carried out by establishing a | Ground water level and qualty is
network of existing wells and construction of | monitored at 20 locations by Central Mine
new piezometers. The monitoring for Water | Planning & Design Institute Limited |
Level shall be done at least four times a year | (CMPDI), Nagpur as per the stipulation.
in pre-monsoon (May), monsoon (August), | PA is submitting the Ground water quality
post-monsoon  (November) and winter | monitoring reports regularly to Regional |
(January) seasons and for quality in May. | Office of the Ministry from June 2015.
Data thus collected shall be submitted to the | PA did not submit ground water level and
Ministry of Environment & Forests and the | guality monitoring data prior to June 2015, |
Central Pollution Control Board quarterly | however the same was made available |
within one month of monitaring. during site visit,

xvii. | The company shall put wup artificial | Complied.
groundwater  recharge measures  for | Rain Water Harvesting Pond of dimension |

augmentation of groundwater resources, in
case monitoring of ground water level indicate
decline of water table.

Any additional water requirement for mining
operation shall be met from Rain Walsr /
recycling of water anly. The project authorities
should meet water reguirement of nearby

village (s) in case the village wells go dry due

B8 mtr x 18 mtr x 1. 20 m has been created |

for storage of rainwater in order to |

recharge ground water. i
PA submitted that the galleries of ald |
abandoned Underground mine acts as a
ground water recharge structure.

PA also submitted that no village has

for |

‘I/h

reporfed any shortage of water
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to de-watering of the mine.

" domestic use
The project will provide drinking water to |
the nearby villages in case of village wells
go dry due to dewatering of the mine.

xviii

ETP shall also be provided for treatment of
effluents from workshop, CHP and a STP
shall be provided for treating waste water
from township and the treated effluent shall
be used for greenbelt development. Waste
waler generated from the mine shall be
treated and recycled for mine operations to
the extent possible and the balance shall be
treated to prescribed standards before
discharge into the surface water/ agricuitural

use.

construct workshop for the maintenance of
vehicles. Currently the workshop of the
adjacent New Majri Il (A) OC Mine is used
New Majri |l (A) OC Mine is having 100
KLD ETP.

PA submitled that septic tank and soak pits
were provided for individual houses of the

township.

Mine water is not

being discharged
outside.

Xix.

Besides carrying out regular periodic health
checkup of their workers, 10% of the workers
identified from work force engaged in active
mining operation shall be subjected to health
checkup for
hearing impairment, if any, through an agency
such as NIOH, Ahmadabad within a period of
1 year and the results reported to this Ministry
& to DGMS.

occupational diseases and

Not complied.
Periodical
personnel is carried out as per the following

medical examination of

schedule.
1.0nce in every 5 years (Age<dd

years)
2.0nce in every 3 years (Age>45
years) '

Mo separate medical examination has been
carried out through reputed government |
agencies as per the stipulation, '

XX,

A plan for afforestation of the mine lease of an
than 133 ha shall be
implemented, which reclaimed
external OB dump (80 ha), vacant land (43
ha) along ML boundary, along roads and

area not less

includes

infrastructure (3 ha), green belt and area for
rationalization within the lease and wvacant
land (40ha) and within the township by
planting native species in consultation with
local DFO/ The
density of the trees shall be around 2500

agriculture  department.

plants/ ha,

i Sirus,

Compliance is in p}ogress:

PA. submitted that plantation of 133 ha. will
be carried out during the life of mine
period. During 2018-17 plantation has |
been carried out in 8 ha. of the above area
with 20,000 saplings near diverted Koradi
Nallah. |

The trees of species include following:

Baheda.

Sissoo, |

Karan,
Peltafarm, Safed Sirus,

Jamun, Amila, Nsem,

Gulmohar, Casia. |

®xi.

The entire decoaled void of 114.35 ha being

PA agreed to comply with

/20
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left as a water body shall be reclaimed along
the upper slopes of the void/ water body
which is gently sloped with grass and
plantation. The quality of water in the water
body shall be closely monitored.

xx. | For monitoring land use pattern and for post | Partly Complied.
mining land use, a time series of land use | Land use pattern of the mine is studied
maps, based on satellite imagery (on a scale | based on satellite imagery during 2013-14 |
of 1:5000) of the core zone and buffer zone, | Report of the study was upioaded onto |
from the start of the project until end of mine | company website, however the same was
life shall be prepared once in 3 years (for any | submitted to Regional Office in 2016 [
one particular season which is consistent in
the time series), and the report submitied to
MOEF and its Regional Office at Bhopal.

%xi. | R&R for the expansion project for the Dafai [Compliance is in progress. |
village involving 261 houses of WCL and 129 |PA submitted thal till date 420.35 ha. of land |
houses of private owners shall be completed |has been acquired which includes 405 11
within agreed timeframe. R&R shall follow the |ha. of agriculture land of 330 land losers.
norms of the national R&R policy or the R&R |Compensation details are as follows:
policy of the state government whichever is | Employment 280  (Already
higher. provided for |

173 people) ' !
| Monetary 50  (Already ‘
| compensation provided for 29

(MC) paid | people.)

against |
L S R
PA submitted that there are no house oustees,
al present as the shifting of houses is not|
envisaged in next 7 to 10 years.

x| The socio-sconomic development of the | Partly complied. -

villages covered under CSR shall be not less
Rs 5fonne of ccal and shall be
monitored over the life of the project using
UNDP Human Development

than

Indices and
reported as a parl of the report submitted fo
MOEF RO, Bhopal

PA  submitted that an amount of |
Rs 4,14,32,462/- has been spent on CSR

activities by Majri Area mines.

Monitoring of CSR activities has not been

| carried out,

H/j‘g
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of Corpus Fund shall be submitted to the
Ministry of Environment and Forest 3 years
before the completion of the project. A Habitat
Restoration Plan of the Mine area shall be
prepared and implemented using a mix of
natve species found in the original
ecosystem, which were conserved in-situ and
ex-situ in an identified area within the lease
for reintroduction in the mine during mine
reclamation and the post mining stage for
habitat restoration including grazing land and

agricultural land

PA agrea_d to comply with.

‘L/,’n
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GENERAL CONDITIONS
S. No| Condition o | Compliance status
i. | No change in technology and scope of | PA agreed to comply with.
working shall be made without prior approval _
of the Ministry of Environment and Forests. i
ii. No change in the calendar plan including | PA agreed to comply with.
quantum of mineral coal & waste shall be
made.
. Four ambient air quality monitoring stations | Complied. o

shall be established in the core zone as well
as in the buffer zone for monitoring PM-,
PM.s, SO, and NO, monitoring. Location of
the stations shall be decided based on the
metecrological data, topographical features,
and environmentally and ecologically
sensitive targets in consultation with the
State Pollution Control Board. Monitoring of
heavy metals such as Hg, As, Ni, Cd, Cr in
particulate matter shall be carried out atleast

once In six months

Four ambient air quality monitoring stations
were set up in consultation with the RO
Control Board, |

Maharashtra Pollution

Chandrapur.

Monitoring of heavy metals such as Hg |
As, Ni, Cd, Crin particulate matter is being
carried out MoEF approved laboralonigs.

As per the monitoring data during the site
inspection, the air quality levels found to be
within prescribed limits.

Data on ambient air quality, (PMyy, PM;s
S0, NO, and heavy metals such as Hg, As,
Ni, Cr etc) and other monitoring data shall be
regularly submitted to the Ministry including
its Regional Office at Bhopal and to the State
Board &
Pollution Contral Board once in six months

Pollution Control the Central
Random verification of samples through

analysis from independent |aboratories
recognized under EP Rules, 1986 shall be

furnished as part of compliance repert

Partly Complied. |
PA submitted thal ambient air quality

monitoring is being carried since the last

more than 10 years, however the reports |
were submitted to Regional Office since |
June 2015. i
Random verification of samples has been |
carried out in October 2016 tharough '
MoEF recognized laboratory (M/s. Enviro |
Analysts & Engineers Pvt. Ltd., Mumbai) |

Adequate measures shall be taken for control
of noise levels below B5 dBA in the work
environment. Workers engaged in blasting
and drilling operations, operations of HEMM,
etc should be provided with ear plugs/muffs.

Complied.
PA submitted that following measures are f
implemented for noise level control: !
« regular maintenance of HEMM
« controlled blasting
« PPEs are provided to persons |

waorking in noisy areas

H/‘io
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i » Regular manitoring of noise levels

"PA submitted that at present there is no

vi. | Industrial waste water (workshop and waste
water from the mine) shall be properly | discharge of wastewater from mine. Also it
collected and treated so as to confirm to the | is proposed to construct a workshop for the
standards including heavy metals before | mine. ETP will be provided for the |
discharge prescribed under GSR 422(E) | proposed workshop.
dated 19" May 1993 and 31* December
1993 or as amended from time to time. Oil
and grease trap shall be installed before
discharge of workshop effluents.
vii, | Vehicular emissions shall be kept under | Complied.
control and regularly monitored. Vehicles | PA submitted that all the light vehicles
used for transporting the mineral shall be | used in the mine are regularly monitorad
covered with tarpaulins and optimally loaded. | by RTO approved agency.
During the site inspection, it is observed
that vehicles used for transportation of coal |
are covered with tarpaulin.
vii. | Monitoring  of  environmental  qualty | Complied.
PRAAIEIY: BEA 20 GHIICE Dl RN Monitoring of environmental parameters s
establishment of adequate number and type beifg catiied out by CMPDI, Nagpur |
of pollution monitoring and analysis (NABL Accredited)
equipment in consultation with state pollution
control board and data got analysed through | I addition o the above, portable
a laboratory recognized under EP Rules, instruments such as pH meter, TDS meter
1986 are available for regular monitoring at mine
level.
ix. | Personnel working in dusty areas should | Complied.

wear protective respiratory devices and they
shall also be provided with adequate training
safety and health

aspects, Occupational health surveillance

and information on
programme of the workers shall be
undertaken pericdically to observe any
contractions due to exposure to dust and
take corrective measures,

records maintained thereof.

if needed & |

Personnel working in dusty areas are
provided with dust masks. The workers are
training  in

given  training/refresher

\ocational Training Centre (VTC) on safety

| and health aspects.

| Periodical medical examination  of
personnel is carried out as per the following
schedule:

| 1.0nce in every 5 years (Age<45

/0
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years) |
2.0nce in every 3 years (Age=d5
years) ‘

PA submitted thal medical records of the

all employees {including  contract |

employees) are maintained at the project

A separate environmental management cell
with suitable qualified personnel shall be sel
up under the control of a Senior Execulive,
who will report direclly to the Head of the
Company.

®i.

environmental
be kept in
separate account and shall not be diverted
for other purpose. Year wise expenditure

The funds earmarked for

protection measures shall

shall be reported to this Ministry and its
Regicnal Office at Bhopal,

Xl

The project authorities shall advertise at least
in two local newspapers widely circulated
around the project, one of which shall be in
vernacular language of the locality concerned
within seven days of issue of the clearance
letter informing that the project has been
accorded environmental clearance and a
copy of the clearance letter is available with
the State Pollution Control Board and may
also be seen at web site of the Ministry of
Environment & Forests at http./fenvfor.nic.in.

Complied.
Environment management cell has been |

established,

Complied.
PA submitied that funds are allocated for
capital and revenue expenditure for

environment protection works every year

as per the requirement. Funds allocated

are not diverted for any other purpose.
The details of environment protection funds |
are being submitted with six monthly
clearance

environmental compliance

reports.

Partly complied.
Advertisement has been made, however

the clause of seven days was not followed.

xlii.

A copy of the environment clearance shall be
marked to concemed Panchayal/ Jila
Parishad/ Municipal Cerporatien/ Urban Local
Body/ Local NGO if any, from whom any
suggestions/ representation has  been
received while processing the proposal.

A copy of the envirenmental ¢clearance letter

Partly complied

PA submitted that a copy of the EC letter
has been submitted to local Panchayat.
however documentary’ evidence was not |
provided during the site visit. i
Copy of EC letter has been uploaded onto |
company website.

1‘5_/30
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shall be displayed on the company's website

Xiv.

A copy of the environmental clearance letter
shall be displayed on the website of the
concerned State Pollution Control Board. The
EC letter shall also be displayed at the
Regional Office, Disfrict Industry Sector and

Collector's Office! Tahasildar's Office for 30 |

days.

Does not pertain to PA.

XV,

The clearance letter shall be uploaded on the
company's website. The compliance status of
the stipulated
conditions shall also be uploaded by the

environmental clearance
project authorities on their website & updated
at least once every six months so as to bring
the same in public domain. The monitoring
data of environmental quality parameters (air,
water, noise & soil) & critical pollutants such
as PM10, PM2.5, SO2, & NOx shall also be
displayed at the entrance of the project
premises & mine office & in corporate office
& on company's website.

Complied.

EC letter, latest six monthly compliance
report
monitoring data have been uploaded lo

and environmental quality

company website.

xvi

The project proponent shall submit six
menthly compliance reports on status of
compliance of the stipulated environmental
clearance conditions (both in hard copy & in
g-mail) to the respective Regional Office of
the MoEF, the resper:ﬁvé Zonal Offices of
CPCB & the SPCB.

The Regional Office of this Ministry located at
Bhopal shall monitor compliance of the
stipulated conditions. The project authorities
shall extend full cooperation to the officer(s)
of the Regional Office by fumishing the

requisite data/information/ monitering reports.

Partly complied. =

PA is
compliance reports only from June 2015

submitting the six month!y‘

"PA agreed to comply with.

xvifi.

The Environmental statement for each
financial year ending 31st March in Form-V is
mandated to be submitted by the project
proponent to the concerned stale pollution

Control Board ad prescribed under Ine

Compii&d_
Environment Statement for 2015-16 has
MPCB on dated

been submitted f{o
06.08.2016.
PA submitted the copy of environment |

”’/Zu
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| Environment (Protection) Rules, 1986, as
shall
uploaded on the company's website along
with

conditions & shall be sent to the respective

amended subsequently, also be
the status of compliance of EC

Regional Offices of the MOEF by e-mail.

statement along with six monthly

compliance report for the period from April |
to September 20186,

The ministry or any other competent authority

may stipulate any further condition for

environment protection.

PA agreed to comply with.

Failure to comply with any of the conditions
mentioned above may result in withdrawal of
this clearance and attract the provisions of the
Ernvironment (Protection) Act, 1986.

PA agreed to comply with.

The above conditions will be enforced,
under the provisions of the Water (Prevention &
Control of Pollution) Act 1974, the Air
(Prevention & Control of Pollution) Act. 1881,
the Environment (Protection) Act 1886 and the
Public Liability Insurance Act 1891 along with
their amendments and rules. The proponent
shall ensure to provide for the costs incurred for

inter-alia

taking up remedial measures in case of soil
contamination, contamination of groundwater
and surface water and occupational and other

diseases due lo the mining operations.

PA agraeéi_tu comply with,

#eifrs ‘2,
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Shiviinagar acquired under (CBA) Act, 1957 gpt New Majari UG
to OC project of Majari Area. WCL.
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OFFICE OF THE,

LiErs o= oy

Western Coalfields Limited > LTer
S f'gﬁ . Office of the Sub Area Manager, New Majei-Sub Araa At L WARORA
3._; Q 5 Po: Shivjinagar; Th: Bhadrawati: Dist: Chandrapur {82803 ¢ 25 o ieap UR (M.S.)
%”Hm“: F PIN - 442503
Ref NO WCUMAMGMIENWEUM!EW Date: 17.11.2016

DEVELOPMENT OF GREEN BELT

During 2016-17, 20,000 saplings covering an area of 8.0 ha has

been planted along the periphery of the mine.

(A )
Sub Areaﬂdnqger
New Majri UG to OC Mine
New Maljri SA
o

3{:/?0
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Annexure 4%)

No. J-11015/25/2008-1A. [I{M) pt.
: Government of India
Ministry of Environment, Forest and Climate Change
|A-It {Coal Mining} Division
indira Paryavaran Bhawan,
Jorbagh Road, N Delhi-3
Dated: 13" February, 2017

To,
: The General Manager (Environment),
M/s Western Coalfields Lid.,

Coat Estate, 8™ Floor, Civil Lines,
Nagpur - 1 (Maharashtra)

Email: gmenvironment wel@nic.in; welenv@yahoo.in

Sub: Expansion of New Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of Mls.
Western Coalfields Limited in an area 47916 ha in District Chandrapur
(Maharashtra) - Environmental Clearance - reg.

Sir, .
This is with reference to your appfication No. WCL/ENV/HQ/S-H & 20-C/546 gdated
25.11.2016 along with the online proposal No.lA/MH/CMIN/B127/2008 dated 25.11 2018 and
subsequent letter dated 24.11.2016, 28,11.2016, 29.11.2016, 13.12.2016, 19.12.2016 &
27.12.2016 on the subject matter.

2. The Ministry of Environment, Forest & Climate Change has considered the application.
It is noted that the proposal is for grant of environmental clearance to the axpansion of New
Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of Mis Western Coalfields Limited
in an area 479.16 ha in District Chandrapur {Maharashtra).

3. The proposal was considered by the Expert Appraisal Committee (EAC) in the Ministry
for Thermal & Coal Mining Projects in its 1% meeting held on 27" December, 2018. The details
of the project, as per the dacuments submitted by the project proponent, and also as informed
“during the meeting, are reperied to ba as under:-

) The project was earlier accorded EC vide letter No.J-11015/25/2008-1A.11(M) dated 18"
February, 2611 for a capacity of 0.80 MTPA involving a tolal area of 479,16 ha.

(i}  Latitude and longitude of the project site are N 206" 24" to N 20°8' 37" and E 78°0
30" to E 79°2' 20” respectively.

(i}  Joint Venture: no Joint Veniure.

{iv) Coal Linkage: Linked to Thermal Power Plants of MAHAGENCO & Miscellaneous

CONSUIMErS.

{v} Employment generatedfto be generated: 430 nos.

(viy Benefits of the project: This project will bridge the gap (io the extent of the peak
production capacity of the project) between demand & supply of non-coking coal for the power
houses and other bulk consumers of westemn as well as southern part of the country.

)

Ny Majr Exp. OGP of WOL _ EC
ajrl Exp - , Page 1 of 11
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(viij  The land usage of the project will be as follows:

Pre-Mining:
'S.M. | LAND USE Within ML Qutside | Total
Arca (ha). ML Area {ha)
tha)
1 | Agricultural land 46024 460.24
2 | Forestland
3 | Waste land . ]
4 | Grazing land 3.68* 3.68
5 | Surface water bodies
6 | Settlements 5 '" =
7 | Others (specify) 15. : :
TOTAL 478916 NIL 479.16
Post- Mining:
"S.N.| Land use Land use {ha) .
during . Water | Public n- . tal
mining | PlAntation | pogy | yse | disturbed | 'O
' Gaemal %5 | 10170 101.70
2 [Topsoil
dump-
3 | Excavation 114.35 114.35
4_| Roads 10.00 10.00
5 | Built up area
g8 | Green Belt 25.00 25.00
7 | Undisturbed 21041 | 21011
Area
& | Embankment -
around 18.00 18.00
quary
Toial 144,70 114.35| 10.00 210.11 479.16

{vi)  Total geological reserve is 12.0 MT. The mineable reserve 12.0 MT, extractable reserve
is 12.0 MT. The per cent of extraction would be 100%.

{ix) The coal grade is G-11 the stripping ratio is 1:3.59 Cum ftonne. The average Gradient
is 1in 510 1in6. There will be 1 seam with thickness 15.03 m (Min} & 18.89 (Max).

(x} Tolal estimated waler requirement is 480 KL/day {Average Demand for Industrialy 56
Kl /day for Colony m3/day. The level of ground water ranges 1.64 m ta 8.95 m bgi.

(xi) The method of mining would be Shovel-Dumper Combinatien.

{xii) There is ong external OB dump with quantity of 43.05 Mm2 (41.55 Mm3 Permanent
External OE Dump + 1.5 Mm3 far the embankment} in an area of 101.70 ha with height of 60.00
meter above the surface levet.

(xiil)  Final mine void would be in 114.35 ha with depth varying 90 m. Total quarry area would
be 74.35 ha (at the tap) and 114.35 ha (on ground). No backfilling is proposed. A void ¢f 74.35
ha with depth 90 m, which is proposed ta be converied into a water body.

{xiv}  The seasonal data for ambient air quality has been documented and all results at all
stations are within prescribed limits. gI‘I

—

Nesw Majri Edp. OCP of WCL _EC
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(xv} The life of mine is 11 years.

(xvi)  Coal transportation is being done from pit to coal stockyard through dumpers. From
coal stockyard it is being transported by tippers to the Railway siding wherein coal is loaded
onto wagons by pay loaders. The same will be continued, The distance from stockyard to siding
is approx.2.10 km,

?W”-}' There is R & R involved. There are 261 families of WCL employees and 129 other
amilies. )

{xviii) Total capital cost of the project is Rs. 339.78 Crore, According to New CSR policy, the
fund for the CSR should be allocated based on 2% of the average net profit of the Company for
the three immediate preceding financial years or Rs. 5.00 per tonne of coal production of
previous year whichever is higher. R&R Cost: Rs 41.45 Crore compensation package for PAF
as per new R&R package of CIL. Environmental Management Cost Provision for Rs. 47.5 lakh
has been kept in approved EMP against Environment Management work, However, Rs.18.30
Lakh has been invested il 31-03-2016.

(xix)  Koradi Nalia with its branches and gullies passes through the eastern part of mine and
join with ShirmaNalla further to the east of the entire up dip side of the mine.

(xx) Mine Plan for the proposed expansion of New Majri UG to QCP in an area of 479.16 ha
was approved by the M/s WCL Board on 19" September, 2016, Mine closure plan is a part of
the Mine plan approved by the Board.

(xxi)  Therg are nc national Parks, wildlife sanctuary, biosphere reserves found in the 10 km
buffer zone.

(i) There is ne farest land involved requiring diversion for non-forestry use in terms of the
Forest {Conservation) Act, 1980, as confirmed by GoM vide letter No 1172 dated 9/15.11.2016.
(xxitt)  Total afforestation plan shall be implemented covering an area of 144.70 ha at the end
of mining. Green Belt Included in totai plantation. Density of tree plantation 2500 trees/ ha of
plants.

{xxiv) There are no court cases/violation pending with the project proponent.

(xxv)  Public Hearing was held on 9" September, 2008 for existing capacity of 0.8 MTPA.
(xxviy Certified EC Compliance Report: The Regional Office of MoEF&CC at Nagpur has
carried out the site inspection on 17" November, 2016 to verify the status of comgliance of EC
conditions granted for New Majri UG to OCP of 0.8 MTPA in an area of 479.16 ha of M/s
Western Coalfields Limited in District Chandrapur (Maharashtra). The monitoring report was
forwarded to this Ministry vide their letter No. 3-16/2011{Env)/ dated 25" November, 2018,
which was deliberated in the EAC meeting. The project proponent presented the action taken
on each of the observations made by Regional Office during the site visit.

4. The EAC, after detailed deliberations on the proposal in the 1* Meeting on 27"
December, 2016 decided for exempting the proposai from the requirement of fresh TOR and
fresh Public Hearing, and recommended the proposal for grant of Environmentat Clearance.
The Ministry of Environment, Forest and Climate Change hereby accords Environmentat
Clearance to the expansion of New Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of
M/s Western Coalfieids Limited in an area 479.16 ha in District Chandrapur (Maharashtra)
under the provisions of the Environment Impact Assessment Notification, 2006 and subsequent
amendments/circulars thereto subject to the compliance of the following terms and conditions
and envircnmentat safeguards mentionad below:

A. Specific Conditions:

(i) The maximum preduction from the mine at any given time shall not exceed the limit as

prescribed in the EC.
(i)  The validity cf the EC is for the life of the Mine or as specified in the EIA Notification,

2006, whichever is earlier. 9‘{
i

Mew Majri Exp. OCP of WCL _ EC
Page 3 of 11
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species. The aspect of the dumg is also a factor which regulates some climatic parameters anc

(i)  The project propenent shall obtain Consent to Establish for the proposed capacity of 1.20
MTPA bafore enhancing the production capacity. .
(iv) Transportation of coal <hauid be carried out by covered trucks. Mitigative measures to be
undertaken to control dust and other fugitive emissions all along the roads by providing
sufficient numbers of water sprinkiers.
{v) Continuous monitoring of occupational safety and other health hazards, and the .
corrective actions need to be ensured.
(viy Controlied blasting techniques should he adopted to contrel ground vibration and fly
rocks.
(viij A progressive afforestation plan shall be implemented covering an area of 144 .7{ Ha at
the end of mining, which includes reclaimed Externat OB dump area {101.70 Ha}, no Internal
OB dump area (nil Ha) and Green bett {43 Ha) and in township located outside the lease by
planting native species in consultation with the local DFO/Agriculture Department, The density
of the trees shail be around 2500 ptants per ha. Massive piantation shall be carriad out n open
spaces in and around the mine and a 3-tier avenue plantation along the main approach roads to
the mine.
(viii) An estimated total 43.05 Mm> of OB will be generated during the entire life of the mine.
Out of which 43.05 Mm3 of OB will be dumped in one external OB Dumps an earmarked area
covering 101.70 ha of land. There will be no internal dump. The maximum height of extemnal
OB dump will not exceed 90 m and that for soft Of shall not excead 60 m. The maximurm slope
of the dump shalt not exceed 28 degrees. Monitoring and management of raclaimed dump sites
shall continue till the vegetation becomes self- sustaining and compliance status shall be
submitted 1o MOEFCC and its Regionai Office on yearly basis.
{ix) Of the total quarry area of 74.35 ha (On floor) & 114.35 ha (On Surface), the backfilled
guarry area of Nil ha shall be reclaimed with plantation and there will be no void left at the end
of the mining operations. The land after mining shali be restored for agriculture purpose.

B. General conditions

{a) Mining

@  No change in mining technolagy and scope of working should be made without prior
approval of the Ministry of Environment, Forest and Climate Change.
(i)  No change in the calendar plan including excavation, quanturn of coal and waste should
be made.
(il  Mining shail be carried out as per the provisions outlined in approved mining plan as well
as by abiding to the relevant laws related to coal mining and the circulars issued by Directorate
General Mines Safety (DGMS).
(iv) A progressive Mine Closure Plan duly approved by the Ministry of Coal should strictly be
complied with. A compliance report in ihis regard shall be submitted to Regional Office/
MOEF&CC every six months from the date of commencement of mining cperations.

(b) Land Reclamation

(i) ' Digital processing of the entire lease area using remote sensing technique shall be
carried out regularly once in three years for monitoring land use pattern and report submitted to
h_fl_inistryr of Envirenment, Forest and Climate Change its Regional Office.
(i) The reclamation at waste dump sites shall be ecclogically sustainable. Scientific
reclamation shall be followed. The local species may be encouraged and species are so chosen
that the slope, bottom of the dumps and top of the dumps are able to sustain these

allows only species adopted to that micre climate. QJ

_— "".F.-.'
New Majri Exp. OCP of WCL _ EC

Pag&4nf'é04




474

" {i)  Final mine void depth should not be mare than 40 m. The void area should be converted
into water body. The remaining area should be back filled up to the ground ievel and covered
with about a meter thick top soil. The land after mining should be restored for agriculture use.
(ivy  The top soil, if any, shall temporarily be stored at earmarked site(s) only and it should not
be kept unutilized for long. The topseil shall be used for land reclamation and plantation. The
over burden (OB) generated during the mining operations shall be stacked at earmarked dump
site(s) anly and it should not be kept active for a long period of time. The OB dumps should be
scentifically vegetated with suitable native species to prevent erosion and surface run off. In
critical areas, use of geo textiles shall be undertaken for stabilization of the dump. The entire
excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan.
Monitoring and management of rehabilitated areas should continue until the vegetation
becomes sel-sustaining. Compliance status shall be submitted to the Ministry of Environment,
Forest and Climate Change and its Regional Office on six monthly basis.

{v}  Plantation shall be raised in a 7.5m wide green belt in the safety zone around the mining
lease, backfilled and reclaimed area, around water body, along the roads etc. by planling the
native species in cansultation with the local DFO/Agriculture Department and as per CPCB
Guidelines. The density of the trees should be arcund 2500 plants per ha. Greenbeit shall be

developed all aiong the mine lease area in a phased manner and shall be completed within first
five years.

(c}  Emissions, Effluents, and Waste Disposal

(i} Effective safeguard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of PMip and PM; s such as haul road,
loading and unlcading point and transfer points. Fugitive dust emissions from all the sources
shall be controlted regularly. It shall be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.

(i)  Four ambient air quality monitoring stations shall be established in the core zone as well
as in the buffer zone for PMig, PM2s, SOz and NOx monitoring. Location of the stations shall be
decided based on the meteorological data, topographical features and environmentally and
ecclogically sensitive targets in consultation with the State Paflution Control Board. Monitoring
of heavy metals such as Hg, As, Ni, Cd, Cr, eic carried out at least once in six months.

(i  Data on ambient air quality {(PMy, PM 25, SO; and NO,) and heavy metals such as H'g,
As. Ni, Cd, Cr and other monitcring data shail be regularly submitted to the Ministry includmgﬁs
corncermned Regioral Office and to the Stale Follutioh Control Board and the Central Pollution
Control Board once in six months. Random verification of samples through analysis from
independent Jaboratories recognised under the EPA rules, 1986 shall be furnished as part of
compliance report. .

(iv) Transportation of the coal by road passing through the village shalt not be allowed. A
‘bypass’ road should be constructed (say, leaving a gap of at least 200 meters} for the purpose
of transpoertation of the coal so that the impact of sound, dust f;nd accidents could be mltlg_att_ed.
The project proponent shall-bear the cost towards the widening and s;rangthemng of existing
public road natwork in case the same is proposed to be used for the Project. No road mnvem-;-nt
should be allowed on existing village road netwark without appropriately increasing the carrying
capacity of such roads. Furthermare, transportation of coai by fc-ad should be cared out by
covered trucks enly. A 3-tier green belt comprising of a mix of native species shall be deveioped
all along the major apprroach roads. ‘ _

{+}  The pollution due to transportation load on the environment will be effectively controlled
and water sprinkling will also be done regularly. Vehicular emissions shall be kept under controt
and regularly monitored, Project should cbtain ‘PUC’ certificate for all the vehicies from
authorized pollution testing centres. _

{(vii Main haulage road in the mine shouid be provided with perm_anent _waler sprinklers and
other roads should be regularly wetted with water tarkers fitted with sprinkiers. Crusher and
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material transfer points should invariably be provided with Bag filters and or dry fogging system.
Bell-conveyors should be fully covered to avoid air borne dust. Use of effective sprinkler systemn
10 suppress fugitive dust on haul roads and other transport roads shall be ensured. Drills shall
be wet cperated.

(viii The Project Proponent should not alter the major channels around the site. Appropriale
embankment should be provided along the side of the river/nallah flowing near or adjacent to
the mine. The embankment canstructed along the river/nallah boundary should be of suitable
dimensions and ¢ritical patches shouid be strengthened by stone pitching on the river frent side
and stabilised with plantation so as fo withstand the peak water flow and prevent mine
inundation.

(viliy There shall be planning, developing and implementing facility of rainwater harvesting
measures on long term basis and implementation of conservation measures {o augment ground
waler resources in the area in consultation with Central Ground Water Board.

(ix) The Project Proponent has to take care of gullies formed on siopas. Dump mass should
be consolidated with proper fillingfleveling with the help of dozer/compactors.

()  Sufficient number of Gullies to be provided for betler management of water. Calch drains
and siltation ponds of appropriate size shall be constructed around the mine working, coal
heaps and OB dumps to prevent run off of water and flow of sediments directly into the river and
other water badies. The water so collected should be utilized for watering the mine area, roads,
green belt development etc. The drains shall be reqularly desilted particularly after monsoon
and maintained properly. The drains, setfiing tanks and check dams of appropriate size,
gradient and length shall be constructed both around the mine pit and over burden dumps o
nrevent run off of water and flow of sediments directly into the rivér and other water bodies and
sump capacity should be designed keeping 50% safety margin over and above peak sudden
rainfall {(based on 50 years data)} and maximum discharge in the area adjoining the mine site.
Sump capacity should also provide adequate retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at the corners of the garland drains and
desilted at regular intervais. Dimension of the retaining wail to be constructed at the toe of the
dumps and OB benches within the mine to check run-off and siltation should be based on the
rainfall data.

(xiy  Industrial waste water {CHP, workshop and waste water from the mine) should be
properly collected, treated so as to conform o the standards prescnbed under GSR 422 (E)
dated 18" May, 1993 and 31" December, 1993 or as amended from time to time. Qil and
grease trap should be instailed before discharge of workshop effluents. Sewage treatment plant
of adeguate capacity shail be installed in the existing colony and offices.

(d) Moisg & Vibration Control

(i) ' Adequate measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in blasting and drilling operations, operation of HEMM, efc shall
be provided with ear plugs/mufis,

(i} Controlled blasting techniquas shoul I i

?'}'i)tigat%?ml.md vibrationgand ﬂy?ocks. d be practiced with use of delay detonators to
if e | lumination and scund at night at project sites disturb the villages i

_hu man gnd animal population. Conseqguent slaa;ing disorders and shessgmz;narﬁe:cﬁﬁteo;gaﬂm
in the villages located close to mining operations. Habitations have a right for darkness and
minimal noise levels at night. PPs must ensure that the biological clock of the villages is not
disturbed; by crienting the floodlights/ masks away from the villagers and keeping the noise
levels welt within the prescribed limits for day light/night hours.

(iv} Measures should be taken for control of noise levels below 85 dBA in the work

envirenment. Workers engaged in operations of Coal Handling Plant
be provided with ear plugs / muffe. {;KJ ng Plants and HEMM, etc. should

—
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(e}  Occupational Heaith & Safety

() Proponent shall appoint an Qccupational Health Specialist for Regutar and Penodical
medical examination of the workers engaged in the Project and maintain records accordingly,
also, Occupational health check-ups for workers baving some allments like BP, diabetes,
habitual smoking, etc. shall be undertaken on¢e iIn six months and necessary
remedial/preventive measures faken accordingly. The prevention measure for burns, malaria
and provision of anti-snake venom inctuding all other paramedical safeguards may be ensured
before initiating the mining activities.

(i) Besides carrying out reguiar periodic health check-up of their workers, 20% of the
workers identified from workforce engaged in active mining operations shall be subjecied to
health check-up for occupational diseases and hearing impairment, if any, through an
specialised agency finstitution within the Distnct/State and the results reported to this Ministry
and to DGMS.

(i)  Personnel working in dusty areas shouid wear protective respiratory devices and they
should aiso be provided with adequate training and information on safety and health aspects.
Supervisory staff shall be held respensible for ensuring compultsory wearing of dust mask.

(iv)  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mebile toilets, mobile 5TF, safe
drinking water, medical heatth care, creche efc. The housing may be in the form of lemporary
structures to be removed after the completion of the project.

(v) In case of autsourcing of work through MDO, the project proponent shall ensure the strict
compliance enforcement of the above condilions.

H Biodiversity

(i) The project proponent shall take ali precautionary measures during riining operation for
canservation and protection of endangered fauna, if any, spotted in the study area. Action plan
for canservation of flora and fauna shali be prepared and implemented in consultation with the
State Forest and Wildlife Department. A copy of action pian shall be submitted to the Ministry of
Environment, Forest and Climate Change and its Regional Office.

(g) Implemantation of Action Plan as Per Public Hearing & CSR Aclivities

] Impiementation of Action Plan on the issues raised during the Pub!i-:: Hearing shall be
ensured. The Project Proponent shall complete ali the tasks as per the Action Plan submiited
with budgetary provisions during the Public Hearing. Land custees should he cumpensatt?d as
per the norms 1aid out R&R Policy of the Company or the National R&R Folicy or R&R Policy of
the State Government, whichever is higher. _ | |

(i)  The Board of every company, shall ensure that the company spends, in every financial
year, at least two per cent. of the average net profits of the company made during the three
immediately preceding financial years, in pursuance cf its Corporale Sacial Responsibility Policy
under Section 135 of the Companies Act, 2013, for the Socio Economic Development of the
neighborhood Habitats which could be planned in consuitation with the Panchayat of the lecal
administration, and executad by the Project Proponent more systematically based on the 'Need
based door to door survey' by established Social Institutes/\Workers. A report, in consonance
with the format prescribed in Annexure of the Companies (Corporate Sociat Respanslmllny
Policy) Rules, 2014, shall be submitied to the Ministry of Environment, Forest and Climate
Change and its Regional Office on six monthly basis. _ ‘ |

iy ~The project proponent shall follow the mitigation measures provided in Qﬁ!oe
Memorandurm No.Z-11013/67/2014-1A41 (M), dated 29th Qctober, 2014, titled “Impact of mining
activities on Habitations-lssues related to the mining Projects wherein Habitations and villages
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are the part of mine lease areas or Habitations and villages are surrou nded by the mine lease
area’.

(tv) The Project Proponent shall make necessary alternative arangements, whene required,
in consuliation with the State Government to provide alternate areas for livestock grazing, if any.
in this context, Project Proponent shouid implement the directions of the Hon'ble Supreme
Court with regard to acquiring grazing land. The sparse trees on such grazing ground, which
provide mid-day shelter from the scorching sun, should be scrupulously guarded against felling
and plantation of such trees should be promoted.

(h)  Corporate Envifonment Responsibility

(1) The Company sheuld have a well laid down Environment Policy approved by the Board
of Directors,

(i}  The Environment Policy should prescribe for standard operating process/procedures 1o
bring into focus any infringements/deviation/violation of the environmenta! or forest
narms/condrions.

{ii The hierarchical system or Administrative Order of the company to deal with
environmental issues and for ensuring comphiance with the environmental clearance conditions
should be displayed on website of the Company.

(ivi  To have proper checks and balances, the Company should have a well iaid down system
of reporting of non-compliancesiviolations of environmental norms to the Board of Directors of
the Company and/or sharehoiders or stakehoiders at large.

(v) A separate environmental management cell with suitable quaiified personnel shouid be
set-up under the control of a Senior Executive, who will report dicectly to the Head of the
Qrganization.

{vi}  The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
repored to the Ministry and its Regional Office.

(i) Statutory Obligations

(i) Environmentat clearance is granted subject to final outcome of Hon'ble Supreme Court of
India, Hor'ble High Court, NGT and any other Court of Law, If any, as may be applicable to this
project.

(i This Environmental Clearance is subject to obtaining requisite NBWL Clearance from the
Standing Committee of National Board for Wildiife, if any, as applicable for this Mining project.
(i) The Project Proponent shall ebtain Consent to Establish and Consent to Operate from
the concemed State Pollution Control Board prior to commencement of mining operations and
&ffactively implerment all the conditions stipulated therein.

(v} The project proponent shall obtain necessary prior permission of the competent
aml_‘mcr:ties for draw! of requisite quantity of water (surface water and ground water) for the
project.

(W) Project Propanent shall obtain the necessary prior permission from the Central Ground
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting ground
water table can only be commence after conducting detailed hydrogeological stugy and
necessary permission from the CGWA. The Report on six manthily basis on changes in Ground

water level and quality shall be submitted to the Regicnal Office of the Ministry, CGWA
State Poliution Control Beard. g e

(i) Monitoring of Ambient Air & Water Quality and Reportin

(0 Monitbrin_g of Ambient Air Quality to be carried out based on the Notification 2009, as
amended from tirne to time by the Central Polluticn Control Board The critical parameters as per
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the Notification such as PMip, PMzs, NOx and SOx etc. in the ambient air within the impact
zone, peak padicie velocity at 300m distance or within the nearest hahbitation, whichever is
closer shall be monitored periodically. Further, quality of discharged water shall also be
menitored [(TDS, DO, PH and Total Suspended Solids {TSS)]. The monitored data shali be
uploaded on the website of the company as welt as displayed on a display board at the project
site at a suitable location near the main gate of the Company in public domain. The circular No.
J-20012/1/2006-1A0F (M) dated 27.05.2009 issued by Ministry of Environment, Forest and
Climate Change shalt also be referred in this regard for its compliance.

(iy  The Prcponent shall install enline Ambient Air Quality Menitoring System and there
should he system for display of digital AAQ daia within 03 months at least at three locations as
per wind direction. Qnline provisions of pH and turbidity meters at discharge points of STP and
ETP and also at water storage ponds in the mining area may be made. Project Proponent
should display the result digitally in front of the main Gate of the mine site.

(i  Regular monitoring of ground water level and quality shall be carried cut in and around
the mine lease by establishing a nefwork of existing wells and constructing new piezometers
during the mining operation. The project proponent shall ensure that no natural water course
and/or water resources shall be obstructed due to any mining operations. The menitoring shalt
be carried out four times in a year pre- monsoon {(April-May}, monsoon (August), post-monsoon
(November) and winter (January} and the data thus collected may be sent regularly to Ministry
of Environment, Forest and Climate Change and its Regional Office, Central Ground Water
Authority and Regional Director, Central Ground Water Beard.

{iv) Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and
around the mine lease shall be carried out and records maintain. The natural water bedies and
or streams which are flowing in an around the village, should not be disturbed. The Water Table
shoutd be nurtured so as not to go down below the pre-miring peried. In case of any water
scarcity in the area, the Project Proponent has to provide water to the villagers for their use. A
provision for regular monitoring of water table in open dug wall located in village should be
incorporaled to ascertain the impact of mining over ground water table.

{v) Ragular monitoring of water quality upstream and downstream of waler bodies shall be
caried out and record of monitoring data should be maintained and submitied to the Ministry
of Environment, Forest and Climate Change and its Regicnal Office, Central Ground Water
Authority, Regional Director, Central Ground Water Board, Stale Pollution Control Board and
Centra!l Pollution Contrel Board. -

(viy The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmenlal safeguards to the Ministry of Environment,
Forest and Climate Change. its Regional Office, Central Poliution Control Board and State
Paliution Control Board. '

(viii The Regional Office of this Ministry shall monitor compliance of the sfipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information / menitering reports.

(viij The activities pertaining to development of green belt/ horticulture shall be repc:rte;d‘ to
concemned DFQ/Collector on six monthly basis from the date of commencement of mining
operations.

(k)  Miscellaneous

{i) For half yearly monitoring reporis, the data should he monitored for the period of April to
September and Oclober to March of the financial years and submitted to the concernad
authorities within 2 months of the completion of periodicity of monitoring. Similarly, the annyaE
reports for the financial year should reach the office of the concermed authority on or before 18
Jure of following year. _ N

(i)  Efforts should be made to reduce energy consumption by conservation, efficiency
improvements and use of renewable energy. g(j

D
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(il  The project authorities should inform 1o the Regional Office regarding date of financial
closures and final approval of the project by the concerned authorities and the date of start of
land development work.

(iv) A copy of clearance lefter wili be marked to cancerned Panchayatflecal NGO, if any, from
whom suggestion / representation has been received while processing the proposal.

(y)  State Pollution Control Board should display a copy of the clearance letter at the
Regional office, District Industry Centre and Coliector's office/ Tehsildar Office for 30 days.

(vi] A copy of the EC letter shall be shall also be displayed on the wabsite of the concemed
State Pollution Contral Board., The EC letter shall also be displayed at the Regional Office,
District Industry Sector and Collector's Office/Tehsildar Office for 30 days.

(vi) The EC letier shall be uploaded on the company’s website. The compliance status of the
stipulated EC conditions shall also be uploaded by the project authorities on their website and
updated at least once every six months so as io bring the same in public domain. The
monitoring cata of environmental quality parameter {(air, water, noise and soil} and critical
pollutant such as PMag, PMzs, SO; and NO,{ambient) and critical sectoral parameters shall also
be displayed at the entrance of the project premises and mine office and in corporate office and
on company's website.

{(vii) The prcject authorities should adveriise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned, within 7
days of the issue of the clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pailution Control Board and also at web site of the Ministry of Environment, Forest and Climate
Change at www.environmentclearance.nic.in and a copy of the same should be forwarded to
the Regional Office.

(ix) The Environmental Statement for ¢ach financial year ending 31 March in Form-V is
mandated to ba submitted by the PP for the concerned State Pollution Control Board as
prescriped under the Environment (Protection) Rules, 1986, as amended subsequently, shall
alsa be upicaded on the Company's website along with the status of compliance of EC
conditions and shali be sent to the respective Regional Offices of the MoEFACC by e-mail

5. The PP shall abide by all the commitments and recommendations made in the EIA/EMP
report and also that during their presentation to the EAC. The commitment made by the project
proporent to the issue raised during Public Hearing shall be implemented by the proponent.

6. The project proponent shall obtain all necessary clearances/approvals that may be
required before the start of the project. The Ministry or any other competent authority may
stipulate any further condition for environmental protection.

7. The PP shall set up an Environment Audit ¢ell with responsibility and accountabitity to
ensure implementation of alt the EC Conditions.

8. Concealing factual data or submission of falseffabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this EC and attract action
under the provisions of Environment (Protection) Act, 1886.

9. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Poliuticn) Act, 1974, the Air (Prevention & Control of Pallution) Act,
1981, the Enviranment {Protection) Act, 1986 and tha Public Liability Insurance Act, 1991 along
with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court
of India/High Courts and any cther Court of Law retating to the subject matter. The PP shall
ensure to undertake and provide for the costs incurred for taking up remedial measures in case

of soil contamination, contamination of groundwater and surface water, and occupational and
other diseases due to the mining operations. QJ '
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10.  Any appeal against this EC shal! lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Seclion 16 of the National Green Tribunal Act, 2010.

11.  This EC supersedes the earlier EC granted vide letter No.J-11015/25/2008-1A.11{M) dated
18" February, 2011 for a capacity of 0.80 MTPA involving a total area of 479.16 ha.

'5:'1'3‘[‘11 g0l T
{S. K. Srivastava}
Scientst E

Copy to:

The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi.

2. The Secretary, Deparrment of Environment, Government of Maharashtra 15" Floor, New
Admn. Bldg, Madam Cama Road, Mumbai - 32.

3. The APCCF, Ministry of Environment Forest and Climate Change, Regional Office (Western
Central Zone), Ground Floor, East Wing, New Secretariat Building Civil Lines, Nagpur

. Maharashtra - 1

4. The Member Secretary, Maharashtra State Pellution Controt Board, Kalapataru Point, 3rd &
4" Fioors, Sion, Matunga Scheme Road No. 8, Opp. Cine Planet Cinema, Near Sion Circle,
Sion {E), Mumbai - 2

5. The Member Secretary, Central Poilution Contral Board, CBD-cum-Office Complex, East
Arnun Nagar, Delhi - 2

8. The Member Secretary, Central Ground Water Authority, Miristry of Water Resources,

Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Dethi.

—

oo~

The District Collector, Chandrapur, Government of Maharashtra.
Monitoring File 8. ~ GuardFile 10 Record File 11. Notice Board EFJ
) 3 2‘ 20lT
{S. K. Srivastava)
ScientistE
New Majri Exp. OGP of WCL  EC
Page 11 ol 11

111



481

Annexure IlI(B)
No.J-11015/25/2008-1A-Hl (M)
Government of india
Ministry of Environment, Farest and Climate Change
|A-1l {Coal Mining} Division

Indira Paryavaran Bhawan,

Jorbagh Road, N Dethi-3

Dated: 30" November, 2017

To

The General Manager (Environment),
Mfs Western Coalfields Ltd,

Coal Estate, 3" Floor, Civil Lines,
Nagpur - 1 (Maharashtra)

Email: gmenvironment wel@nic.in; welenv@yahoo.in

Sub: Expansion of New Majri UG to QC Coal Mine from 0.8 MTPA to 1.2 MTPA of Mis
Western Coalfields Limited in an area 479.16 ha in District Chandrapur
(Maharashtra) - For amendment in EC-reg

Sir,
This has reference to your letter No WCL/HQ/Env/8-L82-C/723-725 dated 28.08.2017

along with the online proposal No.IAMMP/CMIN/26250/2012, and subsequent letters dated
20.10.2017 and 27.10.2017 on the above mentioned subject.

2. The Ministry of Environment, Forest and Climate Change has considered the proposal
for amendment in environmental clearance granted vide letter No.J-11015/25/2008-1A 11{M)
dated 13" February, 2017 in favour of M/s Western Coalfields Limited, to the expansion

project of New Majri UG to Opencast Coal Mine from 0.8 MTPA to 1.2 MTPA in an area
479.16 ha in District Chandrapur (Maharashtra)

3. The proposal was considered by the Expert Appraisal Committee {EAC) in the Ministry
for Thermai & Coal Mining Projects in its 21* meeting held on 27" October, 2017. The EAC.
has recommended for amendment in the environmental clearance dated 13™ February, 2017

for the above project, in respect of certain specific and general conditions stipulated therein,
to be deleted! replaced with and now read as under:-

Specific Condition

{ix)  The land use pattern at the end of mining operation shall be in conformity with the

post mining land-use plan, which remains an integral part of the approved mining plan and
the EIA/EMP submitted to this Ministry.

General Conditions

a) Mining

{iv) A progressive Mine Closure Plan duly approved by the Ministry of Coal / Company
Board, as applicable should strictly be complied with.

Page1of3
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{b} Land reclamaltion

(iiy  Final mine void depth should in conformity with the post mining land-use plan, which
remains an integral part of the approved mining plan and the EJA/EMP submitted to this
Ministry.

(v)  Plantation shall be raised around the mining lease on'the backfilled and reclaimed
area, around water body, along the roads etc. by planting the native species in consuttation
with the local DFQ / agriculture Depariment and as per CPCB: Guidehines in conformity with
the post mining land-use plan, which remains an integral part of the approved mining plan
and the EIA/EMP submitted to this Ministry.

{c) Emission, Effluents & Waste Disposal

64 I To check run off and siltation, retaining wall of adequate dimension to be
constructed at tha toe of OB dumps and OB benches, as applicable, based on rainfall data.
' |

(e) Occupational Health & Safety

() Provision shall be made for housing of construction labor within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical care, health care, creche etc as applicable to the project. The
housing may be in the form of temporary structures to be removed after completion of the
project,as applicable..

(i  Biodiversity
1

(i} The project proponent shall {ake all precautionary measures during mining operations.

for conservation and protection of endangerad fauna, if any, spotted in the study area. Action
plan for conservation of flora and fauna shall he prepared and implemented in consultation
with the State Forest and Wildlife department. A copy of the Action plan, as applicable, shall
be submitted to the Ministry of Environment, Forest and Climate Change and its Regional

Office.

(g) Implementation of Action Plan as per public hearing & CSR activities

(iv) The project proponent shall make necessary alternative arrangements, wherever
required, in consultation with the State government to provide :alltemate areas fpr Iw_'esiock
grazing, if any. In this context, the project proponent should implement the directions of

Hon'tle supreme Court with regard to acquiring grazing land. The sparse trees on such -

grazing ground, which provide mid day shefter from the scorching sun, should be
scrupulously guarded against felling and plantation of such trees should be promoled as

applicable. .
()  Menitoring of Ambient Air & Water quality and Reporting

i)  Monitoring of Ambient Air Quality to be carried out based on the Coal Industry
Standards notified vide GSR 742 (E) dated 26.9.2000 and as amended from time to time by

the Central Pollution Control Board,....... |
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4, Based on the recommendalions of the EAC, the Ministry of Environment, Forest and
Climate Change hereby accords approval to the proposed amendments in the enviranmenta|
clearance dated 12" February, 2017 for the project ‘Expansion of New Majri UG to Opencast
Goal Mine' from 0.8 MTPA to 1.2 MTPA of Ms Weslern Coalfields Limited in an area 479 15

ha in District Chandrapur (Maharashtra), in respect of specific and general conditions, as
mentioned in the para 3 above.

S All other ferms and conditions sti

pulated in the Environmental Clearance dated 13™
February, 2017 shall remain unchanged.

~739
(S K Srivastava)

ScientistE

Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment, Government of Maharashtra, 15" Floor New
Admn. Bldg, Madam Cama Road, Mumbai - 32

3. The APCCF, Ministry of Environment Forest and Climate Change, Regional Office
(Westem Central 2one), Ground Floor, East Wing, New Secretariat Building Civil Lines,
Nagpur Maharashtra - 1 :

4. The Member Secretary, Maharashira State Poliution Con
& 4 Floors, Sion, Matunga Scheme Road No.8 O
Circle, Sion (E), Mumbai - 2

5. The Member Secretary, Central
Arjun Nagar, Delhi - 32

6. The Member Secretary, Central
Gurzon Road Barracks, A-2, W-3

7. The District Cellector,

8. Monitoring File 9. Gy

trol Board, Kalapataru Point, 3rd
pp- Cine Planet Cinema, Near Sion

Pollution Control Board, CBD-cum-Office Complex, East

Ground Water Authority, Ministry of Water
Kasturba Gandhi Marg, New Delhi
Chandrapur, Gavernment of Maharashtra

ard File 10. Record File 11, Notice Board

Resources,

(S K Srivastava)
Scientist £

Paje 3 of 3

M H‘zﬂ”

114
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Regional Office (WCZ
- GOVERNWENT OFINDIA o e 1184
, A+ gd TAarg AATT New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
& CLIMATE CHANGE E-mail: apecfeentral-ngp-mef@gov.in
Annexure IlI(C)
F.No:EC-607/RON/2017-NGP/ 5 783 Date: 01.10.2019

To,

The Scientist 'E'

IA Divislon (Coal Mining)

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan,

Aliganj, Jorbagh Road,

New Dethi-110003

Sub: Environmental clearance granted for expansion of New Majri UG to OC Coal Mina from
0.8 MTPA to 1.2 MTPA of M/is. Westem Coaifields Limited in an area of 479.16 ha. in
Chandrapur District of Maharashtra

Ref:
1. Ministry of Environment, Forests & Climale Change letter no. J-11015/25/2008-1A.[1(M)

pt. daled 13.02.2017
2.
Sir,
| am directed to invite your kind attention on the above subject and letler under
referance. Monitoring report of compliance to conditions stipulated in Enwvironmental clearance
granted for New Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of Mis. Westemn
Coalflelds Limited in an area of 479.16 ha, in Chandrapur District of Maharashtra is enclosed
hearewith, Site inspeclion has been carried out on 28.07.201¢€.
Ministry vide lotter dated 13.02,2017 granted envircnmental clearance for the expansion
of the New Maji UG to OC project from 0.8 MTPA to 1.2 MTPA vide lefter dated
20.08.2005. 1.2 MTPA production capacity has been achieved by the project. Effluent
traatment plant of 100 KLD has been provided for the warkshop, Sedimentation tanks
have besn pravided for the treatment of mine pit water. One continuous ambient air
quality monitoring system has been installed for monitaring of air quality. Green belt has
been developed over 20 ha.
Following conditions not complied:

Condition no. d (iii).

Habitalions are observad on the south east sida of the mine and are within 500 meters
from the mine. PA shall carry out detalled siudy on ilumination and noiae levelg during
night tima.

Conditlon no. k {I):

PA did not submit the six monthly compliance reports as per the stipulated time perod.
Compliance reports were submitted as per the following schedule:
i
/0
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1. July to November in December

2. December to May in June

Following conditions were partially complied:
Condition no. b (lv):

As per the Informalion provided, 2.370 Mm3 of top soil has been excavated till
41.03.2019. |t was observed that top oil is not being used in plantation, etc. PA shall
submit action plan for the utilisation of entire soil. Also the excavated top =oil shall be
utilised within prescribed pariod.

Conditlon no. ¢ {iv).

Black topped road has been  provided for the coal transportation. Tarpaulin coversd
trucks are heing used. As per the google imagery, part of the road is passing through
habltations before reaching Majri Rallway siding. No information provided ragarding
bypaselng the habitation or strenglhening/widening the existing roac.

Plantafion has been developed on road sida, however the plantation densily needs to be
Increased st some places of the read.

Condition no. ¢ {xI):

Effiuent treatment plant of 100 KLD has been proviced for the workehop. Treated watet
is being reused for vehicle washing. Presently septic tanks and soak pits have been
provided. However STP is yet to be installed.

Cendition no. d (I):

As informed ear plugs have been provided for the people engaged in blasting, drilling
and operation of HEMMs. Howaver no monitoring of work zone ncise levels is being
carried out.

Conditlon no. d (v}

As informed ear plugs have been provided for the people engaged in blasting, driling
and operation of HEMMs, Howevar no monitoring of work zone noise levels is belng

camied out.
Candition no. e (i}

No information previded, reganding six monthly medical examinations for workers having
allmenis like BP, dlabetes, habitual smoking.

Condltion no. i {ill):

MPCB granted consent to establish for the expansion of the project vide lettér no.
Formal1.0WBO/CAC-cellRO (Chandrapur)/CAC-17030001478 dated 22.03.2017. Also
MPCB approved the consent to operate during 8th CAC Mesting held on 09.02.2018.
However MPGB did not Issue the consent to operate till date.

This Issues with the approval of DDGF(Ceniral), Regional Offica, Nagpur.

o~
. &“" V‘Sﬁw ‘, \¢ !

uresh Kumar Adapa

Scientist ‘D’ 0.
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Encl: ap above

Capy to:
1. Directer RO HQ, Ministry of Environment, Forest & Climats Change, Govemment of

Incita, 18t Floor Agni Wing, Indira Paryavaran Bhawan, Jerbagh Road, New Delhi-
110 Q03
2. Director {Monitoring Cell), Ministry of Environment, Forest & Climate Change, Indirg

Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003
3. The Sub Amsa Manager, New Majri Sub Area, Western Coalfislds Limited, Post.
Shivajinagar, Taluka Bhadrawat, Chandrapur, Maharashtra-442503

4, Guard file

A
¥ 6 \Jvo) €
Suresh Kumar Adapa

Scientist 'D’
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Sufen 1 TTEKD
'NHG Y'U.IL

onitoring the Implementation of Environmental Safeguards
Ministry of Environment, Forests & Climate Change _
West Central Zone, Regional Office, Nagpur '

a) Address of the Concémed Fioject Chief

" Enginear {with pin Code & telephons/
telex/ fae mambers).

b} Address of Executive Project Engineer

MONITORING REPORT
PART -1
DATA SHEET
. | Project type: River-valley/ Mining/ Industry/ | : | Mining
Thermal/ Nuclear/ Other(specify)
. | Name of the project - : | New Majri UG to OC Mine
. | Clearance letter (s)/OM No. & date ¢ | Letter noi- J/11015/25/2008-1A.1(M) dated
13.02.2017
{Amendment vide MOoEF lefter no.
B 1/11015/25/2008-1A.I1(M) dated 30.11.2017
. | Location; :
a8} District (3) Chandrapur
b) State {8) . Maharashtra
¢} Location Latitude/ Longitude Latituds:- 20° 6’ 34”10 20° 8 37”N
Longitude:- 79° 0" 30" to 79° 2" 20"E
. | Address for correspondence : | Sub Area Meanager, New Mairi Sub Area,

PO- Shivjinagar, Tah- Bhadrawati
Dist- Chandrapur (Meaharashira) 442503.

Stb Area Manager, New Majri Sub Ares,

Manzager (with Pin Code/ fax numbers) PO- Shivjinagar, Tah- Bhadrawati
Dist- Chandrapur (Maharashira) 442503,
. | Salient features : | The salient featurcs of project report for New
a) Of the project Majsi UG to OC Mine with 120 MTY

capacity ate as below,; .

l. Date of Sanction: Initial project Repont
was approved by WCL Board on 15-11-
2007 for a capacity of 0.80 MTY on cost
plus basis due 1o non viability of project
at notified price, After c¢ost plus
agreement  was  executed  with
MAHAGENCO the updated PR. approved

" by Board on 23.05,2015

2. Mine closure plan approved by Board on

23.052015 along with approval of

updated PR.

3. Sanction of capital (Rs. in Cr): 339.7642
incl. W.D.¥ .

4. Duration of construstion in years : 02:

5. Extractable coal reserves (in MT): 12 MT
agsper PR; | ]

6. Revised Target capacity (in MT/yr): 1.20
MTY; . | -

1. Life in years: 10 years;

8. Coal scams: One composite seam:

9. Average thickness:

Seam [ = 15.03m (mir.) - 18.89m (max.)
10. Gradient of the seam : 1 inSto 1 in &
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carricd l;ut_,_or onljm ﬁgura ifa
survey is camied out give details & year of
Suneh |

e e W oy | bt

T ST Pl i

SUGMJTT% 04

Balance Employment under consideration =
23

Balance MC under consideration = 0

No Claim=9

| Fomncial details:

a) Proisct com as orlginally plnnod and |

| sobsequem revised estimates and the year of

| prike reference

by Allocation mede for EMP wnh item wise and
wear wise break-up

¢) Benefit Cost ratio/ Intérnal Rate of Return and
the year of assessment

d) Whether (c} includes the cost of Environment
Management as shown in the above

&) Actual expenditure incurred on project so far

f) Actusl expenditure mcurred on Environment

: | a) Initial Estinate (2007)- Rs 77.1055 Crores

Revised Estimate (2014)= Rs, 339.7642
Crores incl. W.D.V
b) Rs. 97.09 Lakhs (EMP — Capital Works)

¢) Desired price at 12% IRR at 100%
capacity was Rs 1620, Cost plus agreement
with MAHAGENCO has been done

d) Yes

2) Actual Capital Bxp.: 179.77 Crores (as on
30.06.2018)

Management Plans so far f Rs 91.34 Lakhs for FEnvironmental
Manzgement Plan Capital Works
Rs151.26 Lakhs for Environmental
Management Plan Revenue Works (as on |
_ 31 12.2018)
10. | Farest land requirement : | As per Tahsilder, Bhadrawali’s letier no.
a) The status of approval for diversion of | | K.V./AK./Prastu-1/2016/1172 . dated
forest land for non-forestry use 15,11.2016, the gaid forest land of 3.68 Ha

h) The status of clearing felling.
¢) The status of compensatory aﬂ"urestallnn
ifany

bearing survey no. 14, 19 & 20 is under
fevenie department i.e. it is Government
Land & not forest land

88

d) Comments on the viahility &
|  sustaingbility of _sonipensatory
afforestation program in the light of
__actual field experience so far
11. | The statns of clear felling in non-forest areas | : | Wil
(Such 2s submergence area or reservoir,
approach Roads.), if any with guantitative
|| information required.
12, | Status of construction (Actual &/or planned) | : | New Majri UG to OC Mine started in Oct
2015
3) Date of commencement Date of cammencement: 30.10.2015
b} Date of completion Date of completion: 30.10.2017
13. | Reasons for delay if the project is wet to start | : | Not applicable
e
Sub Area Manager
New Majrl UG to OC Mine
New Majri Sab Ares.
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Compliance status of conditions stipulated in environmental clearance granted for
expansion of New Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of M/s.

Western Coalfields Limited in_an area of 479.16 ha. in Chandrapur District of

Maharashtra granted by MoEF&CC vide letter no. J-11015/25/2008-1A.1i(M) pt. Dated

13.02.2017
A. | SPECIFIC CONDITIONS
8.Na| Conditions Compliance

| The maximum producticn from the mine at | Complying with.
any given time shall not exceed the limit | As per the production details
as prescribad in the EC. gubmitted, the maximum production

has been limited to 1.20 Million
| Tonnes. _
Year Capacity as |Preduction
ner EC (in in MT
MT)
2015-16 Q.80 0.80
2016-17 1,20 1.20
2017-18 1.20 1.20
~ 2018-19 1.20 1.20
2019-20 {as 1.20 Q.64
on 30.06.19) |

i | The validity of the EC Ie for the life of the | PA agread upon.
mine or as specified in the EIA
Noflfication, 2008, whichever is earlier.

li | The project proponent shall obtain | MFCB granted consent to establish
Consent fo Establish for the proposed | for the expansion project vide latler
capacity of 1.20 MTPA befare enhancing | no.  Format 1.0/BOICAC-¢el/RO
the production capacity (Chandrapur) / CAC- 17030001475

dated 22.03.2017.

iv. | Transparation of coal should be camed | Complying with.
out by covered frucks. Mitigative Trucke covered with tampaulin are
measures to be undertaken to contral dust | being used for coal transportation.
and other fugitive amissions all along the | Black topped roade have been
roade by providing sufficient numbers of | provided for transpoftation of coal.
water gprinklars. Algo 2 no.s of mobile tankers have

kbeen provided for dust suppression.

v. | Continucus monitoring of occupational | Complying with.
gafety and other health hazards, and the Occupational safely is being
oorrective actions need to be ensured. monitored through gafaty department

as per DGMS guidelings.
Periodical medical examination of
personnel is camied out as per the
following schedule:
1, Onea in every 5 years (Age<dd
years)
2. 0nce in every 3 years (Age>45
years)
vi. | Controlled blasting techniques should be | Complying with.

adopted to control ground vibration and fly

rock.

Directorata General of Mines Safety,
MNagpur Area granted permission for |

g/tl >
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controlled blasting vide letter dated |
24.11.2015. PA submited that
cantrolled blasting is being done as
per DGMS permission with cord
relay and shock tubes.

vil.

A Progressive afforestation plan shall be
implemented covering an area of 144.70
Ha at the end of mining, which includes
reclaimed Extemnal 08 dump srea {101.70
Ha), no Intemal OB dump arsa (nil Ha)
and Green bett (43 Ha) and in township
ocated outslde the lease by planting
native species in consultation with the
local DFO/Agriculture Department. The
density of the trees shall be around 2500
plants per ha. Massive plantation shall be
carried out in open spaces in and around
the mine and a 3-tier avenue plantafion
along the main approach roads to the
mine.

| PA agreed to comply with.

As per the information provided,
£0,000 plants of different species
have been planted over an area of
20 ha. through Madhya Pradesh
Rajya Van Vikas Nigam Ltd from
2016-17 to 201E-20.

vili,

An aztimated lotal 43.05 Mm3 of OB will
ba generated during the entire life of the
mine.

Out of which 43.06 Mm3 of OB wil be
dumped In one external OB Dumps an
earmarked area covering 101.70 ha of
land. There wili be no internal dump. The
maximum height of external OB dump will
not exceed 90 m and that for soft OB shall
not exceed 60 m. The maximum slope of
the dump shall not exceed 28 degrees.
Monitoring and management of reclaimed
dump sites shall continue Htill the
vegetation becomes self- suslaining and
compliance status shall be submitted to
MOEF&CC and its Regional Office on
yearly basis.

PA agreed to comply with.

As per the information provided,
overburden generaled is being
dumped in the external OB dump. A
quantity of 11.611 Mm® OB (excl, top
soil has been excavated il
31.03.2019. PA submitted that
reclamaticn will be carried out cnce
the dump becomes passive.

The land uee pattem at the end of mining
gperation shall be in conformity with the
poat mining land use plan, which remains
an integral part of the approved mining
plan and the EIAEMP submitted to this
ministry.

" PA agreed to comply with.

GEMNERAL CONDITIONS

Mining

No change In mining technology and
scope of working should be made without
prior approval of the Ministry of
Environment, Forest and Climate Change

PA agreed upon.

No change in the calendar plan including
excavation, guantum of coal and waste
should be mads.

PA agreed upon.

Mining shall be caried out as per the
provisions outlined in approved mining
plan as well as by sbiding to the relevant
laws related to ccal mining and the

PA agreed to comply with.

As informed mining is being carried
oul as per the approved mining plan
land DGMS  permisslon  dated
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circulars issued by Directorale General |23.11.2015
Minas Safety (DGMS)

v | A progressive Mine Closure Plan duly | PA agreed to comply with.
approved by the  Ministry of | As Informad, Final Mine Closure
Coal/Company BSoard, as applicable | Plan was approved by WCL Board
should strictly be complied with. on 23.05.2015.

The cerpus furxd deposited in Escrow
Account no. 08973161006001.
Balance as on 31.03.2018 i8 Rs
13,89,24,709.00

(b} | Land Reclamation

i Digital processing of the entire leasc area Complying with.
using remote sensing technique shall | Land use pailem of ihe mine area
carried out regularly once in three years | has been studiad by CMPDIL in
for monitoring land use pattern and report | November 2016 based on satellife
submitted 1o Ministry of Environment, | data As per the report, total ares
Forest and Climate Change its Regional | under mining was 7447 ha., total
Office. area under plantation was 84.13 ha,,

tolal area under agriculture was
276.71 ha., total area under
setllemant was 6.70 ha.

i | The reclamation at waste dump sites shall | PA agreed to comply with.
be ecologically sustainable. Sclentific |Overturden from the mine is being
reclamation shall be folowed., The local |[dumped in extermnal dump and the
species may be encouraged and species dump is active currently. PA submitted
ars so chosen that the slope, bottom of [thal reclamation will be camied out a9
the dumps and top of the dumps are able |psrthe stipulation.
to sustain lhese species. The aspect of
the dump is also a factor which regulates
some climatic parameters and allows only
species adopted to that micro climate.

i | Final mine veid depth should be in | FAagreed to comply with.
conformity with the post mining land uss | As informed, final mine void will be
plan, which remains an integral part of the converted Into  water body. At
approved mining plan and the EIA/EMP | present the area excavated is 55 Ha
submitied to this ministry. and depth of werking s B0 mir.

v | The top goll, if any, shall temporarily be | Partly complied.

stored at earmarked sita(s) cnly and it
should not be Kept unutilized for long. The
top soil shall be used for land reclamation
and plantation. The over burden (QBE)
generated during the mining operations
shall be stacked at earmarked dump
site(s) only and it should not be kept
active for a long period of time. The OB
dumps should be scientifically vegetated
with suitable native species to prevent
srosion and eurface run off. In critical
areas, use of geo textiles shall be
undartaken for stabilization of the dump.
The entire excavated area shall be
backfilled and eforested in line with the
approved Mine Closure Plan. Monitoring
and management of rehabilitaled areas
should continue until the vegetation
becomes self-sustaining.  Compliance

As per the information provided,
2.370 Mm® of top scil has been
axcavated il 31.03.2019. It was
cbeerved that top soil ia not being
ueed in planiation, etc. PA shall
submit aclion plan for the utilisation
of sntire scil. Aiso the excavated top
soil shall be utilised within prescribed
period,

As per the information provided,
averburden generated s being
dumped in the external OB dump. A
quantity of 11.611 Mm® OB (excl. top
soil) has been excavated il
31.03.2019. PA submitted that
reclamation will be carried out onee
the dump bacomes passive.
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status ahall be submitled to the Ministry of
Envirorment, Forest and Climate Change
and its Regional Office on six monthly
basis.

v | Plantation shall be raised arcund the | PA agreed to comply with.
mining lease on the backfiled and | As per the information provided,
reclaimed area, around water body, along | 50,000 plants of different speciss
the roads etc. by planting the native | (Jamun, Amia, Neem, Karanj,
species in consultation with the local | Baheda, Sirus, Peltafarm, Safed
DFOQ/Agricuiture Department and as per | Sirus, Sisoo, Guimohar, Casia, etc)
CPCB Cuidelines in conformity with the | have been planted over an area of
post mining land use plan, which remains | 20 ha. through Madhya Pradesh
an integral part of the approved mining | Rajya Van Vikas Nigam Ltd. from
plan and the EIAEMP submitted to this 2016-17 to 2018-20.
ministry.

(c) | Emission, Effluents, and Waste
Disposal
Effective safeguard msasures such as | Complying with.

regular water sprinkling shall be carried
cut in critical arese prone to air pollution
ard haVing high levels of PMW and FM&E
such as haul road loading and unloading
point and transfer points. Fugitive dust
emigaions from all the sources shall be
controlled regularly. It shall be ensured
that the Ambiant Air Quality parameters
conform to the norms prescribad by the
Central Pellution Control Board in this
regard.

Four ambient air qualty monitoring
stations shall be established in the ¢ora
zone as well as in the buffer zone for
PM10, PM2.5, S02 and NOx monitoring.
Location of the stations shall be decided
based on the meteorological data,
topographical features and
environmentally and ecologically sensitive
targets in consultation wih the Slate
Pollutlon Control Board. Monitoring of
heavy metals such as Hg, As, Ni, Cd, Cr,
ete carried out at least onee in six months

iii

Data on amblent air quality (PFM10, Pl
2.5 802 and NOX) and heavy metals
such as Hg, As, Ni, Cd, Cr and other
monitoring data shall be regularly
submitted to the Ministry including its
concerned Ragional Office and to the
State Pollution Control Board and the
Central Pollution Gontral Boare once in six
months. Random verification of samples
through analysis from  independent
laboratorias recognised under the EPA
rules, 1986 shall be fumished as part of
compliance raport.

Fixed sprinklers have been provided
for the coal stock yard. Mebile
tankers have been pravided for
water sprinkling In the mining area.
Ambient &ir quality ie belng
monitored at 4 locatiens  for
particulate matter, SO, and NOx. As
per the monitoring data, the air
quality levels found to be confirming
to GSR 742 (E) standards dated
25.00,2000. Also heavy metal
monitoring i being carded out
through CMPDIL. Monitoring reports
are being submitted to Regional
Office. Also the same have been
uploaded to company website. 1
number of continuous ambient air
guality monitoring station has been
installed for monitoring of particulate
matter, SC; and NOx.
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iv | Transpcrtation of lhe coal by road pessing | Partly complied.
through the village shall not be allowed. A | Black topped roed has been
'nypags' road shouid be constructed (say, | provided for the coal iransportation.
lsaving & gap of al least 200 meters) for | Tarpaulin covered lrucks are being
tha purpose of transportalion of the coal | used. As per the google imagery,
80 that the impact of sound, dusi and | part of the road is passing through
accidents could be mitigated. The project | habitations hefore reaching Majn
proponant shall bear the cost towards tha | Railway siding. No information
widening and strengthening of existing | provided regarding bypassging the
public road network in case the same ig habitation or strengthening/widening
proposed to be used for the Project. No | the existing road.
road movement should be allowed on | Plantation has been teveloped on
exleting vilage road network without | road side, however the plantation
appropristely increasing the carrying | density needs to pe increased at
capacity of such roads. Furthermore, | some places of the road.
transportation of coal by road should be
carried out by covered trucks only. A 3-tier
green belt comprising of a mix of native
species shall be developed all along the
major approach roads.

v | The pollution due to transportation load on | Complying with.
the anvironment will be effsctively | Two (02) no.s of tankers have been
conlrolled and water sprinkling will also be | provided for dust suppression. PA
dane regularly. Vehicular emigsione shall | submitted that vehicles with valid
ba kept under contrel and regularly | PUC are being allowed for
monitored. Project should obtain 'PUC' | transportation of coal. The project -]
captificate for all the vehicles from | not having the coal handiing plant.
authorized pollution testing centres. Wet drilling ls being camied out.

vi | Main haulags road in the mine should be
provided with permanent water sprinklers
and other roads should be regulary
welted with water tankers fitted with
sprinklers. Crusher and material transfer
points should invariably be provided with
Bag filters and or dry fogging system. Belt-
conveyors should be fully covered to avoid
air borne dust. Use of effective sprinkler
system to suppress fugitive dust on haul
roads and other transport roads shall ba
ansured. Crills ghall b& wet operated.

vil | The Project Proponent should not alter the | Complying with.
major channels around the site. | Part of Koradi Nallah (2 km.s length)
Appropriate  embankment should be | has been diverted as per the design
provided along the side of the river/nallah approved by CDO, Nashik vide letter
flowing near or adjacent to the mine. The | dated 20.03.2016. An smbankment
embankment constructed along the | of length 6.50 km.s has baen
riverinallah boundary shoukd be of suitable | constructed  along the nallah
dimensions and critical patches should be | boundary having dimensions (top
strengthened by stone pitching on the | width 30 mtrs and bottom width 50
river fromt side and stabllised with | mitrs & height of 9 mirs),
plantation so as to withstand the peak | Grass saeding has been done on the
water flow and prevent mine inundation. slopes of the embankment

viii | Thers shall be planning, ceveloping and | Complying with.
implementing  facility of rminwater | A rain water harvesting pond of
harvesting measures on 1ong lerm basig | dimension 88 mtr x 18 mitr X 1.20 m
and implementation of conservation | has been proviged. Also, the
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measures to0 augment ground water
resources in the area in consuitation with
Central Ground YWater Board,

“galleries  of  old

abandonad
Underground mine (New Majri UG
mine no. 111} act as a ground water
recharge atructures.

“The Project Propenent has to 1ake care of
gullies formed on slopes. Dump mass

PA agreed to comply with.
The slopes have been covered with

should be consclidated with proper | grass saeding and sand bags have
filing/leveling with the help  of | been placed on rain ¢uts to prevent
dozer/compaciors. s0il erosion.

Sufficlent number of Gullies 16 be provided
for better management of water. Catch
draine and siltation ponds of appropriate
size shall be constructed around the mine
working, ¢oal heaps and OB dumps to
prevent run off of water and flow of
gadments directly inlo the river and other
water bodies. The waler so collected
should ba utilized for watering the mina
areg, roads, gresn belt development etc.
The draing shall be regulady desilted
particularly after monsoon and maintained
propery. The dralns, seftling tanks and
check dams of appropriate size, gradient
and length shall ba conetructed both
around the mine pit and over burden
dumpe to prevent run off of water and flow
of sadiments directly into the river and
other water bodies and sump capacity
shoukd be designed keeping 50% safely
mergin over and above peak sudden
rainfall (based on 50 years data} and
maximum discharge In the area adjoining
the mine site. Sump capacity should also
provide adequate retention period to allow
proper settling of st material
Sedimentation pits shall be construcled at,
the corners of the garland drains and
desitted at regular intervals. Dimension of
the retaining wall to be constructed al the
toa of the dumpe and OB benches within
the mine to ¢heck run-cf and siltation,
retaining wall of adequate dimension to be
conetructed at the toe of OB Dumps and
OB benches, as applicable, based on the
ralnfall data.

Complying with.

This project la conversion of
Underground to Opencast, due to
which there i8 & huge void of
underground galleries which
accumulate water. There i no face
pumping as no discharge of mine
waler.

Catch drain of 885 metsrs length
with width 2.5 meters and depth 1.50
meters has been provided around
OB dumpe. Garland drain of length
1090 meters with 2.5 meters width
and 1.5 meters depth provided.
Desilling of catch drains and garand
drains ig carried oul bafore onget of
monsoon.
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xi

Industrial waste water {CHP, workshop
and waste water from the mine) should be
propery collected, treated so as to
conform to the standards prescribed under
GSR 422 (F) dated 18th May, 1983 and
31st December, 1593 or as amended from
time to time. Oll and greass trap should be
installed bafore discharge of workshop
affluents. Sewage treatment plant of
adequate capacity shall be installed in the
existing colony and officas.

Partly complied.

Effiuant treatment plani of 100 KLD
has been provided for the workshop.
Treated water is being reused for
vehicle washing. Presently seplic
tanke and czoak pits have been
provided. However STP is yet to be
installed.

(d)

Noiae and vibration control

Adequate measures shall be taken for
control of noise [avels below 85 dBA in the
work environment. Workers engaged in
blasting and drilling operations, operation
of HEMM, etc shall be provided with ear
plugs/mufs,

Partly complied.

As informed ear plugs have been
provided for the peopla sngaged in
blasting, driling and operation of
HEMMs. However no monitoring of
work zohe noisz levels is being
carried cut.

Controlled blasting techniquss should be
practiced with use of delay detonators fo
mitigate ground vibrations and fly rocks.

Directorate General of Mines Safety,
Nagpur Area granted permission for
cortrolled blasting vide letter dated
23.11.2015. PA submitted that
controlled blasting Is baing done as
per DGMS permission with cord
relay and shock tubes.

e

The llumination and sound at night at
project sites disturb the villages in respect
of both human and animal population.
Consequent siseping disorders and stress
may affect the health in the villages
located close to mining operations.
Habitatlons have a right far darkness and
minimal noise levels at night. PPs must
ensure that the blological clock of the
villages is not disturbed; by arienting the
floodlights/ masks away from the villagers
and keeping the noise lavels wall within
the prescribed limits for day light/nighl
hours.

Not complled.

Habitations are obsarved on the
south east side of the mine and are
within 500 meters from the mine. PA
shall camy out detailed study on
ilumination and noise levels during
night time.

|y

Measures should be taken for control of
noisé levels below BS dBA in the work
environment. \Workers engagad  in
gperations of Coal Handling Plants anc
HEMM, etc. should be provided wilh ear
plugs / muffs

Partly complied.

As informed ear plugs have been
provided for the people engaged in
blasting, driling and operation of
HEMMs. Hawever no monitoring of
work zone noise levels is being
carried out.

(e)

Occupational Health & Safety

Progonent shall appoint an Occupational
Health Specialist for Regular and
Pariodical medical examination of the
workers engaged in the Project and
maintaln records  accordingly;  Also,

Partly camplied.

A hospital (headed by Chisf Medical
Officer) has been provided in Majri
Area for regular and periodical
examination of workers.




il

I
v

Occupational health  check-ups for
workers having some ailments like BP,
diabetes, habitual smoking, etc. shall be
undertaken once in six months and
necessary remed‘lalfpreveniwe measures
taken accordingly. The prevention
measure for burns, malaria and provision
of anti-snake venom including all other
paramedical safeguards may he ensured
before initiating the mining activities,

- _~fr——‘—;
i | Besides carrying out regular periodic

health check-up of their workers, 20% of
the workers identified from workforce
engaged in active mining operations shall
he subjected to health check-up for
occupational diseases and hearing
impairment, if any, through an specialised

agency finstitution within the District/State
and the results reported 1o this Ministry
and to DGMS.
Personnel working in dusty areas should
wear protective respiratary devices and
ghould also be provided with
adequate iraining and information on
gafety and health aspects. Supesvisory
staff shall be held regponsible for ensuring
compulsary wearing of dust masik

Provision shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health
care, créche etc as applicable to the

project. The housing may be in tne form of
temporary structures to be removed after
the completion of the project, as
applicable.

in case of outsourcing of work through

v
MDO, the project proponent shall ensure
the strict compliance erforcement of the
above conditions.

1] Biodiversity

precautionary measures during mining
operation for conservation and protection
of endangered fauna, if any, spotted in the
study area. Action plan for conservation of
flora and fauna shall be prepared and
implemented in consultation with the State
Forest and wildlife Department. A copy of
action plan, @s applicable, shall be
submitted to the Ministry of Environment,
Forest and Climate Change and its
Regional Office.

v
The project proponent shall take all

e ———
Periodical medical examination of

personnel 1s carriad out as pef the
following schedule:
1.0nce inevery 5
years)
2 Once in every
years)
No information provided, regarding
six monthly medical examinations for
workers having ailments ke BP,
diabetes, habitual smoking.
PA agreed to comply with.
PA submitted that medical chack up
of 30% work force will be camied out
through speciglised agency and
reports will be gubmitied i
and DGMS.

yaars (Age<45

3 years (Age>45

Complying with.

peracnnel working in dusty areas
have basn provided with dust masks.
The workers are given
trainingirefresher training in
Vocational Training Cantre of the
Maji Arga on safoty and health
aspects.

Project is in gperation.

PA agreed to comply with.
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shall complete all the tasks ag per the
Action Plan submitted with budgetary
provisions during the Public Hearing. Land
oustees shoukd be compensated as per
the norms laid out R&R Policy of the
Company or the National R&R Policy or
R&R Policy of the State Government,
whichever s higher.

' (9) | Implementation of Action Plan as Per Fubllc Hearing & CSR Activities
i iImplementation of Acton Plan on the | PA agreed to comply with,
igsues raised during the Pudlic Hearing | Publlc hearing wag conducted on
shall be ensured. The Project Proponent | 09.09.2008 for previous

environmental clearanca issued by
Ministry vide letter dated 18.02,2011.
In the previous EC, thera was no
condition stipulated for submission of
gclion plan on the issues raised in
the public hearing.

Followlng are the detsils of
compensation paid /employment
provided to land oustees:

» Employment for land losers
with 2 acres of above,

» Rs. 5 lakhs per acre of jand in
case of those who opled for
one time compensation in lieu
of employmént

» Total Land Compensatlon pald
uplo 30.08.19 is Rs 92.74

that the company spends, In every
financial year, at least two per cent of the
average net profits of the company made
during the three immediately preceding
financial years, in pursuance of its
Corporate  Social Responsibility Policy
under Section 135 of the Caompanies Act,
2013, for the Socio Economic
Development of the neighbourhood
Habitats which could be planned in
consultation with the Panchayat of the
local administration, and executed by the
Project Proponent more systematically
based on the 'Need based door to door
survey' by established Sodisl
Institutes/\Workars. A report, in
conscnance with the format prescribed In
Annexurs of the Companies (Corporate
Social Responsibility Policy) Rules, 2014,
ghall be submitted to the Ministry of
Environment, Forest and Climate Ghange
and its Regional Office on six monthly
basls.

¢rores.
+ Nos. of employment glven as
on date : 264
+ Monetary compensation
against employment given as
on date : 50
i | The Board of every company, shall enaure | PA agreed to comply with.

PA, submitted thal as per the policy,
fund for CSR is allocaled bssed on
2% of average net profit of the
company for three Immediste
preceding financial years or Ra.2.00
per tonne of coal production of
previous year whichever is highar.

In Majr Area, all the GSR aciivities
undertaken are based on the
discussion with Gram Panchayat.
Details of CSR  adlivites are
enclogsed as Annexure-1.

The project proponent shall fellow the
mitigation measures provided in Office
Mameorandum  No.Z-11013/57/2014-1A.11
(M), cated 20" October, 2014, titled
"Irnpact of mining activities on Habitations-

Most of the measures suggested in
the office memarandumn dated 28"
Oclober 2014 are already stipulated
ag condltions in this environmenial
clearancs.

"ys



lssues ralated to the mining Projects
whergin Habitations and villagee are
sumounded by the mine lease araa”

iv | The Frojset Proponani shall make | Agriculture land has already bezn
necessary  alternative  arrangements, | acquired with the payment of
wherever required, in consultation with the | compensation/providing
Stale Government to provide allernate | employment. PA submitied that no
areas for livestock grazing, if any. In this | arrangement was made for live stock
comext, Project Proponent should | grazing as the same was not
implement the directions of the Hon'ble | requestec by the land oustees.
Supreme Court with regard to acquiring
grazing land. The sparse trees on such
grazing ground, which provide mid-day
ghelter from the scorching sun, should be
sorupulously guarded against felling and
plantation of such trees should be
promoted, as applicable.

(h) | Corparate Environment Responsibility

i The Company should hsve a well laid | Corporate Environmental Pollcy Is
down Environment Policy approved by the | enclosad as Annexure-2.

Board of Directors.

i The Envircnmert Policy should prescrice
for standard operating process/procedures
to bring Inte focus any
infringements/daviationiviclation of the
environmental or forast norms/conditions.

fii The hierarchical system or Administrative
Order of tha company fto deal with
environmental Issues and for ensuring
compliance with the envirchmental
clearance conditions should ba displayed
on website of the Company.

iv | To have proper checks and balances, the
Company should have a well laid down
system of reporting of non-
compliancesiviolations of environmental
norms lo the Board of Directors of the
Company and/or  shareholders  or
stakeholders at large.

v A separate environmental management |Complying with.
cell with suitable quslified personnel |[Environmenta! management call has
should be set up under lhe control of a |been astablished at the project |evel
Seniar Executive, who will report directly |as well as head office |evel.
to the Head Of the Organisation

vi The funds earmarked for environmental |Complying with.
protection measures should be kept in | As informed an amount ¢f Rs, 97.09
separate account and should not be | Lakhs has been eamarked for
diverted for other purpose. Year wise | capital works under environment
expenditure should be reported lo the | pretection. FA submitted  that
Ministry and its Regional Cffice. amounts of Rs, 91.34 Lakhs and Ra,

151.26 Lakhe have been spent till
date for capital and revenue works
under environment protection.

() | Statutory Obligations
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Manitoring of Ambient Air Quality to be

carried out based on the coal Industry
Standards notiffied vide GSR 742 (E}
dated 25.09.2000 and as amended from
time t¢ time by the Central Follution
Control Board.

Complying with.

Monitoring ie being camied out as per
GSR 742 (E) dated 25.09.2000 and
as amended from tima to time by the
Cantral Pollution Gontrol Board.

Thie Environmental Clearance is subject

There I3 no eco sensitive zone within

to obtaining requisite NBWL Clearance | 10 kms of the projact.
from the Standing Committee of National
Board for Wildlife, it any, as applicable for
this Minlng project
iii The Project Proponent shall obtain | Partly complied.

Consent fo Establish and Consent to
Operata from the concermned Stale
Pollution Contvol Board prior (o
commencement of mining operations and
effectivaly implement all the conditions
slipulated tharain.

MPCE grantsd consant to eslablish
for the expansion of the project vide
letter no, Format1.0/BO/CAC-cellRO
(Chandrapur)/CAC-17030001478

dated 22.03.2017. Also MPCB
approved the consent to operata
during 8&th CAC Meeling held on
09.02.2018. However MPCB did not
issue the consent to operate till date.

The project proponent shall obtain
necassary prior permission of the
compatent authorities for drawl of requisite
quantity of water (surface water and
ground water) for the project.

Application for abstraction of ground
waler vide no. (21-
A/500MH/MIN/Z016)  has  been
submitted to CGWB vide letter no,
WCL/ENVIHQY20-J &  17-U/556
daled 13.12.2016. Same is panding
with COGWE.

v Project Propcnenl shall obtain the | Ground water table has already been
necessary prlor permission from the | intersected prior to the grant of this
Central Ground Water Authorily (CGWA} | environmental clearance. PA
in case of intersecling the Ground water | submitted application for ahstraction
table. The intersecting ground water table | of ground water vide no. (21-
can only be commence &fter conducting AI509/MHMIN/2016) to CGWB vide
detalled hydro-geological study and | letter no. WCL/ENV/HQ/20-) & 17-
necessary pammisgion from the CGWA. | U/555 dated 18.12.2016. NOC is yet
The Report on six monthly basig on | tobe isswed by CGWB.
changes in Ground water level and quallty | Ground water level and quality
shall be submitted to the Regional Office | reporte are  being  submitied
of the Ministry, CGWA and State Pollution | regulary.

Control Board.
() | Monitoring of Ambient Air & Water Quality and Reporting
i Monitering of Amblent Air Quality 1o be Complying with.

caried out based on the Notification 2009,
a5 emended from lime to lime by the
Central Poliution Control Board. The
critical parameters as per the Notification
such as PM10, PM2.5, NOx, and SOx efc.
in the ambient air within the impact zone,
peak parlicle velocity at 300m distance or
within the naarest habitation, whichever is
closer shall be monitored periodically.
Further, quality of discharged water shall
also be monitored [(TDS, DO, PH and
Total Susperkled Solids (TS8)). The
monitored dala shall be uploaded on the

PA submitted that monitoring of
ambient alr quality is being carried
cut as per coal Industry Standards
notified vide GSR 742 (E) dated
25052000 (As mentioned in
Statulory Obligations condiion no. i
of EC), As per the monitoring data,
the particulate matter (PMyp} levels
st Patala Magazine and Kuchana
Colony found to be exceeding the
standards prescribad in  National
Armbient Air Quality Standards 2009.
Treatad effluent qualty is being

H;fgﬂ’



website of the company as well as
displayed on a display board at the project
site at a suitable location near the main
gate of the Gompany in public domain.
The circular No. J-20012/1/2006-A.11 (M)
dated 27.05.2000 issuad by Ministry of
Environment, Forest and Climate Change
cshall also ba refarred in this regard for Its
compliance

monitered fer TDS, COD, pH and
TSS. PA shall includes DO in the next
monitoring. Moniloring reports are
being uploaded to company webslte.
Also raports have been provided at
the mines offica.

Peak particle velocity
monitorad regularly.

is being

ii

The Proponent shall install onling Ambient
Air Qualily Monitoring System and there
should be system for display of cigital
AAQ data within 03 months at least at
three locations as per wind direction.
Online provisions of pH and turbidity
meters at discharge points of STP and
ETP and also at waler storage ponds in
the mining area may be made. Project
Proponent should display the result
digitally in front of the main Gate of the
mine site.

One number of confinuous ambient
air quality monitoring system has
been provided for monitoring of
particulate matter (PMyo, PMzs), S0,
and NOy. The ambient air quality is
being displayed at only one location.
PA shall take sleps to provide the
display at 3 logations {mines office,
main gate of mines site, etc.).
Presently septic tanks and soak pils
have been provided. However STP
is yet to be installed.

pH and turbidily meters have been
provided for regular monitoring.
However online monitoring system
for efflueni has not been provided.
Coal mining industry does not fall in
17 categories of highly polluting

industries as per CPCB.
iii Regular menitoring of ground water level | Ground water level:
and quality shafl ke carried out in and | Ground water leval is being

around the mine (ease by establishing a
network of existing wells and constructing
new piezometers during the mining
operation. The project proponent shall
ensure that no natural water course and/or
water resourcas shall ba obstructed due to
any mining operations. The mehitoring
ahall ba carried oul four imes in a year
pre- monsoon (April-May), monsoon
(August), post-monsoon (November) and
winter (January) and the data thus
collected may be sent regularly to Ministry
of Environment, Forest and Climate
Change and its Regional Office, Central
Ground Wwater Authority and Regional
Director, Central Ground Water Board.

manitored at 18 locations (including
2 piezo wells). Wells observed to be
dry in 5 locations during pre
monsoon season of 2018-19. Also
thrae wells observed to be dry in
post mensoon seascn of 2018-18.

500

Levels of Ground water:

Season | Minimum | Maximum
level level
(depth to | (depth to
waler water
level} leval)

Pre- 3.5% 31.15

Mcocnsoon

Posl - 2.06 29.10

Mensoen

Ground water quality:

Ground water quality '8  being
monitorad at 5 fecations regularly.

Regular monilofing of the flow rate of the
springs and perennial nallahs flowing in
and around the mine leasa shall be
carried out and records maintained. The
natural water bodies and or streams which
are flowing in an around the village,
should not be disturbed, The Water Tabie

PA agreed to comply with.

Part of Koradi Naliah (2 km.s [ength)
has been divertad as per the design
approved by CDO, Nashik vide letter
dated 29.03.2016. Flow raie of the
nearby water bodies are being

monitored regulerly. PA submitted

17/%”
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ghould e nurtured so as not to go down
below the pre-mining period. In case of
any water scarcity in the area, the Project
Proponent has to provide water to the
villagers for their use. A provision for
regular monitoring of water table in open
dug wall located in village should be
incorporated to ascertain the impact of
mining over ground walsr tabla.

that water will be supplied to nearby
villages in cass if the water scarcity
ig obsarved.

v Regular monitoring of waler quality Complying with.
upstream and downstream of water Water quality of upstream and
nodies shall be carried out and record of | downstream of Wardha River is
monitoring data should be maintained and | being monilored ragulartty. And the
submitted to the Ministry of Environment, | reports are being submilted.
Forest and Climale Change and Iis
Regional Office, Central Ground Water
Authority, Regional Director, Central
Ground Water Board, State Pollution
Contrcl Board and Central Pollution
Control Board.
vi | The project proponent shall submit six Complying with.
monthly reports on the stalus of the | PA submitted the six monthly
implementation  of  the stipulated | compliance reparts regularly since
enwironmental safeguards to the Ministry | the grant of EC.
of Environment, Forest and Climate
Change, fts Regicnal Office, Central
Pollution Control Board ang State
Pollution Control Board.
vil | The Regional Office of this Ministry shall PA agreed upon.
monitor compliance of the stipulated
conditions. The project authorities should
axtend full cooperation to the officer (g} of
the Regional Office by furnishing the
requisite data / informalion manitoring
reports.
Vil | The activities partaining to development of | Complying with.
green belt/ horticulture shall be reported to | As Informed, plantation details has
concernad DFO/Collector en six monthly | been uploadad annually on Portal of
hagia from the date of commencement of | Forest Department of Govt. of
mining operations, Maharashtra namsly  "Vanyukt
Shivar (“http://areenarmy. mahaforest
.gov.in/)
{k) | Wiscellansous
i For half yearly monitoring reporls, the data | Not complied.

should be monitored fer the period of April
to September and October to March of the
financial years and submitted to the
concerned authorities within 2 months of
the completion of periodicity of monitoring.
Similarly, the annual reports for the
financial year should reach the office of
the concerned authority on or before 1*
June of following year

PA did not submit the six monthly
compliance reports as par the
gtipulated time period. Compliance
reporls were submitted as per the
following schedule:
1. July to November in December
2. Decembar to May in June

Efforts should be made {o reduca enargy
consumption by conservation, efficiency
improvements and use of renewable

PA agreed to comply with.
As informed following energy
conservation measureg have been

'8y



energy

implemented:
+ Conventional bulbs have been
replaced with LED bulbs
¢ Roof Top Solar plant of 32
KWp installed at Majri Area
GM office and of 86 KWp at
Central Schocl of Kuchna
Colony

iu

The project authorities should inform 1o
the Regionsl Office regarding date of
financial closures and final approval of the
project by the concerned authoritles and
the date of start of land development work

This i expansion of the existing
prolect.

A copy cf clearancs letter will be marked
to concerned Panchayatfiocal NGO, i
eny, fram whom  suggestion f
represeniation has been received while
processing the proposal

Complied.

Project submitted the copy of EC to
nearby Gram Panchayats vide letter
dated 21.02.2017.

Siate Pollution Control Board should
digplay a copy of the clearance letler at
tha Regional coffica, Oistrici _Industry
GCentre and Collector's office/ Tehslidar
{Office for 30 days.

vl

A copy of the EC letter ghall be shall also
be displayed on the website of the
concemed State Pollution Control Board,
The EC letter shall aleo be displayad at
the Reglonal Office, District Industry
Sector and Collectors Office / Tehsildar
Offica for 30

days.

Does not pertain to PA.

vil

The EC letler shall be upleaded on the
company's website. The compliance
status of the stipulated EC conditions shall
also be uploaded by the project authorities
on their website and updated at least once
every six months so as to bring the same
in public domain. The monitoring data of
environmental quality parameter (air,
water, noise and soil) and critical pollutant
such as PMW. PMP By SD; and NOK
(ambient) and critical sectoral parameters
shall also be displayed at the entrance of
the project premises and mine office and
in corporate office and on company's
website.

Complying with.

Copies of EC, six menthly
compliance report and monitoring
reports have been uploaded to
compeny website. Menitoring reports
are helng displayed at mine aoffice.

wiil

The project authorities should advertise &t
least in two local newspapers widely
circulated, one of which shall be in the
vernacular language of the locality
concemed, within 7 days of the issus of
the clearance letter informing that the
project has been accorded environmental
clearance and a copy of the clearance
lettar is available with tne State Pollution
Control Board and a'so at web site of the

Complied.
Advertlsement has been made as
per the stipulation.
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Ministry of Environment, Forest and
Climate Change at
www environmentclearance.nic.in_ and a
copy of the sama should be forwarded io
the Regicnal Office

The Environmental Statement for each
financial year ending 31 March in Form-V
\s mandated to be submitiad by the PP for
the concamad State PFallution Control
Board as prescibed under the
Environment (Protection) Rules, 1986, as
amended subsequantly, shall also he
uploaded on the Company's website along
with the status of compliance of EC
conditions and shall bes sent to the
respective Reglonal COffices of the
MoEF&CC by a-mail

Complying with.

Environment statement has been
submitted to MPCB vide letter dated
23.08.2018. Also the same has been
uploaded to company websita.

The FP shall abide by all the
commitments and recommendations
mada in the EIA/EMP report and also that
during their presentation tc the EAG. The
commitmert made by the project
proponent to the iseus raised during
Public Hearing shall be implemented by
the proponent

PA agreed upon.

The project proponant shall obtain al
necessary clearancesfapprovals that may
be required before the start of the project.
The Minislry or any other competent
authority may stipulate any further
condition for environmental protection.

PA agreed upon.

The PP shall set up an Environment Aucli
cell with responsibilty and accountability
to ensure implementaticn of all the EC
Conditions

Complying with.
Enviranment audit call has been set
up at the project level.

Concsallng factual data or submission of
false/fabricated data and failura to comply
with any of the conditions mentioned
above may result in withdrawal of this EC
and attract action under the provisions of
Environmant (Protection) Act, 1988.

PA agreed upon.

o

The above conditions will be enforced
infer-alia, under the provigions of the
Waler (Prevention & Contrel of Pollution)
Act, 1974, the Air (Prevention & Corirol of
Pollutiony Act, 1861, the Environment
(Protection} Act, 1886 and the Public
Liability Insurance Act, 1991 along with
their amendments and Rules and any
other orders passed by the Hon'ble
Supreme Court of India/High Courts and
any other Court of Law relating to tha
subject malter. The FF shall ensure to
undertake and provide for the costs
incurred for taking up remedial measures
in case of soil  ¢ontamination,

PA agreed upon.

s



contamination of groundwater and surface
water, and occupational and other
diseases dua to the mining operations

10

Any appeal against this EC shall lle with
ths Nalional Graen Tribunal, if praferred,
within a period of 30 days as prescribed
under Section 16 of the National Grean
Tribunal Act, 2010,

PA agreed upon.

11

This EC supersedes the aarier EC
granted vids lstter No.J-11015/25/2008-
IA.11(M) dated 18th February, 2011 for a
capacity of 0.80 MTPA involving a total
area of 479.16 ha.

PA agreed upon.

N gwn\
m Gl
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ANNEXURE - |

CSR REPORT

Mew Majri UG to OC Mine
Majri Area, Western Coalfields Limited

WESTERN COALFIELDS LIMITED

(A Mini Ratna-Cat.I, Govt. of India Undertaking, Subsidiary of Coal India Ltd.)

Office of the Sub Area Manager, New Majri Sub Ares,
Post- Shivjinagar, Teh.- Bhadrawati, Distt.- Chandrapur,
Maharashtra -442503

Mo
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Maijri Area of Western Coslfields Limited is in the Wardha Valley Region.

Majri Area took various initiatives as Corporate Social Responsibility. Various CER Activities from
developing village mitastruciure to Water Supply

R AT
SELF DEVELOPMENT/ TRAININGS
1 Training programme for the youths (60 nos.) under Project "UDAAN", Women (30

nos.) under project "SHAKTI" & farmers (30 nos.) under project "KISAN" of
populace residing near command area of Majri

2 Beauty & Health eare training
3 Training programme for the youths (50 nos.) for E-literacy
4 Training to 20 nos, farmers for improved Iigation & distribution of Micro
Irrigation sets
HEALTH CARE

3 Distribution of Medicines in nearby villages
6 Mega health camp under Swacchta Action plan
' WATER SUPPLY
7 Providing water distribution network
8 Praviding Handpump at different location
0 Installation of pipeline of overhead tank
10 Construction of deep tubewell for drinking water
SCHOOL INFRASTRUCTURE DEVELOPMENT
11 Construction of Libtary room at Vatsala Bai Telugu High School
12 Construction of Class rooms at Village Schools
13 Store section & furniture for school
14 Boundary wall & Kitchen shed at ZP School
SWACHR BHARAY, CLEANLINESS DRIVE
15 Providing at fixing precast cement dustbins
. VILLAGE INFRASTRUCTURE & ROADS

16 Compound wall & Shed at Funeral Place

17 RCC Box culvert, Cement Concrate Road & Bituminous Road in nearby & project
affected villages

18 Shed at Market place
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Year Wise CSR Expenditure of Majri Area

2018-19%
Year 201314 2014-15 2015816 2016-17 2017-18 (a5 on 3112.18)
Amount
(Rs. in Lakh) 200,15,231 | 205,29477 887,754 4,00,000 15,96,000 18,03,000

* In addition to this, Work of Toilets construction it schools & villages has been taken by the

Company at HQ level
CSR ACTIVITIES OF 2013-14
SL . .
No. Name of CSR Activity Village | Expenditure (Rs)
I | Repair of roof at ZP School Chargaon 17763
Pimpri
2 | Cement Road (Deshmukh) 167791
3 Ladies & Gents' toilet at ZP School Konda MI1816
4 | Bitumenous road_Palasgaon to Vislon Pa{lﬁsgaon, 36033
= islen
5 | Cement Road Chalbardi 1013335
6 | Cement Road Ralegaon 44931
Cement Road Hanuman Mandir to -
7 | Rive rghst Majri 872485
g | 4 nos. handpumps Bhadrawati 321302
9 | 2 nos. handpump with bore Majri 31067
10 | Flooring of £P Scheol Mangaon 120742
11 | 5 nos. borewell at ZP School Konda 19507
12 | Shed at Market Kawadi 439639
13 | 2 nes. room for Bhartiya Gramin Bank Kuchna 739429
14 | Compound wall at Funeral Place Majri 504565
] Pimpri
15 | Concrete ro a-d. River Ghat (Deshmukh) 1747952
16 | 1no. handpump Patala 4118
Providing at fixing precast cement
17 dustbins {?3636
1 1o, library room at Veatsala Bai ..
18 Telvgu High School L 327422
19 | Cament road from ZP Schocl to Talab Cheradevi 776978
20 | RCC Box culvert Shembal 1664068
21 | Cement road Naglone 811356
Bitumenous road_Palasgaon to Mejri Palasgaon,
22 | Bast Majri bast e
9 Boundary wall & Kitchen shed at ZP B 1008663
Schaot
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Bitumenous approach road_Chargaon
24 Junction to Ekta Magar Celony Chargaon B
2 nos. Hand pumps at Konda & 2 nos. .
25 | andoumps ot ma] Village Konda, Majri 286117
26 1 no. handpump at Ralegaon, 2 nos. R;l:g;':n’ 201600
patala & 2 nos. at Kawadi village Kawadi
27 | Compound wall at ZP School Majr Basti 551253
28 | Conetete road Dhorwasa 996532
2% | 2 nos. handpumps Bha:;a.}'{atl : 149332
ajti
30 | Store section & fumniture for school 148103
31 | Beauty & Health care training 37157
32 | Medicines disiribution in villages 278646
33 | Rain water harvesting at GM office Kuchna 292366
TOTAL (Rs) 20015231
CSR ACTIVITIES OF 2014-15
13'1)" Name of CSR Activity Village | Expenditare (Rs)
Boundary wall & Kitchen shed at ZP .
1 School Ekarjuna 69607
Bhadrawati,
2 | 2 nos, handpumps Majri 152533
3 | Concrete road Dhorwasa 1460063
4 | Black topping of main approach road Kunada 2444460
5 | RCC Box culvert Shembal 7712052
Bilumenous approach road Chargaon
0 Junction to Ekta Nagar Chargacn 107592
7 | Cement road Neglone 54264
8 E:ltumenous road_Palasgaon to Vislon Pa]a.sgaon, 143046
village Vislon
9 | Computer training for Girls'/ Ladies 20730
10 | Flooring at ZP School 13450
11 | Renovation of toilets of school 322239
12 | 2 nos. classroom at BGV School Kuchna 105170
13 Bitumenous carpeting of Palasgaon, 32659
road_Palasgaon to Majri Basti Majri Basti
14 | 1 no. elassroom for ZP Urdu School Majri 303114
15 | Compound wall, Ladies & Gents' toilet Majri 1272876
16 | | borewell with pump Ralegaon 474716
. Pimpri
17 | Cement road to river ghat (Deshmukh) 179464
18 | Instellation of pipeline Kuchna 485308
19 | Compound wall at ZP School Majri Basti 127555
Rain water Harvesting at GM Office,
20 Kuchoa Kuchna Colony 27721
1 Library toom at Vatsal Bai Telugu .
21 High School Majri 3238
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Ralegoon,
2 |jtepmecnkemios | e | s
' g Kawadi
23 | Compound wall at Funeral place Majri 5460
24 | Cement Road from ZP Schoo! to Talab Chiradevi 54344
3 nos, classroom at Karamveer
25 Vidhyalava Watora 1317393
26 | Water distribution Kawadi 613445
27 | Blacktopping of road Kawadi 2771306
28 | Cementroad 699398
29 | Cement road Shembal 2253218
30 | Cement road Ralegaon 953044
31 | Cement road Majri Basti 1047271
32 | Cement Road 1184864
Distribution of Madicines in nearby
33| yillages through Mobile Ven i
B TOTAL (Rs) 20529477
CSR ACTIVITIES OF 2015-16
SL . .
No. Name of CSR Acilvity Village | Expenditurs (Rs)
1 | Construction of 1 no. of deep tubewell Devulwada 361733
Training programme for the youths (60
108} under Project "UDAAN",
2 Women (30 nos.) under project Pahli: g:o O 240000
"SHAKTI" & farmers (30 nos.) under Na ilm;e
project "KISAN® of populace residing €
tiear command arca of Majri
0 va&dmg Handpump at diffsrent Konda 16456
location
Construction of compound wall & .
¥ | toilets at Karamveer vidhyalaya Majri Saih
5 | Providing water distribution network Kawadi 28052
5 gns:{allanon of pipeline of overhead Kuchoa 14395
Construction of 3 nos. classrooms at
? Karamveer Vidhyalaya e 10548
TOTAL {Rs) 387754
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MAJRI AREA WCL'S CSR ACTIVITIES AT A GLANCE 2016-17

SL. No. CSA ACTIVITIES WORK VILLAGE NAME DISTRICT EXPENDITURE
1 | skill Development Tralning Program Various villages Chandrapur 4,00
TOTAL 4.00

MAJRI AREA WCL'S CSR ACTIVITIES AT A GLANCE 2017-18

SL.Nn. CSR ACTIVITIES WORK VILLAGE NAME DISTRICT EXPENDITURE

Construction of Deep Tubewell and pumps wajri

1 at Three Wlages like Majri Viskan and Chandrapur 8.65

Visloan, Deulwada

Deulwada gaon,
Cleaning of Bushes snd removal of weeds
along the road sides and cleaning of major

. dralns In vicinity village related Swachhta Chandrapur Chandrapur L
Ackion Plan

3 :;'1:5’ health Camp under Swacchta ACION | o i e vilages | Chandrapur 0.75
Tree plantation under Swaqcchta Action .

4 Plan/Swachhzta Pakwada Various Villages Chandrapur 0.14
HD Cliplng / Banners and other misc. Works

5 and Creation of Awareness Programmes Various Villages gl O3s
Construction of Hall at Lokmanya Yidyalay at

6 Bhadrawati Bhadrawati Chandrapur 3,55

TOTAL 15.86
MAJRI AREA WCL'S CSR ACTIVITIES AT A GLANCE 2018 -19
St CSR ACTIVITIES WORK VILLAGE | porpcr | EXPENDITURE | Remarks
No. NAME

Praviding and laying of G) pipe line from
q | newly deep tube well to main| peyiwada | Chandrapur 4.09 Work completed
distribution point of existing okd pipe lina
at Deulwada village

Estimate under
Repairing and carpeting of road from Kuchana approval for the
s CGM office to Palasgaon Village Palasgaon AL LT - work of R 14.06
| Lakhs
Construction of wall compound and class Estimats under
3 | rooms st Dr. Ambedkar Memorlal High | Bhadrawatl | Chandrapur 0 approval
School at Bhadrawati
Construction of Hall at Lokmanya .
4 | vidyalaya at Bhadrawati under TSA of | Bhadrawati Chandrapur 13.79
Majri Area work completed
Constructlon of 3 Nos. dezp tube well [ 4o fi,Vlone
5 |and pumps st Mejr, Vislone and D{euhwada Chandrapur 0.15
Deulwada Village Werk complatad
TOTAL 18.03
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Environmental Policy Statement:

Coal Indla Limited (CIL) is committed to protect the
environment through prevention, mitigation of
pollution, proper disposal and recycling of wastes,
conservation of bio-diversity and bringing
awareness among all its stakeholders for continual
improvement in environmental performances

following the best practices.
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OBJECTIVES:

Coal India Limited shall endeavourto:

1.

A

3

8.

Conduct mining and assodated operations in an environmentally responsible
manngr to comply with applicable laws and other requirements related to
environmental aspects and Design Projects with due consideration of

Sustainable Development.

Prevent pollution of surrounding habitation by continuous monitoring and
adopting suitable measures for environment protection.

Ensure complance of Environment Clearance {EC) and Forestry Claarance {FC)
conditions and other statutary conditions Issued by regulatory agendles.

Implement Environment Managemeant Plans (EMP) in all mines effectively to
mitigate pollutions of air, water, noise and land caused by mining operations.

Strive to conserve bio-diversity.

Conserve natural resources through the principie of REDUCE, REUSE, RECYCLE,
REDEFINE and REPLACE. Put spaclal thrust on efficlent energy utilization as a

measure to reduce carhon foot-print.

Strive for continual improvement In our emwironmental performances by
setting targets, measuring progress and taking corrective actions.

Create awareness about qnvironment among the employees and the local
communities through pro-active cammunication and training.

31/
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Strategies for Implementation of Environmental Policy:

Back Ground:

CIL subscribes to the view of Sustainable Development. Unless the environment can
sustain the developmental activities, any pursuit of development In Isolation can
cause [rreparable damage to the ecosystem and associated environmental
attributes. Keeping this view In mind, CIL attaches top priority towards eco-friendly
sustalnable development and approved its ‘Corparate Environmental Policy’ in
December 1995. However, the present policy is the amendment of 1995 Policy and
is complimentary to the National Environmental Policy.

The medification in the present policy is the outcome of the experlences gained
since 1995 and incorporating the modHicatians / amendments made time to time In
anvironmental policies and additional requirements notified by Minlstry of
Environment & Forest {MCEF) and other statutory organisations concerning mine
closure, reclamation of degraded |and, environmental & forestry clearance ebc. and
also with the objective of revisiting the corporate poficy.

This Policy has a vislen of Green Mining and mission of 100% compliance of
anvironmental statutes applicable to coal mining industry.

Strategies: CIL adopts the strategies appended below for effective implementation:

1. Mine Planning on Sustainable Developmant:

3) Coal, being a non-renewal energy source, extraction shall be planned prudently
to meet national requirement. The projects shall be designed on the principle of
Sustainable Development with due consideration to environment, safety and
aspirations of the stakeholders at the planning stage itself.

s} While preparing the Project Reports, the efforts shall be to incarporate latest
mining equipments with higher capacity and mining technologies those are more
anvironments friendly.

- .B/éfo
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2. Environmental Impact Assessment {EIA} & Environment Mitigation Plan (EMP

a} Mining shall be carried out to facilitate the malntenance of stipulated
environmental standards of quality of various pollutants within the limits under
the relevant acts, statutes and National Environmental Poflicy 2006.

b) EIA and EMP Tfor all new and existing mines, washevrles, central and reglonal
workshops and other industrial units shall be formulated as per MoEF guide lines
for obtaining Environmental Clearance (EC). Similarly, in the exlsting projects for
enhancement of production capacities with or without increase in land, change
of technology and renewal of lease etc. fresh EC is required to be sought as per
norms. Further, the operations In these units shall be gulded by the consent
letters for alr and water issued by the respactive State Pollution Control Boards

(SPCB).

¢) Detalled Mine Closure Plans shall be prepared for all exlsting and new minas as
per the MoC (Ministry of Coal) guidelines.

' 3. Compliance of the statutory requiremants:

The implementation of EMP and fulfillment of all other statutory requirements
like conditions of EC, FC and ccnsents to establish & operate, including timely
submlission of returns to statutory bodles and various agencies, are to be

ensured at all levels,
4. Measures to mitigate pollution:

a} Air Pollution:

i} Generation of dust is to be controlled at the source to the possible extent with
necessary measures during dritling, loading, unloading, CHP transfer points etc.

i) Dust generation is to be minimized along coal / waste transportation reads,

ili} Green belt is to be created around the source of dust,

o
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b) Water Poliution

[} The mine water and ather effluent shall be treated effectively to ensure the
discharge narms as per statute. The treated effluent shall be utilizad ta the
extent possible with a view to achleve maximum water conservation.

Ii} Qil & grease from the effluent shall be removed by Oll & Grease Traps.

¢} Noise / ground vibration:

} All measures to minimise noise pollution wiil be taken including provision of ear
mMuffs / plugs etc, and rotation of place of deployment.

ii) Controlled blasting technigues shall be followed to reduce ground vibration as
well as noise pollution. e

d) Land Reclamation:

[} Progressive and concurrent reclamation of =
mined out areas will be carried out as per
approved EMP and Mine Closure Pian
(MCP).

il} Slopes of external dumps are the important foe Koy (g
aréa to be suitably graded / terraced for =24 i
effective reclamation and plantation. i '

ill) Preseivation of top soll is required for K
future use. Old as well as ewisting non- §
active dumps are to be technically and S
biologically reclalmed through scientific &

studles,

iv) Monitoring of reclamation work of all
coalflelds and opencast mines will be done
through Sateflite Surveillance, The outcome
shall be put in the websites.

e s e e
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e) Mine Closure Plans:

Detalled MCP shall be prepared for each mine. MC? are belng delineated in two
phases viz. progressive and final mine closure. Appropriate funds are set aside and

deposited under a spedal Escrow fund every year as per MoC guidelines ta be

utilized for praper and final mine closure.

f) Mine Fire:

CIL shall endeavour to reduce occurrence of mine fire and subsidence in bullt-up
areas. Action Plan for mine fire control shall be implemented. Monthiy report

shall be submitted to top management of the subsidiary and CIL and Quarterly to

company board. Monitoring will be done through Satellite Surveillance,

gl Monitoring:

1) All receptors in and around the mining projects will be monitored regularly to
assess the efficacy of the pollution control / mitigation measuras to ensure alr

& water quality and noise level within standards,

ii} Effect of mining on the hydrology of the area will be monitored through

measurement of water level and its qualkty of nearby wells and bore holes
provided for this purpose. Conservation of water through rain water

harvesting shall be taken up.

iii) Area and unit environmental cells shall have regular interaction with the
people in and around the coal mines and other allied units on matters related

to environment to take necessary and timely corrective actlons.

iv) Environmental initlatives and monitering through Internal Environmental
Audit will be conducted for generating useful data for taking corrective

actions and mitigation measures.

v] The annual budget {revenue & capital) shall be prepared based on the action

plan Including monltoring of various bench marks and the budget utllisation.

6
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h) Other measures:

i} Speclal emphasis shall be given to undertake R&D related to various facets of
coal mine environmental management in collaboration with Central Mine
Planning and Design Institute (CMPDI) and other competent Institutions.

il} Besides ensuring statutory compliance, the CIL desires to set high standards
and continual Improvement,

i) A number of mines and astablishments of CIL are 150 14001 certified and
balance mines and establishments shall be 1SO 14001 certifled in phased

manner.
5, Presenvation of blo-diversity:

a}) This will start from mine planning including technically and biologically
reclamation of mined out areas In collaboration with State Forest
Departments, Wild Life Divisions, NGQs etc. working In the fields of bio-
diversity conservation.

b) The selection of species for plantation shall be done in consultation with the
local community to include the local species and their preferances, if any.

6. Coal Beneficlation / Coal washeries:

a) For beneficlation of Run off Mines {ROM) coal, washeries are being setup [na
phased manner as per requirement,

b) Slurry Management System (SMS) In all washeries shall be organised to
ensure collection of fines, gainful utillzation of rejects viz. power generation in
Fluidized Bed Combustion {FBC} plants, selling to brick manufacturers or
atcpting other environ mental friendly disposal options.

¢} The reject cumps and tailings shall be suitably treated to avoid any
contamination.

d) The effluent from washeries including tailings pond shalt be suitably treated
and reused to minimize water consumption with zero discharge concept.

518
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7. Conservation and Clean Technology:

a) R&D projects shall be taken up to promote clean coal technology and improve
the exIsting technologies.

b) Energy saved s energy produced. A system may be evolved to conduct
regularly energy audit voluntarily 1o take corrective actions to reduce carbon

foot print.

¢} Clean Development Mechanisms
will be explored for reducing
emission of Green House Gases hy
exploration, Identification,
preparation of projects reports for
extraction of methane from Coal
Bed, Coal Mine, Abandoned Mine,
Ventilation Alir, UG  Coal
Gasification,  generatlon  and
utilisation of renewable energy etc.

8. Awareness Programmed;

a) Publicity and propaganda to generate awareness through exchange &
communication of informatlon, news letters and periodicals on environment,
seminars, work-shops, celebration of World Environment Day ete. at CIL /
Subsidiary HQs, Arcas & units shall be undertaken. Regular training
programmes wlll be organised at varlous levels to Inculcate awareness among

amployees.

b) Courses on environmental and forestry laws and Environmental Protection
Measures and the corporate Policy shall be organised far project executives

for improving knaowledge.

¢) CIL shall give annual awards for achieving excellence in environment related
Issues and activities. These awards will be in recognitian for implementation

2% A
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of EMP, land reclamation and compllance of statutes, proper maintenance of
air & water guallty and noise level,

implementation of Policy:

I} Manpower: CIL shall have environmental divisions at decislon making &
operational levels in its structure. The environment department shall be set up and

strengthened at;

I) CI Corporate HQ at Kolkata

ii) Subsidiary HOs

Ny Areas/ Units/ Collierles f Workshops / Washeries
v} CMPDI{HQ) & CMPDI Regional Institutes

if} Roles and Responsibilities: The environmantal department, set up at Company
HQs, Areas and Unit levels with appropriate manpower and resources, shall
responsible for Implementation of policy, obtaining EC, FC, consent to establish &
operate, statutes requirements and undertaking mitigatlon measures besides
preparation of action plan every year and alsp to intimate the status of
implementation to the management regularly.

Passibilities of entering Into Joint Vanture with the agencies having expertise on the
Mine reclamation activities are to be explored.

iii} Funding the environmental activities: For projects having approved EMPs, the
capital and revenue fund provision for environmental activities has been provided in
its project report. For other units, sultable provision shall be kept In the revenue
budget as per the requirements. The fund earmarked shall be spent exclusively on

environmental purposes and measures only.

As per the guidelines of MoC, the cost of mine clesure shall be provided in the mine
closure plan and deposited as ESCROW fund which shall be utllized for mine closure

activities.

iv)] Environmental Cost Code: As a policy, the cost code for environment related
activitles has been put in place, for generatlon of data on expenses incurred for

environmental safeguards. This wlill help to monltor cost effectiveness of

10
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anvironmental control measures undertaken and help frame future budget
provisions.

Review of Environmantal Policy:

In view of the present fast changing soclal, economic and environmettal scenario,
this Pallcy shall be reviewed every 5 years to incorporate the changes in the legal,
technical, environmental, economic and saclal inputs prevailing 2t that time.
Whenever, there Is change In National Environmental Polley or other National /
State relevant pollcies, Acts etc, this Corporate Environmental Policy would be

reviewed and suitably ravised.

11
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No. [A-J-11015/25/2008-1A-11(M)
Government of India
Ministry of Environment, Forest & Climate Change

Impact Assessment Division
¥ o d ok

Indira ParyavaranBhawan,
Jorbagh Road, N Delhi -3
Email: lk.bokolia@nic.in Tel: 01124695301

Dated: 1* January, 2021

To.

The General Manager (Environment),

M/s Western Coalfields Ltd,

Coal Estate. 9" Floor, Civil Lines,

Nagpur - | (Maharashtra)

Email: gmenvironment. wel@nic.in: welenvigvahoo.in

Sub: Expansion of New Majri UG to OC from 1.20 MTPA to 3.0 MTPA (Normative) &
land area from 479.16 to 706.28 ha located in Shivji Nagar Majri, teh Bhadravati, District
Chandrapur (Maharashtra) - For Environmental Clearance - reg.

Sir,

This has reference to your online proposal No. IA/MH/CMIN/150955/2019 dated 9™ June,
2020, submitted to this Ministry for grant of Environmental Clearance (EC) in terms of the
provisions of the Environment Impact Assessment (LIA) Notification, 2006 under the
Environment (Protection) Act. 1986 for Expansion of New Majri UG to OC from 1.20 MTPA to
3.0 MTPA (Normative) & land area from 479.16 to 706.28 ha located in Shivji Nagar Majri, teh
Bhadravati. District Chandrapur (Maharashtra).

2. The project/activity is covered under category ‘A’ of item 1(a) “Mining of Minerals’ the
Schedule to the EIA Notification, 2006

= The proposal was considered by the Expert Appraisal Commiltee (EAC) in its Ist meeting
held on 17-18 August. 2020 and 3" EAC meeting held on 27" October, 2020. The details of the
project, as per the documents submitted by the project proponent, and also as informed during the
meeting, are reported to be as under: -

(i)  The project area is covered under Survey of India Topo Sheet No 55 P/4 and is bounded by
the peographical coordinates ranging from latitude 20°06'45.43" N 1o 20°08'43.08" N and
Longitude 79°00'13.53" E to 79°01'59.9" E.

(i) Coal linkage of the project is proposed for Thermal power plants of MAHAGENCO &
Miscellancous consumers.

(iti) Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC’s vide its
OM dated 13th January, 2010 has imposed moratorium on grant of environment clearance.

Page 1 0f17
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(iv)

(vi)

(vit)

Employment generation, employment to 549 persons will be provided from the project.
Approximately 300 contractual workers will get employment through outsourcing agencies
Project Benefits: Conservation of Coal. It will also lead to positive environmental impacts
like green cover, mine water utilization ete. Adjacent mine void will be backfilled and
reclaimed with plantation. Out of total 706.28 ha. 234.84 ha i.e. 33% arca will be brought
under plamtation. The project will lead to development of roads, ancillary industries,
Improvement in social & living standards by providing opportunities of direct & indirect
emplovment to local community. Fund allocated to Corporate Environmental Responsibility
is 2.9946 crores. A substantial percentage of population 1s dependent on mining industry
directly or indirectly. Because of this mining project some of the local population may take
direct employment but a substantial impact will be on creation of indirect job opportunities
and employment.

Earlier, the environment clearance to the project was obtained under EIA Notification, 2006
vide Ministry’s letter No J-11015/25/2008-1A.11 (M) dated 13.02.2017 for 1.20 MTPA in

land area of 479.16 ha. Amendment in EC conditions was granted by MoEF&CC vide ref

no. J-11015/25/2008-1A.11 (M) dated 30.09.2017.
The Terms of Reference for the proposed expansion was granted by Ministry on 23rd
Octaber, 2019.

(viii) Total mining lease area as per block allotment is 706.28 ha. Project Report including Mining

(ix)

Plan (with built in Mine Closure Plan) has been approved by the WCL Board vide letter no
WCL/BD/SECTT/BM-311/2019/5339 dated 07.06.2019.
The land usage pattern of the project is as follows:

Pre-mining land use details

Sk | Particulars ~ Existing Land Additional land Total Land
No. (ha) (ha) (ha)
1) | Tenancy land 460.21 220.30 680.51
2) | Government land | 8.95 6.82 25.77
3) | Forest land | 0.00 0.00 (.00
Total 479.16 227.12 706.28
During Mining land Use Pattern :
S1. No. Particulars Existing Area (ha) | Proposed Area (ha)
1. | Quarry Area 114.35 358.35
2. External OB dump 84.60 84.60
3. BC Soil Dump 4.20 4.20
4, Colony / Infrastructure 10.00 15.00
5. Embankment 12.90 53.20
6. | Safely zone along Dump 64.62 47.49
7.  Blasting Zone - i 58.69
8. Area needed for rationalization 188.49 84.75 |
Total Land 479.16 706.28

EC to Expansion of New Meajef CCP af Mes Wesiern Coalffelds Linfed
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Post-mining land use details

Sl No. Particulars Existing Area (ha) | Proposed Area (ha)

s Quarry Area 114.35 358.35

2. External OB dump 84.60 #4.60

[ = BC Soil Dump 4.20 4.20
| 4. Colony / Infrastructure | 10.00 B 15.00
| 'S Embankment : 12.90 53.20
| 6. Safety zc-n‘r-: along Dump 64.62 CEEH_
T Blasting Zone 58.69
s i 188.49 84.75

rationalization

Total Land 479.16 706.28

(x) Total gealogical reserve reported in the mine lease area is 50.839 MT. Out of 50.829 Mt
peological reserves available within the quarry area, about 12.84 Mt has already been
extracted from UG workings (9.64 Mt) and OC werkings (3.20 Mt). Thus net geological
reserves available in the quarry as on 01.04.2018 works out to 37.99 Mt. Mincable reserve
are 37.99 Mt. Out of total mineable reserve of 37.99 MT, 36.09 MT arc available for
extraction. Percent of extraction is 93 Y.

(xi) One composite seam with thickness ranging from 12.88 m — 18,89 m is workable. Grade of
coal is G-11. stripping ratiol: 10.34 m*t while gradient is 1:4.6 to 1:4.8

(xii) Method of mining operations is envisaged by Opencast with Shovel — Dumper Combination
method.

(xiii) Life of mine is 14 years.

(xiv) The prolcct has one external OB dumps in an area of 84.60 ha with 90 m height and 38.84
Mm® of OB guantity. One internal OB dump in an area of 537.50 ha with 336.73 Mm? of OB
is envisaged in the adjacent coal mine New Majri sector [A & 1IA OC. Due 1o steep gradient,
no simultaneous backfilling has been proposed in New Majri UG to OC Expansion mine.
The adjacent New Majri Sector 1A & 1A Extension OC mine located in the south side
beyond Wani-Majri Railway line is likely to be exhausted in next 5 years. There is no further
scope of expansion of this mine in dip side due to Wardha River. Hence. it is proposed in
approved Project Report to utilize the void and surface area of New Majri Sector [A & HA
Extension OC for dumping of OB of proposed New Majri UG to OC Expansion mine. A
railway over bridge (ROB) / Rail under bridge (RUB) has been proposed for the dumpers to
cross the railway line for OB dumping.

(xv) In New Maijri UG to OC, total quarry area is 358.25 ha out of which no backfilling is
proposed while final mine void will be created in an area of 358.25 ha with a depth of 250
m. Since there is steep gradient, no simultancous backfilling has been proposed. Backfilled
quarry area in the nearby New Majri sector JA & ILA OC of 537.50 ha shall be reclaimed
with plantation. Final mine void will be converted into water body.

(xvi) Transportation of coal has been proposed by Dumpers in mine pit head, from surface to
siding by Dumpers and at sidings by pay loaders.

(xvii)Reclamation Plan in an area of 234.80 ha, comprising of 84.60 ha of external dump, 0.00 ha
of internal dump (within quarry of New Majri UG to OC) and 140.0 ha of green belt

Page 3 0f 17
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(including area of safety/rationalisation zome). In addition to this, an area of 6.00 ha.
included along infrastructure and embankment, has also been proposed for green belt
development,

(xviit) No forest land has been reported to be invelved in the project.

(xix) No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported with
10 km boundary of the project.

(xx) The ground water level has been reported to be varying between 8.20 to 14.55 m during pre-
monsoon and between 4.60 to 14.90 m during post-monsoon (core zone). Total waier
requirement for the project is 910 KLD, The radius of mine influence area has been
estimated for the mine based on the aquifer and mine parameters and works out to about 630
m at final mine depth of 250 m

(xxi) Application for obtaining the approval of the Central Ground Water Authority for New Majri
UG to OC Mine has been approved vide CGWA  letter no
CGWA/NOC/MIN/ORIG2020/7125 dated 09.01.2020 with validity upto 08.01.2022.

(xxii) Public hearing for the project of 3.75 capacity in an area of 706.28 ha was conducted on
12.12.2019 at Community Hall. WCL Kuchna Complex, Tehsil Bhadravati, District
Chandrapur, Maharashtra. Major issues raised in the public hearing included rehabilitation,
employment, utilisation of CSR fund for various developmental activities in the nearby
villages, diversion of Majri-Patala Road etc. Appropriate action to address the issues raised
in the Public Hearing have already been taken/proposed to be taken are detailed in the
Section 2, Chapter — 7 of the EIA-EMP Report along with the fund allocation and timeline of
redressal of issues.

(xxiii) Consent to Operate for existing capacity of 1.20 MTPA has been secured from MPCB vide
letter Format 1.0 / CAC/ UAN no, 00000 18990/ CO- 2003000553 dated 9" March. 2020
and is valid till 31 March, 2021.

(xxiv) Koradi River/nalla used to flow within the boundary of lease. The nallah has been diverted
for the existing project. No further nallah diversion is proposed in the present expansion
proposal.

(xxv) The baseline data for Ambient Air Quality was generated in Post-Monsoon season from 1°
October, 2019 to 22" December. 2019 for 12 weeks continuously. The results were found to
be within permissible limits. The regular ambient air quality monitoring data (being
continuously generated in compliance of EC) recorded for the last 2 vears in and around the
project from January 2017 to April 2019 with 521 samples and CAAQMS data of Feb'19 to
May’19 have been also incorporated in the EIA-EMP report. In general, the results of
ambient air quality monitoring data were found within prescribed limits except few
aberrations in the regular monitoring data of previous two vears which can be attributed 10
the specific local conditions during the day of sampling.

(xxvi) No court cases. violation cases are pending against the project of the PP,

(xxvii) The project does not involve vielation of the EIA Notification, 2006 and amendment issued
thereunder. The coal production from the mine was started from the year 2015 onwards. No
excess production of coal from the sanctioned capacity has been realized since the
commencement of mining operations.

(xxviii)The certified compliance report for existing Environmental Clearance of New Majri UG to
OC has been obtained from Regional Office. MoEF&CC, Nagpur. Field visit for
ascertaining status of compliance of EC conditions was made from RO. MoEF&CC, Nagpur
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on 29.07.2019. Thereafter, the Certified Compliance Report was issued by the Regional
Office of MoEF&CC, Nagpur vide letter no. EC-607/RON/2017-NGP/5788 dated
01.10.2019. The certified compliance report is attached as Annexure-VII. Two conditions
were observed non-compliance condition against total 77 conditions by RO, MoEF&CC.
Seven nos of conditions were found to be partially complied, against which action taken
report (ATR) has been submitted

(xxix) The project involves 110 project affected families (house-out sees). R&R of the PAPs will
be done as per Right to Fair Compensation and Transparency in Land Acquistion,
Rehabiltation & Resettlement Act. 2013.

(xxx) Total cost of the project is Rs. 49638.29 Lakhs. Cost of production is Rs2389.71/1 per tonne
(at 85%). The fund for the CSR will be allocated based on 2% of the average net profit of the
Company for the three immediate preceding financial years or Rs 2.00 per tonne of Coal
Production of the previous vear whichever is higher. R&R cost is Rs Rs 1437.10 Lakhs.
Environment Management Cost is Rs. 1997.76 Lakhs.

(xxxi) Consent to Operate for existing capacity of 1.20 MTPA has been secured from MPCB vide
letter Format 1.0 / CAC/ UAN no. 00000 18990/ CO- 2003000553 dated 9™ March, 2020
and is valid till 31 March, 2021.

4. The sectoral Expert Appraisal Committee in its 3™ meeting held on 27" October, 2020 has
recommended the proposal for grant of Environment Clearance. Based on recommendations of the
EAC, the Ministry of Environment, Forest and Climate Change hereby accords approval for
Expansion of New Majri UG to OC from 1.20 MTPA to 3.0 MTPA (Normative) & land area from
479.16 to 706.28 ha located in Shivjii Nagar Majri. teh Bhadravati, District Chandrapur
(Maharashtra), under the provisions of Environment Impact Assessment Notification. 2006 and
subsequent amendments/circulars thereto subject to the compliance of the following terms &
conditions / specific conditions for environmental safeguards as stated below:-

(i) The project proponent shall obtain Consent to Establish/Operate from the State Pollution
Control Boards for the proposed capacity of 3 MTPA prior lo commencement.

(i) Third party monitoring (by NECRI/CIMFR/IT/NITs) for air quality shall be carried out at
identified locations. both ambient and the process area, to arrive at impact of the proposed
expansion at regular interval of 3 years.

(iii) Top soil should be stored separately at marked area and necessary vegelation shall be
maintained to avoid any entrainment of dust.

(iv) PP shall construct embankment leaving 100 mtrs away from HFL of Wardha river and the
same shall be taken prior approval from DGMS

(v) Transportation of coal from Coal Handling Plant shall be through mechanized covered trucks
for 3 years. No transportation by trucks after 3 years and proposed railway siding/pipe
conveyor system.

(vi) All the villages coming under the zone of influence as in hydrology study shall be provided
with suitable water supply along with sanitation facility

(vii) Commitment made during public consultation process shall be adhere to. As proposed. Rs.
299 46 Lakhs is earmarked shall be considered as part of Environment Management Plan.

which shall be accomplished within period of 5 years.
Page 5 of 17
EC 1o Expansion of New Majri OCF of M's Western Conlfields Fimited

_————




527

(viii) Water quality and Bioassay test ol Wardha River shall be monitored quarterly and submitted
to State Pollution Control Board. No water shall be discharged in river. Any deviation from
limits as stipulated in norms by CPCB for quality shall be informed and necessary action
shall be taken

(ix) Quarterly monitoring of quality of water from bore hole used for drinking purpose shall be
conducted and report thereof shall be submiited to SPCB. Anv deviation from limits as
stipulated in norms by CPCB for quality shall be informed and necessary action shall be
taken

(x) Progressive backfilling of mine and progressive reclamation of OB dump shall be done

(xi) To contrel the production of dust al source, the crusher and in-pit belt conveyors shall be
provided with mist type sprinklers. Permanent water sprinkler shall be installed instead to
water sprinkling by water tankers on the haul road.

(xii) Mitigating measures shall be undertaken to control dust and other fugitive emissions all
along the roads by providing sufficient fixed type water sprinklers. Adequate corrective
measures shall be undertaken to control dust emissions. which would include mechanized
sweeping, water sprinkling/mist spraying on haul roads and loading sites, long range
misting/fogging arrangement, wind barrier wall and vertical greenery system, green belt,
dust suppression arrangement at loading and unloading points, etc,

{xiii) Continuous monitoring of occupational safety and other health hazards. and the corrective
actions need to be ensured,

(xiv) The total industrial water demand (peak) in operation phase shall be met by utilizing treated
mine discharge water, If require. necessary arrangement shall be made to reuse treated water
from 8TP & ETP to nearby TPP or coal washery /or future coal washery by entering suitable
agreement. No wastewater (treated or untreated) shall be discharged into the river or any
other water body

(xv) Blasting effect on patala village should minimised by using latest technology and quarterly
health survey shall be conducted by project proponent

{xvi) PP shall take permission of State Public Works Department before the proposed diversion of
Road. Road shall be considered as per PWD requirement and plantation of trees and street
light shall be provided by project proponent

(xvii) STP for proposed colony shall be constructed within one year of implementation of colony
(xviii) Toe wall of atleast 15 mts height should be constructed along the OB dump.
(xix) 3 Fog canon shall be installed to reduce the impact of air pollution for nearby villages

(xx) Water storage ponds shall be constructed of appropriate depth in nearby villages in
collaboration with Gram Panchayats.

(xxi) Peripheral tree plantation of local species in nearby village in collaboration with Gram
Panchayats. 3-tier plantation with atleast 50000 trees along the patala village and nearby
villages wherein no R & R is proposed shall be done within 3 years

(xx1i) 3-tier Grreen belt along the mine boundary should be developed on priority basis preferably
within first 3 years.
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(xxiii) Persons of nearby villages shall be given training on livelihood and skill development to
make them employable.

(xxiv) Drinking water supply shall be given to all villages coming under the zone of influence by
extraction of ground water

(xxv) Active OB Dump should not be kept barren/open and should be covered by temporary grass
to avoid air barn of particles

(xxvi) Project proponent to plant 130.000 nos. ol native trees with broad leaves along the
transportation route in three years to prevent the effect of air pollution. After completion of
tree plantation, number of trees shall be duly endorsed from District Forest Officer.

(xxvii) Project Proponent shall obtain blasting permission from DGMS for conducting mining
operation near villages and also explore deployment of rock breakers of suitable capacity in
the project to avoid blasting very near to villages. There shall be no damages caused to
habitation/structures due to hlasting activity.

(xxviii)The Project Proponent shall complies with all the statutory requirements and judgment of
Hon’ble Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014
in the matter of Common Cause versus Union of India and Ors. State Government shall
ensure that the entire compensation levied, if any, for illegal mining paid by the Project
Proponent through their respective Department in strict compliance of judgment of Hon'ble
Supreme Court dated the 27 August 2017 in Writ Petition (Civil) No. 114 of 2014 in the
matter of Common Cause versus Union of India and Ors.

(xxix) Project Proponent shall obtain the necessary prior permission from the Central Ground
Water Authority (CGWA) in case of intersecting the Ground water table.

(xxx) Proponent shall appoint an Occupational Health Specialist for Regular and Periodical
medical examination of the workers engaged in the Project and maintain records
accordingly: also, Occupational health check-ups for workers having some ailments like BP,
diabetes. habitual smoking, ete. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. The Recommendations of National
Institute for ensuring good occupational environment for mine workers shall be
implemented; The prevention measure for burns, malaria and prevision of anti-snake venom
including all other paramedical safeguards may be ensured before initiating the mining

activities.

(xxxi) Project Proponent shall follow the mitigation measures provided in Office Memorandum
No. Z-11013/57/2014-IA.11 (M), dated 29th October, 2014. titled “Impact of mining
activities on Habitations-Issucs related to the mining Projects wherein Habitations and
villages are the part of mine lease areas or Habitations and villages are surrounded by the
mine lease area’.

(xxxii) The illumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night, PPs must ensure that the biological clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and
keeping the noise levels well within the prescribed limits for day light/night hours.
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(xxx1ii)The project proponent shall take all precautionary measures during mining operation for

conservation and protection of endangered fauna, il any, spotted in the study area. Action
plan for conservation of flora and fauna shall be implemented in consultation with the State
Forest and Wildlife Department. A copy of action plan shall be submitted to the Ministry of
Environment. Forest and Climate Change and its Regional Office.

(xxxiv)Hon’ble Supreme Court in an Writ Petiion(s) Civil No. 114/2014. Common Cause vs

Linion of India & Ors vide its judgement dated 8th January, 2020 has directed the Union of
India to impose a condition in the mining lease and a similar condition in the environmental
clearance and the mining plan to the effect that the mining lease holders shall. after ceasing
mining operations, undertake re-grassing the mining area and any other area which may
have been disturbed due to their mining activities and restore the land to a condition which
is fit for growth of fodder, flora, fauna etc. Compliance of this condition after the mining
activity is over at the cost of the mining lease holders/Project Proponent”. The
implementation report of the above said condition shall be sent to the Regional Office of the
MoEFCC,

(xxxv) PP shall submit mine closure report/activity of Telwasa OC (2.00 MTPA) and Dhorwasa

OC (2.00 MTPA) and status to Ministry regional office within six months.

Specific eondition with respect area being in CPAs

(i)

(i1)

(iii)

(iv)

(v)

(vi)

(vii)

CTE/CTO for the project shall be obtained from the SPCB as required under the Air
(Prevention and Control of Pollution) Act, 1981 and the Water (Prevention and Control of
Pollution) Act, 1974, and the SPCB shall follow the mechanism/protocol issued by the
Ministry vide letter no. Q-16017/38/2018-CPA dated 24" QOctober. 2019 while issuing the
CTE/CTO for the project, for improvement of environmental quality in the area,

The green belt of at least 5-10 m width shall be developed in more than 40% of the total
project area. mainly along the periphery of mine boundary. in downward wind direction, and
along road sides ete. Selection of plant species shall be as per the CPCB guidelines in
coensultation with the State Forest Department.

In addition. the project proponent shall develop greenbelt outside the plant premises such as
avenue plantation, plantation in vacant areas. social forestry ete.

Monitoring of compliance of EC conditions may be submitted with third party audit every
year,

Fund allocation for Corporate Environment Responsibility (CER) which is atleast 2 times as
per OM of 1% May, 2018 may now be considered as 2 time of fund allocated on commitment
made during public consultation process for incorporating in EIA-EMP for deliberation of
EAC and item-wise details along with time bound action plan shall be prepared and
submitted to the Ministry’s Regional Office.

Effective fugitive emission control measures should be imposed in the process,
transportation. packing ete.

Transportation of materials by raill conveyor belt to be implemented with the
implementation of stipulation given in EC,

(viii) A detailed water harvesting plan may be submitted by the project proponent
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(ix) In case, domestic waste water generation is more than 10 KLD, the industry may install STP.

(x) Manitoring of compliance of EC conditions may be submitted with third party audit every
year

4.1 The grant of environmental clearance is further subject lo compliance of the Standard EC
conditions as under:

(a)  Statutory compliance

(1) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986. in case of the diversion of forest land for non-forest purpose
involved in the project.

(ii)  The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

(i) The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan/Wildlife Management Plan shall be
implementad in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report (in case ol the presence of
schedule-1 species in the study area).

(iv)  The project proponent shall obtain Consent to Establish/Operate under the provisions of
Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention & Control of
Pollution) Act. 1974 from the concerned State pollution Control Board/ Committee.

(v)  The project proponent shall obtain the necessary permission from the Central Ground
Water Authority.

(vi)  Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid
Waste Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

(b)  Air quality monitoring and preservation

(i) Continuous ambient air quality monitoring stations as prescribed in the statue be
established in the core zone as well as in the buffer zone for monitoring of pollutants,
namely PM 1o, PMa s, SOz and NOy. Location of the stations shall be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive
targets in consultation with the State Pollution Control Board. Online ambient air quality
monitoring stations may also be installed in addition to the regular monitoring stations as
per the requirement and/or in consultation with the SPCB. Monitoring ol heavy metals
such as Hg, As. Ni. Cd, Cr. ete to be carried out at least once in six months.

(i) The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the
Coal Industry Standards notified vide GSR 742 (E) dated 25" September. 2000 and as
amended from time to time by the Central Pollution Control Board. Data on ambient air
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(1ii)

(iv)

(v)

(vi)

(vii)

(c)
(1)

(i)

(111)

quality and heavy metals such as Hg, As, Ni, Cd, Cr and other monitoring data shall be
regularly reported to the Ministrv/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors, Effective control measures such as regular water/mist sprinkling/rain gun
etc shall be carried out in critical areas prone to air pollution (with higher values of
PM wPMas) such as haul road. loading/unloading and transfer points. Fugitive dust
emissions from all sources shall be controlled regularly. It shall be ensured that the
Ambient Air Quality parameters conform to the norms prescribed by the Central/State
Pollution Control Board.

The transportation of coal shall be carried out as per the provisions and route envisaged in
the approved Mining Plan or environment monitoring plan. Transportation of the coal
through the existing road passing through any village shall be avoided. In case, it is

proposed to construct a 'bypass' road, it should be so constructed so that the impact of

sound, dust and accidents could be appropriately mitigated.

Vchicular ¢missions shall be kept under control and regularly monitored. All the vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC’ certificate
from the authorized pollution tesling centres.

Coal stock pile/crusher/leeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt~conveyors shall be fully covered to avoid air
borne dust. Side cladding all along the conveyor gantry should be made to avoid air borne
dust. Drills shall be wet operated or fitted with dust extractors.

Coal handling plant shall be operated with effective control measures w.rt. various
environmental parameters. Environmental fiiendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and preservation

The effluent discharge (mine waste water. workshop effluent) shall be monitored in terms
of the parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR
742 (E) dated 25" September, 2000 and as amended from time to time by the Central
Pollution Control Board.

The monitoring data shall be uploaded on the company’s website and displayed at the
project site at a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27"
May. 2009 issued by Ministry of Environment, Forest and Climate Change shall also be
referred in this regard for its compliance.

Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease arca by esiablishing a network of existing wells and constructing new
piezometers during the mining operations. The monitoring of ground water levels shall be
carried out four times a year i.e. pre-monsoon, monsoon. pest-monsoon and winter. The
ground water quality shall be monitored once a vear. and the data thus collected shall be

sent regularly 1o MOETFCC/RO.
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(iv)  Monitoring of water quality upstream and downstream of water bodies shall be carried out
once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and Climate Change/Regional Office.

(v)  Ground water, excluding mine water, shall not be used for mining operations, Rainwater
harvesting shall be implemented for conservation and augmentation of ground water
resources.

(vi)  Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size
shall be constructed around the mine working, coal heaps & OB dumps to prevent run off
of water and flow of sediments directly into the river and water bodies. Further, dump
material shall be properly consolidated/ compacted and accumulation of water over dumps
shall be avoided by providing adequate channels for flow of silt into the drains. The drains/
ponds so constructed shall be regularly de-silted particularly before onset of monsoon and
maintained properly. Sump capacity should provide adequate retention period to allow
proper settling of silt material. The water so collected in the sump shall be utilised for dust
suppression and green belt development and other industrial use. Dimension of the
retaining wall constructed, if any, at the toe of the OB dumps within the mine to check run-
off and siltation should be based on the rainfall data. The plantation of native species to be
made between toe of the dump and adjacent field/habitation/water bedies.

(vii) Adequate groundwater recharge measures shall be taken up for augmentation of ground
water. The project authorities shall meet water requirement of nearby village(s) afler due
treatment conforming to the specific requirement (standards).

(viii) Industrial waste water generated from CHP. workshop and other waste water, shall be
properly collected and treated so as to conform to the standards prescribed under the
standards prescribed under Water Act 1974 and Environment (Protection) Act, 1986 and
the Rules made there under, and as amended from time to time, Adequate ETP /STP needs
to be provided.

(ix)  The water pumped out from the mine. after siltation, shall be utilized for industrial purpose
viz. watering the mine area, roads. grecn belt development etc. The drains shall be
regularly desilted particularly after monsoon and maintained properly.

(x) The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc, shall be prepared and implemented by the project proponent.
The surface drainage plan and/or any diversion of natural water courses shall be as per the
approved Mining Plan/EIA/EMP report and with due approval of the concerned State/Gol
Authority. The construction of embankment to prevent any danger against inrush of surface
water into the mine should be as per the approved Mining Plan and as per the permission of
DGMS or any other authority as prescribed by the law.

(xi) The project proponent shall take all precautionary measures to ensure riverine/riparian
ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian
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(d)
(i)

(ii)

(iii)

(e)

()

(i1)

(ii1)

(iv)

()
(i)

(i1)

ecosystem conservation and management plan should be prepared and implemented in
consultation with the irrigation / water resource department in the state government.

Noise and Vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules,
2016 in the work environment. Workers engaged in blasting and drilling operations,
operation of IITEMM., ete shall be provided with personal protective equipments (PPE) like
ear plugs/mulfs in conformity with the prescribed norms and guidelines in this regard.
Adequate awareness programme for users to be conducted. Progress in usage of such
accessories o be monitored.

Controlled blasting techniques shall be practiced in order 10 mitigate ground vibrations. fly
rocks, noise and air blast etc., as per the guidelines prescribed by the DGMS.

The noise level survey shall be carried out as per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable points in the mine premises, and report in this
regard shall be submitted to the Ministry/RO) on six-monthly basis.

Mining Plan

Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
subordinate legislations made there-under as applicable.

Mining shall be carried out as per the approved mining plan(including Mine Closure Plan)
abiding by mining laws related to coal mining and the relevant circulars issued by
Directorate General Mines Safety (DGMS).

No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act, 1980,

Efforts should be made to reduce energy and fuel consumption by conservation. efficiency
improvements and use of renewable energy.

Land reclamation

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey
shall be carried out at least once in three years for monitoring land use pattern and report in
1:50,000 scale or as notified by Ministry of Environment. Forest and Climate
Change(MOEFCC) from time to time shall be submitied to MOEFCC/Regional Office
(RO).

The final mine void depth should preferably be as per the approved Mine Closure Plan. and
in case it exceeds 40 m. adequate engineering interventions shall be provided for
sustenance of aquatic life therein. The remaining area shall be backfilled and covered with
thick and alive top soil. Post-mining land be rendered usable for agricultural/forestry
purposes and shall be diverted. Further action will be treated as specified in the guidelines
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for Preparation of Mine Closure Plan issued by the Ministry of Coal dated 27™ August.
2009 and subsequent amendments.

(ili) The entire excavated area, backfilling, external OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining”™/”post mining™ land-use
pattern, which is an integral part of the approved Mining Plan and the EIA/EMP submitted
to this Ministry. Progressive compliance status vis-a-vis the post mining land use pattern
shall be submitted to the MOEFCC/RO.

(iv)  Fly ash shall be used for external dump of overburden. backfilling or stowing of mine as
per provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification
issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time, Efforts
shall be made to utilize gypsum generated from Flue Gas Desulfurization (FGD), if any,
along with fly ash for external dump of overburden, backfilling of mines. Compliance
report shall be submitted to Regional Office of MoEF&CC, CPCB and SPCB.

(v)  Further. it may be ensured that as per the time schedule specified in mine closure plan it
should remain live till the point of utilization. The topseil shall temporarily be stored al
earmarked site(s) only and shall not be kept unutilized. The top soil shall be used [or land
reclamation and plantation purposes. Active OB dumps shall be stabilised with native grass
species to prevent erosion and surface run ofl, The other overburden dumps shall be
vegetated with native flora species. The excavated area shall be backfilled and afforested in
line with the approved Mine Closure Plan. Monitoring and management of rehabilitated
areas shall continue until the vegetation becomes self-sustaining. Compliance status shall
be submitted to the Ministry of Environment, Forest and Climate Change/ Regional Office.

(vi)  The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone. in consultation with the State government to provide alternate areas
for livestock prazing, if any. In this context, the project proponent shall implement the
directions of Hon'ble Supreme Court with regard (o acquiring grazing land.

(2) Green Belt

(i) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in
the study area. The Action plan in this regard, if any, shall be prepared and implemented in
consultation with the State Forest and Wildlife Department.

(iiy  Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the mine lease area as soon as possible. The green belt comprising a mix of native
species (endemic species should be given priority) shall be developed all along the major
approach/ coal transportation roads.

(h)  Public hearing and Human health issues

(1) Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submitied (o this ministry & it’s RO on

six-monthly basis.
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(i1)

(i)

(v)

()
(i)

(i)

(iii)

(iv)

The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the personnel engaged in the project and maintain records
accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides
regular periodic health check-up. 20% of the personnel identified from workforce engaged
in active mining operations shall be subjected to health check-up for occupational diseases
and hearing impairment. if any, as amended time to time.

Personnel (including outsourced emplovees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on
safety and health aspects.

Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided i this Ministry’s OM
No.Z-11013/5712014-1A.11 (M) dated 29" October. 2014, titled ‘Impact of mining
activities on habitations-issues related te the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area’.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry's OM
vide F.N0.22-65/2017-1A.111 dated 1* May 2018, as applicable, regarding Corporate
Environment Responsibility.

The company shall have a well laid doewn environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and  balances and to  bring into focus any
infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
T'he company shall have defined system ol reporting infringements/deviation/violation of
the environmental/forest/wildlife norms/conditions and/or shareholders/stake holders.

A separate Environmental Cell both at the project and company head quarter level. with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent
authority. The year wise funds earmarked for environmental protection measures shall be
kept in separate account and not Lo be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported Lo the Ministry/Regional Office along with
the Six Monthly Compliance Report.
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(v)  Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

() Miscellaneous

(i) The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days and in addition this shall also be
displayed in the project proponent’s website permanently.

(ii)y  The copies of the environmental clearance shall be submitied by the project proponents to
the Heads of local bodies, Panchayvats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt.

(iii)  The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

(iv)  The project proponent shall monitor the criteria pollutants level namely: PMiq, SOz NOx
(ambient levels) or critical sectoral parameters, indicated for the projects and display the
same at a convenient location for disclosure to the public and put on the website of the
comparty.

(v)  The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

(vi)  The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-IA.11 (M) dated 29" October, 2014, titled ‘Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area’.

(vii) The project proponent shall submit the environmental statement for each financial vear in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986. as amended subsequently and put on the website of
the company.

(viii) The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations,

(ix) The project authorities must strietly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

Page 15 of 17
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(x)

(x1)

(x11)

(xiii)

(xiv)

(xv)

(xvi)

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change.

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and atlract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by [urnishing the requisite data / information/menitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986. Hazardous and Other Wastes
(Management and Trans-boundary Movement) Rules. 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed
by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating
to the subject matter.

The proponent shall abide by all the commitments and recommendations made in the
ETA/EMP report and also that during presentation to the EAC. All the commitments made
on the issues raised during public hearing shall also be implemented in letter and spirit.

The proponent shall obtain all necessary clearances/approvals that may be required before
the start of the project. The Ministry or any other competent authority may stipulate 4any
further condition for environmental protection. The Ministry or any other competent
authority may stipulate any further condition for environmental protection.

Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

The coal company/project proponent shall be liable to pay the compensation against the
illegal mining, if any, and as raised by the respective State Governments at any point of
time, in terms of the orders dated 2" August, 2017 of Hon'hle Supreme Court in WP
(Civil) No.114/2014 in the matter of *Common Cause Vs Union of India & others,
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9. The concerned State Government shall ensure no mining operations to commence till the
entire compensation for illegal mining, if any, is paid by the project proponent through
their respective Department of Mining & Geology, in strict compliance of the judgment of
Hon'ble Supreme Court.

10.  This environmental clearance shall not be operational till such time the project proponent
complies with the above said judgment of Hon’ble Supreme Court, as applicable, and other

statutory requirements. @u[L %
b
A
(Muniﬁfm)

Scientist D

Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan. New Delhi
. The Principal Secretary, Department of Environment, Government of Maharashtra. 15" Floor.
New Admn. Bldg, Madam Cama Road. Mantralaya, Mumbai - 32 (Maharashtra)

3. The Additional PCCF (Central), Ministry of Environment Forest and Climate Change, Regional
Office (Western Central Zone), Ground Floor, East Wing, New Secretariat Building Civil
Lines, Nagpur-1 (Maharashtra)

4. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

5 The Chairman. Central Pollution Control Board. CBD-cum-Office Complex, East Arjun Nagar.
Delhi - 32

6. The Chairman, Maharashtra State Pollution Control Board. Kalapataru Point. 34 & 4™ Floors,
Sion, Matunga Scheme Road No. 8. Opp. Cine Planet Cinema, Near Sion Circle. Sion (E),
Mumbai - 2

7. The District Collector, Chandrapur. Government of Maharashtra

8. Monitoring File/Guard File 9, PARIVESH Portal Bl flals
(Munna Kumar Shah)

Scientist D

[
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f. Conditions about Mon Hazardous Wastes:

Sr.no. | Type Of Waste | Quaniity & UoM | Traatment

Disposal

backfilling or
1 Overburden 43.05 M® Reclamation of the
tand

7. Conditions under Hazardous Waste (MH & TM) Rules, 2008 for treatment and
disposal of hazardons waste:

Sr. | Type Of Waste Catego | Quantit; UOM Treatm Disposal
Neo. ry ¥ ent
1 | Sludge from WETP 32 cum'yea CHWSTDF
r Butibori
z | Waste oil 42 lriyear CPCBISPCBY
re-prodess or
re-cycler
3 | Bumt ofl 4392 | liymonth .| CRCBISPCB/
. . | reprocess or
- re-cycler
4 | Used Batteries 60 Nos. / o Disposed
yaar . through
B CPCB/SPCB/
Authorized

recycler

5. The Board reserves the right to review, aménd, suspend, revoke ete, this consent
and the same shall be binding on the industry.

5. The industry shall comply with the conditions of Environmental Clearance granted
by MoEF, GOI vide No. J-11015/25/2008-1A. 11 (M), dtd 18.02.2011

1. The earlier consent to operate granted by the Board for New Majri underground
No.8 mine vide dated 31.12:2014 stands cancelled.

11. This consent should. Hoi be construed as exemption from obtaining necessary
NOCfpermission from any other Government authorities.

on behalf of the
ashtra'Pollytion Control Board

Mernber Secretary

Received Consent fee of —

Sr. | Amount{Rs.) nn. MNo. Drawn On
No.
1. 4,45, 000/~ D&9265 0840342015 | SBI
2. 100/- Q71293 30/10/2005 | SBL
Copy to:

1. Regional Officer - Chandrapur and Sub - Regional Officer - Chandrapur
MPCRB , Chiandrapur. They are directed to cnsure the compliance of the
. consent conditions,
2 Chief Accounts Officer, MFCB, Mumbai.
2. CCICAC desk- for racord & wehsite wpdation purposes.

New Maji merga mfrre to:m:‘ne, mmpurﬂfwﬂ.mwmaa Page 2 o7




- Schedule-1
£ diti Water A d

1) Al As peryonr application, you have provided the Effluent Treatment Plant (ETP) with
the design capaclty not mentlon ed,

B] The Applicant shall operate the effiuent treatmeut plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board ot under EP

Act, 1986 and Rules made there ander from time to time, whichever is stringent.

]Sr No. [Parameters Standards prescribed by Board
[Lf any)
01 H 55w 2.0
D2 . |0il & Grease 20
03 BOD (3 days 270C} 100
04 otal Disselved Solids 12100
05 henolics (C6H50H}  [1.00 .
D6 Suspended Sofids 100 '
07 COD 250
G Chloride G0
el uiphate 10Q0
C) The treated elfluent shall be used for spraying mifie pits to the maximum extent &

excess shall be discharged into local nalla only aftér achieving above standards. The

project authorities shall take proactive
the vicinity of thie mine.

agricnltural purposes in

initiatives for use of this excess water for

Z) A.J] Asper your con sent app!.lcatinn,‘ynu'ha\_'e brmrided the septic tank soak pits.

B.} The applicant shall operate the.sewage treatment system to threat the sewage S0 as
ko achieve the following standards/ prescriked under EPA ct 1986 and Rules made three
under from time to time, whichever is $tringent.
1) Suspended Sclids. Notte exceed 100 mg/1.
100 mg/1.

2) BOD 3 days 270C. Not fo exceed

C.] The treated sewag"e_s'liall be soaked in soak pit & overflaw if any, shall be nsed onland
for gardening.

The Board reserves Its rights to review plans, specifications or other data relating to plant
setup lor thie treatment of waterworks for the purificatlon thereal & the system for the
disposal of sewage er trade effuent or in connection with the grant of any consent
conditionis. The Applicant shall obtain piior consent of the oard Ly take steps o estaviish
the unit or establish any freatment and disposal systemy or and extension or addition
thereto. '

3)

'The tndustry shall ensure replacement of pollution contrel system or its parts after expiry
of its expected lile a8 dofined by manufacturer so as to ensure the compliance of stan dards
and safety of the operation thereo L.

4)

e Mairt anderground mine 10 epencast mine, SAQ Chandrapur/1/R/L/0F140000
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5) The Applicant shall comply with the provisions of the Water (Prevention & Contro] of
Pollution) Cess Act, 1977 and as amended, by Installlng water meters, filing water cess
_returns in Form-1 and pther provisions as con tained in the said ack.

sr. no] Purpose for water consumed Water consumption
quantity (CMD]

1. Industrial Ceoling, spraying in mine pits ot boller -
feed

2. Domestic purpose a5

3. Processing whereby water gets polluted & 128
pollatants ate easily blodegradable

4. Mine water' 8500

6] The Applicant shall provide Specific Water Pollution control system as per the
conditlons of EP Act,1986 and rule made there under from time to time/ Envirpnmental
Clearance / CREF guldelines. . e

Mew Majrt enderground #ing fo openoast wing SA0 Chandropur/TRAL A1 000G Poge ¢ o_,r‘?
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schedule:Il

RIMEMMW:
As per your application, you have provided the Alr pollution control (APC)system and
also erected following stack (s] 10 observe the following fuel pattern-

Sr.
hYi N

Stack APRC
Anaoched To Sysiem

Height  Type o [ Quantity g o B
in Mirs,  Fuel & Lodl

The Applicant shall provide Specific Afr Pollution control equipments as per the

conditions of EP Act, 1086 and rule made there under from time to time /

Environmental Clearance / CREP guwidelines. (Concern section shall mendon specific

cuntrul__equipments} -

The applicant shall operate and maintain abowe mentioped air pollution control

system, so as to achieve the level of pollutants to the following standards:_
Particulate Not to exceed 160 mg/Nm?. N i\
mattor .o

The Applicant shall obtaiit necessavy prier permissicn for pl:ﬂﬁdﬁfhdditlo nal control
equipment with necessary specifications and uperatinﬁ ":Elieréof ot alteration ot
replacemenalteration well hefore its life coms o an end’ of ereciion of new pollution

gontrol equipment.

The Board reserves ils rights te vary all or any qflhé pondition in the consent, if due to
any technological jmprovement or otherwise sich variation (including the change of
any control equipment, otherin whole orin partis necessary).

Control Equipments PR

a) Coal handling plant shall be provided with dust callector & automatic water
sprinkler s

b} Scientlfic spraying of water on all working area, dump area, stock piles with the
help of appropriate dlsksuppression system.

c) Coal shall be properiy covered during transportation.

d) The applicant chall carry out tree plantation along road side, aro und dumps or
compulsory affgrestation as per proposal ap proved by Forest Department. The
free plantation prégramme sh all be taken up well in advance of the actual
minin g_aclivitsi. 5o that areen belt of sufficient width & helght is developed
het}veelrm_lning area/road and surrou nding environment.

e) Black topped metal roads shall be provided and well maintalned to prevent

* dunst (Grmation.

. Overloading of dumpers shall be avoided to prevent spillages.

g) - Correct type & quan tity of explosive shatl be used ta avoid exeess dust
formation & vibration in the surrounding are.

h) The stope of the over burden shall have slope not more than 28 degree to the
forizontal. The overburden shali be properly covered by vegetation for
stabilization.

i) Coal transportation shali be done by installing conveyors wherever poss ihle &
mechanically covered closed trucks shall be used for transportation.

standards for Amhient Afr Pollutants:

(i) Suspended Parficulate Matter [SPM}  Notto exceed 600 ugim’
(i Respirgble Particulale Matter [REPM]  Notto excesd 250 wgim

) [Size less than 10 micromelar] .
@)  Sulphur Dioxide (502} Mot toexcsed 120 ug/nv
{iv} Oxides of Mitrogen {NDx) Mot to gxcesd 120 ugim™.

ot 1ing B Apencost ks, SROCh

Wew Majri underg qnn;.vL-usaa
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8. The applicant shall install minimum three gcontinuous autcmatic ambient air and
micrometgorological monitering station at lecation indicated by State Board to be set
up and operate at its own cost measure SO2, NOx and particulate matter aa per the
condition of Environmental clearance to be obtained. These CAAQMS shall also have
nacessary provision of networking to the Air Quality Monitoring network of MPCB.

0. The applicant shall take adequate measures for control of noise levels from its own
sources as follows:

5r. | Locatlon Permissible Norms [in dB | Desired minimum
No {a}] thickness of green belt fm)
1 Along Road side 65 (Commercial Area) 24
2 In colonies 55 {(Residential Area) 20
3 Near Opencast | 76 {Industrial Area) 10 (*40)
Mines
4 | Near CHPs 75 30
5 ] Near Shaft 75 20
& Near Mine exhaust | 75 =50
fan i

*The Qpencast Mine needs to be surréunded hy a green belt df:s"ufﬁcient width

as per the guidelzes of Design Institute Ltd. [A subsidiary of Céal India Ltd.} if

the residential compkexes are very clase L

10. Other conditigns: o

(i) Whenever due to any accident or other unforeseen act of even, such emissions occur or is
apprehended to occur in excess standards laid down,. such fformation shall be forthwith
reported to Board, concerned Police station, office of Diréctorate of Health services, Dept, of
explosives, [nspectorate of Factories & Local Body. In case of failure of pollution control
equipments, the production process connecred it shall be stopped

(il} If Coal Washeries are installed, then follow the conditions of the MoEF, GCI's Notification No
Q15017/13/9 CPW, dud 27.01.1999 strictly. .

R e R o v
New Mayrt andergrosnd mine to opencest mire, SRO Chandropue/LRL D EINN0 Perge & of %
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! tchedule-lll
Detalls of Bank Guarantees

proposed BG's
Consent | Amtof BG submissi Purpose of BG
{croffO/R) | Imposed on

validity
Date

Compliance
Pariod

Period
Cto0 Rs.  5/-|15Days 0 & M of Pollution | 31.03.2016 | 31.07.2016
Lakhs control system

ne, SRO ChoN Page 7o/ ¥ _,_\

New Majrs undergrourtd miag toopeacast (e __drapurﬂjﬁ;’l-jﬂﬂl'?ﬂﬂﬂﬂ "
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" ule-1

ditons:

1) The applicant shall provide facility for collection of environmental samples and samples
of trade and sewage efluents, air smigzions and hazardous waste 0 the Board staff at
the terminal or designated points and shall pay to the Board for the services rendered in
this behalf.

23 Industry should moniter effluent gquality, stack emissions and ambient air quality
monthly/quarterly.

3) The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emigsions and the same shall be open for inspection
toland for use of the Board's Hiaff. The chimney(s) vents attached to various sources of
emission shall be designated by pumbers such as 5-1, 5-2. ete. and these shall be painted/
displayed to facilitate identification. :

31 Whenpever due to any accident or other unforeseen act or even, such cmissions ¢CoUT OF i&
apprehiended to occur in excess of standards laid down, such informatizn shall be
forthwith Repotrted io Board, concernad Police Station, office of Directorats of Health
Services, Department of Explosives, Ingpectorate of Factories and }ncal-.;EIpdy. In case of
{ailure of pollution control eguipments, the production process c’ﬁpné_cts’d to it ghall be

: stopped. o
o 3)  The applicant shall provide an alternate electric power source sufficient to operaie all
. _’ﬂa : pollutien control facilities instatled to mainktain compliance with the terms and conditions
. of the consent. In the absence, the applicant shall stop, veduce or otherwise, control

production to abide by terms and eonditions of this consent.

i ¢ The firm shall subpoit te this office, the 30th. day of ‘September every year . the

! Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Envirenment {Protection)
{Second Amendment) Rules, 1992, S

73 The industry shall r&cgcle!repmcegs!r&usefrécﬂvér Hazardous Waste as per the provision
contain in the HW{MH&TM) Rules 2008, which can be recycled

| B) I’prucessedfreusedfr-acovered and only waste which has to he incinerated shall go to

i incineration and waste which can pe used for land filling and cannot be
recycled/reprocessed etc should -go. for that purpose, in order to reduce load on
incineration and landfill sitefenvirenment.

9} The indugtry should comply with the Hazardous Waste (MH & TM) TRukes, 2008 and
submit the Annual Returns as per Rule 5(6) & 22(2) of Hazarsous Waste (M, H & TM)
Rules, 2008 for the pxécédiﬁ'g year April to Mareh in Form-IV by 30% June of every year.

107 An inspection book shall be opened and made available to the Board's officera during
their visit to the applicant.

1 11) The applicant shall make an application for renewal of the consent at least 60
' days hefore the date of the expiry of the consent.
“. 12 Industry ghall strictly comply with the Water (P&CPY Act, 1974, Air {P&CP) Act,1981

and Environmental Protection Act,1886 and industry apecific standard under EP Rules
1986 which are available on MFPCB webgite{wwiw mpeh.gov.an).

13y The industry shall constitute &2n Environmensal cell with qualified staffipersonnel/agency
to see the day to day compliance of consent condition towards Environment Protection.

14) Separate drainage system shall ba provided for collection of trade and sewage effluents.
Terminal manholes ghall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manheles. No effluent shall find its way other than in
designed and provided collection system.

15) Neither storm watexr nor discharge from other premises shall be allowed to mix with the
effluents from the factory. .

16) The epplicant shalt ipstall a sepasate meter showing the consamption of energy for

.. _operation of domestic and industrial offluent treatment plants and air pollution control

' system. A register showing consuntption of chemicals uged for treatment shall be

maintained.

caslﬂfﬁfﬂ .
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. 29) The project authorities shall submit an action plan for using closed coal conveyor bel}

s

L

17 Conditions for D.G. Set

a} Noise from the D.G. Set should be controlled by providing an acouastic encloaure or by
treating the room acoustically.

by  Industry should provide acoustic enclosure for control of noise. The accustic enclosure/
aconatic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitakle
exhaust muffler with insertion loss of 26 dB (A) shall also be provided. The
measurement of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢)  Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and conirol measures.

d} [Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

@) A profer routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufactuver which would help to prevent noize
levels of DG set from deterioraling with wse. R

f)y  D.G. Set shall be operated only in ease of power failure. iy

g)  Tha applicant should not cause any nuisancd in the surrounding akéa due: to operation of
D.G. Set. o

k) The applicant shall comply with the notification of MoEF dgtéd- 17.05.2002 yegarding
noise limit for generator sets run with diesel L R

18} The industry should not cause any nuisance in surrounding-area.

19) The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality stapdard in xespect of
noise to less than 75dB(AY during day time and 70dB(AY during night time, Day time is
reckoned in between 6 am and 10 pm and pight time is reckoned between 10 pm and 6
am W

90y The applicant shall maintain goed housekeéping:

21) The applicant shall bring minimum 33%of the available open land under green coverage/
plantation. The applicant shall submit a-statement on availabla open plot area, number
of trees surviving as on 315 March of the'year and number of trees planted by September
end, with the Envivonment Statement,

22) The uvon-hazardous solid waste arising in the factory premises, sweepings, ete. be
disposed of scientifically so as not to cause any nuisance f pollution. The applicant sliail
take necegsary permissichs from civic authorities for disposal of solid waste.

23) The applicant shall kot ¢hange or alter the guantity, gquality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or contyol
equipments provided for without previous written permission of the Board. The industry
will not carry out any activity, for which this consent has not been granted/without prior -
congent of the Board.

24) The industey shall ensure that fugitive amissions from the activity are contrelled s¢ as to
maintain clean and safe environment in and arcund the factory premises.

95y The industry shall submnit quarterly statcment in respect of industries’ obligation
towards consent and pollution control eompliance's duly supported with documentary
evidences (format can be downloaded from MPCB official site).

26) The industry shall submit official e-mail address and any change will be duly informed to
the MPCE.

971 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Netification dt. 16.11.2009 as amended.

28) 'The project authorities shall sbtain consent for their railway siding operation.

system in place of truek transportation, wheraver the coal transportation distance is less
than 3 Kms initially, within 3 months. _
30) This consent is valid along with the Environmental Clearance granted to the mine.

----- 0000 ,

ine, SRO Chondvopur/[/R/LF#1180800

d inine
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437/4020781 —— | Kalpataru Point, 3rd & 4th floor, Sion- Matunga
14037124/4035273 —— Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax :  24044532/4024068 /14023516 _MAHARMMIRA.  Sion Circle, Sion (E),

Email : enquiry@mpcb.gov.in
Visit At : http:/m v.in

Consent No: Format 1.0/ BO/CAC-CelVRO (
Date- 22./03/2017

To,

M/s. New Majri Underground to OC Mine
At.Majri, Po.-Shivjinagar,

Ta.-Bhadrawati, Dist.-Chandrapur 442 503 (M.S.)

Mumpbal - 400 022

ndrapur)/CAC - [ 763000 147 &

Subject: Consent to Establish for Expansion for 0.8 MTPA to 1.2 MTPA in area
479.16 under RED category.
Ref : 1. Earlier Consent to Operate granted vide no Format 1 O/BO/CAC-
CelVEIC No:- CH-1722-15/CAC/CAC-15042 dated 03/12/2015.
2. Minutes of CAC meeting held on 24.01.2017 & 25.01.2017

Your application: 0000018983

Dated: 01.08.2017

For: Consent to Establish for Expansion for 0.8 MTPA to 1.2 MTPA in area 479.16
under Section 25 of the Water (Prevention & Control of Pollutton) Act, 1974 & under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 5 of the Hazardous Wa astes (M H & T M) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and
conditions and as detailed in the schedule I, 11 lll & TV annexed to this order:

I. The consent is granted for a period. up to Commissioning of the Unit or 5 years
whichever is earlier.

2. The actual capital investment of the mdustry is Rs. 23.94/- Crs/- Crs. (The CI of
the existing unit is Rs. 77.105/~Crs..The total CI of the industry is Rs. 101.045/-
Crs. (As per undertaking submitted by industry)

3. The Consent is valid for the manufacture of -

Product / By-Product Name Maximum Quantity

Coal 0.8 to 1.2 Million Tones/Year

4. Condmons under Watel‘ (P&CP), 1974 Act for discharge of effluent:

Sr. Descnption Permitted Standards to be Disposal
no. & quantity of achieved
N\ discharge (CMD)
1. |"Trade effluent 77 | As per Schedule -1 | Maximum
W\ Reuse &
remaining
on land for
[ W > ardening
2. | Domestic effluent Nil As per Schedule -1 | On land for
| gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. Deseription of stack / source Number of Standards to be
no. Stack achieved L
Nil

6. Conditions under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and
disposal of hazardous waste:

Fype Of Waste Category Quantity UOM Treatment Disposal

WCL New Majri UG to OCt Mine, 00000158983
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7. Conditions under Non Hazardous Waste and disposal of non hazardous waste:
S Tyvpe of Waste Qty. UOM Treatment  Disposal

8. This Board reserves the right to review, amend, suspend, revoke ete. this consent
and the same shall be binding on the industry,

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies,

For and on behalf of the
Maharashtra,-{’ollution Control Board
\“ L[

L 5 7‘.}” L )
(Dr. P. Ahbal' an, IAS)
Member Secretary

Received Consent fee of -

Sr. Amount(Rs,) DR. No. Date Drawn On
No.

2,10,000/- 0194528 10.01.2017 | SBI Bank
Copy to:
1. Regional Officer - Chandrapur. Sub-Regional Officer-Chandrapur.
They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

%
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Schedule-1

Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide the Effluent Treatment Plant

2)

3)

4)

5)

(ETP) with the design capacity not mentioned.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under EP
Act, 1986 and Rules made there under from time to time, whichever is stringent.

Sr No. r’arameters tandards prescribed by Board
Efany)

01 F 51t09.0

02 il & Grease 20

03  [BOD (3 days 270C) 100

04 Total Dissolved Solids  |2100
0S |Phenolics (C6H50H) 1.00

06  [Suspended Solids 100 o AD N
07  |cop 250 NV

08 oride 600 N\

09 Sulphate 1000 N

C ) The treated effluent shall be recycled/reused to i!re maximum extent & remaining
shall be used on land for gardening/irrigati aftér confirming the above standards. In
no case, there shall be any discharge directl tnﬂlrectly outside the premises.

The Board reserves its rights to review pl(ms, spedﬁcations or other data relating to plant
setup for the treatment of water, qus{a) the purification thereof & the system for the
disposal of sewage or trade effluent. or in connection with the grant of any consent
conditions. The Applicant shallDbtain yrior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or and extension or addition
thereto. 3

The industry shall ensgn'e replacement of pollution control system or its parts after expiry
of its expected life a.gdéﬁged by manufacturer so as to ensure the compliance of standards
and safety of the {)ﬁ' n thereof.

The Applh:ax;t M comply with the provisions of the Water (Prevention & Control of
Pollution Cess Act, 1977 and as amended, by installing water meters, filing water cess
returns.i Form-1 and other provisions as contained in the said act.

Sr. ng.&? ol Purpose for water consumed Water consumption
quantity (CMD)

1. Domestic -

2. Mine Discharge 100.0

3. Spraying, Workshop, Dust Suppression 128.0

4. Sand stowing -

5. Other Uses like gardening Etc -

The Applicant shall provide Specific Water Pollution control system as per the

conditions of EP Act, 1986 and rule made there uncler from time to time/ Environmental
Clearance / CREP guidelines.

WCL New Majri UG to OCt Mine, 0000018983 Page3 of 9
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Schedule-11
Terms & conditions for compliance of Air Pollution Control:

. As per your application, you have provided the Air pollution control (APC)system and

also erected following stack (s) to observe the following fuel pattern-

Sr. Stack APC Height Type of Quantity

No. Attached To System in Mtrs. Fuel & UoM

. The Applicant shall provide Specific Air Pollution control equipments as per the

conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines. (Concern section shall mennon specific
control equipments)

. The applicant shall operate and maintain above mentioned air pqll_ntion*cc-)ntrol

system, so as to achieve the level of pollutants to the following standards:
Particulate Not to exceed 150 mg/Nm?.
matter

. The Applicant shall obtain necessary prior permission for providlng additional control

equipment with necessary specifications and operation. thereof or alteration or
replacement/alteration well before its life come toan end or erection of new pollution
control equipment.

. The Board reserves its rights to vary all or any of the condition in the consent, if due to

any technological improvement or otherwnse such variation (including the change of
any control equipment, other in whole or. ln part is necessary).

. Control Equipments

a) Coal handling plant shall'be provlded with dust collector & automatic water
sprinkler

b) Scientific spraying of water on all working area, dump area, stock piles with the
help of appropriate‘ilpst suppression system.

c) Coal shall be properly covered during transportation.

d) The appllcantshall carry out tree plantation along road side, around dumps or
compulsory aﬂ"orestation as per proposal approved by Forest Department. The
tree plantgtion programme shall be taken up well in advance of the actual
mining attivity. so that green belt of sufficient width & height is developed
bemenmlnlng area/road and surrounding environment.

e) " Black topped metal roads shall be provided and well maintained to prevent

. dustformation.

f)" Overloading of dumpers shall be avoided to prevent spillages.

g) Correct type & quantity of explosive shall be used to avoid excess dust
formation & vibration in the surrounding area.

h) The slope of the over burden shall have slope not more than 28 degree to the
horizontal. The overburden shall be properly covered by vegetation for
stabilization.

i) Coal transportation shall be done by installing conveyors wherever possible &
mechanically covered closed trucks shall be used for transportation.

. Standards for Ambient Air Pollutants:

(1) Suspended Particulate Matter [SPM]  Notto exceed 600 ug/m?
(ii) Respirable Particulate Matter [RSPM] Notto exceed 250 ug/m?
[Size less than 10 micrometer)

(i) Sulphur Dioxide (SO3) Notto exceed 120 ug/m®
(iv) Oxides of Nitrogen (NOx) Not to ex ’ 120 ug/m?,
WCL New Majri UG to OCt Mine, 0000018983 A Page # o/ 9

T v _—
oy

¥

182



8. The applicant shall install minimum three continuous automatic ambient air and
micrometeorological monitoring station at location indicated by State Board to be set
up and operate at its own cost measure SO2, NOx and particulate matter as per the
condition of Environmental clearance to be obtained. These CAAQMS shall also have
necessary provision of networking to the Air Quality Monitoring network of MPCB.

9. The applicant shall take adequate measures for control of noise levels from its own
sources as follows:

Sr. | Location Permissible Norms [indB | Desired minimum
No (a)] thickness of green belt (m)
1 | Along Road side 65 (Commercial Area) 20
2 In colonies 55 (Residential Area) 20
3 | Near Opencast | 75 (Industrial Area) 10 (*40)
Mines
4 | Near CHPs 75 30 O\
5 | Near Shaft 75 20 al\ ™
6 | Near Mine exhaust |75 >50 {}‘
fan N (:\

=

*The Opencast Mine needs to be surrounded by a green belt of lﬂ({:}t width as per
the guidelines of Design Institute Ltd. [A subsidiary of Coal lndl@] the residential

complexes are very close K

10. Other conditions: ’:\%1

(i) Whenever due to any accident or other unforeseen agt o q such emissions occur or is
apprehended to occur in excess standards laid down) suchvinformation shall be forthwith
reported to Board, concerned Police station, office orate of Health services, Dept. of
explosives, Inspectorate of Factories & n case of failure of pollution control

equipments, the production process connec all be stopped
(ii) If Coal Washeries are installed, then follow 8.0 itions of the MoEF, GOI’s Notification No

N

Q15017/13/9 CPW, dtd 27.01.1999 sn%,.\’r \

w"{\« -
%\
{0
&

o~

WCL New Majri UG to OCt Mine, 0000018983 Page 5 of 9

552

183



95

Schedule-lll
Details of Bank Guarantees
Sr. | Consent | Amt of BG | Submission Purpose of BG Compliance | Validity
No. | €t E/O/R) | |mposed Period Period Date
1 CtoE 10/- 15 Days Against Not to take any | CoU 1 Year
Lakhs effective  steps  for

implementation of

project before

obtaining EC &

compliance of EC

conditions

o
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1)

2)

3)

4)

5)

6)

8)

9)
10)

11)

12)

13)

14)

15)

Schedule-1V
General Conditions:
The applicant shall provide facility for collection of environmental samples and samples
of trade and sewage effluents, air emissions and hazardous waste to the Board staff at
the terminal or designated points and shall pay to the Board for the services rendered in
this behalf.
Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform ete. for monitoring the air emissions and the same shall be open for inspection
to/and for use of the Board’s Staff. The chimney(s) vents attached to various sources of
emission shall be designated by numbers such as S-1, S-2, etc, and these shall be painted/
displayed to facilitate identification.
Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such informapq\
forthwith Reported to Board, concerned Police Station, office of Di of Health
Services, Department of Explosives, Inspectorate of Factories and dey In case of
failure of pollution control equipments, the production process (ﬁﬁ}; “to it shall be
stopped. NN ,\
The applicant shall provide an alternate electric power soumMaent to operate all
pollution control facilities installed to maintain complian tiks_lje terms and conditions
of the consent. In the absence, the applicant shall stop, “reduce or otherwise, control
production to abide by terms and conditions of this co \
The firm shall submit to this office, the 30th "day\ “September every year , the
Environmental Statement Report for the finandi ar ending 31st March in the
prescribed Form-V as per the provisions of f’;f the Environment (Protection)

(Second Amendment) Rules, 1992. . ~

The industry shall recycle/reprocess/re ér Hazardous Waste as per the provision
contain in the HW(MH “w Rules 2008, which can be
recycled/processed/reused/recove waste which has to be incinerated shall go

to incineration and waste ich ean be used for land filling and cannot be
recycled/reprocessed etc shmﬁi go.for that purpose, in order to reduce load on
incineration and landfill site/ vﬁqnment.

The industry should comply with the Hazardous Waste (MJ\H & TM) Rules, 2008 and
submit the Annual Returns.as per Rule 5(6) & 22(2) of Hazarsous Waste (M,H & TM)
Rules, 2008 for the precedling year April to March in Form-IV by 30t June of every year.
An mspection k opened and made available to the Board's officers during
their visit to the applicant.

The app%sba obtain Consent to Operate from Maharashtra Pollution

Control efore actual commencement of the Unit/ Activity.

Indu trictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
nn&.am ental Protection Act,1986 and industry specific standard under EP Rules
1

The

986 which are available on MPCB website(www.mpeb.gov.in).

try shall constitute an Environmental cell with qualified staff/personnel/agency
to see the day to day compliance of consent condition towards Environment Protection.
Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.
Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.
The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of icals used for treatment shall be

WCL New Majri UG to OCt Minz, 0000018983 ol Page 7 of 9
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16)
a)

b)

c)
d)

e)

g)
h)

17)
18)

19)
20)

21)

29)

25)
26)

27)
28)

29)
30)

Conditions for D.G. Set

Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The
measurement of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

A proper routine and preventive maintenance procedure for DG set should. be set and
followed in consultation with the DG manufacturer which would help to 'p%nt noise
levels of DG set from deteriorating with use.

D.G. Set shall be operated only in case of power failure. h:é
The applicant should not cause any nuisance in the surrounding % operation of
D.G. Set. N\ S

< \J
The applicant shall comply with the notification of MoEF d(te\cl\l’TZb5.2002 regarding
noise limit for generator sets run with diesel IN\Y

sources within the premises 80 as to maintain ambie it i
noise to less than 75dB(A) during day time and 70¢ B(A during night time. Day time is
reckoned in between 6 am and 10 pm and mgthn 18 reckoned between 10 pm and 6

am o 0NN

The applicant shall maintain good house H

The applicant shall bring minimum 33 available open land under green coverage/
plantation. The applicant shall su statement on available open plot area, number

of trees surviving as on 31*
end, with the Environment S

The non-hazardous solid v%ézpmmg in the factory premises, sweepings, etc. be

year and number of trees planted by September

disposed of scientifically t to cause any nuisance / pollution. The applicant shall
take necessary permission civic authorities for disposal of solid waste.

The applicant shall | ’P\g ange or alter the quantity, quality, the rate of discharge,
of the effluent/emissions or hazardous wastes or control
without previous written permission of the Board. The industry

‘any activity, for which this consent has not been granted/without prior

The indt hall ensure that fugitive emissions from the activity are controlled so as to
i , and safe environment in and around the factory premises.

m shall submit quarterly statement in respect of industries’ obligation

towards consent and pollution control compliance's duly supported with documentary

evidences (format can be downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to

the MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide

Government of India, Notification dt. 16.11.2009 as amended.

The project authorities shall obtain consent for their railway siding operation.

The project authorities shall submit an action plan for using closed coal conveyor belt

system in place of truck transportation, wherever the coal transportation distance is less

than 3 Kms initially, within 3 months.

This consent is valid along with the Environmental Clearance granted to the mine.

The applicant shall install continuous automatic ambient air and micrometeorological

monitoring station at location indicated by Sta oard to be set up and operate at its
WL New Majri UG to OCt Mine, 0000018983 T Page 8af
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own cost measure SO2, NOx and particulate matter as per the condition of
Environmental clearance to be obtained. These CAAQMS shall also have Necessary

provision of networking to the Air Quality Monitoring network of MPCB.
~=-0000----
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 —_ Kalpataru Point, 2nd and

Fax: 24023516 S L 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in W Cinema, Near Sion Circle,
Email: cac-cell@mpchb.gov.in L4 Sion (E), Mumbai-400022
RED/L.S.I (R35) Date: o qlaalww
No:- Format1.0/CAC/UAN No.0000018990/CO - 200 3000553

To,

New Majri UG to OC Mine,
Western Coalfields Ltd.,

S.No. 235-249, At-Majri
Tal-Bhadrawati,Dist-Chandrapur.

Sub: 1st Consent to operate for expansion along with amalgamation of
existing mine consent under RED category.

Ref: 1. Exisitng Mine Consent granted vide No.BO/CAC-Cell/RO(chandrapur)/
CAC-1703001479 dated 22.03.2017 valid up to 31.03.2021

2. Consent to establish for expansion granted vide No.BO/CAC-Cell/
RO(Chandrapur)/CAC-17030001478 datd 22.03.2017 valid up to COU.

3. Minutes of CAC Meeting held on 09.02.2018.

Your application No.MPCB-CONSENT-0000018990 Dated 07.01.2017

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is ‘considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule L1 T & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2021

2. The capital investment of the project is Rs.19.65 Crs. (As per undertaking
submitted by pp Existing-Rs. 77.10 Crs + Expansion in C.l. - Rs.19.65 Crs =
Total Cl Rs. 96.75 Cr.)

3. Consent is valid for the manufacture of:
Sr

No Product Maximum Quantity vam
Products:
1 |Coal 1.2 MTPA

Sr S Permitted Standards .
No Description (in CMD) to Disposal Path

(Mine discharge) Recycle to the
maximum extent for Dust Suppression
& Fire Fighting and remining on land
for plantatjon/irrigation/Gardening

P

As per

Trade effluent Schedule-|

New Majri UG to OC /CO/UAN No.MPCB-CONSENT-0000018990 l / Page 1 of 12
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SrNo  Description Permitted Standards to Disposal
2. |Domestic effluent 3.0 As per Schedule-l  |On land for gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr  Stack Description of stack = Number of Standards to be
No. No. / source Stack achieved
1 0 NA 0 As per Schedule -l
6. Non-Hazardous Wastes:
;; Type of Waste Quantity UoM  Treatment Disposal
. Backfilling and
1 |Overburden 43050000 |m3/month Raclamation:of Land
7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:
3; Category Nao./ Type Quantity UoM Treatment Disposal
By Sale to
1 |5.1 Used /spent oil 225 KL/A | Recycle authorised
recycler
2 2”2 Wastea/resiclie containing 1 Ton/Y|Incineration CHWTSDF
34.3 Chemical sludge from
3 Wikcta Walne kraatmant 3 Ton/Y| Landfill CHWTSDF
8 The Board reserves the right to reviev; 'a:'ménd, suspend, revoke etc, this consent and
the same shall be binding on the industry.
9 This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities
10 The applicant shall comply with the conditions of the Environmental Clearance granted
by MoEF-CC,Gol vide letter No. |-11015/25/2008_|A.lI{M) pt. dtd. 13.02.2017
11 This Consent is issued with the overriding effect on earlier Consent to Operate granted
vide No. Format 1,0/ BO/CAC-Cell/RO(chandrapur)/CAC-1703001479 dated 22.03.2017
valid up to 31.03.2021.
12 PP shall provide dry deshelling / manual picking of stray material arrangement within
three months period also submit a plan for installation of Coal washery within a month.
13 PP shall install CAAQMS arrangement within within three months period.
14 PP shall install STP within 03 months period.
15 PP shall convert existing water sprinkling arrangement into chemical fogging
arrangement (MgCI2) within 3 months period.
16 PP shall install real-time coal ash analyser on pilot basis within 03 months period.
17 PP shall provide tar road in remaining area within within 03 months period.
18 PP shall carry out over burden dump management as per CPCB guidelines.
19 PP shall carry out plantation as per EC condition before ensuing monsoon,
20 PP shall provide treatment plant for mine water discharge and submit sedimentation
tank design details. /,[/
If-
New Majri UG to OC /CO/UAN No.MPCB-CONSENT-0000018990 \ \/l Page 2 of 12
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21 PP shall obtain NOC/clarification from CGWA within 03 months.

22 Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

23 This consent is issued as per the Consent Committee/Consent Appraisal Committee
meeting dated 09.02.2018.

24 The applicant shall make an application for renewal of consent 50 days prior to date of
expiry of the consent.

For and on behalf of the
Maharashtra Pollgtion Control Board.

/
(E. Ravefdiran IAS),
Membell Secretary

Received Consent fee of -

S5r.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 630000.00 |0194526 10/01/2017 |NEFT
2 170000.00 |0196669 20/03/2017 [NEFT
3 250000.00 |0198782 16/05/2017 |[NEFT

Copy to:

1. Regional Officer, MPCB, Chandrapur and Sub-Regional Officer, MPCB, Chandrapur
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CC/CAC desk -For record and website:up-dation purposes

New Majri UG to OC /CO/UAN No.MPCB-CONSENT-0000018990 Page 3 of 12
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SCHEDULE-I
Al As per your application, you have provided Effluent Treatment Plant (ETP) of

designed capacity of 100.00 CMD consisting of Primary (Collection tank,
Equalization tank, Primary Clarifier/Primary Settling Tank)

i

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
EP Act, 1986 and Rules made there under from time to time, whichever is

stringent:
sr.No Barameters Limiting cunceng:c[:apr: ;Lort ;ﬂ exceed in mg/l,
Compulsory parameters
(1) |pH 5.5to 8.5
(2) |0Qil & Grease 10 mg/!
(3) [BOD (3 days 27°C) 30 mag/l
(4) |Total Suspended solids 100
(5) |Total Dissolved solids 2100 mg/l
Additional Parameters
(6) |COD . 250

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise. In
no case, sewage shall find its way for gardening / outside factory premises.

2. AlAs per your application, you have p‘r‘c-ﬁ:ﬂgdiéeptic Tank followed by Soak pit for the
treatment of 3.0 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the
sewage so as to achieve the following standards.

1 |BOD (3 days 270C) Not to exceed 30 mg/l
2 |cop Not to exceed 100 mg/l
3 |Suspended Solids Not to exceed 50 mg/l

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise. In
no case, sewage shall find its way for gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts _after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

NS
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Water consumption quantity

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

conditions of EP Act, 1986 and rule made there under fr,
Environmental Clearance/ CREP guidelines.

5r. No. Purpose for water consumed (CMD)
Industrial Cooling, spraying in mine pits
4 or boiler feed 233N
2.  |Domestic purpose 5.00
3 Processing whereby water gets polluted 128.00
" |& pollutants are easily biodegradable ’
Processing whereby water gets polluted
4. |& pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 30
6. The Applicant shall provide Specific Water Pollution control system as per the

m time to time/

New Majrl UG to OC /CO/UAN No.MPCB-CONSENT-0000018990
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SCHEDULE-II
T g iti f i £ Air Polluti I

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack Stack APC Height in Type of Quantity & ., so,

No. Attached To  System Mtrs. Fuel UoM

2. The Applicant shall provide Specific Air Pollution control equipments as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Envircnmental Clearance / CREP guidelines.

3. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Parameters Standards
Total Particulate matter Not to exceed 150 mg/Nm*

4. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment. _

5. The Board reserves its rights to vary all or any of the condition in the consent, If due to
any technological improvement or otherwise such variation (including the change of
any contral equipment, other in whole or in part is necessary).

6. Control Equipments

a. Coal handling plant shall be covered with Gl sheet and provided automatic water
sprinkler and shall be operated cantinuously

b. Scientific spraying of water on all'working area, dump area, stock piles with the
help of appropriate dust suppression system.

¢. Coal transportation shall be done by installing conveyors wherever possible &
mechanically covered closed trucks shall be used for transportation. Overloading
of dumpers shall be avoided to prevent spillages.

d. The applicant shall carry out tree plantation along road side, around dumps or
compulsory afforestation as per proposal approved by Forest Department. The
tree plantation programme shall be taken up well in advance of the actual mining
activity, so that green belt of sufficient width & height is developed between
mining areafroad and surrounding environment.

e. Black topped metal roads provided shall be well maintained to prevent dust
formation.

f. The slope of the over burden shall have slope not more than 28“_to the
horizontal. The overburden shall be properly covered by vegetation for
stabilization.

g. Correct type & quantity of explosive shall be used to avoid excess dust formation
& vibration in the surrounding area.

7. Standards for Ambient Air Pollutants:

Time weighted Concentration in Ambient
Pollutant average Air
Suspended Particulates Annual Average 360 pg/m3
Matter (SPM) 24 hours /500 ug/m3
New Majri UG to OC /CO/UAN No.MPCB-CONSENT-000001B8990 u Page 6 of 12
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Time weighted Concentration in
Pollutant average Ambient Air

Respirable Particulate Matter Annual Average 180 pg/m3
(size less than 10 uym) (RPM) 24 hours 250 pg/m3
g Annual Average 80 pg/m3
Sulphur Dioxide (SO2) 34 hours 120 pg/m3
3 : Annual Average 80 pg/m3
Oxides of Nitrogen as NO2 24 hokire 120 ug/m3

In case of residential or commercial or industrial place falls within 500 metres of
any dust generating sources, the National Ambient Air Quality Standards shall be
made applicable.

The applicant shall provide minimum three Continuous ambient air quality
monitoring stations within mining area which should be monitored for SPM, RSPM,
502, NOx, HC, CO etc. The Annual Arithmetic Mean of minimum 104
measurements in a year taken twice a week 24 hourly at uniform interval shall
conform to the National Ambient Air Quality Standards prescribed under Air
(Prevention and Control of Pollution) Act, 1981 and Environment (Protection) Act,
1986. The records of results of continuous monitoring done shall be made
available for inspection to the officers of the Board.

B. The applicant shall take adequate measures for contro| of noise levels from its own
sources as follows:

Sr. No Location fermiss! b."? :J.!;:rms L tg?csl:g:i :2 ::':31
belt (m)
1 Along Road side 65 [Commercial Area) 20
2 In colonies .55 (Residential Area) 20
3. | Near Opencast Mines 75 (Industrial Area) 10
4 Near CHPs 75 30
3 Near Shaft 75 20
6. [Near Mine exhaust fan 75 > 50

9. Other conditions:

Whenever due to any accident or other unforeseen act or even, such emissions
occur or is apprehended to occur in excess standards laid down, such information
shall be forthwith reported to Board, concerned Police station, office of
Directorate of Health services, Dept. of explosives, Inspectorate of Factories &
Local Body. In case of failure of pollution control equipmentg, the production
process connected to it shall be stopped.

=
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Consent
(C2E/C20/C2R)

1 CZR

Imposed

Rs. 2.0
Lakh

SCHEDULE-1lI
Details of Bank Guarantees:

Submission

Period

15 day=

Purpose of BG

Regular monitoring of
groung water level and
quality should be carried
out by establishing the
network of existing wells
and constructing new
piezometers during mining
operations

Compliance
Period

& Monthly

Validity
Date

31.03.2022

2 C2R

Rs.5.0
Lakh

15 days

Catch drain and situation
ponds of appropriate size
should ke constructed to
arrest silt and sediment
Mow from soil, 0B and
mineral dumps. Water so
collected should be
utilized for watering of the
mining area, roads green
belt developers etc.

Regular
Acthvity

31.03.2022

3 C2R

Rs.25.0
Lakh

15 days

Mine shall install and
commision coal washery /
coal beneficiary Plant of
adequate capacity within
their own premises so as
to comply with conditions
[aid down in MoEF
notifications,
dt:02/01/2014

& Months

31.03.2022

4 CZR

Rs.25.0
Lakh

Coal transportation shall

| beidone by mechanically

closed trucks. Overleading
of shall be avoided to
prevent spllleges. 10% of
total flect available to be
replaced every six month

6 Months

31.03.2022

5 CZR

Rs.5.0
Lakh

15 days

Coal Handling Plant [CHF)
& loading / unloading area
will be provided with Dust
COllector and Automatic
Water Sprinkler.

2 Months

31.03.2022

Rs.5.0
Lakh

15 days

Convert existing water
sprinkling arrangement
into chemical fogging
arrangement (M, CI2)

2 Months

31.03.2022

T C2R

Rs.10.0
Lakh

15 days

To provide tar road in
rermaining area and to be
well maintzin to prevent
dust formation (As decided
In hearing with WCL
authority extended On
07.07.2018 and on the
basis of the presentation
made by WCL authority
they have agreed to
comply the consent
conditions in time bound
manner.)

& Months

31.03.2022

New Majri UG to OC /JCO/UAN No.MPCB-CONSENT-0000018330
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Consent
(C2E/CZ0/C2R)

C2R

Amt of
BG
impaosed

Submissian
Period

Rs.5.0

Lakh 15 days

Purpose of BG

Deploying mechanized
sweepers which are
automated suction
sweeper for cleaning the
coal dust from road.

Compliance
Period

2 Months

Validity
Date

31.03.2022

C2R

Rs.5.0

Lakh 15 days

Adoption and installation
of tyre wash system to
mining transportation at
entry and exit paint of

mining area.

3 Months

31.03.2022

10

CZR

Rs.5.0

Lakh 15 days

Use of
toppers/binders/surfactant
5 on the top surface of
coal pile on trucks
carrying coal on road to
minimize spillage during
transportation

3 Months

31.03.2022

11

C2R

Rs.5.0

Lakh 15 days

To install CAAQMS within 3
months

3 Months

31.03.2022

12

C2R

Rs.5.0

Lakh 15 days

Install real time coal ash
analyser on pilot basls

4 Months

31.03.2022

13

C2R

Rs.5.0
Lakh

Iiadays

Ower burden (0B) should
be stacked at earmarked
dumpsites only and should
not be kept active for long
period. Proper terracing of
08 should be carried out
50 that the overall slope
will come down to 28°,
Over Burden shall be
_disposed by way of
0 backfilling,

Regular
Activity

31.03.2022

14

C2R

Rs.25.0

Lakt | 15 days

Operation and

| Maintenance of pollution

control system so as to
maintain consented
standards precribed as per
Alr{Pravention & Control of
pollution} Act, 1974 Water
{Prevention & Control of
Pollution) Act, 1881 & HW
(MH & TM) Rules 2008 and
also adhering to
compliance of specific |
general condition of
Environment Clearance.

Regular
Activity

31.03.2022

srno.

The above Bank Guarantee
the respective Reglonal Offi

Consent
(C2E/C20/C2R)

(s) shall be submitted by the applicant in favour of Regional Dfficer at
ce within 15 days from the date of issue of Consent.

Amount of

BG imposed Period

NA

BG Forfeiture History

Submission

BG

Purpose of Amaunt of BG Reason of BG
Forfeiture

Forfeiture

Srno.

Consent {C2E/C20/C2R)

BG Return detalls

BG imposed

Purpose of BG

Amount of BG Returned

l
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10.

11.

12.

13.

SCHEDULE-IV
General Conditions:

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

Industry should monitor effluent quality, stack emissions and ambient air guality
monthly/guarterly.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The firm shall submit to this office,. the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992. .

The industry shall recycle/reprocess/reusejrecover Hazardous Waste as per the
provision contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/
reused/ recovered and only waste which has to be incinerated shall go to incineration
and waste which can be used for land filling and cannot be recycled/ reprocessed etc.
should go for that purpose, in order to reduce load on incineration and landfill
site/environment.

The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in).

The industry shall constitute an Environmental cell with qualified
staff/personnel/agency to see the day to day compliance of cursent condition towards
Environment Protection.

o M

New Majri UG to OC fCO/UAN No.MPCB-CONSENT-0000018990
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14,

15.

16.

17.

18.
19,

20,
21,

22,

23,

Separate drainage system shall be provided for collection of trade and sewage effluents,
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow, No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
ctollection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion Joss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided, The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average,

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive mainte_h_ance procedure for DG set should be set and
followed in consultation with the DG.manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

f) D.G. Set shall be operated only m_;gﬂr,ﬁ- of power failure.
Halnl g i }
g) The applicant should not cause any.nuisance In 'the surrounding area due to operation of
D.G. Set, %
h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesal,

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of nojse tg less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping,

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation, The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

New Majri UG to OC /CO/UAN No,MPCB-CONSENT-0000018950 [\J/ Page 11 of 12
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24. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises

25. The industry shall submit official e-mall address and any change will be duly informed
to the MPCB.

26. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

Hew Majri UG to OC /CO/UAN No.MPCB-CONSENT-0000018930 Page 12 of 12
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 s S Kalpataru Point, 2nd and
Fax: 24023516 ... S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in Cinema, Near Sion Circle,

il: - : i i . i-4 22
Email: cac-cell@mpchb.gov.in 74 Sion (E), Mumbai-4000
RED/L.S.1 (R35) Date: o 5|02{202
No:- Format1.0/CAC/UAN No.0000102333/CE - 2102600 268
To,

M/s Western Coalfields Ltd,
Expansion of New Majri UG to OC Mine
At Majri, Tal-Bhadrawati, Dist-Chandrapur

Sub: Consent to Establish for expansion of existing mine from 1.2 MTPA
to 3.0 MTPA under RED category.

Ref: 1. Consent granted bu Board for exisitng mine vide letter
No.formatl.0/CAC/UAN No. 0000018990/C0-2003000553 (For existing
mine-1.2 MTPA} datd 09.03.2020 valid up to 31.03.2021,

2, Minutes of Consent Appraisal Committee Meeting held on 22,01.2021,

Your application No.MPCB-CONSENT-0000102333 Dated 16.11.2020

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, 1l & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.67.805 Crs. (As per C.A Certificate
submitted by industry Existing Cl is Rs.101.045 Cr + proposed expansion Rs.
67.805 Cr = Total CI- Rs5.168.85 Cr.)

3. Consent is valid for the manufacture of:

Sr Maximum
No Fraduct Quantity
Products
1 [Coal | 1.8 ] MTPA

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr i Permitted (in

No Description CMD) Standards to Disposal Path

Recycle/Reuse 100% for
1. |Trade effluent 3973 As per Schedule-l|dust suppression and Fire
fighting
2. |Domestic effluent 4 As per Schedule-1|On land for gardening
Expansion of New Majri UG to OC Mine/CE/UAN No. MPCE-CONSENT-00001023133 (29-01-2021 02:28:04 pm) Pagelol 13
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack  Description of stack Number of Standards to be
No. No. / source Stack achieved

As per Schedule -ll

6. MNon-Hazardous Wastes:

Y
No

Type of Waste Quantity UoM  Treatment Disposal

Backfilling and
reclamation of Land

1. tonditiuns under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Overburden 600000 |m3/month|Landfilling

Sr Category No./

No Type Quantity UoM Treatme{:g Disposal

Send to Authorised

1 |5.1 Used or spent ol Recycler/Re-processor

90 KL/A | PRecycle

5.2 Wastes or

2 |residues containing Z Ton/Y|Incineration| CHWTSDF
oil
35.3 Chemical

3 |sludge from waste 9 Ton/Y| Landfill |CHWTSDF
water treatment

8 The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9 This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities

10 The applicant shall comply with the conditions of the Environmental Clearance granted
by MoEF-CC, Gol vide letter No J-11015/25/2008-IA. [I(M} dated 01.01.2021.

11 PP shall carry out over burden dump management as per CPCB guidelines.
12 PP shall carry out plantation as per EC condition before ensuing monsoon,
13 PP shall obtain NOC/clarification from CGWA within 03 months.

14 This consent is issued without prejudice to the decision taken or to be taken in the
Hon'ble NGT matter vide Writ Petition No.2190/2018.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity.

For and on behalf of the
Maharashtra Pollution Control Board.

o

(Ashok Shingare 14s),
Member Secretary

Received Consent fee of -

sr.No Amount(Rs.) Transaction/DR.No.
820000.00 |MPCB-DR-2875

Date ... Transaction Type
23,"11."20291 NEFT
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Copy to:

1. Regional Officer, MPCB, Chandrapur and Sub-Regional Officer, MPCB, Chandrapur
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
Cowmanre

3. CAC desk-for record and website updation purpose,
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Maharashtra Pollution Control Board 572
601d1b841365dd57617a8899

SCHEDULE-I
T onditi for compli of W Polluti

1. A] As per the applciation submitted, industry has provided the ETP having capacity
100 CMD.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Limiting concentration not to exceed in mg/l,

Sr.No Parameters except for pH

Compulsory parameters
(1) |(pH 5.5t0 9.0
(2) |Oil & Grease 10
(3) |BOD (3 days 27°C) 30
(4) |coD 250
(5) |Total Suspended solids 100
(6) |Total Dissolved solids 2100

C] The treated eflluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way to outside
factory premises.

2. Al As per your application, you have provided Sewage Treatment Plant of designed
capacity 5 CMD for the treatment of 4 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

sr.No Parameters Standards
1 BOD (3 days 27°C) Not to exceed 30 mg/l
2 CcoD Not to exceed 100 mg/l
3 SS Not to exceed 50 mg/i

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way to outside
factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or

addition thereto. S E MMP
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

4, The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

1. Indusltrlal Cooling, spraying in mine pits 250.00
or boiler feed

2. |Domestic purpose 10.00

3 Processing whereby water gets polluted 100.00

" | & pollutants are easily biodegradable :

Processing whereby water gets polluted

4, & pollutants are not easily 0.00
biodegradable and are toxic

B Gardening 40

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines. M ®
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Maharashtra Pollution Control Board

601d1b841365dd57617a8899 >74

SCHEDULE-II
5 iti for li f Ai Huti ntrol;

1. As per your application, you have proposed to provide the Air pollution control (APC)
system and also to erect following stack (s) to observe the following fuel pattern:

Stack Stack APC Height Type Quantity & s9% 50,
No. Attached To System in Mtrs. of Fuel UoM  (kg/day)

2. The Applicant shall provide Specific Air Pollution control equipments as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

3. The applicant shall operate and maintain above mentioned air pollution control
system, 50 as to achieve the level of pollutants to the following standards:
Parameters Standards
Total Particulate Matter Not to exceed 150 mg/ Nm3
4. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or

replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

5 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

6. Control Equipments

3. Coal handling plant provided with dust collector & automatic water sprinkler shall
be operate continuously. :

b. Scientific spraying of water on all working-area, dump area, stock piles with the
help of appropriate dust suppression system.

Minerals shall be properly covered during transportation.

d. The applicant shall carry out tree plantation along road side, around dumps or
compulsory afforestation as per proposal approved by Forest Department. The
tree plantation programme shall be taken up well in advance of the actual mining
activity, so that green belt of sufficient width & height is developed between
mining area/road and surrounding environment.

e. Black topped metal roads shall be provided and it shall be well maintained to
prevent dust formation.

f. Overloading of dumpers shall be avoided to prevent spillages.

g. Correct type & quantity of explosive shall be used to avoid excess dust formation
& vibration in the surrounding area.

h. The slope of the over burden shall have slope not more than 28° to the horizontal.
The overburden shall be properly covered by vegetation for stabilization.

i, Minerals transportation shall be done by installing conveyors wherever possible &
mechanically covered closed trucks shall be used for transportation.

Cdmamr
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EIEE Maharashtra Pollution Control Board
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Standards for Ambient Air Pollutants:

The Suspended Particulate Matter (SPM), Respirable Particulate Matter (RPM), Sulphur
dioxide (50,) and Oxides of Nitrogen (NO,) concentration in downwind direction
considering predominant wind direction, at a distance of 500 metres from the following
dust generating sources shall not exceed the standards specified in the table given
below:

Dust Generating Sources:

Loading or unloading, Haul Road, coal transportation road, Coal handling plant (CHP),
Railway Sliding, Blasting, Drilling, Overburden dumps, or any other dust generating

external sources like coke ovens (hard as well as soft), briquette industry, nearby road
etc,

Pollutant Time weighted Cancentratiop in Ambient
average Air
Suspended Particulates Annual Average 360 pg/m’
Matter (SPM) 24 hours 500 pg/m’
Respirable Particulate Matter Annual Average 180 pg/m’
(size less than 10 um) (RPM) 24 hours 250 pg/m’
) Annual Average 80 ug/m’
Sulphur Dioxide (SO,) g Ho/
24 hours 120 pg/m’
Annual Avera 80 :
Oxides of Nitrogen as NO, e Hg/m
24 hours 120 pg/m’

i. Incase of any residential or commercial or industrial place falls within 500 metres
of any dust generating sources, the National Ambient Air Quality Standards
notified vide MOEFCC GOl notification dtd 16.11.2009 as ammended shall be
made applicable. :

ii. The applicant shall provide minimum three ambient air quality monitoring
stations within mining area which should be monitored for SPM, RSPM, S0O,, NOx,
HC, CO etc. The Annual Arithmetic Mean of minimum 104 measurements in a
year taken twice a week 24 hourly at uniform interval shall conform to the
National Ambient Air Quality Standards prescribed under Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection} Act, 1986. The
records of results of monitoring done shall be made available for inspection to the
officers of the Board.

The applicant shall take adequate measures for control of noise levels from its own
sources as follows:

sr. No Location R E'""'ss"b'? ;j}’r ms {in dB 3::::::2‘;:’ ;?g?'::r:
belt (m)

: Along Road side 65 (Commercial Area) 20

2. In colonies 55 (Residential Area) 20

3 Near Opencast Mines |75 (Industrial Area) 10

4, Near CHPs 75 30

5. Near Shaft 75 20

6. Near Mine exhaust fan|75 > 50

( _i\}\iiﬁw
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9. Other conditions:

i Whenever due to any accident or other unforeseen act or even, such emissions
occur or is apprehended to occur in excess standards laid down, such information
shall be forthwith reported to Board, concerned Police station, office of
Directorate of Health services, Dept. of explosives, Inspectorate of Factories &
Local Body. In case of failure of pollution control equipments, the production

process connected to it shall be stopped.

2B Page 8 of 13
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SCHEDULE-IN
Details of Bank Guarantees:

s Consent

Compliance Validity
Period Date

{C2E/ Submission
cz20 Period
/C2ZR)

No Purpose of BG

Provisionfup-gradation of
sedimentations tanks of
appropriate size for the
mine discharge treatment
with some pitching lining /
lined sedimentation tank,

Continous |31.03.2022

i C2E 15 days

Regular monitoring of
groung water level and
quality should be carried

Rs. 2.0 out by establishing the
o C2e Lakh 15 oays network of existing wells & Montnly. 131.03.2022
and constructing new
piezometers during mining
operations

Catch drain and situation
ponds of appropriate size
should be constructed to
arrest silt and sediment
flow from soil, OB and Regular
mineral dumps. Water so Activity
collected should be utilized
for watering of the mining
- -area; roads green belt
-~ “developers etc.

Provision / Up-gradation of
Effluent Treatment Plant
(ETP) for effluent
15days |generated from workshops| 2 Months |31.03.2022
{ vehicle washing activity &
reuse of effluent in the
process

Coal transportation shall be
done by mechanically
closed trucks. Overloading
15 days of shall be avoided to 6 Months |31.03.2022
prevent spilleges. 10% of
total fleet available to be
replaced every six month

Coal Handling Plant (CHP)
& loading / unloading area
15 days will be provided with Dust | 2 Months |31.03.2022
Collector and Automatic
Water Sprinkler.

Convert existing water
sprinkling arrangement
into chemical fogging
arrangement (M,CI2)

Rs.5.0

Lakh 31.03.2022

3 C2E 15 days

Rs.5.0

4 C2E Lakh

Rs.25.0

1| ®=E Lakh

Rs.5.0

] CZE Lakh

Rs.5.0

Lakh 2 Months |31.03.2022

OAwaonp
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S Consent

Amt of
BG
Imposed

Submission Compliance Validity
Period Purpose ofaa Period Date

Deploying mechanized
Rs 5.0 sweepers w!1ich are
8 C2E La;kl;'r 15 days gutomated suction sweeper | 2 Menths |31.03.2022
for cleaning the coal dust
from road.

Adoption and installation of

tyre wash system to mining

transportation at entry and
exit paint of mining area.

Use of
toppers/binders/surfactants
on the top surface of coal
pile on trucks carrying coal
on road to minimize spillage
during transpartation

Over burden (OB} should be
stacked at earmarked
dumpsites only and should
not be kept active for long
period. Proper terracing of Regular
OB should be carried out so Activity
that the overall slope will
come down to 28°, Over
Burden shall be disposed by
way of backfilling.

Rs.5.0

9 C2E Lakh

15 days 3 Months |31.03.2022

Rs.5.0

10| cz2E Lakh

15 days 3 Months |31.03.2022

Rs.5.0

11 C2E Lakh

15 days 31.03.2022

Operation and Maintenance
-of pollution control system
o as to maintain consented
standards precribed as per
Air(Prevention & Control of
pollution} Act, 1974 Water
15 days {Prevention & Control of
Pollution) Act, 1981 & HW
{MH & TM) Rules 2008 and
also adhering to compliance
of specific / general
condition of Environment
Clearance,

Rs.25.0
Lakh

Regular

Activity 31.03.2022

12| C2E

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

BG Forfeiture History

Amount of Amount of Reason of

Consent BG Submission Purpose BG BG

SIY:  (c2E/C20/C2R) Period of BG

Forfeiture Forfeiture

imposed
NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV
General Conditions:

1. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2. If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

3. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

4. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

5. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Bedy. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

6. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control preduction to abide by terms and conditions of this consent.

7. The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992,

8. The industry shall recycle/reprocess/reuse/recever Hazardous Waste as per the
provision contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/
reused/ recovered and only waste which has to be incinerated shall go to incineration
and waste which can be used for land filling and cannot be recycledf reprocessed etc.
should go for that purpose, in order to reduce load on incineration and landfill
site/environment.

9. The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

10. An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

11. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

12, Industry shall strictly comply with the Water (P&CP) Act, 1974, Air {(P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986

which are available on MPCB website(www.mpcb.gov.in). ;
(Pncaonp
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13. The industry shall constitute an Environmental cell with qualified staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

14, Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

15. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

16. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

17, Conditions for D.G, Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

¢) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

a) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G, Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

18. The industry should not cause any nuisance in surrounding area.

19, The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time, Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

20. The applicant shall maintain good housekeeping.

21. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end

22. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

Cntau
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23. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry
will not carry out any activity, for which this consent has not been granted/without
prior consent of the Board.

24. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises

25. The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

26. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 18.11.2009 as amended,

Comuaonp
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet

= Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in .‘I-‘?}' Sion (E), Mumbai-400022
RED/L.S.1 {R35) Date: oﬁg, 2.] 202
No:- Formatl1.0/CAC/UAN No.0000101444/CO - 2 | c20cC 270
To,

M/s Western Coalfields Limited,
Expansion of New Majri UG to OC Mine,
At-Majri, Tal-Bhadrawati, Dist-Chandrapur.

Sub: First consent to operate for expansion of mine from 1.2 MTPA to 3.0
MTPA along with amalgamation of consent of existing mine under
RED Category.

Ref: 1. Consent granted by Board for existing mine vide No.format1.0/CAC/UAN
No. 0000018990/C0O-2003000553 (For existing mine-1.2 MTPA) dated
09.03.2020 valid up to 31.03.2021.

2. Minutes of Consent Appraisal Committee Meeting held on 22.01.2021.

Your application No.MPCB-CONSENT-0000101444 Dated 01.11.2020

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, I, Il & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2022

2. The capital investment of the project is Rs.72.1 Crs. (As per C.A Certificate
submitted by industry Existing Cl is Rs.101.045 Cr + proposed expansion Rs.
72.1 Cr = Total CiI- Rs,173.145 Cr.)

3. Consent is valid for the manufacture of:

Sr
No

Products
1 |Coal | 3 MTPA

Maximum

Pr_'oduft _ Quantity ;

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:
' Permitted (in

Disposal Path

Description cMD) St_andarc_fs to
Recycle/Reuse 100% for
1. |Trade effluent 3973 As per Schedule-1|dust suppression and fire
fighting
2. |Domestic effluent 4 As per Schedule-1|On land for gardening
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack  Description of stack  Number of Standards to be
No. No. e source o0 CStack achieved

As per Schedule -l

6. Non-Hazardous Wastes:

S5r
No

Type of Wa.s'i..;e Quahtity; _ UoM : _Treatq_l_ent ] Disposal

Back filling and

1 |Overburden 600000 |m3/month|Landfilling ceclamaticros bani

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr  Category No./
No Type '

Quantity UoM Treatment Disposal

send to Authorised

1 |5.1 Used or spent oil 30 KL/A | Recycle Recycler/Re-processor

5.2 Wastes or
2 |residues containing 2 Ton/Y|Incineration | CHWTSDF
oil

35.3 Chemical
3 |sludge fram waste 9 Ton/Y| Landfill |CHWTSDF
water treatment

8  The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9 This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities

10 The applicant shall comply with the conditions of the Environmental Clearance granted
by MoEF-CC, Gol vide letter No.J-11015/25/2008-IA. II(M) dated 01.01.2021.

11 This Consent is issued with the overriding effect on earlier Consent to Operate granted
by Board for existing mine vide No.formatl.0/CAC/UAN No.
00000189380/CO-2003000553 (For existing mine-1.2 MTPA) dated 09.03.2020 valid up
to 31.03.2021.

12 This Consent is issued subject to an order passed or may be passed by Hon'able NGT
in the matter of Writ Petition no.No.2190/2018

13 PP shall provide Fixed Water sprinklers- 30 Nos. for coal transportation road- within 3
months period.

14 PP shall provide Mobile Water tankers- 2 Nos having capacity 28 KL and 15 KL- within 3
months period.

15 PP shall install minimum 3 CAAQMS arrangement within three months period.

16 PP shall provide Mist Cannon-3 Nos- 100-meter throw with 360 deg rotation-within 3
months period,

17 PP shall convert existing water sprinkling arrangement into chemical fogging
arrangement (MgClI2) within three months period.

18 PP shall provide Road Sweeping machine-within 3 months period.

Expansion of New Majri UG to OC Mine/CO/UAN Nao. MPCE-CONSENT-0000101444 (01-02-2021 02:37:14 pm) Fage 2 of 13

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code. 214
https://blockchain.ecmpchb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40



.:.-?i:_ Maharashtra Pollution Control Board 584
¥ 601d1c611365dd57617a889a

19 PP shall provide the Modular STP -5.0 KLD at mine premises- within 3 months period.

20 PP shall carry out over burden dump management as per CPCB guidelines.

21 PP shall carry out plantation as per EC condition before ensuing monsoon.

22 PP shall provide treatment plant for mine water discharge and submit sedimentation
tank design details.

23 PP shall ebtain NOC/clarification fram CGWA within 03 months.

24 Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

25 PP shall provide additional Sedimentation tank-1 no. within 3 months period.

26 The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

For and on behalf of the
Maharashtra Pollution Control Board,

-

(Ashok Shingare 1As),
Member Secretary

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date . Transaction Type
1 820000.00 |MPCB-DR-2874 23/11/2020 | NEFT
2 | 1537700.00 |MPCB-DR-4144 01/02/2021 NEFT

Copy to:

1. Regional Officer, MPCB, Chandrapur and Sub-Regional Officer, MPCB, Chandrapur
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC desk-for record and website updation purpose.
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SCHEDULE-I
Term ditions f liance of er Pollution Control:

Al As per the applciation submitted, industry has provided the ETP having capacity
100 CMD,

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
EP Act, 1986 and Rules made there under from time to time, whichever Is
stringent:

Limiting concentration not to exceed in mg/l,
except for pH

Sr.No Parameters |

Compulsory parameters
(1) |pH 5.51t09.0
(2} |Qil & Grease 10
(3) |BOD (3 days 27°C) 30
{4) |COD 250
(5) |Total Suspended solids 100
(6) |Total Dissolved solids 2100

Cl The treated eflluent shall be recycled for secondary purpeses to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way to outside
factory premises.

A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 5 CMD for the treatment of 4 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards
1 BOD {3 days 27°C) Not to exceed 30 mg/l
2 COoD Not to exceed 100 mg/l
3 S5 Not to exceed 50 mg/l

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way to outside

factory premises. C/V‘-/(f?
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The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto,

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act;

Sr. No. Purpose for water consumed Water consumption quantity

{CMD)
Industrial Cooling, spraying in mine pits
L or boiler feed 3000
2.  |Domestic purpose 10.00
3 Processing whereby water gets polluted 100.00
; & pollutants are easily biodegradable ’
Processing whereby water gets polluted
4. |& pollutants are not easily 0.00
biodegradable and are toxic
5. Gardening 40

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines.
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SCHEDULE-N
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control {APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack Stack APC ' Height Type Quantity &
No. Attached To System in Mtrs. of Fuel UoM

S0,

5% (kg/day)

The Applicant shall provide Specific Air Pollution control equipments as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

The applicant shall operate and maintain above mentioned air poliution control

system, so as to achieve the level of pollutants to the following standards:
Parameters '  Standards

Total Particulate Matter Not to exceed 150 mg/ Nm3

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whale or in part is necessary).

Control Equipments

a. Coal handling plant shall provided with dust collector & automatic water sprinkler
and it shall be operated continuously.

b. Scientific spraying of water on all working area, dump area, stock piles with the
help of appropriate dust suppression system.

€. Minerals shall be properly covered during transportation.

d. The applicant shall carry out tree plantation along road side, around dumps or
compulsory afforestation as per proposal approved by Forest Department, The
tree plantation programme shall be taken up well in advance of the actual mining
activity, so that green belt of sufficient width & height is developed between
mining areafroad and surrounding environment.

e. Black topped metal roads shall be provided and it shall be well maintained to
prevent dust formation,

f. Overloading of dumpers shall be avoided to prevent spillages.

g. Correct type & guantity of explosive shall be used to avoid excess dust formation
& vibration in the surrounding area.

h.  The slope of the over burden shall have slope not more than 28° to the horizontal.
The overburden shall be properly covered by vegetation for stabilization.

I Minerals transportation shall be done by installing conveyors wherever possible &

mechanically covered closed trucks shall be used for transportation.
(Ang.
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B__

Standards for Ambient Air Pollutants:

The Suspended Particulate Matter (SPM), Respirable Particulate Matter (RPM), Sulphur
dioxide (SO,) and Oxides of Nitrogen (NO,) concentration in downwind direction
considering predominant wind direction, at a distance of 500 metres from the following
dust generating sources shall not exceed the standards specified in the table given
below:

Dust Generating Sources:

Loading or unloading, Haul Road, coal transportation road, Coal handling plant (CHP),
Railway Sliding, Blasting, Drilling, Overburden dumps, or any other dust generating
external sources like coke ovens (hard as well as soft), briquette industry, nearby road
etc.

Pollutant Time weighted Concentrat:‘op in Ambient
average Air

Suspended Particulates Annual Average 360 pg/m’
Matter (SPM) 24 hours 500 pg/m’
Respirable Particulate Matter Annual Average 180 pg/m’
(size less than 10 pm) (RPM) 24 hours 250 pg/m?
Annual Average 80 *

Sulphur Dioxide (S0,) g Hg/m
24 hours 120 pg/m’

Annual Average 3

Oxides of Nitrogen as NO, A 90 g
24 hours 120 pg/m®

i. In case of any residential or commercial or industrial place falls within 500 metres
of any dust generating sources, the National Ambient Air Quality Standards
notified vide MOEFCC GOI notification dtd 16.11.2009 as ammended shall be
made applicable,

ii. The applicant shall provide minimum three ambient air quality monitoring
stations within mining area which should be monitored for SFM, RSPM, SQ,, NOx,
HC, CO etc. The Annual Arithmetic Mean of minimum 104 measurements in a
year taken twice a week 24 hourly at uniform interval shall conform to the
National Ambient Air Quality Standards prescribed under Air (Prevention and
Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986. The
records of results of monitoring done shall be made available for inspection to the
officers of the Board.

The applicant shall take adequate measures for control of noise levels from its own
sources as follows:

Sr. No Location Permissr’bler- Aﬂ;}:rms Ll t?:cslznre;:] ;?g'!:'::::
belt (m)

1, Along Road side 65 (Commercial Area) 20

2, In colonies 55 (Residential Area) 20

3. Near Opencast Mines |75 (Industrial Area) 10

4, Near CHPs 75 30

5. Near Shaft 75 20

6. Near Mine exhaust fan|75 > 50

Coneauns
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9. Other conditions:

i Whenever due to any accident or other unforeseen act or even, such emissions
occur or is apprehended to occur in excess standards laid down, such information
shall be forthwith reported to Board, concerned Police station, office of
Directorate of Health services, Dept. of explosives, Inspectorate of Factories &
Local Body. In case of failure of pollution control equipments, the production

process connected to it shall be stopped.
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SCHEDULE-III
Details of Bank Guarantees:

Consent o ;
sr. {C2E/ Submission Compliance Validity

Period Date

No. c20 Period Purpose of BG

/C2R) Imposed

Provision/up-gradation of
sedimentations tanks of
appropriate size for the
mine discharge treatment
with some pitching lining /
lined sedimentation tank.

C20 Rs. 5.0

{Expansion)| Lakh 15 days

Continous |31.08.2022

Regular menitering of
groung water level and
quality should be carried
out by establishing the
network of existing wells
and constructing new
piezometers during mining
operations

Catch drain and situation
ponds of appropriate size
should be constructed to
arrest silt and sediment
3 C20 Rs.5.0 15 dave flow from soil, OB and Regular

(Expansion) | Lakh ¥ mireral dumps. Water so Activity
collected should be utilized
for watering of the mining

area, roads green belt
developers etc,

To provide additional Fixed
Water sprinklers- 30 Nos.
15 days for coal transportation 3 Months | 31.08.2022
road- within 3 months
period

To provide additional
Mobile Water tankers- 2
15days | Nos having capacity 28 KL | 3 Months | 31.08.2022
and 15 KL- within 3 months

period

Coal transportation shall be
done by mechanically
closed trucks. Overloading
15 days of shall be avoided to 6 Manths | 31.08.2022
prevent spilieges, 10% of
total fleet availabie to be
replaced every six month

Coal Handling Plant (CHP)
& loading / unloading area
15 days will be provided with Dust | 3 Manths | 31.08.2022
COllector and Automatic
Water Sprinkler.

C20 Rs. 2.0

(Expansion) | Lakh 15 days

6 Monthly |31.08.2022

31.08.2022

Cc20 Rs.5.0
(Expansion) | Lakh

c20 Rs.5.0
(Expansion) | Lakh

C20 Rs, 5.0
(Expansion) | Lakh

C20 Rs.5.0
(Expansion) Lakh

Convert existing water

C20 Rs.5.0 sprinkling arrangement

3 (Expansion)| Lakh L3 0ays into chemical fogging 3 Months | 31.08.2022
arrangement (M C12)
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Consent - : 3
{C2E/ Amt of BG Submission ! : Compliance - Validity
No. €20 Imposed. . Period P_u_r_apse pas Period Date
/C2R) : S ; .
Cz0 Rs.10.0 To provide tar road in remaining area and to
9 {Expansion) Lakh A ays be well maintain Lo prevent dust formation & Moriths 31082022
o Rs.5.0 Deploying mechanized sweepars which are
10 {Exparision] La‘kl;1 15 days automated suction sweeper for cleaning the| 3 Manths 31.08.2022
P coal dust from read.
c20 Re.50 To provide Mist Cannan-3 Nos- 100-meter
11 {Exvansion) La'kh 15 days throw with 360 deg rotation-within 3 3 Months 31082022
P manths period
20 Rs.5.0 Adoption and installation of tyre wash
12 ! g 15 days system to mining transpartation at entry 3 Months 31.08.2022
{Expansion) Lakh : : -
and exit point of mining area.
Use of toppers/binders/surfactants on the
c20 Rs.5.0 top surface of coal pile on trucks carrying
3 (Expansion) Lakh 13.aays coal on road to minimize spillage during 3 Manths 31.08.2022
transportation
C20 R5.5.0 To provide three CAAQMS station in the
- {Expansion} Lakh 13 days ming area 3 Months BS990
C20 Rs.5.0 i Ta provide the Medular STP -5.0 KLD at
o (Expansion) Lakh 13 gays mine premises- within 3 months period. 3 Manths 31.08.2022
Over burden (OB) should be stacked at
earmarked dumpsites only and should not
be kept active for long period. Proper
16 !Expcazn(;ian] P;_Z:HD 15 days terracing of OB should be carried out so iigsfr 31.08.2022
that the overall slope will come down to ¥
28°. Over Burden shall be dispased by way
of backfilling.
C20 Rs.5.0 < To pravide additional Sedimentation tank-1 Regular
17| texpansion) | Lakh aaays no. within 3 months period Activity | 31.08.2022
Operation and Maintenance of pollution
cantrol system so as to maintain consented
standards precribed as per Air(Prevention &
C20 Rs.25.0 Control of pollution) Act, 1974 Water Regular
% (Expansion) Lakh 15 days {Prevention & Control of Pollution) Act, 1981 Activity 31.08.2022
& HW (MH & TM] Rules 2008 and also
adhering to compliance of specific / general
condition of Environment Clearance,

The above Bank Guarantee(s} shall be submitted by the ap-pn-:ant in favour of Regional Officer at the
respective Regional Office within 15 days from the date of issue of Consent,

BG Forfeiture History

Consent LAmount of BG Submission Purpose of - Amount of BG Reason of BG
{C2E/C20/C2R) imposed Period BG Forfeiture Forfeiture

Srno.

NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
MNA

CorpoP
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10.

11,

12.

SCHEDULE-IV
General Conditions:

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent, In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992,

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/
reused/ recovered and only waste which has to be incinerated shall go to incineration
and waste which can be used for land filling and cannot be recycledf reprocessed etc.
should go for that purpose, in order to reduce load on incineration and landfill
site/environment.

The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.,

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in).

Gomn o ?
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14.

15,

1e.

17.

18.
19,

20.
21.

22,

The industry shall constitute an Environmental cell with qualified staff/personnelfagency to
see the day to day compliance of consent condition towards Environment Protection,

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

Conditions for D.G. Set

&) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (4) insertion loss
or for meeting the ambient noise standards, whichever is an higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points: at 0.5 meters from acoustic
enclosurefroom and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e} A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G, Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

Coma g
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prior consent of the Board.

to the MPCB.

23. The applicant shall not change or alter the quantity, guality,
temperature or the mode of the effluent/emissions or hazard
equipment provided for without previous written permission of the Board. The industry
will net carry out any activity, for which this consent has not been granted/without

the rate of discharge,
ous wastes or control

24, The iqdustry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises

25. The industry shall submit official e-mail address and any change will be duly informed

26. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 18.11.2009 as amended.

Comams -
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Annexure VI

TYPED COPY OF CDO NASHIK LETTER DATED 29.03.2016 (FROM SUPERINTENDING ENGINNER (DAM), CDO NASHIK TO AREA
GENERAL MANAGER, WCL MAJRI AREA)

REASON: LEGIBLE COPY NOT AVAILABLE

BY E-Mail
No. CDO/Dam/ED-2/(59)/90/2016 Dated: 29.03.2016

To,
Area General Manager,
Western Coalfields Limited,
Office of the Are General Manager
Maijri Area — (Kuchana)
Th- Bhadrawati, Dist. Chandrapur-442503

Subject: Consultancy work for Design of Diversion of Koradi Nalla, Taluka Bhadravati,
Dist. Chandrapur

Reference: 1) Your Letter No. WCL/MA/AGM/Legal/11/1338 Dated 02/06/2011
2) Dy. General Manager, SAM, New Majri Su Area’s Letter No. WC:/MA/Dy.
GM/SAM/NMSA/14-15/446, Dated 17/05/2015
3) Your Letter No. WCL/MA/AGM/15-16/civil/1150, Dated 10/12/2015
4) CDO'’s Letter No. CDO/Dam/ED/ED-2/28/2016, Dated 21/01/2016

5) Your Letter No. aehIfel/AT.&Y./AgTd/24/8/EeT 0%8, f&. 24/01/2016

Dear Sir,

The proposal of diversion of Koradi Nalla is received vide letter No. 1 mentioned
under reference on consultancy basis. As per directives from Government of Maharashtra,
Water Resources Department, approval from Director General, Maharashtra Engineering
Research Institute, Nashik to take this work on consultancy work is obtained on 05/10/2013,
The agreement for this work with WCL official is done on 18/05/2015 for amounting to
rupees 15,73,040/-m WCL authorities has submitted the necessary details and required
data to design the diversion of Koradi Nalla vide letter no. 2 mentioned under reference and
also in accordance with CDO officer’s field visit dated 17/06/2005.

The 1 in 100 year flood of 540.780 cumecs for Koradi nalla worked out by Water
Planning Division, Hydrology Projects, Nashik is recommended and reported by W.C.L.
authorities to this organization vide letter No. 3 mentioned under reference and the observed
flood at diversion point communicated as 130 cumecs. As there is a wide variation in
quantum of 1 in 100 year flood and observed flood, CDO requested WCL authorities vide

letter No. 4 under reference to inform flood value relevant to this area

Pg 1 of 3 of Original Letter (Text upto the extent of Original letter)
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REASON: LEGIBLE COPY NOT AVAILABLE

vide letter No. 5 under reference, WCL suggested to take 50% of 1 in 100 year flood (540.53
cumecs) i.e. 270.265 cumecs. Accordingly, the channel section for the diversion is designed
for 50 % of 1 in 100 years flood and for the flood value of Inglis flood as mentioned in the
Government Circular No. MIS-1086/262[51-86]-WRI dated 27-01-1987, para 4(c) and the

Marathi  Circular No. Ugal -R008/q.5.20/AgA-E, & 0 T woe: issued by Planning

Department of Maharashtra Government. In addition to this, the regradation of existing
Koradi Nalla for upstream of start of diversion and Shirna Nalla is also proposed. Out of the
two cross sections, the cross section suitable to the site conditions and quantum of flood
events observed shall be adopted with prior approval from WCL'’s competent authority. The
detailed design of proposed diversion is worked out on the basis of standard CDO code of
practice and relevant I.S. codes and optimum diversion sections are proposed. All the
technical details are illustrated in this design report. The design report and drawings are
submitted herewith for your approval. The approved copy of the report shall be sent to this
office for record please. Before commencement of work and during execution of work
following points of attention shall invariably be referred.
1) Any excess in quantity or cost due to this design/ drawings in approved tender shall
be ascertained at field level and shall be got sanctioned from competent authority i.e.
WCL before execution. CDO will not be responsible for increase in cost due to design.
2) This design and drawing is prepared based on the data supplied by WCL field
authority. Responsibility regarding accuracy of data solely lies with the field authority.
CDO will not be responsible for any mistakes in design due to inaccurate data.
3) This drawing should not be used for execution till approval from competent WCL
authority is obtained
4) Yearly pre-monsoon inspection of this artificial channel is almost important and the
failure of any type like silt depositions, crack on side slopes etc may be repaired
before monsoon so that the channel will function with its full potential and will not
create any problem in the future.
5) Sufficient stocks of repair material like gunny bags of sand, murum, metal etc may
be kept in the vicinity of flood banks and nalla plugs for facilitating repairs, if any,

required during monsoon.

Pg 2 of 3 of Original Letter (Text upto the extent of Original letter)

596

227



597

TYPED COPY OF CDO NASHIK LETTER DATED 29.03.2016 (FROM SUPERINTENDING ENGINNER (DAM), CDO NASHIK TO AREA

GENERAL MANAGER, WCL MAJRI AREA)

REASON: LEGIBLE COPY NOT AVAILABLE

6)

7)

Prior permissions of the competent district and local revenue authorities shall be
obtained before start of execution to avoid any problems in the future.

In accordance with WCL letter dated 24/01/2016, discussion with WCL authorities,
cross sections for two flood value i.e. 50% of 1 in 100 years flood (270.365 cumecs)
& Inglis flood (535.076 cumecs) are proposed. Cross section pertaining to field
conditions and previous events of flood occurrence shall be adopted with prior

approval from competent WCL authority.

8) All necessary No Objection Certificates required from revenue, forest, environment

9)

and Water Resources authorities shall be obtained by WCL before commencement
of work.

During constructions of the embankment of nalla plug, regular quality control tests
and record tests shall be carried out periodically and the results may be

communicated to Central Designs Organization.

10) After completion of the diversion work, the same should be intimated to local officers

of the Water resource department under whom this area lies. The Officers of Water
resources department will verify that whether the work is executed asper design or

not.

11) During first monsoon, the hourly record of flood passed through channel may be

maintained. Also if at any point, scouring takes place in the diversion channel, these
observations should be noted and may be communicated to Central Designs

Organization.

This is for your approval and necessary action please4.

(M.S. Bendre)
Enclosure: 5 copies of report Superintending Engineer (Dam),
Central Designs Organisation

Nashik

Copy submitted with respect to the
Chief General Manager, Majri Area — Kuchana, Th; Bhadravati, Dist. Chandrapur-
4442503

Enclosure: Nil

Pg 3 of 3 of Original Letter (Text upto the extent of Original letter)
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o

|. Vide letter No. 5 under reference, WCL suggested to take 50 % of 1 n 100 veay flagqy
' (590,53 cumecs) ie. 270:265 cumecs, Accordingly, the channel sectlon for the dersign ..
designed for 50 % of 1 in 100 years flood and for the flood value of Inglis fioag 5,
mentioned In the Government Circular Mo, PIS-1086/362[S1-56]-\WRI daved 27.01.1985
Para 4fc) and the Marathl Cirgular No TRl . Toctmmm boIMEm A T ove T 2033 fania]
Ly Planning Departmeant of Mahaiashtia Gn'.!:."'nl'nen': by adelition Lo 1, tharayy #dation
of existing Koradi Nalla fur ypstream of stary of diveision armd Srma valla o alee napEs|
Dut of the tivo cross sections, the crass sectian suitable to the sne conditions aned q-u_;q;._,ﬂ-.
of flood events observed shall be adonted with prior apgroval fram WIL comproiom:
authority. Tha detailed dasign of praposed diversion is warked aut on the ase nf stasdard
CDO code of practice and relevant 1.5 codes and optimum diversion sections are propcssd
All the technical éelal!s are lllustrated in this design report. The design report ard drawings
are submitted herewlith lor your approval, The approved copy of the reporn shall be sent iy
this office for record please. Before commencement of warl and during exaculion of wo
ilowing polnts of attention shall invariably be referred. !
1] Amy excess in guanity ar cost due to this design/drawings in approyed [ander shal
Le ascertained at field leve! and shall be got sanctioned fram comgetent authoiie
i e WCL befare execution. COC will not be responsible far increase in cost due i
design
2| This design and diawing & prepared hased on the data supplied 0y WEL Twehil
authority, Responsibiiny regarding accuracy of data solely lies with (he Fitl:
zutherity. CUO will nat e respansible Ter any mistakes in dasign Juzio negurE
dzta
3 This drawing should nil ne used for execution Gl approval fruas conypebant Wil

autaarity |s obtzi=d

; e : gt g e
4) ‘tearly pre-mansc e i erhon of this artificial channg! s alnvas] Fmpartant

: " papan et
failire af any type livs «il depositions, cracks on side slopes ete MY e r2p
4wl MBE
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DESIGN FQOR DIVERSION OF KORADI NALLA IN BHADRAWATI TEHSIL DIST,
CHANDRAPUR, WESTERN COALFIELDS LIMITED, MAIRI AREA
| t (CONSULTANCY WORK)
INTRODUCTION I |
WNestern Coalfields Limited, a subsidiary of Coal fndia Limited and mainly
angaged in coal mining extracts coal from various areas of Chandrapur
district, Presently Wet extracts coal through open cast mine. Whﬂg._gxgn:_y_ting

these mines, natural streams in thé"acquired land needs to be diverted-and _
therefore WCL' referred this design of diversion to- Central Designs’

Organization, Nashik.

This'prnjett, of diversion of Koradi nalla islfn the vicinity of Shirna river which

is & tributary of Wardha river. Koradi nalla having a catchment ared of 66.82
Sq. Km. fiows through mine area covering most of the ceéntral pari and meets

ta Shirna naila.
The  .proposal by WCL is recaived vide letter no.
WCL/MA/AGM/Legal/11/1338 dated 02/06/2011 on consultancy basis. As

per directives from Government Of Maharashtra, Water Resources -

Department, approval from Director General, Maharashira Engineering
Research Institute, Nashik is taken on 05/10/2013 for this propesal. The
agreement for this work with WCL officials signed on 18/05/2015 for
amounting rupees 15,73,040/-. WCL submitted the necessary details and
data required for. this desigh work vide letter dated 15/01/2016 in
accordance with CDO officer’s field visit dated 17/06/2015. The detail design
of prapased diversion is then worked out on the basis of standard CDO code
of practice and relevant 1S, codes and optimum diversion section is
proposed,

SCOPE OF PRESENT WORK: .
This design work deals with the following designs
1} Checking the saitability of section of existing nalla at entry paint and
exit point of proposed diversion, '
2} Design of diversion nalla section along with plugs at entry and axit
point to existing Koradi nalla.
3) Design of diversion section for Inglis flood and for 50 % flood of
estimated 1 in 100 year flood.
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3.0

4.0

4.1

CALCULATION OF FLOOD o
The catchment area of Koradi nalta is 66.23 5. Km. The 1 in 100 year flood

for Koradi nalla is worked cut as 540. 73 &umecs by Water Planning divisian,

Hydrology Projects, Nashik. On the hasls of HFL communicated and cross
sectional  data  supplied WCL  vide = letter no.  WCL/MA/Dy.
GM,"SAM!NMSMM 15/446 dated l?f05j2015~ observed flood at diversion

- point cemes eut 130 cumecs. n view c-f wide vanat]en in quanturi of 1in

100 year ﬂnad and ebserved f!eed CDD vide Ietter no CDO;‘DamstDfED-'

2;’28{2016 dated 21/01/2016 requested WCL to give concurrence to flood o

value pertaining to field conditions. WCL offidal vide letter no.
TR/ TEM /¢ BATE /043005 reported that the design of

jdwersmn channel based on the. flood value of 540.53 cumecs [:[ in. 100j;

would be uneconomical and unnecessary and suggested to take hal'F the
value of 1 In 100 year flood (54053 Cumecs) i.e. 270.265 Cumecs.
Accordingly this issue [s discussed In CDO and it is decided to design the
channel section with Inglis flood vide Govt. Circular No. MIS-1086/262[51-
35]-WRI dated 27-01-1987, Para 4{c) and the 50 % of 1 in 100 years flood.
The Inglis flood for this catchment area is estimated and attached In
annexure-I, For regradation of Shirma nalls observed flood for cross
sectional data provided by WCL and Inglis floods are estimated and attached
inannexure-H. The design floods are tabulated as under.

Sr.No. Deseription Flood Remark

1 Koradi Nalla 270.265 50 % Of 1 in 100 Flood
2 Kcradi Nalla 533.780 | Inghs Flood

2 Shirna Nalla 237.540 | Observed Flood

4 Shirna Nalta 542.906 | Inglis Fleod

DESIGN CONSIDERATIONS

For design of channel, the governing parameteis are quantum of flow,
velncity of flow through the stratum, coefficient of rugocity, battom width,
full supply depth and bed gradient of the channel alignment and considered
as under

Design Flood: As mentioned in above Para 3.0, thé design flood is warked
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£ flow,
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out as per Govt, Of Maharashtra circular dated 27/01/1987. T'ne channel

section is designed and pmpnsed for following floods
1} Inglis Flood-- 533, ?80 Cumegl:s {Korach alla)

2) Flood value 50 % of 1 in 100 vear flood:- 270,265 Cumeu:s [Koradl_- '

Malla)
3} Inglis Flmd—542,906 Cumers (Shirna Nalla)
4) Observed Flood-.723?.5¢' Cumec§ {Shirna Nalla) .
Veloeity {v): - ,
The velbcity for design floods are worked out by Manning's formula. Less
velocity leads to larger sections and higher velocities tends to smaller

section but may cause scouring. To avoid scour of bed, dEtenoratinns uf. ’

side walls tha velocity is kept in accordance with following guldelmes
- The maximum average velogity in the channel, allowed by CWC in
their feasibility report of March 1989 is varying from 3.67 m/sec to
4.04 mfsec
- The madel studies carried out by hydrodynamics division no. 2.
MERI, Nashik has recommended velocity range in channel from 3.0lj
mfsec to 4.00 m/sec. .

In this design of diversion the velocity range in Koradi nalla is 2.91 m/Sec to
3.13 m/Sec.

Coefficient Of Rugocity(n|:

The coefficient of rugocity mainly depends upon the nature of strata of
flowing channel. In this case of diversion of Koradi nalla, maximum nalla
section passes in cutting. The coefficient of rugocity as per government

circular no, MIS-2015/ {CR. No. 253/15)}/MP dated 01/09/2015 is taken as
0.025 as this section is proposed for unlined channel,

Bottom width and full supply depth:

For designing hydraulic channel section, hottom widths to full supply depth
ratios are recommended vide circular no, MIS-2015/ {CR. No. 253/15)/MP
dated 01/09/2015 but they are for small and controlled discharges. It is not
possible to follow them strictly in the design of diversion works and hence

bottom width and full supply depth is cansidered in such a wav that the
section should be economical and hydraulically safe.
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4.5  Bed Gradient: . _ _
For diversion channel, the main constraint for design of section is bed
graudient. Here there is no alternative bt to divert the channel within -

" availablé bed fall. Arcordingly bed gradient are provided in Irelevance with
existing ground profile. The position of existing bed gradient and proposed’
bed gradient is tabulatad as below. '

Sr. | Malta o Existing | ﬁée{th | Natural .Prﬁposed :
jNo | Level ~ " | Length | Bed Bed
: _ Difference G radient | Gradient
1 | Existing Koradi Mala ufs | 1.765 E10wm | 1in 289
0.5 Km of ‘'start point .
*. |2 | Proposed Diversion OF | 3.000° . [2000° |1lin667 |1id 1000
kKoradi Nala m
3 | Existing Shirna Nala on | 1.820 -| 1020 lin 560.
ufs 0.5 and dfs 0.5 Km
of confluence with
proposed diversion

5.0 DESIGN OF CHANNEL SECTION
The channe!| section is designed in such a way 10 pass the design flood safely
with economical cross sectional area. Various trials for this design are
attached in Annexure-Iv Finally adopted channel section are tabulated in
following table

Sr. Lotation Design | Bed | FSD | Free | Velocity | Design Ramarks
No. | FromPRDto | Flood | widt | iml | Board | {mfsec) | Discharge
RO .(Eume h [m) | {r} (Cumecs}
- c5) I :
1 00 te 2000 27026 | 14.00 | 4.50 | 1.50 2.912 271.937 50 % of
5 tin 100
¥r flood
2 00 to 2000 535.07 | 22.00 | 450 | 1.50 3.133 463653 Inglis
G i . Flood

5.1 Side Slopas
The channel section is passing through cutting and hence stable side slopes .

needs to be provided. Considering the occurrence of various types of strata
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such as black totton soil -'3'-3r::ft murlim, hard murum, gravel, soft rock -and
S hard rock in Maharashtra, the Government of Maharashtra circular no. MIS-
i 2015/(CR, Mo. 253[15}}MP dated leﬂ&flﬂlﬁ recammends side slopes of

th:: 1.5:1 and same side slopes are adopted for demgnmgthls diversion work.
Ni
sad 5.2 Transitions
For proposed di\rersmn since the buttum uwdth is constant along the entire
S : al|gnrnerit There is transition’ at start point of prcpnsed diversion of Koradr'
sed| nalla and at the mnfluence point of propased diversion with Shirna nalla. As - - -
et | - per Government of Maharashtra circuar no. MIS-2015/{CR. No. 253/15)/MP

dated 01/09/2015 the transition angle between the axis of two slopes
_5hould be kept Iess than 12 5%

6.0 FR EE B80ARD:

" Free board is required to have safe overtopping distance. In this case,
section is provided in such a manner ta avoid overtopping. As the waork s
being executed in mining area, where the mning activities are going to take
place and the flood is uncentrolled flood, the free board is proposed as 1.50
m above full supply fevel.

afely 7.0 CURVES
} are mooth curves should be provided considering the field condition. The
ed in entire proposed diversion of Koradi nalla travels in tutting and therefore

taking in to account this fact radius of curves proposed is 10 to 15 times the
bed width. Protective work of stone pitching and toe walf shall be provided
wmarks : at every curve portion to avercome the problem of scouring ar erosion,

50 PROTECTION BUNDS ALONG DIVERSION CHANNEL:

o From the L-section of diversion channel it is seen that in some of the
in 100 portion, the full supply level (F.5.L.} is above the existing ground level, hence
r flood

the protection bunds are essential. Also deep mining activities are going to

glis take place on one side, and hence the protection bunds should bhe
ood structurally stable as well as hydraulically impervious. Hence zoned

embankment with hearting as a core of impervious zone and casing as a
_SIOPT ' covering zone is proposed. As the materfal for construction is available from
' strata

compulsory excavation of diversion channel in ample quahtities, this

239




609

9.1

9.2

6

material shall be used for construction, The top width of embankment on -_
both sides is proposed as 5.00 m. The top width of hearting is proposed as

" 3,00 m.

For: cdnstrui:tion of'ﬂrutec__tion bunds, a key tranch at the center of hearting
with 2.50 m hottom width is proposed. The depth of key trench is proposed

a5 0.5 H or 1,50 m whichever is higher where H= hydraulic head measured
from F.S.t. -

4

REGRADATION OF NALLA;

Regradation Of Existing Koradi Naila Up to Start Of Proposed Diversion:-
As the cross sectional profile of existing Koradi nalla upstream of start of

. Proposed diversion s uneven, the regradation shall be dgne-in relevance.

with the naturai groynd. It i praposed that the TBL for this 'pdrtion shall be
provided relevant tg the TBL proposed at the start point of proposed
diversion up to a distance where TBL coineide natural ground levei in this
reach.

Shirna Nalla Approach At lts Confluence With Propased diversion:- The
part of shirna nalla where proposed Koradi nalla diversion conflux with
Shirna nalla also needs regradation. Regradation for Shirng nalla shall he
carried out on upstream and downstream reach of Shirna nalla and
proposed Koradi nalla junction.

The existing nalla section of Shirna nalla is smaller in width to accommaodate
design flood, For design purpase the natural bed gradient of 1 in 560 has
been considerad. Hence, resectioning and regradation of nalla has to be
done up to the point where the T.B.L propesed at confluence point of
Diversion meets the nalla banks. The design section is tabulated as unde_r.

5r. | Mame Of [ Design Bed F5D |Freg Velocity | Design Rermnaris
Mot Nalla Flood Width [{m} |Roard {m/sec) Discharge
{Cumeacst | (m) {rm} {Cumecs)
1 |Shirna Maliz |507.905 22.00 |450 (150 4,062 52553 Combined
Flood
2 1ShirmaNalla | 1075.68 49.00 |d.530 |1.50 4.305 1079.95 | Combined
Flood
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INLET OF CIVERSION
At off take point of diversion the existing Kofadi nalla shali be diverted in to

_channel by providing plug no.1 hawng TBL 12-0 20 m meetlng to ground
nrofile. :

OUTLET OF DIVERSION _

At the location of exit of diversion channel bed fevel arrived is 182,20 m,
while bed level of Shirna nalla at this pmnt is 181. 2{} m. Thare.is bed level
'dnfference of 1. D m 'l'-llence 2 smonth bed transition’ wlth stcme riprap For
length of 20t0 30 m is propasad in proposed leEfSlnn from exit point.
PLUGGING THE OLD CONFLUX OF KORADI NALLA AND SHIRNA NALLA

The existing Koradi nalla rﬁeeting the Shirna nalla shall be plnjgged by
: pruwdmg plug no.2 havmg a TBL that coincides the exlstmg ground pmflle
on right barik of Shirna naila. . : ' Lo
In accordance with WCL's letter no. d<bifel/ALE MEM/A% /2348 Dated
24/01/2016 and discussions with concern WCL authoritias cross sectlons for
two flood values values l.e. 50 % of 1 in 100 years flood (270.265 Cumecs) &
Inglis flood {535.076 Cumees) are proposed. Qut of the two crass sections,
section resembling site conditions, quantum of flood events observed, shall
be adopted with prior appraval from WCL's competent authority.

PART-B- DESIGN OF PLUG

When the nalla is diverted to other direction, the natural natla course should
be plugged in such a way that the water should be diverted te diversion
channel and it should not percolate in old nalla course. In Koradi nalla
diversion, it is required to provide nalla plugs at two locations.

Plug Ne.1

This plug is lecated at the entry point of diversion work. The piug is located on
existing Koradi nalla. The plug should be constructed as per the design nNorms.

Protective work to this plug shall invariably be provided as pmpused in the
drawings. )

Plug Npo.2

Existing Koradl nalla is to be diverted to Shirna nalla. The confluence cf this
diversion is on the upstream of existing confluence; therefore second nalla
plug is to be provided on Koradi nalla at existing confluence of Koradl nalla and
Shirna nalla. This is necessary to avoid back water én the mine arsa.

UNDER SEEPAGE CONTROL MEASURES:

The main purpose of diverting Koradi nalla is to get an additional area for
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excavating coal from the mining area. Seepage through nalla plugs even on

srnali 5cale will cause prohtems to the mining operation. Hence cut of trench i is

_essential In Koradi nalla I?ard strata is not available at reasonable depth,

hence a cut 6ff trench of the order of 1.25 x Hydraulic head belaw nalla bed
level is proposed. Care should be taken to avoid cut off trench on sandy

soils/strata. The center of COT should be taken at the paint, where a line

N ha\rmg slope of 0.25:1 startmg from the center of heartlng meets the grouncl_,.__

i Ie'vel The bottom width of the CDT is prc:-posed as 5. Clﬂ m and the slde’ sldpes'-

3.0

4.0
4.1

4.2

4.3

of excavatlon shall be taken as per standard practice and prnwsmn made n

15:8826-19783

«  Overburden : 1.00 H-: 1.00v : -

- SoftRotk @ 050h:10pV . o a ot

- HardRock : 0.25h:1.00V
After excavation, the COT should be properly cleaned znd any loose patches, if
any, should be removed. Before starting COT filling, the permeabhility of the
Strata below excavated level should be checked properly and ensured that the
strata is impervious and no sand layers are present,
EMBANKMENT FOR NALLA PLUG;
A zoned embankment comprising of hearting zone and casing zones are
proposed for the construction of nalla plugs.
FIELD INVESTIGATIONS:
WCL authorities provided 9 hore hole data from surroundings of the proposed
diversion indicating the stratification. This data shows soft strata for a depth'
more than 12.00 m.
Hearting
Total 3 no of sail samples are tested and results are made available. The test

results are then scrutinized and following design parameters are evolved for
design.

tan @ C opD Sp. Gr. Permeability
{ T/m?) (T/m°) : x 10 cm/ sec
0,250 1.900 I 1.405 2.5620 0.847
Casing

Tetal 2 numbers of samples.are tested and results are made available. The test

results are scrutinized and following design parameters are evolved for desigr
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tan @ C - QDD Sp. Gr. Permeshility
. { T/m?). (T/m% o x 10 *em/sec
0.680 0.58. 1.879 | 2488 3.880

FOUNDATION

The solf parameters of casing are propesed for foundation and they are as
follows,

! tan @ c QbD | . Sp.Gr. | Permeability
| : : (T/m3) 7 (T/m¥) T 1'£]?c'i'njsec
‘ © 0.680 oo @58 | 1870 T 2.588- ' 3.880

CESIGN DETAILS

Sufficient quantities of casing and hearﬂng solls are available It is therefore

propnsed to prowde a Zonad embankment section comprlsmg nf a core of

|mpervmus soil and shell of § pervious SDI|
Casing Zone

" The outer casing zonae comprises of pervious soil available from the spoil banks

of mines In operation at present as well a5 from the compulsory excavation of
diversion channel, The present section of the embarkment of nalla plug is
provided with top width 6.50 m. Free board of 1.50 m s provided as per
standard practice. The upstream face is provided with slope of 2.5 H: 1 V and
downstream slope 2 H: 1 V. The embankment slopes are prowded as per
requirements of stability.

Impervious Core .

WCL officlals have informed during field visit that sufficient quantity of
hearting material is available from compulsary excavation of diversian
channel. With 3 view to utilize this material, it is proposed to provide a thick
impervigus core with top width of 4.50 m. The top of hearting is kept 0.50 m
abave full supply depth.

Deslgn Parameters

-

the design parameters, considered for present design of diversion Of Koradi
Nalla as tabulated as follows.

Particulars | tan ¢ C aDD sp. Pore
( T/m?) (T/m?) Gravity Pressures
Casing 0.630 0.58 1.879 2.688 3,880
Hearting 0.250 1.900 1405 2.620 0.847
“oundation C.680 0.53 1.8%49 2.688 3.820
Earthquake Coefficients |

"¢ Koradi nalla diversion work is lncated in 2one-Il as per seismic map given
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7.0

7.1

7.2

7.3

7.4

8.0
8.1

© tested for following conditions

i Method Of Stabllity Analysis

10

in 1.5, 1893-2002. Therefore the value of horizontat seismic coefficient Gp is
0.048 and it is considered in analysis.

CONDITIONS FOR TESTING STABILITY OF BUND SECTIUN
IS-7894-1975(Reaffirmed 2002) (Cnide of practice for si:al:JiIi'i\,;r analr,réis of earth
dam) provides guide line for conditions of testing. Accardingly, Stabillt*,r is

Upstream
A Sudden drawdawn conchtlnn ) &
2 Resenroir full canditmn with ear‘thquake

Rl BT R B I

Down Stream Slopes:
1. Steady seepape without earthduake .
2. Steady seepage with earthquake.

' The stability analv:;ls of both upstream and downstream slopes Of designed :
sections has been c_arned out by the Swedish S!Ip circle method by a.Spemal T
computer program developed by C.D.O. Mashik &3
Factor Of Sa!feti!r e
The minimum factor of safety for different conditions have been adcpied as -
per [5-78%4-1875. Factor of safety arrived for different stability conditions are -
summarized as below.

Factor Of | Upstream Slope Downstream Slope s
Safety Reservair Sudden Steady Steady —
Conditlon Full with ¢ | Drawdown Seepage Seepage e
without EC, with EG without EQ _
Minimum 1.00 1.300 1.000 1.500
Permissihle ™o
Factor  OFf | 2.03 1.557 1.99% 1.797 ' —
Safety _ —
Arrived -
=

Though the embankment section is proposed with minimum required, 1t is
seen that factors of safety arrived are more than those recommended in [5-
7894-1975. Hence, the proposed garth bund section is considered to be safe
with the given design parameters and the foundation conditions.

QTHER PROVISIONS :

Stripping The Bund Seat:

[
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itis propesed to strip off and remove the top layer of the overburden of about

0.50 m depth in the dam seat area so as to keep it free fram vegetatmn _

organic matter and any other rubbish material. )

Internal Drainage Arrangemerit - ' _ .

As this is a low beight bund, inclined sand fitter and other internal drainage
arrangements are not provided,

Rock Toe

s a general practice that th,e heught of n:rck tae shall be maxlmum of t'he

following values.

1} One meter above the peak tail water Ievel or 1% % of hydraul:c head.

2} 0,50 meter shove horizontal filter mat.

3) The henght of rack toe, as worked out above will be subjected to mimmum
and miaximum limit 00 ri.and 4.00 m rer.;:uaw:tmreh,r

Hand packed rock toe of height mentioned as above may be provided. The
height of the rock toe may be increased, if sufficient quartity of rock spail is
available from the compulsory excavation, to make its used economically, on
the upstream face of rock toe 150 mm thick sand layer, 250 mm thick graded

gravel, 250 mm thick quarry spaulls and remaining postion 76 to 150 mm thick
rubble as shown in drawing should be provided,

Upstream Slope Protection

The upsiream slope of the bund is proposed to he protected against eroding
actions of waves by hand packed stone pitching, 300 rm thick, faid nvér 150
mm thick quarry spauils. The provision of pitching is as per 1S-8826-1576.

Downstream Slope Protection

The downstream slope may however be protected by grass turfing in order to
prevent soil erosion and gully formation.

POINTS OF ATTENTION:

1) Any excess in quantity or cost due to this design/drawings in approved
tender shall be ascertained at field level and shall be got sanctioned
from competent authority i.e. WCE before execution. CDO will not be
responsible for increase in cost due to design.

2} This design and drawing is prepared based on the data supplied by
WCL field authority. Responsibility regarding éccuraw of data solely

614
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1)

4)

12

lies with the field authority. DO will not be résp'onsible for any
mistakes in design due to inaccurate data.

This drawing should  not be USEd for execution till apr_ircival from

- competent WL authorﬁty is obtalned

Yearly pre-monsoon inspection of thls artlflclal channel is almost
impartant and the failere of any type like siit depositions, cracks on

side slopes etc may be repaired before manscon; so that the channel.

' wlll functlun WIth its ful! pc-tentlal and wlll not create any prubrem :n
' the future, ’

5)

Sufficient stocks of repairs material like gunny bags of sand, murum,

metal etc may be kept in the vicinity of flood banks and nalla p!ugs fcur

;. facilitating repairs, if any, required during monsoon.

6)

7

8)

Prior permissions of the competent district and local revenue
authorities shall be obtained before start of execution to avoid any
problems in the future.

in accordance with WCL letter dated 24/01/2016 and discussions with
concern WCL authorities, cross sections for two flood values i.e. 50 %
of 1 in 100 vears flood {270.265 Cumecs) & Inglis flood {535.076
Cumecs) are proposed. Cross section pertaining to field conditions and
previous events of flood occurence shall be adopted with prior
approval from competent WCL authority.

All necessary No Objection Certificates required from revenue, forest,
environment and Water Resources authorities shall be obtained by

WCL before commencement of wark.

Certificates:-

1)

The design and drawings are 100 percent technically checked by

¢concern executive engineer and internally checked.

2) Al original design calculations and related correspondence is

1.

preserved in CDO, dam circle, Division No. ED-2 in file number 59.

" 10.0 FEED BACK

During constructions of the embankment of nalla plug, regular quality
control tests and record tests shall be carried out periodically and the
results may be communicated to Central Designs Organization.

. After completion of the diversion woi'k, the same should he intimated
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to lacal officers of the Water resources department under whom this

area lies. The officers of water resources department will verify that

~ whether the work is executed as per design or naot. i

During first morsoon, the Hourly record of flood passed through
channel may be maintained. Also if at any point, scouring takes place in
the diversion channel, thase observations should also be noted and
may be communicated to Central Designs Organization. . -

a2t - ol

{ G. D. Rahane }
Sub Divisiongl Engineer
Designs Division ED.2 -
Dam Circle, C.D.O.
‘Nashik - 4.

( P. B. Tamboli)
Executive Engineer
Designs DivisioE.D.2

Dam Circle, C.D.0.
Nashik - 4

Recommended for approval

paends .

{ M. 5. Bendre}
Superintending Enginger {Darm)
Design Circle
Central Designs Organisation

" Nashik-4,
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ANNEXURE No.-1

- #7'0n Of Desigri Flood {Koradi Nalla)

2 Zovt, Of Maharashtra (10.) circular No. MIS_1085/262(51.86)- WAl Dated 27-

[
e
- -

<slculation Of Inglés flood
Zatch.:'-ﬁlent A;ea: _ ﬁ. ;65;8_2 Sa. Km |
| = 25,79 $q. Miles
~#sign Flood C={CxAb: Vias 4) [Where A'ls In Sq, Miles]
='(4éﬁu X 2’;,?9'] * "%.f:(zéa:'réz'-} %) |
=18900.62 Cusecs

=535.076 Cumecs

“ 100 Year Flood Cgleulated by Water Planning division = 540.530 Cumecs
- 4 Of 1in 100 vear Flood Caleulated By WP Division & 270.265 Cumecs
2served Flood Communicated By WCL Authorities = 230,000 Cumecs,

I

-
-
o)

M

=

248
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ANNEXURE No.-lI

<:i2- ztion Of Design Flood (Shirna Naila)
L :

f

A oo

- Govt. Of Maharashtea (1.D.) circular No. MIS_1086/262(51 86)- WA Dated 27-
1-..537

: Caleulation o’f'qngli_s flood
Catchniélj.t aa” 63.35_51:;. km.
‘ = 26.46 Sq. Miles
Design Flood . = RA) + -ng + 4} [Where A is In 5¢. Miles)
=[40ﬁ6'x 25461 . 1*’{25?9 1.4} B -
=18500.62 Cusecs

=535.076 Cumecs
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ANNEXURE-I|

{Calculation Of Observed Flood Of Shirna Nalla)

-
bl

¥

© 3010

il

3.10

181110

e 35— -

5= (181310 — 180.280) + 956 = 1_!,;;5{;,;_3_15_1.? |
i.e. 1in 607.00
n= {.025

=

N

A= [{2365<36.10)x 3.10] = 2
A= 83,3125 3q. M

P= Wetted perimeter

P=23854+2xya225 13225+ 3.10 « 3.1§
P =235,556 M

Q=AxV

Q.= 83.3125 x {1/0.025) x 2.34% x {1/607.361)"2

Q.= 237.540 Cumecs

Y22 2t Shirna nalla and proposed divertion of Koradi nalla
=270.265+ 237.54

., =507.805 Cumecs.

— 184310
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Annexu&ixn

Wes[e- .

’\ﬁ‘h‘ Ol*ﬁﬁl?ﬁfii} ealfields Limiteq

\ TNEW N HE SUB ARE -

ia P.O :;E.W MAIRT SUR Ay ANAGER

". ST nagar Tth-Bhallra\r;LﬂMDﬁ.]m A‘m—ﬂ‘

o} ,’r——————‘__\\\ 1 ‘Suff.hmdmpur
o, WELMANMSASAM/1 617773 ————
ol

e T
: Dated -1 042016

{u ﬂlr‘mtelldfﬂt Engineer,
?-lnm’sml’“" lirigation Circle,
[-h._mdrﬂPUl'{M-S-‘r'

sb-Regarding N(.}C for diversioy, of Koradi
:lilairiI]G t0 OC mine of Mairi radi

Atex, WoL» Nallah oul of e mine boundary of New

[hzar sir,
This 1s Lo mention that 431

) 5 » ; en acquired under the provisions ol
CBA m.&.ﬂD} AFEWS? 1 respect of New Majii UG 10 OC mine. Majri Area by Govt. of
[ndia. M"“htf‘f o -‘?ﬂi I respeet of Western Coalfields Limited. -

There 1s one Koradi Nallah Howing in the acquired mine boundary area which is to be
jiverted. Existing nallah and its propo

: ; sed diversion are within our acquired land and are
below HFL. Design and diawings for nallah divers

; s ion have been obtained from Central
Designs Organization, Water Resources Department, Govt. of Maharashtra (Nashil) (copy
enclosed).

27 Ha of land has be

The diversion of nallah is extremely urgent because (his work has to be completed
hefore onset of monsoon as Meteorological Departinent has expected rains in last week of
May 2016 and approximately 1.89 lakhs cum earth cutting is to be done for diversion work.
Delay of diversion is unsafe as the mine is alieady in production and may be subjecied lo
submergence of water during monsoon and may lead to huge amount of loss of national
property.

You are requested Lo kindly issue NOC 1o take up the work and divert the nallah out
of the mine boundary of New Majri UG to OC mine as per design and drawing provided by
Central Designs Orpanization, Nashik.

Thanking you.

Lnel-

I Revenue plan showing alignment of existing and proposed diversion
e ; ot ' . Lealhi
2. Design for diversion ol Koradi nallah by CDO, Nashik

Yours [ajthfully

L1F|I[ B’l" e

o Sub A:ér P-."ltm::agcr
[?%eﬁ i, New Majei Sub Area
AT _“ p @ Mayri Area, WCL
“F‘Eﬁ‘i?‘ .L;'_lf..

| #%Eil Gieneral Manager. Mt ,r’-.riu

L. Arey Planning Olficer, Magn Ared

3. Dy.GM(Civil), Majri Ared L
4.4, Mmlulger (Minine). NML I3 1o O mane
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623 Annexure VIl
= TRANSLATED COPY FROM MARATHI TO ENGLISH
OFFICE OF THE TAHASILDAR BHADRAWATI

Phone No. 07175-265080 cmail-tah.bhadrawati@gmail.com

| etter No. kavi/kali/prastu-3/2016/260 Date z0-05-2010 -

Immediate
Ta.
General Manager

Western Coal Fields Limited, Majri Area

Kuchana

Sub:-
Regarding the obstruction of work of Koradi
Nala near New Majri Mine.

Refe:-

Letter No. WCLINMML*UNMSM16 date 18-
05-20106

In connection to the above subject, we would like to
inform you that, according to reference letter No. 2, it has been
mentioned that, the work of Koradi Nala near the new Majri
mine. has been obstructed by agriculturist people for their
demand. A meeting was held on 16-05-2016 in this office
regarding natural calamity. Police station officer Majri was alo
present at that time. If the work on Koradi Nala is not
completed before the monsoun, water seep into the nearby
village and a serious situation could arise and the Patala-Wani
road could also be closed, said a police station officer at the
meeting.

You are hereby informed that, the work of this Koradi
Nala should be completed before 319 May 2016 in any case. It

L. : z L
Oy adeben v
e
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624

s‘:hn‘uld be noted that you will he personally responsible if this
incident leads to any difficult situation.

Hence, you are being notified as above.

Sd/- Ilegible

Tahsildar Bhadrawati

Copy Lo

1. The Honorable Collector Chandrapur for kind
information

2, The Hon’ble Sub-Divisional officer Waora for kind
information

Sd/- Illegible
Tahsildar Bhadrawati
CERTIFICATE

I have translated the said copy from a copy placed before
me by the office of WCL Kuchana . It is annexed herewith.

Hence this certificate.

Bhadrawati ---bﬁi@f}-ﬁ-@b
\0

Date:- L5, 5[,/;11 M.R.Sheikh

Panel Advocate for WCL.
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Annexurgag |

TRANSLATED COPY FROM MARATHI TO ENGLISH

Seal of  Superitending Engineer,Chandrapur Irrigation
the | ProgectDivision, Chandrapur.
office Jalanagar- 442401
Phone No.( Office-252506, Fax:07172-255188 e-mail:
secipe.nrega@gmail.com Secipe.chandrprwrd@maharashtra.
gov.in - ] )
No. g600/admin.-1/Rev,-2/WCL/Koradi Nala/2017

Date.03-04-2017

To.
TheHonorable Chief Engineer
Water Resource Department, Nagpur

Subject:-
Regarding NOC for Diversion of Koradi Nallah out
of the mine boundary of New Majri Area UG to OC
Mine of Majri Area WCL

Reference

1) Divisional Office Letter No.3134/admin.-1 /Rev-
2/WCL/Majri/Koradi Nala/2016 dt.21-06-2016

2) Regional Office Letter No. 5288/Tansha-
4/WCL/2016,dt.28-11-2016

3) Gav. letter No. subjudice-
2017/(24/17)/jarana,dt 21-01-2017

4) WCL Majri Area office leller
No.WCL/Makshe/Kshempra/ [Seeretary
/2017/913.dt.29-01-2017 L

E‘;ﬁ e l(rc::f@ &a
ASL
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~

5) Exccutive Engineer, Chandrapur Errigation
Department, Chandrapur office letter No.
1140/admin-3/Koradi Nala/2017, dt. 14-03-
2017

6) WCL Majri Area office letter No. WCL./Makshe
Kshempra/Secretary/35/951/d1.27-03-2017

In reference to the reference-letters of the subject matter, this
‘< 1o inform that, the WCL had submitted a proposal dated 11-04-
2016 lo the Divisional office to obtain No Objection Certificate for
diversion of the Koradi Nala.

In that connection the Assistance Engineer [rrigation Sub-
Division Warora, with officers of the WCL, made a spot inspection
on 02-05-2016. In view of the report of the spot inspection, the said
proposal had been sent to the Regional office for grant of permission
vide reference letter No.1. The Regional Office vide reference No. 2
had returned the proposal for want of Index of the spol inspection.

In reference to the letter, reference No. 3 and Writ Petition No.
6775/2016 received from the Government, having been asked, the
WCIL. vide letter dated 27-03-2017 submitted letters of the
Grampanchyat Palsgaon and Vislon-Palsgaon. The Grampanchayats
have submitted in their letters that the WCL has rightly completed
the diversion work of the Koradi Nala of New Majri UG to OC mine
on his land during the period of May 2016 to Jun 2016. As such it
hias also been mentioned in that letters that, no any loss has been put
to the land of the Petitioner Madhukar Dahule. On perusal of all the
same, it appears that the WCL has complicated the works of Nala-
Diversion prior to the permission of the Vidarbha Irrigation
Development Corporation. Therefore there 1s no reasonableness to
issue No Objection Certificate for the diversion work of the Nala.

Encl:- Proposal in two copies and observation reporl

Y P L;_‘ lf_‘r (St i"

et

' o
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Official copy is sanctioned by the Superintending Engineer
Sd/- illigible
Assistant Superintending Engineer
Chandrapur Irrigation Project Division
Chandrapur

Copy to:

Copy forwarded to the Executive Engineer, Chandrapur
Irrigation Department, Chandrapur with direction to call
for an explanation from the Arca General Manager Majri
WCL as to he, done the work without obtaining
permission of the Water Resource Department and
submit the report accordingly to the Division Office.

Capy to:-

Copy forwarded to The area General Manager Majri Area
WCL, Post. Shivii nagar Kuchana Copmlex, Tah.
Bhadrawati Distt. Chandrapur-442503 for information
and necessary sleps.

CERTIFICATE

1 have translated the said copy from a copy placed before me
by the office of WCL Kuchana . It is annexed herewith. Hence this

certificate.

Bhadrawati =00z =hohelemee—meeeseoooo2
o

Date:- 9 \ﬁ ( M.R.Sheikh
i Panel Advocate for WCL.
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IN THE COURL OF JUDICATURE AT BUMBAY
NAGPUR BENCH, NACPUR

WRIT PETITION NO. 6775/2016
% @ nphers b

(Wadhalz  Sunabhan Dahula we  The fare 2 L5
R T e i i i LS syan s e pTd R Vs L R zoo L preldesd S
P (ol i T ¥z ol
l..h e ol |.| Pl e cal e )
+ s I [
ol i E SOIEE &

Codedlly, A praranoes, Lolliita Llutio

g oS aned R=slanrs widets
ME As A anohog Adwlur peliboner
Nir AS buizele. Addlw.B lor respondenn
inrAM Ghare, Advfar respondent no 2

Annexure XI

.
i)

CORAM : B.E OHARMALHIKARI &
MRS JWADNA JOSHL JJ

b i DATED 1 13° November. 2017

farmer. prints out that How of Koradi

1 The petitioner. a
ndem nos.2 and 3.

Hver has been anilicially changed: by respo

it flows adjacent 10 his held and meets another

with the result

rver by name Shirna.

on. because of quantity ol water in both the
alsu accumulates. It

2. In monso

rivers. his [ield gets submerged and sand

has. |herelore. becowme pn-cuitivable.

3. The prayer is therefore (o cvinpensale the pelitioner

suitably. Adv. Manohar subouts that unauthorised diversion of

Koradi river is accepted by respondent no.6-Tahsildarc

4. Adv.Ghare. on behalf of respondent no.2.. disputes all this.

He further submits that even alleged admission of respondent no.

& is not binding upon respondent no.2.

-

J-‘. y
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L.l b.wibrrd. Lo

o Learned =GP has pomled oot that petilioner onfy - se2ks

sunable enqguiry and thercakter compensation

a. In this situation. we hnd  thdt respondent e d-Callector

can consider the controversy and alter proper enquiry into facts

L . s e

as per law. can also quantity compensation

7. We direct parties to appear belore Collector Chandrapur
on 4th December.2017. The Collector shali after proper enquiry

pass suitable orders in nex four manths.

8.  With these directions and keeping all rivai contentions

open. we dispose of this Writ Petition. Nu costs.
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635 Annexure XI|

TRANSATATED COPY MARATHITO ENGLISH

Read:-

Order dated 13-11-2017 passed by the Honorable High
Court Judicator al Bombay, Nagpur Bench Nagpur, in

ORDER
(Passed on 12-03-2018)

Whereas, the Honorable Mumbai High Court heneh Nagpur
by an order passed on 13 Nov. 2017 in the Writ Petition No.
775/2016 (Madhukar Suryabhan Dahule Versus Government of
Maharashtra and other) directed the Collector Chandrapur to
conducl # spot inspection and inquiry and passed appropriate order
within four months.

Therefore, the spot inspection has been conducted on 07-12-
2017 in presence of (1) Sub Divisional Officer Warora, (2)
Tahasildar Bhadrawat(3) Block Development Officer Panchayal
Samiti Bhadrawati (4) Taluga Agricultural Officer (5) Sub Divisional
Engineer Miner Irrigation Z.P. Sub-Division Bhadrawati (6) Mandal
AdhikariNandori (7) Gram Adhikari Saza No.2 Kuchana (8)
Gramsevak Vislon (9) Area Planning Officer for WCL Kuchana (10)
Sub Arca Manager WCL Majri and Panch (1) Ashok Chokha
Satpute.Sarpanch Grampanchayal Vislon Tah. Bhadrawati (2)
Wasudeo Brahmdeo Utane (3) Shankar Govinda Dhawas (4) Ganpat
Urkuda Talande and (5) Vinod Tukaram Wankhede

First of all the diverted Koradi Nala was inspected. This Nala
was flowing from Mangaon to Patala Mangaon-Shiv and then to
Shivjinagar to Majri and then then to Wardha river. The said area is
acquired by the WCL and Naglon mine is situated there. The Nala is
diverted near the mound of earth cxcavated in quarry. The said Nala
t'Inu:fe from west to east, from S.No. 106 to 44/1 of mouza Naglon

\

i A 4 56 (L S
L . o o
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and further lows from S.No. 247/8 to 247/1 of mouza Palsgaon and
mect to Shirna river, The survey No. 2 and neighbouring Survey No.
6 and 231 of mouza Palsgaon of the petitioner, have also been
mspected and his statement has also been recorded. The natural
Nala situated in survey No. 2 of the petitioner, has also heen
mspected,

The Survey No. 46/1 of mouza Palsgaon owned by the
petitioner adjacent to the Shirna river, has also been personaly
inspected. As such the Survey No. 15 near to Shirna river owned by
one Dinkar Patiraj Nibrad has also been inspected and his statement
has also been recorded. The basin of the river has also been
inspected. The basin of the river is shallow. The person present in
the inspection told that, in situation of flooding of Wardha river,
back water causes damage to the fields near Shirna river.

The statements of the persons namely (1)Madhukar Suryabhan
Dahule of Palsgaon(2) Vasantrao Shankarrao Dahule of Palsgaon
(3)Raju Gokul Thenge of Naglon (4)Yashwant Sitaram Dhawas of
Naglon (5)Mahesh Dinkar Nibrad of Palsgaon and (6) Ashok Chokha
Satpute Sarpanch Vislon ete, present on the spots, were recorded.
They stated in their statements that the ficlds causes damage due to
the back of waler,

As mentioned in the paragraph No.3 of the spot inspection and
site seeing ,due to the shallowness of the Shirna Nala-basin, in
situation of flooding of Wardha river, the water of the Nala go back
lo the adjutant fields and in that flood situation there is a possibility
of damage to the crop. Therefore to avoid the fields damage, the
Deeping of the river basin is being scen  necessary. Henee the
following order is issued,

S — ORDER

t. Shirna river basin should be deepened by the WCL so
that the back water of Shirana viver does not damage the
crops ol the adjoining firmers
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2. In case of damage to adjacent crop due to flooding till
deepening of river basin it will be mandatory to
compensate the concerned through WCL.

Henee this order is issued under my seal and signature

Sd/- Hlligible
District Collector, Chandrapur
Copy to:

1. Forwarded to the General Manager Western Coal Fields
Limited ,Majri Area Kuchana to comply with the order and
submit the compliance report immediately.

o, Forwarded to the Sub Divisional Officer, Warora for proper

proceeding

Forwarded to the Tahsildar Bhadrawati, for proper proceeding

4. Forwarded to the Mandal Adhikari, Nandori for proper
proceeding

5. Forwarded to the Gram Adhikari Saza No.2 Kuchana Tah.
Bhadrawati, for proper proceeding

G

sd/- MMligible
District Collector, Chandrapur
CERTIFICATE

I have translated the said copy from a copy placed before me
by the office of WCL Kuchana . It is annexed herewith. Hence this
certificate.

Bhﬂdl"dwa{;} 5 CJTE:? b _!;“f .A_TE?_—B
Dater- | /4 | M.R.Sheikh
/

Panel Advocate for WCL. | .
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Annexure XIV

3 ]
lr e ..-:fn..“ ;

AT
Gavernment of Maharashira
Office of Tahsildar, Bhadrawati
¢=mail = tah.bhadrawati@gmail.com / Phon No. — 07175 — 265080
Latter No./ws/R-1/Tal/2022/ H1 Date : L'ﬁ; j01/2022

- -
e e e T T——— 2 o

Tﬂ-. ~/
scientist “E"/Additional Director

Integrated Regional Office
Ground Floor, East Wing \

Civil Lines, Nagpur - 01

Subjeet;- Original Application NO. 101/2020 in the matter of Madhukar Suryabhan Dahule
Vs. State of Maharashtra & Ors, Before the Hon’ble NGT(PB), New Delhi-reg.

Ref-. i 1. Dr.P.R. Sakhare, Scientist “E’/Additional Director, Integrated Regional Office
Nagpur F.No. CC-320/RON/2021-NGP/9135
2. Tahsildar Bhadrawati office latter no. /tah./A K./KGO/2021/432,
Date 31/8/2021
Respected Sir,
In connection with the above subject OA No.101/2020 Shri Madhukar Dahule Vs
Government of Maharashtra case. Hon’ble committee has been constituted by Hon. National Green
Tribunal as per the order dated 25/06/2021. On dated 28/07/2021, that Hon. committce inquired
agricultural land in Palasgaon Taluka Bhadrawati Dist. Chandrapur and accordingly reference letter
no. 2 the report has been submitted to the Hon. Committee Chairman, NGT Pune.
In Village Palasgaon, Shri Madhukar Suryabhan Dahule has agricultural land survey
No. 2, area 0.74 H.R. and survey No. 46/1, area 1.44 H.R.. Due to back water of Nala and rain
flood situation his crop damaged during the year 2014-15, and 2017-18 and 2018-19. As per
Maharashtra Government Resolution dated 13" May 2015 and Ly Sept 2019 compensation has
been paid to Shri. Madhukar Suryabhan Dahule as mentioned in the following statement .

%%

Sr. Farmer Name Sur, | Total Arca | 33% loss Paid Govt. Year
No. No (H.R) | arca (HR) | Compansation (Rs.)

1 Madhukar Surybhan | 2 0,74 0.66 " 4500/- .
g | e 46/1 | 1.44 0.66 a500/- 2014-15

3 2 0.74 0,40 2720/-

4 46/1 __]:44 0,70 4760/ B 2017-18 .
5 2 0.74 0.25 ) 5100/- S |
6 46/1 1.44 (.45 a_m_nt ) 2018-19 :I

Your Fuithfully

o Pt
?’.«\m W
Taluka Agric ) rawati Tahasildiar Bhadrawnj
wETad

i P T T ——
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lication no 101/2020

642

Madhukar Surybhan Dahule Vs State Of Maharashtra & Others

Sunrey Village | Total | 33% Date & | Compens | Payment
Area Loss | Year Of etion Date And
Area | Panchnama | Paid by | Year
(H.R) Govt.
\ 2 l 070 | 066 | 2014-15 | 4500/~ |22/1/2015
|- \ 46/1 | 140 | 066 | 2014-15 | 4500/~ |[22/1/2015
\ \ 2 Palasgaoy | 070 | 040 | 2017-18 | 2720/- 3/9/2019
\ 46/1 140 | 070 | 2017-18 | 4760/- |3/9/2019
\ 2 070 | 025 | 2018-19 5100/- | Check Return
L - 4861 140 | 045 | 2018-19 | 9180/- |4/3/2021 |

feg:- Survey No. 2 is a common group numb

Parashu:ram Sreehari Dahule and Namdev As Ramchandra Dahule and others, this

g,rant was given to Parashuram Shrihari D

Also in the year 2018-1 9, due to reduction of bank maintenance charges, the subsidy

is reduced As the check for 'Ehis amo
mount has been returned by Bank of Maharashtra

Kuchna As the check for this a

Kuchna This amount is left to distribute Rs. 5100 /

er and Madhukar Suryabhan Dahule,
ahule in the year 2017-18 Has arrived.

unt has been returned by Bank of Maharashtra

“un"l‘é

Tahsidar ;Ladrawati

273



643

Annexure XV:

REPORT OF OBSERVAT TKO I NALLA DIVERSION S

Subject- Regarding diversion of Koradi Nallah along the mine boundary of New Majari
UG to OC Mine of Majari Area, WCL.

Reference- 1. Madhukar Suryabhan Dahule Vurses State of Maharashtra and Others.

Order dated 2 June 2021.
2. Nomination of official in the committee constituted by the Hon.
National Green Tribunal (NGT) in the matter OA No. 101 of 2020 (WZ)

Honrable National Green Tribunal (NGT) formed Joint Member Committee, in the
matter OA No. 101 of 2020 (WZ), visited the site Koradi Nalla, Shirna Nalla and Petitioner
fields on dated 28/07/2021. The observation and report of Water Resources Department
is as under.

It is fact that WCL authorities had approached the Central Designs Organisation
(CDO) for obtaining the design for diverted section of the Koradi river (Nalla) vide letter
No. WCL/MA/AGM/Legal/11/1338 dated 02/06/2011. The Central Design organization,
Nashik, is State Govt institute engaged in the design of all major Structures related to
Irrigation infrastructure in the state of Maharashtra and has achieved expertise in
designing such irrigation structures. The CDO comes directly under the Water Resources
Department of Government of Maharashtra. The CDO has accepted the request of WCL
and accordingly prepared & submitted Designs for diversion of Koradi River (Nalla)
under Western coalfields limited Majari Area vide its Technical note no. CDO/DAM/ED-
2/14/2016 Dated 31/03/2016. Central Design Organization Nashik is a competent
Authority for design of said work.

Upon receiving the designs of diverted river sections from CDO, Sub Area
Manager, New Majari Sub Area, WCL submitted above Nalla Diversion design and
drawings to Superintending Engineer, Chandrapur Irrigation Project Circle (CIPC),
Chandrapur for getting No objection Certificate to said Nalla diversion work vide WCL
letter No. WCL/MA/NMSA/SAM/16-17 /73 dated 1/04/2016.

Superintending Engineer, CIPC, Chandrapur forwarded the NOC proposal along
with Design and Drawings for final approval to Chief Engineer, Water Resources
Department, Nagpur vide his letter No. 3134 Dated 21/06/2016.

Scanned with CamScan%gr4
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Meanwhile, field Officers of Irrigation Department visited the Nalla diversion site
on dated 02/05/2016 for inspection before issuing of NOC for Nalla Diversion works. It
was observed that WCL authorities had already completed the Nalla diversion work
without obtaining prior approval from competent authorities of Irrigation Department.
Hence it is clear that WCL authorities completed the Nalla diversion work before getting
permission from competent authorities of Irrigation Department.

It is Submitted that Central Design organization, Nashik is competent for Design
and Drawings of Nalla diversion work but final approval of Chief Engineer, Water
Resources Department, Nagpur is required before actual execution of diversion works.
Chief Engineer is the final authority for sanction to any diversion work before it is being
executed.

Joint member committee visited the Nalla diversion site on dated 28/07/2021.
Before being proceeded for visit to the site, WCL authorities made a brief power point
presentation on the issue. It was stated that the WCL authorities are continuously
monitoring and recording flood levels in the Koradi Nalla at the old confluence point
during every rainy seasons since 2008 up to 2016 before the koradi Nalla was diverted
and thereafter from 2016 onwards the flood levels are being monitored and recorded at
the new confluence point. Similarly daily rainfall data is also recorded at the Majari mine
site since 2008 onwards. Following are the details of Nalla bed/ground levels and flood
levels of koradi and Shirna Nalla as given below

1. Maximum flood level recorded in the Majari Mine Area in the year 1994 is 192.65 M
2. Nalla Bed Level at confluence of diverted Koradi Nalla and Shirana Nallais - 180.00 M
3. Nalla Bed Level of Shirana Nalla near to field of petitioneris - 181.00 M

4. Length between old and new confluence of Shirana Nallah is @ 1.5 KM

5. Reduce level of petitioner field near confluence is- 186.00 M

The Koradi Nalla Diversion work was executed by WCL Authorities in April - May 2016.

The yearly abstract of observed water level of Koradi & Shirna Nalla as provided by
WCL from which numbers of days the flood water level in the Nalla crossed the
petitioners field level is as follows. (Copy of yearly rainfall and flood level data
attached for reference)
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Rainfall on the

Year Number of times R.L Date
Sr. flood level crossed (m) date or on
No. the petitioner field preceding date
level (186.00 m) (mm)
Before diversion of Koradi Nalla
1 2006 01 188.00 06/08/2006 113
2 2007 01 186.70 | 30/06/2007 | 53
3 2008 01 186.50 | 05/08/2008 115
4 2009 0 - -
5 2010 0 - -
6 2011 0 - = .
7 2012 ] - -
188.60 25/06/2013 147
187.80 | 16/07/2013 66, 90
187.65 17/07/2013 15
187.90 19,/07/2013 105
8 2013 09 188.00 20/07/2013 0
186.30 | 23/07/2013 102, 85
186.50 31/07/2013 101
186.50 01/08/2013 52
187.10 | 02/08/2013 30
9 2014 0 - - -
10 2015 01 18615 | 17/09/2015 98
After diversion of Koradi Nalla
11 2016 0 - - -
12 2017 0 - - -
187.00 06/7/2018 102, 90
13 | 2018 b2 186.10 | 16/7/2018 83,98, 97
186.50 29/07/2019 80,101
14 | 2019 e 18850 | 30/07/2019 123
15 2020 0 - = =
16 2021 0 - = -

From above Table, it can be seen that, before Koradi Nalla diversion work, ie from

the year 2006 to 2015, out of 10 years, only in 05 years (2006, 2007, 2008, 2013 & 2015)
has observed flood level exceeded petitioner field level for a very short period except in
the year 2013 observed flood level has exceeded the petitioner field level for 09 times
from month of June to August. A close look at the data recorded also shows that the rise
in the flood level of Koradi and Shirna Nalla is cbserved when there is heavy rainfall
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recorded in the catchment (more than 65 mm) on the same day or preceding day. The
effect of backwater of Wardha River up to confluence of Koradi Nalla with Shirna Nall is
not seen except in the year 2013 from 31/07 to 02/08/2013. Thus before the Nalla
diversion work was undertaken by WCL, petitioners field as well as other farmers field
used to get flooded for short duration due to heavy rainfall in the catchment of Nalla and
thus cause of petitioner s field getting flooded cannot be attributed to any kind of mining

work carried by WCL.

Post 2016, after execution of Koradi Nalla diversion work in May 2016, it is seen
from the above table that, flood levels in the river has never exceeded the petitioners field
level in year 2016, 2017, 2020 & 2021 except in the 2018 & 2019. That means flood level
was below the petitioner field level. So there is no question of damage to the petitioners
crop in these four (2016, 2017, 2020 & 2021) years. But in the year 2018 & 2019, the
flood level exceeded twice the field level of petitioner. In 2019, flood water remained for
two days in petitioner field i.e, on 30.07.2019 & 31/07/2019 which might have caused
damage to the standing crops in the field. Again these flood events (2018 & 2019) are
caused due to heavy rainfall in the catchment of both Koradi & Shirana River as can be
seen from the rainfall and flood level data recorded by WCL.

During the visit to the petitioner field and diverted Nalla confluence site as well as
diverted Nalla entry point following observations were made.

1. Petitioners field is about 200 m away in the left from the diverted Nalla and the
entire area between the diverted Nalla and the petitioners field is planted with
the trees. Petitioners field is about 5 m above the Nalla bed level adjacent to
right bank of Shirna river.

2. 'The banks of Shirna River are approximately 4 to 5 in height from river bed
level and banks are found relatively stable.

3. There are huge embankments of mine overburden material to the right about
100 m away from diverted Nalla. (See photo 01)

4. The diversion section of the Koradi Nalla was found to he mostly silted near
the exit point. (See photo 02, 03, 04, 05)

5. The Shirna River has a narrow section to safely carry its own flood discharge
but the sectional area seems to be insufficient to carry the combined discharge
of both Koradi Nalla and Shirna Nalla simultaneously. Hence re-sectioning and
regradation of Shirna Nalla below the present confluence point to the old one
is required to safely carry the combined discharge of Shirna River and diverted
Koradi river. (See photo 06,07, 08, 09)
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WL sttt b statedd that the diverted Koradi Nalla section b constracted as
per the desin and deawing provided by COO which needs ta be veriliieed

WEL has evected the poles to record the Hood Tevels in the Shirma River near
petitioner feld as well as ot the point ol conlluence of diverted Koradi Halla
with Shivea River, But these locations are tnaccessible during the Tlood
situation and hence iU becomes ditficalt o record exact flood devel. o
overcome this ditticulty, WCL have erected another pole at another location 1o
measure Dood level which is eastly aceessible, (See photo 10, 11)

Concluston:

1

3)

Prima tacie it looks that the Nooding in the river s caused due to heavy rainfall
in the catchment of hotly Nallas and has nothing to do with diversion ol Koradi
Nalla, The petitioner field is 200 m away from diverted Nalla, 5o chances of
Nood water of Koradi Nalla entering the petitioners field is very minimal. Hut
since the petitioner field is adjacent to the Shirna River bank, so whenever
there is heavy rainfall and flood level in the Shirna river goes 186.00 m &
above, the petitioners field gets submerpged at the same time other nearby
fields also gets submerged. Therefore petitioners contention that flooding, of
his field is caused due to diversion of Koradi Nalla is not based on sound facts.
It is matter of investigation whether the Shirna river eross section is sufficient
to accommodate the combined design discharge of Koradi River and Shirna
river as calculated by CDO and this can be verified only after doing the survey
work of Shirna River from old confluence point up to new confluence point.
There is also a need to do the survey of diverted Koradi river in order to verify
that the diversion work executed by WCL is as per design and drawing
provided by CDO to WCL. All these survey works can be taken up by the WCL
at their expenditure after the month of December when flow in the river is
sufficiently reduced and the river portion is accessible.

In case the Shirna river section is found insufficient to pass combined design
discharge, then this portion of the river needs re-sectioning & regradation at

the cost of WCL.

Recommendations & Suggested Remedial Measures -

1.

Detailed survey of the Shirna Nalla and diverted Koradi Nalla by the WCL is

necessary to confirm the flood carrying capacity of the existing Shirna Nalla.
After doing survey work, the necessity of re-sectioning of Shirna Nalla between

".:'h
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old and new confluence point can be decided and can be executed accordingly
at the expenditure of WCL.
2. Apart from this WCL should do the desilting work of Koradi Nalla & Shirna

Nalla if required every year before onset of Monsoon,

3, Plantation work be taken up on the area between the Koradi Nalla and the
overburden embankments (Aproximatedy 100 m wide). Also the embankment
slopes be provided with grass so as to minimize the erosion of soil on the
banks.

4. Proper flood level recording arrangements be made at the place which shall be
accessible during the heavy flood also. If required auto rainguage station to
record hourly rainfall arrangement be made.

Enclosures: _
aolo8 1207}
(5.%.Kale)
tive Engineer

rapur Irrigation Division
Chandrapur

1) Yearly Rainfall & Flood level Details.
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FLOOD EVENTS OF KORAD! NALLA AT NMUG TO OC |
OF MAJRI AREA FROM (2006 TO 2014)

FLOOD EVENTS OF KORADI NALLA AT NMUG TO OC;;

YEAR-2006
VAJRI AREA
WATER LEVEL OF KORADI NALA
$.No. DATE RAIN FALL
REDUCED LEVEL TIME
1 28.06.2006 39mm 183.50 B.00am
2 29.06.2006 B0mm 183.80 B.00am
3 03.07.2006 131mm 184.00 B.00am
4 04.07.2008 BEmm 185.00 10.00am
5 02.08.2008 l3mm 183.50 11.00pm
] 03.08.2005 28mm 183.70 2.00pm
7 04.08.20086 F1imm 185.70 8.00pm
8 05.08.2006 113mm 185.40 B.00arm
] 06.08.200% 0.00 187.40 5.00am
10 06.08.200& Bmm 188.00 11.00am
1 07.08.2006 0.00 185.20 5.00pm
FLOOD EVENTS OF KORADI NALLA AT NMUGTO OC;
¥EBRAAG MAJRI AREA
WATER LEVEL OF KORADI NALA
S.Ne. DATE RAIN Fal]
REDUCED LEVEL TIM*~
1 | 20.06.2007 | 37mm 183.5 Loopr
2 30.06.2007 53mm 183.60 6.0Cam
3 30.06.2007 0.00 186.70 11.00pm
4 01.07.2007 13mm 185.70 8,00am
5 06.07.2007 8mm 183.80 11.00pm
6 07.07.2007 35mm 183.50 11.00pm .
7 | 08.07.2007 3mm 183.70 1.00pm
8 08.07.2007 0.00 183.60 11.00pm i
g 10.07.2007 31mm 184.00 8.00am
10 11.07.2007 25mm 183.85 10.00am
11 06.03.2007 81lmm 183.50 B.00am
12 G7.08.2007 Bdimm 184.80 __8.00am
13 | 08.08.2007 0 185.20 /.00am
wwt \d
G608 B

L
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YEAR-2008 FLOOC EVENTS OF KORAD! NALLA AT NMUGTO O ;
MAJRI AREA
o o
S No. DATE RAIN FALL ATER LEVEL OF KORADI NALA
REDUCED LEVEL TIME
1 25.07.2008 82mm 183.50 11.00pm
£ 26.07.2008 10mm 183.80 10.00am
3 28.07.2008 ddmm 183.50 8,00am
:—': 28.07.2008 0.00 184.10 11.00pm
| 3 29.07.2008 20mm 184,15 4. 00pm
; 30.07.2008 .00 184,20 1.00am
7 03.08.2008 18mm 183.50 10.00pm
3 04.08,2008 IGmm 1B5.00 4.00pm
9 05.08.2008 1150im 1B86.50 2.00pm
10 06.08.2008 13mm 185,15 8.00am
11 07.08.2008 Gmm 184.50 1.00am
12 08.08.2008 Timm 184.30 5.00pm
13 09.08.2008 24mm 184.30 B.00am
14 10.08.2008 52mm | 184,50 8.00am
YEAR-2009 ELOOD EVENTS OF KORADI NALLA AT NMUG TQ OC;
MAIRI AREA
| WATER LEVEL OF KORADI NALA
Siga) | S RAINTFALL | Repucep Leve TIME
1 18.08.200%9 12Zmm 183.50 8.00am
2 19.08.2009 B5mm 183.60 8.00am
3 20.08 2009 20mm 183.40 g.00am
4 21.08.2009 7amm | 184.20 8.00am
FLOOD EVENTS OF KORADI NALLA AT NMUG TO OC;;
TRAR-2040 MAIRI AREA
WATER LEVEL OF KORADI NALA
S.Nao. DATE RAIN FALL
REDUCED LEVEL TIME
1 05.08 2010 40mm 183,50 8 0Nam
2 06.C8. 2010 g4min 184.30 2.00am
3 12.08 20810 ESmm 1E3.80 E.00am ___|
4 15.08.2010 G0mm 184.00 E.00am g
5 | 28.08.2010 A0mmi 183,80 2.00am
5 30.08.2010 188mm 185 56 5.00am o
FLOOD EVENTS OF KORADI NALLA AT NMUG TO OC,
YEAR-2011 ; '
= MAJR| AREA
o S AT WATER LEVEL OF KORADI NALA
TG, 5
REDUCED LEVEL TIME
¢ | 30.08.2011 60mm 183.60: 8.00am |
5 31.08.2011 35mm 183.680; E.0Dam |
& 01.09.2011 SZmn: 183,80 B.00am
7 02.09.2011 25mm 1B4.00! B.00am
"'J'-"ﬁ1m:n1hn EbTEL =

3
]
[
" o N R

650

er



651

FLOOD EVENTS OF KORADI NALLA AT NMUG TO OC;

; YEAR-2012
'r MAIJR| AREA
$.No. BUTE T —_ WATER LEVEL OF KORADI NALA
REDUCED LEVEL TIME
1 21.07.2012 27mm 183.5 8.00am
i 22.07.2012 175mm 184.4 10.00pm
3 23.07.2012 35mm 184.5 B.00am
o 18.08.2012 51mm 183.6 8.00am
5 19.08.2012 90mm 184.2 11pm
& 02.09.2012 I5mm 183.60 8.00am
7 04.09.2012 g88mm 184.30 10.00pm
GEARBEE FLOOD EVENTS OF KORADI NALLA AT NMUG TO OC;
R MAJRI AREA
’ WATER LEVEL OF KORADI NALA
& G DATE RAINFALL | oepuCED LEVEL TIME
O 1 13.05.2013 6amm 183.50 8.00am
2 14.06.2013 101mm 184.30 2.00am
3 15.06.2013 39mm 184.30 6.00pm
4 16.06.2013 6mm 184.50 1.00am
5 17.06.2013 Z1mm 154.20 1.00am
6 18.06.2013 11mm 184.20 B.00am
7 19.06.2013 0 184.10 1.00am
8 20.06.2013 gmm 183.80 11.00pm
g 23.06,2013 50mm 183.50 BR.00am
10 24.06.2013 40mm ° 18350 11.00pm
11 25.06.2013 147mm ! 188.60 ~ 9.00pm
12 26.06.2013 sSmm 185.85 &.00am
c 13 27.056.2013 0 184.30 ° 8.00am
) 14 | 28.06.2013 0 183,90 11.00pm
15 79.06.2013 0 183,80 12.00pm
16 11.07.2013 40min 183.60 8.00am
17 11.07.2013 0 184.50 7.00pm
4 18 12.07.2013 71mm 185,80 2.00pm
19 13.07.2013 0 185.10 1.00pm
20 14.07.2013 20mm 184.50 1.00am
21 15.07.2013 66mm 184.45 11.00pm
22 16.07.2013 90mm 187.80 < 8.00pm
23 17.07.2013 15mm 1R7.65 -~ 1.00am
24 18.07.2013 12mm 128 80 Lu0am
25 | 18.07.2013 105mm 15780 7 Ai00pm
26 20,07.2013 0 188.00 = 1.00am
27 | 21.07.2013 |  5mm 185.60 g.00am |
28 | 22.07.2013 | 102mm 185.65 51 02pm
29 23.07.2013 85mm 186.30 . 0w
30 | 24.07.2013 50mm 185.45 | LuGam
31 | 25.07.2013 30mm 184.30 | 11.00prm |
32 | 26.07.2013 25mm 185.20 | 1.00pm .|
33 27.07.2013 25mm 185,00 1.00am
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FLOOD EVENTS OF KORADI NALLA AT NMUG TO OC;

YEAR-2013
MAJRI AREA
& N DATE RAIN FALL WATER LEVEL OF KORADI NALA
REDUCED LEVEL TIME
34 30.07.2013 85mm 183.90 8.00am
35 30.07.2013 0 184.80 11.00pm
36 31.07.2013 101mm 186.50 « 9.00pm
37 01.08.2013 52mm 186.50 11.00pm
38 02.08.2013 30mm 187.10 ~— | 9.00am
39 03.08,2013 14mm 185.40 1.00am
40 04.08.2013 1] 184.00 11.00pm
41 18.08.2013 40mm 184.80 4,00pm
42 19.08.2013 8] 184.30 8.00am
. 43 20.08,2013 70mm 183.80 11.00pm
44 21.08.2013 30mm 185,00 8.00am
45 22.08.2013 50mm 184.70 7.00pm
46 21.08.2012 40mm 183,50 8.00am
47 21.08.20132 -- 184.70 11.00pm
48 22.08.2013 5mm 184.60 8.00am
49 24.09,20132 o 184.80 E.00am
50 02.10.2013 BLlmm 183.50 2.00am
51 | 03.10.2013 90mm 185.50 11.00pm
52 04.10.2013 1Smm 185,70 1.00pm
53 05.10.2013 20mm 184.60 g8.00am
54 06.10.2013 Srmm 184.00 8.00am
FLOOD EVENTS OF KORADI NALLA AT NMUGTO OC ;
YEAR-2014 MAIRT AREA
WATER LEVEL OF KORAD| NALA
s stk RAINFALL | pepucep Leve TIME
1 06.09.2014 80mm 183.00 B.00am
2 07.09.2014 108mm 185.35 2.G0pm
3 | 08.09.2014 10mm 185.45 10Dam |
4 05.09.2014 0 184.20 1.00am
@m@“ﬁ—]’%a’ .
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FLOOD EVENT OF KORADI NALLA AT NMUG TO OC,|
MINE OF MAJRI AREA YEAR-2015 |
SR NO DATE WATER LEVEL OF KORADI NALLA |
REDUGED LEVEL | TIME
1 20.06.2015 184.00m ipm
2 21.06 2015 184.50m 6am
3 22.052015 183.50m 6am
4 23.06 2015 183.00m 10pm
9 | 20082015 183.00m Gam |
6 | 23072015 184 70m 2pm !
7 | 24072015 | 183.90m gam |
8 | 25072015 183 30m gam |
8 08 08 2015 | 183.20m 2pm |
10 13.08 2015 183.85m Zom |
11 14.08 2015 183.60m Zom |
12 | 16.082015 183 40m am 4‘
13 20.8.2015 184.40m 10pm
14 |, 22.08.2015 183.10m gam
17 09.2015 186.15m . 10pm j9R fo P~HC
16 | 18.09 2015 185.10m gar, |
17 | 18092015 184.85m 2pm |
18 19.00.2015 184.40m Bam |
18 | 20.09.2015 183.00m —__Bam
. W
(Eetige ut ey ™
SAFETY OFFICER MANAGER
NMUG TO OCM

NMUG TO OCM
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FLOOD EVENT OF KORADI NALLA AT NMUG TO OC
MINE OF MAJRI AREA YEAR-2016

FE MM CE-‘:‘“F‘[’[)

£8 M f—ﬂﬂ-:l.'F-qﬂJ

SR. NO. DATE WATER LEVEL OF KORADI NALLA
REDUCED LEVEL TIME
1 01.08 2016 183.80m Bam
2 07.08.2016 184.30m spm
3 30.08 2016 184.10m pm
4 13.08.2016 185.30m 2pm
5 14.05.20186 184.50m 11pm
B 20.09.2015 HBEE N 1am
7 24.08.2018 185.40m dam
8 25.09.2016 f¢es] 11pm
8 27.09.2016 : 9pm
10 30.09.2015 185.00m 10pm
11 02.10 2016 184.10m 11am
Ao Bey T
~ -
el
,,2":.: .ﬂ-’“ﬂ /
SAFETY OFFICER M SER
NMUG TO OCM NMU OCM
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2017
S.No Date Reading of Water Lavel RL
1| 11-08-2017 123.7
2| 03-08-2017 183.8
3| 25-08-2017 183.7
4| 16-08-2017 183.5
2018
S.No Date Reading of Water Lavel RL
1| 06-07-2018 187
2| 15-07-2018 184
3| 16-07-2018 186.1
4| 22-08-2018 183.9
2019
S.No Date Reading of Water Lavel RL
1| 29-07-2019 186.5
2| 30-07-2019 188.5
2020
S.No Date Reading of Water Lavel RL
' 1| 06-07-2020 184.3
2| 03-08-2020 184
3| 24-08-2020 183.7
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RAIN FALL mmﬂ_um_u OF NMUG TO OC i_zm : MAIRI AREA FROM 2017 TO 2020

Jun-17 | 17 | Aug-17 | Sep-17 | Jun-18 | Jul18 | Aup-is Sep-18 | Jun-19 | Jul-19 | Aug-19 | Sep-19 | Jun-20 | Jul-20 | Aug-20 mmu.wm’
0 10 0 0 0 20 0 1 10 25 25 5 0 0 0 0
a 5 0 0 0 0 0 25 0 34 55 8 10 0 58 0
0 14 0 5 0 5 2 0 0 21 18 21 27 60 0
0 4 0 17 Q 9 0 90 15 15 0 31 0 34 a 0
0 5 0 0 0 102 0 85 0 23 4 5 0 70 0 12
0 0 0 0 30 90 0 103 0 27 5 21 0 10 5 0
0 0 4 0 I8 9 0 a1 5 20 15 15 0 0 0 0
0 0 5 0 0 25 0 0 0 5 34 5 0 0 5 0
0 0 0 Q 20 74 5 0 0 21 3 8 0 8 22 0
0 0 0 0 30 24 8 0 15 0 0 5 0 0 40 38
35 4 0 5 L) 47 55 0 0 0 0 64 25 0 12 0
5 16 0 26 0 70 27 0 0 0 0 3 5 16 40 24
0 0 10 10 0 5 23 0 0 0 40 8 0 11 25 18
0 48 0 5 0 83 0 32 0 5 4 0 30 43 40 8
0 12 0 0 0 98 51 0 0 0 0 5 28 41 35 0
0 0 0 0 0 97 57 40 0 0 0 22 0 28 36 0
0 2 0 29 0 a 33 53 0 0 0 25 0 0 16 0
0 44 8 0 4 0 12 0 0 15 0 3 0 0 10 70
0 35 14 0 0 2 19 0 0 0 0 10 0 22 a 30
0 0 0 2 0 3 5 0 18 0 10 2 0 12 15 15
3 0 0 0 0 4 26 51 0 0 6 5 40 1 10 10
0 4 0 0 5 18 36 10 22 0 14 0 27 79 50 35
0 3 0 0 0 12 0 0 0 0 4 0 32 12 42 0
0 a 1 0 0 0 0 0 0 0 0 17 15 16 35 8
0 a 0 0 0 7 0 0 0 10 0 85 6 11 0 0
67 12 0 2 6 0 18 0 22 14 10 92 0 0 0 0
10 5 3 ) 37 11 10 0 11 37 5 30 -14 0 8 0
0 0 27 0 21 0 2 0 8 80 0 22 2 35 0 12
> 0 27 0 0 0 0 0 75 101 15 35 0 0 0 . 0
5 0 0 0 0 0 0 0 21 123 8 13 10 0 0 0

5 0 0 0 40 95 0 0
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